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LOK SABHA DEBATES

LOK BABHA

Wednesday, Apnl 12, 1978/Chaitra
22, 1900 (Saka)

The Lok Sabha met at Eleven Of
the Clock

[MR. SPEAKER 1n the Chair]
ORAL ANSWERS TO QUESTIONS

wrofty sarefne o (wiwfr g
frafen) fefresdt @ envew

*oo, st gun fag : w1 g
qAT I AATA W FO w4 fn

() = gmm ¥t & I
T ¥ WG SArafar &ar (927-
afy gra fagfer) fafiesy & faely
T qgF &1 geaE frar qr fis fecdy
sWT F FARI ¥ 97 9T qFmfH
¥ fae gver gar afreser & frgmr
¥ W v ¥4 Ivam/aaHar 1
fegra woamar smear

(w) wn ag fagrr greTe gra
wfrere feqr mar ar AT A, 19077 X
wetfore frar mar av

(w) s owfy & fau gy
wr fagre wxar argm gt afossar
w fegrer fedft oo ¥ fEmy A
AT arr ¢, 1%

(w) ¥ gvqar & fagrm @&
afcormsrearsy O feafer Teow ¢ omdeft
wgt ow ff ok ¥ wfes wigwrdr
wfre ofgerfa? & oftr o1t w0

2

o w7 uy wiywifar gaar yuraT

® srd-pwear g7 wfage v A
wdar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL) (a) ana (b)
Although action was initiated in 1974
to amend the Indian Admanistrative
Service (Appointment by Pramotion)
Regulations 1955, formal proposals
wereg formulated on the recommenda-
tions of the Chief Secretaries Con-
ference held 1n May, 1976 The State
Govts and UPSC were accordingly
consulted and the regulations were
amended m June 1977 by the present
Government

(c) Information i mot
with the Govt of India

available

(d) Such a stiuation 18 posmble It
could also have arisen under the
regulations as they stood before the
amendmentg made in June, 1877 As
selections are made on the basis of
merit Government do not think that
this wil] adversely affect the efficlency
of officers or the administration

ot g oy : womw wgw, &
vt wgvea § wraen g fe ooy
F ¥ Do wRAE et A Wi
swrafre ¥ar (wwhr gra )
fraw 1955 ¥ g W sefa frar
fr gu-forar wefrere w1 foar wiveye
¥ g7 gz vwfy & fag avaar aar
afessar & faamr #71 g=por w7 fad
gyraat w1 fagm 7w Sy, wg gEfAC
wrertfee fwar may qv fix wamrfY Al
o Trgar & e wfes vt
*t wore-gerry fvgr wr a de wow
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it sfe wfewfal o w fogi
wr o fear o 1 AR W qw & fw
T AT HY AT FORTC X YT 16877
# wivere fegr ) v oform Og
gwT ¥, A gt STl ®Y A orwnd
Y § ¥few qo B w1 A &
Tor ¢ v wey wAw F @ difere e
fomer qumme frod aga wwer
w1, foq & faers w1 9y 7y 6
FT WY AU WATY T & OF 5E W
wrt wY for & fawrs age & S
fY, FeT & g7 X @iy 2 &
ar & wefY ot ¥ srrran A, wely ot &
wgr fir i o1 s 2 8, St
Weq AW X AT WYNAT gWT & AW WA
st & oft guT ghr, At \TE 39 A
Ty O ¢

SHRI S D PATIL:- No speafic
question has been put. However,
Government has received a number of
representationg and the matter 1s

under consideration of the Govern-
ment.

wt guw fay : weoow W, &
wrA ST feom e & Agw
TROET ¥ WATT 9T WANT a0 ¥
ag g« fagr 31 @ § O w1 g ey
T g7 fawre wch AT e Ty
feqrar gwar g 7 sa¥ WY wAEET
@ ¥, 9 dAifaac ot avg &, e
forrd wwar § 9} feamd &% &1%,
a g woA Wy § fowr fremd
o weeT 7Y § I B Fv7 Fan wman
§ ) O fewfa 3w wro o ot
FamEA wA qx faarc v R E?
SHRI 8. D PATIL: I have already

replied, the matter is under considers-
tion

W vqire fog s seaw g,
# wTok ATEAw ¥ O TR § war oy
gw § f for v} o qiwfr amomr
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wier & gwg o7 v O @ wror oY ot
qff wr e W R E 7

SHRI 8. D. PATIL: The Govemn-
ment has no information. If the honm,

member brings out any specific case,
I will look into the matter.

it wm e weht : w1 oaE T
§ f¥ arger o vwar & wfafonr
fafwrer woerd srafeat & wfr Wi
o & grErE g W R R ?
gfe g, Msmwr T PN ?

MR. SPEAKER: That does not arise.

st wWm wwe el ;. o@ THWE
T g9 §, WA "EET )

MR. SPEAKER: The question 1s
about the rules—should it be solely
on the basis of merit or merit-cum-
seniority”

st WM gen @ o 8 oma
wrA ¥ wiforer ¥  wtr goft off sy
T

MR. SPEAKER: It is not between
you and the ‘mantri’. [ also come
mnto the picture,

st I Sew it e AR,
TYraeT WX ST & wrare & wintonr
mfy o\ ¥ & W W S
frrar &

MR SPEAKER- It does not arise.

SHRI JAGANNATH RAO: At
present the Central Government re-
crutts IAS Officers and allots them to
the State Government. Now the Re-
gional Language has been introduced
ag a medium for examination. Is
there any thinking to reverse the
process? The State Government should
recruit the officers according to the
standards fixed by the Central Gov-
ernment and

MR. SPEAKFR- That again does
not arise.
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. Administrative Arrangements for Pro.
tection to Harijang

*¢88. SHR! R, K. MHALGI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that on
October 2, 1977, the Central Govern-
ment have addressed the Chief Minis-
terg of various States suggesting ad-
ministrative arrangementg for giving
protection to Harijans;

(b) the number of cases registered in
State of Maharashtra during the
period of last six monthg in respect of
atrocities on Harijans;

+¢) the ppecial administrative arran-
gemerts for protection of Harijana
in Msharashtra reported by the State
Government after October 2, 1977; and

(d) if no arrangements have bheen
made, the reasons given by the State
Government for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) According to the figures fur-
nished by the Government of Maha-
rashtra., 411 cases of crimes against
the members of the Scheduled Castes
were registered during the period
September, 1977 to February, 1978.

(c) and (d). According to the State
Government, the following steps were
taken: —

(I} A Cell has been established at
the State Headquarters to dea] with
all complaints of harassment, atroci-
ties against Harijans and Vimukta
Jatis.

(i) A unit headed by a D.IG.
Police has been created at the head-
quarters to supervise the work at
the Range and the District levels.

(iii) The existing machinery at
the headquarters of the Range
DI1G, Police has been strengthened.

(Iv) District Magistrates and sup-
erintendents of Police have been

made personally responsible for this
work.

(v) Clear-cut guidelines for regis-
tration and Investigation of com-
plaints have been laid down,

SHRI R. X. MHALGI: During the
period of six months 411 cases of
crimes against the Members of the
Scheduled Castes have been register-
ed in Maharashtra, Inspite of the
Central Government's directive and a
few steps taken by the State Govern-
ment, the number of atrocities {g stiil
large. What is the reaction of this
Government?

SHRI DHANIK LAL MANDAL: We
have explained that so far as the
trend of increasing atrocities on Hari-
jans is concerned, the Maharashtra
Government has explained that there
is no such trend. There ig a Parlia-
mentary Committee which has visited
Maharashtra and that Committee had

Superientendents of Police have
The Chiet Minister and the Parlia-
mentary Committee headed by Mr.
Rachaiah have stated that the idea
that there are increasing atrocities on
harijans is misconceived. We have
taken certain steps and the Maha-
rashtra Government has taken certain
sieps which I have enumerated. We
are very vigilant.

SHRI R. K. MHALGI: It has been
stated in the reply that some few
steps have been taken by the State
of Mabarashtrg and that the District
Mapgistrate and Superintendent of
Police have been made personally
responsible for such incidents, May
I know in how many cases out of 411
caseg the District Magistrate and the
Superintendent of Police have been
made responsible?

SHRI DHANIK LAL MANDAL: So
far as the responsibility of D.Ms. and
SPs. are concerned In regard to
harijan Incidents, I want to make it
clear that when the incident takes
place suddenly, when certain things
erupt all of a sudden, then, they can-
not be held responsible, If there is
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some on-going matter and they are
unable to take proper action and pre-
vent 1{, then, they can be held respon.
sible

st wfgramank i : oy
A gAT BT wANAT, AT HEIXT F THET
ware afy frmr g & arem Wt ¢
fr fier w3 & o wrfo oo Wik
urfo Ao ¥ faers wrwa faar mar
g 7 witavagog A gE A AT
¥ qworm afy frar mar §, T # AR
# et agEw w1 eqe FoT AT wifgw

ot aifemr #r 7w § v sl
A v gred) A ady av aeaf ¥
T, AT AAAR= ¥ TH WY AR
forar a1, o g7 AN AT wwr Ty K
o9 F) Ay F@en fzar —ww ww
waarss foF wg s Fr Aty § 7
fagtr qae foqr qr, 37 ¥ fead
WHAT § F4G A5 T, TG A A
araETdt ¥, fedY av @ Ady wemar
Iqr

ot aftw e stew : afz afrm
gaeqT 4y ¥Ww @ WA & Sifew ¥
Arair AN gw Jwr srdAn w6
(wrwarTr)

o) ¥ e e wgrOg AAA-
¥ AT 1 CAAH T AT G L, TN
¥ aye w7 ax fray sy w1 freerre
fearmar§ 7 o wrfe e WK
wrfo 3o & faars ar Wiy wrtad
¥z 7 g, v ar ¥ o Sl
¥ fasrs ®1¢ wRTEr OO gy P

=t afre arw sew ;. #47 gaTy
gfegrg  (wowam)

MR SPEAKER Please put ques-
tion agan [

ot ¥weay g agTOS 6O
1 & N oaw fegr §, 99 & an-
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T W el w1 e
ﬂoﬂﬂﬂt“eﬁl*m
wrq Wt wrdangr At w< g%, & oAy
wgar g fe fedd WY & firceere
frar war § oY W we & O
fafreex & famre 91§ srlardr w4
any g ?

st afw ww dew : T N
faac afr & (wawgwr)

st ¥wwaw g oae TR,
wqr wrara Prar 1 guTt WAt qud &
T ATE-ATR AT WAT ArfEy o

ot afre s wew Ay wpr §
RErTE TER & ¥ fafaeer & faems
wré wriagy vk w7 famrr afr g

SHRI B C KAMBLE May I know
from the hon Home Minister whether
the directive of the Central Govern-
ment is unplemented properly or not,
and also whether there is any ma-
chinery to see that it is enforced or
not

SHRI DHANIK LAL MANDAL We
are especially concerned—the House is
concerned—as regards certain atroci-
tiess We keep track of them, we give
advice The Prime Minister and the
Home Mnister at the Conference of
Ministers give advice These are the
methods I have told the hon Mem-
bers (Interruptions)

MR SPEAKER 1 am here to clarify
it The gquestion i{g this Suppose
they do not implement Have you
any machinery to enforce it This
was the guestion he was asking

SHRI DHANIK LAL MANDAL:
There cannot be ifs and buts to @&
question We have suggested certaln
things, they have taken certain steps.
(Interruptions)

MR. SPEAKER All of you kindly
sit down. Dr. Subramaniam Swamy.
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DR BUBRAMANIAM SWAMY 1
would like to ask a question in con-
nection with his answer to part (a)
1 want to know from him whether,
in continuation of the letter of Octo-
ber 2 1977, the Government, parti-
cularlv the Home Minister or the
Prime Minister has again written a
letter to the Chiet Ministers If so
when and what was said in those
letters?

SHRI DHANIK LAlI. MANDAL
The Prime¢ Mimster has written a
letter Thereafier the Home Minister
hay written a letter on 2nd October,
1977 Thereifter [ myselt addressed
the Chief Minister on the 26th Octo-

ter 1977 Np letter has been sent
there ifter  (Interruptons)

MR SPEAKER Q No 618 (In-
terruptions) Pleise sit down I am

on my legs You had vour say This
question has been debated upon suffi-
clently carlier also 1 am not allow-
ing sny further questions on this
(Interruptons)

Wt qure @ 7g Inr A
¢ 1 gv rodifer T wifpe ) =
&1 Zpr Arr warT @ war & gwieg
qR Y o8 qvr g A fifor
SHR1 K GOPAL Sir we from this

side are not getting a chanCe to put
supplementaries

MR SPEAKER This 15 not on
party-lines  (Interruptions)

SHRI K GOPAL Sir I rise on &
point of order (Interruptions)

MR SPEAKER There 15 no point
of order (Interruplions)

sl gww AR ¥ w7 A
warw A wrn g wafee & s
qET WgAY § | WTY qR O qaUe
s Aifee

PROF P G MAVALANKAR You
permitted the others. Then why dont
you allow some more supplementaries?

Oral Amewers g0

SHRI K. GOFPAL The ruling party
Members have been allowed supple-
mentaries to be put Why cant we
be sailowed tp put supplementaries?

MR SPEAKER Please sit down I
would like to say that everybody
wantg to put supplementaries There
is no time This guestion has been
debated upon for six hours in this
House (Interruptions)

SHRI K GOPAL Sir I nse on a
point of order (Interruptions)

MR SPEAKER 1[I have to obgerve
two thuings when anyYody 1is wanting
to rause a point of order Furst of all
the rules do not permit a pomnt of
order to be raised during the Ques-
tion Hour Second you must for-
mulate

Sometimes all the supplementaries
are allowed from one side as 1t depends
on the interest of the area As we
have heard the Minlster he has nof
made any criticism of the Maharashtra
Government In Question Hour there
18 nothing Lke disiributing supple-
mentaries [ try to distribute There
are so many wavs (Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI) May I ask my
hon'ble friends on both sides if we
can transact any business if several
Member< rise together to talk <o
loudly” Nobody can follow anything
What 15 the Speaker to do®

{Interruptions)

Again you are doing the same thing
Any one should raise the question
Then the Speaker can say something
But you try simultaneously to declde
between you Can any issue be de-
cided? (Interruptions)

SHRI M SATYANARAYAN RAO:
Sir, this is the first time I have seen
that vou have not gaven any opportu-
mty to the other mde You have al-
ways been 1mpartial You are giving
opportunity to everybody But this
time you should have given a chance
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to this side also, That iz why they are
agitated.

SHRI VAYALAR RAVI: Sir, they
are not interested in protecting
the Harijans. Their interest is to
accuse Government and to take poli-
tical advantage.... (Interruptions)

SHRI K. GOPAL: Sir, I have got
two points to make.... (Interrup-
tions)

MR. SPEAKER; No more questions
+ ... (Interruptions)

SHRI K. GOPAL: There are two
things. First, you said that it was a
regional question and only Members
from Maharashtrg will put questions,
That is not correct. This is my hum-
ble submission. The second point is
that you have to call the Members
from the opposite side also....(Inter-
ruptions).

MR. SPEAKER: You are not cor-
rect in saying that the Opposition
Members are not given chance. There
are 4 or 5 parties or groups. I have
allowed Mrs, Rangnekar, I have given
an opportunity to Mr. Keshavrao
Dhondge and I have allowed Mr
Kamble. It is not possible to give
opportunity every time to every group
and every party ... (Interruptions)

SHRI K. LAKKAPPA: 'The issue
is that the Prime Minister’s direction
has been violated. The Home Minis-
ter has not followed the instruction
of the Prime Minister. But they are
attacking the Government of Maha-
rashtra. ... (Interruptions)

MR. SPEAKER: Nothing more
please, sit down, Next question No.
699.

PROF. P. G. MAVALANKAR: Sir,
you have not heard me. So, many
times. . .. (Interruptions)

MR. SPEAKER: I have heard you.
I cannot go on hearing &ll the 544
Members,

APRIL 12, 1878
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Amount gpeni on Research and Deve-
lopment Scheme of Small Scale
Industries

*700. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased 1o state;

(a) the amount spent on the Re-
search and Development Scheme for
small scale industries;

(b) the details of the technology
evolved by the research umts to
develop small units; and

(¢c) whether any evaluation had
been done of the work done in re-
search laboratories; if so, the details’
thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
An gmount of Rs. 3.20 lakhs has bern
spent upto February, 1978 on the re-
search and development scheme for
the small scale sector from the Minis-
try’'s budget Since Deptt of Science
and Technology and Council of Scien-
tific and Industrial Research are also
operating schemes for research and
development for small scale indus-
tries, the requisite information is be-
ing collected from them and shall be
placed before the House in due course,

(b) and (c) Since the scheme
under this Ministry's budget is in the
initial stages of implementation, no
technologies have been evolved and
no evaluation done go far. In respect
of schemes being operated by  the
Deptt of Science and Technology and
Council of Scientific and Industria)
Research, the requisite information
is being collected.

it gx fawn : WAt Wy § aw
Fgaq wAam ¥ gnrreg g fr
T T A o T @ O ww ons
&) wnEly §T 2w a7 v Y iy )
et waewt § & A g § e wr
T I qa w1 eqfrew we § afe
oY ATARTY WT ATT AX TH TATH EY
fegr s a% 7 w1 9 tEE) qregw
s ¥ fog §aqre B 7
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MR. SPEAKER: He says that the
information is being collected and it
will be placed on the Table There
are & pumber of institutions which are
working in the matter and he will
have to collect the information and
place 1t before theg House It will
take sometime Now, if you want to
put supplementary question, you can
do s0 Otherwise you can put the
question later on

ot gom faww  wemw off, wn
Ty £F SV & 9RO g wfe

(=) sT (7) wr warw 7 wmar §

AN HON MEMBER No supple
mentaries can be asked unless a pro-
per reply 1s given

MR SPEAKER You can put a
question again 1f you want further in-
formation

ot gt fewm  weaw o1, & &Y
ot & qomT wmEAT g fr Aq S A
gt sTefas wAeqr O, gEA
grayvRat FAt ¥ fed s A
goyre ¥ faarmim g 7

oY o wriafew  waw o, B
oY wrara fear & gAT wEATHR Y WX
& wq am &7 a1 frrd vt deaRe
& fra =raeqr § fas oy o oy
w2 1 aw W ford Wk
FAIIRT T AT H WA @ R
FT R 7 | qg X AEY AT TP
wiv FrafRa T rfefew gedfeaa
Forar, Taa forat qmamd 8, 7 Aarie-
O ¥, wrvgre ¥ 4, vy weT ¥R,
ez & ¢, wEveT ¥ N daee
frad Farelo §, A il fead o
off § 1w wwra vt o fod
et § yo Frolt ot § 1 o oy o
¥ faw we N ford oz dawgide o1
g qr § SHEr wEwd oy
ol ot werer oo T | T WaTWE
A ¥ 1978-78 et ¥ WAW-
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ARt e @ e
Tx faifrwe xowr oF v e gwT @
N vw W waw oord § fow oW
g Sl AT 3 WTw 20 FS
W g oad v AW § 1 agr aaife
qE TR qE UT 4T 1976 ¥ wAr ¥
W o oY qre Y s ¥ § eefadr
AT VT RT FTH Y 7Y § wEd At ¥
oY Y S fry wEY dE I W
™ Ty § \fr @ e o maear
g

ot gt fewn el o ¥ gerT ¥
vzt fr age o geard § ot foadt wx
ot § 1 o ford g @) oy qT T
o fr Wy Sd et wor & fed
wreor e g w1§ aar wfraer fufac
Wt ®T9a ®@ T FU F@ a1 I
Awig & 5 wfimeor fofax ot smw
ﬂﬁdﬂ%mﬂmﬁﬁw ant

ot wrt wwfafem o wegw o, 8
dar qgw §f wgr v og o foak
oY daerade § og Wi s Wy
& ray e fedl v aAT ag ¥TH &%
T AT V€ GUT, TR AT At § | YW
qUETT W g L]
I & Suer TofiRww afr 1
o ar ag # wfee s g
f& wq Sum & fay 9 ¥y fogd wmor
&% gut & Twet fae smmm & Gt
VT AfiEd 47, WS § AT FT SR LT
qfgd o, ag AT Y G AT | I T
WY g ST W Q|

TS 9 Oy awt i, 4 fredr
qrx FEt # fogd WX Yawede, amgw
o Bl & folr s 813 W
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STt waferr ressarch is applied inte practical
. % %o working. In so far as the assistance
qoft sumer Ry ST G § 0 EE to people to make use of the results
RN T ST FTH § A GOOTC H¥ Y of the research is concerned, the labo-

wraifes Afe § ot w=r Aifeat
QEF HIq AT FT 4T €@ F HH
frgT ST

W WY, WY HelY wErg A wwar
fe g sum ¥ fave & fod gy
fad s o ww g g A & W
off & oy wigm fmwq aw 7w w0
qa g1 s fasd oy g w1 e
g g ?

MR, SPEAKER: Research work is
never com:pleted,

it ool swfafaw : gens o, W
&' & w1 x5 o w1 W ol wwre
) gy, W T EA@ R 1 IAET
WIS TETAT FORTTFT FTH E, IR FA A
e Wit gt g o

SHR] P. VENKATASUBBIAH: The
hon, Minister had siated earlier that
various agencies have been engaged
in research and development work,
various laboratories working in differ-
ent states. Is there any coordinating
agency to see that there 1s no dupl-
cation in this respect? Has the minis.
try any scheme to see that the results
are communicated to the field for ap-
plication and is there any agency to
provide the necessary financial assis.
tance to such of those people who
want to apply the result of research
and development in small-scale indus-
tries?

SHRI GEORGE FERNANDES: The
Council of Industrial ang Scientific
Research is the coordinating agency
that has been in existence and where
the application of Research and Deve-
lopment is concerned, the recent deci-
zion that the Government took to
make some of these laboratories get
tagged on to the Mimstries concern-
ed, I believe, Sir, would be a step
which will enable us to gee that all

ratories have their own linkages with
a number of on-going concerns and a
large number of new and young en-
trepreneurg are constantly in touch
with the laboratories and there is a
constant transfer of the technology
into productive use.

Crash Plan for Educated Unemployed

*701. DR, RAMJI SINGH; Will the
Minister of PLANNING be pleased to
state:

(a) whether there is any crash plan
for providing employment to the edu-
catedq unemployed in the current year
and also in the Sixth Plan; and

(b) if s0, the main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI)- (a) and (b).
Government is fully conscious of Lhe
problem of the educated unemployed
This problem cannot be resolved Ly
“Crash Programmes” Everv effort
will be made to enlarge the area of
employment for educated youth
through the implementation of in-
vestment plans in different gectors as
proposed in the Draft Five Year Plan
1978—83.

o TwAt fow ag agn weiT ¥
s § fe wur da oY & guwT Sav
frar & | ¥k o oA o wxw #
oft Trere Oy, W1 s g e
§wgr =€ Y7 wAsErd s
@ 91 e wEY o Srwew g
ffery aCormrdr Y awm  femsfer-
fRrasrn g | e T
& gre7 § ag www wa ¢ fe dfw
% 370 wrew & ¥WT 520 ATE AW WX
fadfe-ifzr 68 wmw & 75 ww Wi
"TETT W W AgwieaT oW
ws frar § orit e ¥ @ 740
wTT ¥ 1270 @ W@
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W e & sy % o dw
sy & faeg & wgr sran & fe owd
w17 ot wie 1 vae fefee &0
W ¥ oy ¥ Ay s Ay A
¥ X% vmr §—

In the long run we are all dead

oY oY AT IAET WA g

wsqw g ww s gfed

oo TmWY Feg & siATwgaT g
f ot 2, 3 wal ¥ faer Frfore Sose-
< w1 feg ®=qr # O 27 #Y
wEeq) wH Y

SHRI MORARJI DESAl Sir, it 18
expected thay employment opportunm
ties will absorb per<ons to the extent
of 195 lakhs Tn the organised sector
in the next two three years There
are other incentive gchemes for self-
employment The village 1ndustries
and rural reconstruction programrrcs
also will absorb several people But it
1g difficult for me to give anv  exact
figurec about it But | have no doubt
that within five vears a proper Jjrnt
would have bien made and & very
small number will remain without
employment at the end of five years

o Tt fag WA ¥ ey
g oY wrdt frare & gafrso g
¥ qw o wem fa=re o faear e,
#few et fuforr avrmrl # g
Sruv ey aaTar | ITESEE W
sft st 7y ¥ wmw frn wi
oft ovrw wTqT 7 ow A e fede
feqr ur 3wR &= rerATlE SY YT
W i cav Y ot wwi w7 o oY
form o & WIS ¥ oA MY
o g, roerr A wgA &Y & v gm
Trarre & e feedr 30 a7 Troomre
WY SRR T T, T S g
et ot T dw qawmallr o
0w & weerd qx fordrd geft
fir forz wiwss ¥ ag <o 2 1 wOm
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gorT fiedr 30 gut & g faserd
¥ owrrlt o &

ot dreroat def oy wem f
30 =dt & go qur 1 W W Wik
T e g g T, 9% 70 W
& wfr wa §, Gun Y R wgT wfgd,
T 5% $% w57 ¢ v 30 v W gw
gurdr wft, farr grm wifew a, sen
g gwT a1 g A &, o & wWw
A1 §, AT QAT TEAT ¥ 30 A A
¥ g9T §Y 7, oy wrf wavew § 7
wfy wonfaa weer 30 s ¥ um

ft 9 et e wgd & 1 TEr wTH
g g T Es 9 g oW @ 4, vEd
warer & U1 47 HEAT G

SHRI M SATYANARAYAN RAC-
I would like to know from the hon
Prime Minuster whether any steps
have been taken during the last one
year, after he became the Prime
Minister, after the Janata Party came
into power They have also stated
clea:ly and they are stating every-
day thay within ten years they are
going to solve thus unemployment
problem It 13 already one year over.
‘Within thy, one year how much have
you solved 1t He mentioned about
self-employment schemez For self-
employment so many educated per-
sons aite applving for loans, but un-
fortunately al] the nationalised banks
and other banks also are not giving
any loang to them I would like to
know whether he will issue instruc-
tions to the banks that whenever
applicationg come, they should be
given loan?

SHRI MORARJI DESAI It would
be madnes; to give loans o every-
body who applies for it I do not
know what the hon member wants to
suggest How can it by given to
everyone who apolies for 1t" Bu*
those who are needv and who are eli-
gible cen be considered (Interrup-
tions) Why this constant interrup-
tion® It doeg not show any wisdom
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It does not show conformity with
the rules of the House, I have al-
ready said that in the plans that we
have made, the organised sector will
have additional work for about 19.5
lakhs of people in the coming year.
How many more people have been
employed this year, I cannot say. I
do not want to hazard a guess,

SHRI K. LAKKAPPA: 1 have been
carefully watching the Prime Minis-
ter. Why is he taking such a hard
line towards these unemployed peo-
ple? For everything he comes out
with a policy of escapism. Many Sla-
tes have made honest attempts to
provide certain guaranteeg to the un-
employed and evioved guarantee
gchemes. I want to know whether
any plan gllocation has beepn made to
provide at least financia]l assistance
to the States which have taken such
bold steps to fight the unemployment
problem because it ig a burning prob-
lem: and there is an explosive situa-
tion 1n the country, May I reques:
the Prime Minister to adopt a soft
line towards the unemployed and rot
adopt the policy of escapism anq hard
ling towards the unemployed people
and to provide certain facilities to the
States?

SHR1 MORARJI DESAI: There 18
an explomve gituation here without
there being any necessity for it That
is why he sees explosive situa‘nns
everywhere. That is how hig mind is
working. I do not see how explosive
and louq talk is going to help. This
is not any particular party’s problem.
It is a problem for the whole coun'ry
to provide work for all the unemploy-
ed. and we are all interested in it.
It my hon. friend wants me to make
up for all the omissions of the past—
I do not say they were delhberate
omissions It iy necessary to gather
more strengthen which we are now
trying to do and give it a greater mo-
mentum to it. 1 would request his
cooperation in it. It is said that tlus
is escapism. There ig no question of
escapism. We do not indulge in it If
I cannot do it, I will say, I am not

-able to do it but I will not try to ex-
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plain it away, That is how T look at
this question,

MR. SPEAKER: Are you golng to
extend any financial help to the Sta-
tes?

SHRI MORARJI DESAI: If the
Stateg make schemeg in consultation
with us and have our agreement, cer-
tainly; but not if they make them on
their own.

St e W A guE A0 A
ay & v e ag aga fawe, wase
AT gadr a€) "weqy £ ¢owy orEw
g gEwEr AT FEar | §fvA g T
WY #gr § f& g¢ @a aga s wa-
TR WY Y aaar agAt 9w & 1
at s sgrw war A gy A fe
gt A1 & arx A B O grwar
waren ghfY, au g 57 frafy & ogw
s fr wm ¥ &% 37t gear Ay
T 7 TH A@ 4T OWIER q@ 30 WYC
gAY, o §e w2 retde s & gagaaay
¥ faw oaraT A9 fear @ 4% @Y ®
ook a1 frdewmy §7

=t srere ot davf : AT W AT
2 2 faar &1 8% aga ) wgr fr 1w
qTY F W & gAoeAgE Srae
wz FIgar | A agT, gaAr @ «f),
wfeaqzorgefty . . . (vqwam),
fraar w2, & w1 oz wff § e
W atk ¥ & v Avdfeww a0 mfY
#on WA g ammfm A w9
wt Far-mreat & &7 wC awa § # oy
% mwar g

i w@r Ay 7 a1 §r oot og
521 fr Aze ¥ arq @1q &% garaT Q)
aY agt o g won § wwstgw B8
s A v § A ag Wi

PROF P. G. MAVALANKAR: Mr.
Speaker, Sir, I fully agree with the

honourable Prime Ministey when he
says that the problem of educated
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unemployed, collossal as it ts cannot
be solved by any ‘crash programme’
And, I would also like to share his
optimism about the number of such
educated unemployed being reduced
during the course of the years In
this context, may I respectfully ask
him twgo questions® One is whether,
apart from the organised sectors,
some of which he spelt out, Govern-
meny have anv such extra plans to
absorb the educated people of this
country in the programme of adult
education and literacy 1n various parts
of India The other is about the
rural health service giving employ-
ment for these people Lastly about
the self employed persons, I would
hke to ask hum whether those indivi-
duals who aie willing to be self-emp
loyed then apart from giving themr
bank loans, if they are wanting to
have some apprenticeship and tramn-
ing 1n various umts, are they given
facilitieg and opportunities?

SHRI MORARJI DESAI Thete
are facihties given for tramming 1n
many placeg and it 1z expected that
all those people should be absorbed
there But 1t will be difficuly to do
80 because 1t depends upon the re-
quiremenis of those concerns But
then they can be emploved elsewhere
That can be done Otherwise, we
are very conscioug of this pioblem 1
said tht the adult literacy programme
cannot be undertaken without ab-
sorbing the educated unemployed
That scheme 13 meant for that pur
pose, but this will have to be carried
out in the States and we are trying
to see that thiy is carried out en a
large scale so that the lileracy pro-
gramme 1g completed more quickly
That will absorb more people But 1t
will depend upon how many people are
willing to do 1t Many people say
they are unemployed, but when ‘hey
are given a particular work, they
become choosy So, that is also where
we will have to pursuade them to
take up the programme that comes
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Ban on the Creation angd Alling up of
Posts

*702 SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether there 15 a complete ban
on the creation or filing uo of the
vacant posts of non-operational Group
‘D’ staff in the varioug Mimstries/De-
partments of Government of India, if
80, the date from which this ban has
been 1n operation,

(b) the total number of posts of
non-operational Group ‘D' employees
lving vacant on 1-1-1878 m the various
Ministries/Departments,

(e) whether 1t 15 a fact that a num-
ber of these vacant posts were aubse-
quentl filled up from amongst the
daily.wage workers and

(d) whether it 13 also a fact that a
lai1ge number of daily wage employees
have been agitating for being absorb-
ced against these vacant posts 1if so,
the steps taken by the Government
to meet their demands®

THE MINISTER OF STATE TN
THE MINISTRY OF HOME AFFAIRS
(SHRI § D PATIL) (a) A ban on
fillng up of posts of peons/jamadars
was mmposed wef the 24th June,
1976 There is no such ban for filling
up of vacancies in gther Group ‘D
posts

{b) and (¢) The information is be-
ing collected and will be laid on the
Table of the House

(d) The entire policy relating 2o
deplovment of peons, including ‘he
demand of daily-wage emplovees for
regularisation, 13 under review

ot sw wrw fofer eaw
wET wied { auf Wi @ Q¥ @
wre § frad fo wrea &Y orer aga
qifea ¥ oie Qar Y o% «f Al
¥ ol g *F Teerd & w4
o wqd Sy § v aur §) Wy ov
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g adurdt foeg worw 4 wut &
AT+ AT X AT ¥ AT AN AT H
wrH ¥ v § oo 3R qrewrd 4
& qerfay ufes v foar srar 0
W TW AW AQATE A Ly
@ w¢ oY oagT v fear arar ool
wat wgten & wgr fE 24-6-74 ¥
&« st faear mar §, ag fasge v {0
ag &7 I WA gUT 9T 24-6-74
ol 12 41 15 AT @ faww FIC AT
Ty BT FE7

SHRI § D PATIL The ban wae
applied with a view to substituting
the messenger system, which has its
rmerits But “éven now, the massen-
ger svstem has certain difficulties n
its introduction, and Government is
thinking of reviewing the entire po-
liey relating to the deployment of
peons, and also regularisation of the
daily wage-earners The direction in
which this scheme will be reviewed,
will be

(a) Sanctioned strength of peons/
jamadars, as on 31st March 1878,
after effecting 10 per cent cut, as
required in Fifiance Secretarv's do
letter No 14(7)-E-Coord dated 13th
May 1077,

(b) the total] pumber of wacan
cies of peons/jamadars as on 21st
March 1978 ag wgainst the sanction-
ed strength as worked out m (a)
above, and

(c) the number of employees en
gaged on daily wage basis and the
number which 13 eligible for regu-
larisation

on recupt of this information relaxa-
tion of the existing ban will be consi-
dered, and we will allow limiteq re-
gularization of some daly wage-earn-
ers

st Wign ww fofew @ wawm
#greg, gg A T A7 6 gar 4, G
W 71t W AT wIC @Y § A

AFPRIL 12, 1978

Oral Answery 24

g ®Y W g A ¥ §, g9 g oAy
TCEEeT W1 v T a1 & way
o @ s g ¢ f E g A
vx av frrme fagr Srder— gy
wwa fafown & Wi v ged 36}
&Y 37 1 WAy Fror § 7% wmrd

SHRI 8 D PATIL 1 have already

rephied {o the question, saying that the
matter 1s under review It would
take some time for the examination

MR SPEAKER The Minister can-
not give a definite date

SHRI MOHAN LAL PIPIL You
¢n say 2 years, 5 years or 10 years
Tell me the date There must be a
it

SHRI § D PATIL After the re-
view 18 completed, the entire decision
has 1o be taken

ot UR wWT §T@ DTN AF W,
far awgll £ aml 7 gfiyraz
AETE WT ¥TH ¥ A § 1 LIy
am 7a1 % yaafaa wfa ghe arnfa
@ wafga owtwvedt &0 &1 & e
o q1 9T #3 Fmr fr fiod ¥ omg
q¢ A ¢ gfoe! %1 oangziz Wy 379
arfY fosard &1 8TH SYETAT ATAT Q)
s &fier & geay ¥ Iwer four 2@
% A7 ¥y wAY AT ®Y AAC F g anA
uré § fa @ & ar g ot e i
5 %€ 77 § gmrfe & wg ¥y W@
ot iy rfloe wer 7

gy am ag § fr wwrk o e
FET a1 & A1 Afw sy e
T § s TAeY qemvieer Aved W
®Y wor N7

SHRI § D PATIL If specific
instances are pointed out, indicating
that the persons who are Harljans
are neglected and that some other
non-Haryjans are being taken, I will
examine it As far as the remuneration
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of the dally wage-earners are concern-
#d, | have already repliad, that the
matter is under review, and as soon as
the review |s completed we will conai-
der the question

Agitation against Computerisation in
UPSC.

*704 SHRI K A RAJAN Will the
Minister of HOME AFFAIRS be
pleased to state

(a) whether the UPSC employees
have been agitating since February
25 1978 agamnst computerisation In
the Commussion and also to press their
othey demands, and

(b) if so the details of their de.
mands and steps being taken for the
redressal of their grievances®

THE MINISTER OF STATE 1IN
THF MINISTRY OF HOME AFFAIRS
(SHRI § D PATIL) (a) The repre
sentatives of the Central Government
Clerks Unlon and of ceftain non-
recognised  Unions/As<oclations  in
the Union Public Service Commission
aong Wwith some emplovees of other
offices and a few emplovees of the
Union Public Service Commission's
Office started an agitation on the 23rd
February 1978 The agilation was
withdrewn on the 18th March 1978

(b) To start with the demands were
for reduction of work lond and filing
of & posts of Investigators The de-
mands put forward later were stopp-
age of direct recruitment to Group ‘B
services stoppage of deputation and
recall of deputationists filung up pro-
motion posts by Central Secretariat
Service Officers and promotion of
Group ‘D employees to Group 'C on
the basis of senlority The Union
Public SBervice Commission have ap-
propriate arrangements for the re-
dressal of legitimate grelvances of the
staff and those involved in the agita-
tion have themselves admitted, in a
leafiet issued by them that many of
their demands had been accepled

Some of the matters raised in the
course of the agitation come within
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cannot take any actian on their own
However, the Internal Work Study
Unit 15 already engaged in assessing
the work load in the context of vari-
ous measures undertaken to rationa-
lise and simplify work procedures On
the basis of job requirements 6 posts
in pay scales equivalent to those of
Investigators have been created two
of which have already been filled by
promotion and steps have been taken
to fill the remaming posts

SHRI K A RAJAN 1 am sorry
that this problem has not been so'ved
In last November a meeting of the
Chairman of the Public Service Com-
missions was called by the Home
Minister where he made a categorical
deciaration that he is against compu-
terisation In very unambiguous
terms he has made a statement like
that Not only that a Consultative
Committee of the JCM of the Gov-
ernment of India 18 going into all as-
pects of computerisation in the admi-
nistrative side In the light Jf this
declaration of the hon Mimster and
aso 11 view of the fact +*hat the JCM
{s going into the problem will the
Minister maintain status quo ante re-
garding computerisation in thus parti-
culir depariment?

SHRI S D PATIL Even though
the mamn ground of agitation was
against computerisation the demands
are expanding and they are on &
different fooing Of course imtially
it was aganst the computerisation
scheme So far as computerisation 18
concerned the view of the Govern-
ment 1s that in techmical institutions
and where speed is important as @&
Jast resort 1t may agree to it But,
taking into account the unemploy-
ment problem asg a general propos-
tion Government is not in favour of
introducing computers Some of the
grievances which they have made are
being considered and some of the de-
mands are likely to be accepted Al-
readv the Secretary of the UPSC is
holding meetings every wednesday
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and getting the grievances redressed
across the table The grievances
which are now being trotted out are
of a different nature and a number of
outsiders have also entered this area.

SHRI K. A. RAJAN: 'The hon,
Minister said some discussions are
going on regarding the problems of
the particular department. So far as
workload is concerned, formerly an
employee used to handle 750 applica-
tions Now. he has to handle 1,500
applications a month, Since the work-
load has increased, there 15 every jus-
tification for additional staff. 1 ‘would
Iike to know whether he will think in
terms of more stafl for dealing with
the increased workload.

SHRI 8 D. PATIL: ‘These ques-
tions are always solved across the
table. If there is a genuine workload
increase, we will examine it on merita.

SHORT NOTICE QUESTION
Lrexce ror Cenent IMpORT

8.NQ. 5. SHRI VASANT SATHE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing in the National
Herald, New Delh; dateq the 22nd
March, 1978 under the caption Licence
for cement import’;

(b) if so, what is the reaction of the
Government 1o the serioup ollegations
made therein; and

(c) details regarding facts of the
matter”

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir

(5) and (c). It is not true to say that
any contract for import of cement has
been given to any private party in
India. Government decided to import
one milion tonnes of cement through
Btate Trading Corporation to meet
the local shortage. State Trading
Corporstion has entered into contract
for 84 lakh tonnes of cement import
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from Korea, Romanla and Poland.
The Question of profit of Rs. 10 mil-
Hmtnanlndhnpartynommm
of imported cement therefore, does
not arise,

There is no substance in the news-
paper report that the Calcutta based
industria] house has been pressurised
mto parting with the mill to a Bom-
bay based industrial house. No such
sales transaction has come to the no-
tice of the Ministry,

SHR1 VASANT SATHE: This re-
port which appeared in a newspaper
on the 22nd March was of this nature,
that some textile mill was given a L~
cence to import cement. 1 am glad
that the hon. Minister has clarified
that there was no such licence given
to a private party. I would only like
to know further whether there is any
proposal of distributing thig cement
imported by the STC through any pri=
vate parties and if so, who are those
private parties who would be the ag-
encies of the STC for the distribution
of cement.

Incidentally, if you know, will you
kindly also let us kmow the name of
this industrial house of Bombay which
is alleged to be controlling this®

SHRI GEORGE FERNANDES: This
report is one of the most scurrilous
and scandalous pieces of writing that
anybody could have indulged in. Inci~
dentally, it appeared in a paper which
wag once great, which has now des-
cended 1o this level. I hope it will
not desrend any further.

This paper is the National Herald
and the report said that some private
textile house in Bombay, which was
supposed to have friendly relations
with me, had been given a hcence to
import cement. The quantity s une
known, but Rs. 10 million is the profit
that the mill is golng to make, and
the Government {s not going to bene-
fit by it, because the mill iz in the red
and therefore with this Rs. 10 million
it will get Into the black. This is one

parl.
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.. The second part is that some textile
mill in Madhya Pradesh owneq by a
Calcntta business house friendly to
the Bombey textile house and there-
fore friendly in turm with George
Fernandes, has been handed over this
textile mill in Madhya Pradesh by
Mr. Fernandes, twisting the arms of
the Calcutta industrialist, saying, “if
‘you do not hand it over to the Bom-
bay men, I will take it aver as a sick
unit, by declaring it as a sick unit."

This {s the report the National He-
rald published on the 22n March. As
1 said, this i{s one of the most scandal-
ous and scurrilous pleces of writing
anybody is capable of.

I sm glad the hon. Member has
now not referred to the report as such,
and only wants t{o know who are the
parties who are selling the cement.

The sale of cement is done by about
24,000 dealers in this country. The ce-
ment imported by us In the last three
months is a little over 300.000 tonnes.
Unloading and later on delivery of
this cement to the depots has been
handed over to those who are either
in the cement business or to the State
industrial corporations. This was done
following the invitation of tenders
following regular discussions.

The parties concerned are: Bombay
—The Digvijayva Cement Cn. and Dal-
mia Bharat, both in the rement busi-
ness. Madras: India Cements and
Dalmia Bharat. Cochin: The State
Small Scale Industrial Development
and Employment Corporation, a pub-
lic sector undertaking. In Vizag:
Andhra Pradesh Infrastructure Cor-
poration, a public sector undertaking,
and Andhra Cement; Goa and Man-
galore—ACC Limited for one ship
only because in each port we have so
far unioaded one ship only. These are
the agencies which have taken the
contract of unloading the ships be-
cause the Government or the STC
does not have the infrastructure to
unload the cement and later on, mar-
ket the cement. This is the arrange-
ment we have arrived at.
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SHRI VASANT SATHE: Can you:
enlighten ug about the mname of the
Industrial house which ig referred to
in this article?

SHRI GEORGE FERNANDES: 1t is
for the editor of National Herald who,
I am sure, is very friendly to the hon.
Member to enlighten this House and
the country on this industrial house
which is supposed to be friendly with-
me and which is now supposed to be
making ten million rupees out of the
blue. I do not know where the ten
million rupees are going to come
from. I have nothing to do with that.
Thig Government has nothing to do
with this report.

SHRI VASANT SATHE: What is
the price of the cement that we are
importing and at what price it is dis-
tributed?

SHRI GEORGE FERNANDES: The:
cement in thig country is marketed
with a pooled price. There are vari-
ous factories whose cost of production
varies. The Government has evolved
a price structure for the marketing of
cement. In this the freight charges,
the excise duty, retailer’s profit in--
cluding the manufacturer's cost,
everything is taken Into account.

Now, in the imported cement, the:
landing cost of the cement is almost
twice the actual cost of cement within-
the country. Therefore, Government
decided that the pooled price would
go up by one rupee and this money is
now being used to subsidise the ce-
ment that is coming from abroad be--
cause if we were to market the ce-
ment at the price at which it is land-
ed, the price would be twice the price
at which the cement used to be mar-
keted. Therefore, there is a uniform
increase of one rupee per bag of ce-
ment. This money does not go to the
cement factory owner. This money
does not go to the wholesaler nor to-
the retailer nor to the man who is
unloading the ship. This money goes
into the pool which is comtrolled by
the Covernment gnd is used to make-
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up the additional amount that we
have to pay out.

SHRI M, N. GOVINDAN NAIR: A
couple of years back we were export=
ing cement. What ig the reason for
this shortage? Ig it because the cement
factories are not working upto thelr
capacity? Or is it because there Is in-
crease in the demand of cement?

SHRI GEORGE FERNANDES: 1
have sald a number of times that
during the last few years, there has
been no addition to the cement capa-
city in the country. In 1875-76, the
installed capacity was 21.14 million
tonnes; in 1976-77, it was 21.84 million
tonnes, in 1977-78 it was 21.87 million
tonnes. In other words, planning dur-
ing the last few years was to organise
shortages and not to meet the addl-
tional needs. We need every year
two million tonnes of additional ce-
ment From now on we shall be
needing three million tonnes of addi-
tional cement every year. But since
you did not have that Kind of pers-
pective during the last 5, 8, 7 years and
did not take care of the additional
needs of the country, we have run into
thig trouble.

As far as production is concerned,
we have had record production an all
time record production which is 83 per
cent of the capacity. During the two
great years of the Emergency, the
capacity u‘ilisation was 82 per cent
and 87 per cent. In the year of free-
dom, it has gone upto 89 per cent
which is more than what you had in
the previous vears. (Interruptions)

SHRI VAYALAR RAVI- He is not
answering the question . (Interrup-
tions) The question was different

(Interruptions)

SHRI GEORGE FERNANDES: I
am not yielding. Let me be allowed
to answer the question.

SHRI VAYALAR RAVI: He is not
answering the question; he is glving a
lecture. The Question was very specl-
fic. .. . (Interruptions)
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MR. SPEAKER: The question put
by Mr. Govindan Nair was that for-
merly we were exporting cement but
why we are importing cement and,
secondly, formerly the price was less
but why the price is more now. He is
answering all these points.

SHRI VAYALAR RAVI: He never
answered that. His answer was about
the capacity and if the capacity was
there the Government would have
exported cement....(Interruptions)

SHRI GEORGE FERNANDES: In
fact, the report to which the hon.
Member, Mr. Sathe, referred {s:

“It iz learnt that a Bombay based
textile mill has been given a licence
to import cement which is on the
list of items of critical shortage
since the Janata Party's advent to
power."”

They want to have best of all the
worlds. I am gorry, I am not prepared
to oblige them. Since the Janata
Party came to power if there has
been ghortage of ccment, 1t 15 because
of the situation that wwas there in the
last three years. There has been no
addition to the installed capacity. This
is the size of the problem. In the
month of March, 1978, the cement
production in the country touched an
all-time record of 104 per cent.

(Interruptiong)

SHRI VAYALAR RAVI: He must
answer the gquestion put by Mr. Nair.

MR. SPEAKER- Cut and dry ans-
werg cannot be there,

SHRI VAYALAR RAVI: The ques-
tion put by Mr. Nair was, why there
is import of cement when there was
export of cement. He did not answer
that question, The question was Very
logical. Mr. George Fernandes sald
that 21 million tonnes was the capa-
city in the last three years. Even
then there was export of cement and,
even when the production has gone
up, why import cement? He must
answer that.
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MR. SPEAKER 8hri Kachwal

SHRI K LAKKAPPA [ rise on a
point of order (Interruptions)

MR SPEAKER What is the point
of order?

ot gww W WA @ WOw
WA WIX qW ATAT W4T\

MR SPEAKER I am going to call
you

SHRI K LAKKAPPA My pomnt
of order ig very specific (Interrup-
tiong)

St €N WA $TAT ° WY BT qT
T qATED ) (e

MR SPEAKER Mr Ugrasen
plrage wait After the Question Hour,
if anvhly rawses a pomt of order and
it there 15 a pont of order then I
w1l h1ve to hear it

(Interruptions)

What 15 the point of order? Please
foumulate your point of order

SHRI . LAKKAPPA My pomnt of
order 1% regarding this procedure ad-
op ed ir the case of Short Notice
Question For all purposes it 1s as
good as any other ordinary queéstion
The rulc clearly establishes this The
Mipister should answer and while
answeru ¢ this Question he should not
insinuate regarding

(Interruptions)

MR SPEAKR There 15 no point
of order

(Interruptions)

I am not going to allow jou Do
not record anything more

(Interruptions)®*

MR SPEAKER I have held that
fhere is no point of order
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ot geR WX weAre : waw o,
ta am & Wi e At 4¢ v fa
#iz o 3w ¥ wpa ofr mpw § o
ot & T oY g it f qm ¥
fomt sreor frmfor «1d &% g &
T ot & 9% ¥ wam fr gy i
gome difew e e amge & am
& & arqay wrger g 4 59 quw qw
¥ firaar swrew § v ficamy wreva-
war &7 WY oY dide age & sy
& =y gaw gfa Y oot ar A WY
uw gy &7 o § foray qw Y
WTARCTAT QO £ &% ? agr A7 fwr ¥
g1t fasdt rare dwe & sy # Y one
waafa 2 7@ 7 afr @, A feed
Aifrs e amr sy oqufa d F §°

st oyt weiafew @ wsaw oY,
frex arm AT Tw=A R 1 T2 ALY
TN WY W AW F G § 2 ¥
20 WY TA | AMIT 20 ATW 2n AT
&7 w77 fr frem & 10 w1 o fresd
T e mERMT T a1y rrgarg ar, o @
3 wva 27 e fres TS oY 3 aria
A+ ot & 1 En wEE i oY sy mdEY
# g wofie & F5 o 5 ame 73 e
oY TR ¥ wEy ar7 ¥, §w aré
9 9 ? WX Fs Bl ur -F #4 wie
I M TTEN A R &
firg mrae (1) 3@ ¥ Turmw w) awny
wT «TH, RIT TFC (2) Jgr arcwifene
7Y § IRF) WA & 9O Fe ¥ ad
go & Aft O feaqw @ 3% gw 3w
®T 7 |

Wy aF AT T s,
oYt 3an W et @i ereamY
ware B, @ wTvwTy faear €W g
AT AW O § IEwT gy doit ¥ o
£ ¥ gn foie s g @ &)

**Not recorded
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3a% fad wre dan W gt sar
¥ fram fiear § wie 3w fawt & grma
& g oar ¥ o3 aw & oS Rl
wWiiz e & 3w 7 g faer W 43
gl v ag fodt me @ w68 8,
W g#re %1 os foo @he fomd
SRRz ¥ Ame ¥ ¥ ¥ e
A %Y famr S e egw Wr W £
T Faedy AT & a8 o ¥ awar B
T W m WY

SHRI T. A. PAI: The production
of cement in 1975 was 15.5 million
tonneg and in one year, we were able
to rase it to 18 5 millijon tonnes, Last
year, the production had only improv-
ed by 0.5 millilon tonnes because
percentages don't express anything.
But is it a fact that last year in spite
of the export of ome million tonnes
cement was freely available in the
black market and now in spite of the
increase in production and your im-
port, the black-market prices are very
high i a city ke Bombay and ce-
ment 15 scarce, and therefore, some-
thing has gone wrong with the distri-
bution®  Another thing is Whether
our informing the rest of the world
that 'we are short of cement has not
pushed the prices of cement when
Iniia eniers those markets.

SHRI GEORGE FERNANDES: My
hon friend is very clever at the use
of slatistics But I must say that the
istatistirs that he has used are not
quite accurate Obwviously, one year
has rusted him a little bit. In 1975-78
ihe nstalled capacity was 2114 mil-
lion tonnes; as against that, the pro-
duction was 17.290 million tonnes,
which was a capacity utilisation of
82 per cent. In 1976-77, the installed
caparity went up by six lakh tonnes,
that is to 21.84 million tonnes; the
production was 18.84 million tonnes;
the capacity utilisation was 87 per cent.
In 1977-78, the installed capacity went
up to 2187 million tonnes; in other
words ar increase of only 30,000 ton-
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nes; the production was 19.27 million
tonnes; the capacity utilisation was
89 per cent., which is the highest ever.

SHRI T. A. PAI: I am talking in
terms of actual production.

SHR1 GEORGE FERNANDES: 1
am also giving you the actual pro-
duction. The actual production in
1975-76 was 17.2 million tionnes In
1976-77 18.84 million tonnes; and In
1077-78, the year which ended in
March thig year, 19.27 million tonnes
which Is BY per cent of the installed
capacity. 1 am sure the hon. Mem-
ber knows that the Janata Govern-
ment could not have set up a cement
plant 1n twelve months, it takes three
years to put up a cement plant. All
that we could do was to make the best
use of the existing facilities and ex-
pedite the setting up of the on-going
projects, and both these things we
have done: and we have done very
successfully.

The point made by the hon Mem-
ber was that, last year, one million
tonnes were cxpurled and yet, co-
ment was freely available. Point one
is that 1n the course of last year tiil
July, 1877. certmin  commitments
whirth had been made about exports
hird to be fulfilled, particularly the
commitments made with Iran, with
wome of the coun‘rics in West Asia,
with Bangladesh, with Nepal and with
Bhutan. Those commitments had to
be met

AN HON. MEMBER: How much?

SHRI GEORGE FERNANDES: A
litlle over half a million tonnes of
cement had to go out. Those commit-
ments which had been made till July,
1977, had to be fulfilled. Thix is one
aspect. Another aspect which my
hon. friend very conveniently tries to
ignore and forget is that, each year
the cement needs of the country go up
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by two million tonnes, If the install-
ed capacity stays stagnant, there is
question of asking where the cement
has gone The installed rapacity stays
stagnant This {s another aspect

The third aspect of it is that the
construction activitv and the develop-
mental activity since the Janata Gov-
ernment has assumed office have gone
up much faster than what was being
done earlier That is also a reason
why there 18 shortage of cement

In so far as mmport and price hike
are concerned, the entire contract was
entered into without making any an-
nouncement inmde the country or out-
side The STC officlals moved in the
Tughest of secrecy and we were able
to sign the contract at the ithen pre-
vailling world price without a smngle
cent going up

SHRI SHYAMNANDAN MISHRA
The hon Minster (Interruptions)

SHRI SAUGATA ROY On a point
of order The Minister was only fili-
hustering and he very conveniently
ignored the main question

MR SPEAKER 1 do not agree with
you

SHRI SAUGATA ROY Why has
ibe cement production risen only by
05 mllion tonnes®

MR SPCAKER Perhaps jou have
not followed What he «iys 1¢ that it
can be done onlv with the present
manufacturning capacity

AN HON Member He is wrong

MR SPFAKER He may be right
or he may be wrong I am not con-
cerned about 1t But he has already
answered Nothing more Do not re-
rord anything

(Interruptions)**

SHR1 SHYAMNANDAN MISHRA
The Hon Minister appeared to eone
vey the impression that both in re-
Bard to unloading and distribution
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of cement the STC ig not equipped.
Now the question that arises is that
unloading requires simply manual
operations and, if in the matter ot
manual operations, the STC s not
well equipped, 1s il not a matter to
which the Minister should address
humself 1in nght earnest” This is a
simple thing which should be under-
taken by the STC

Then with regard to distnbution
of cement, he has said that privete
distributors have been miven the res-
ponsibiity of distributing cement The
guestion I want to ask i1s whether
these firmg which had been black-
listed m some way—that is, they gave
Hberal advertisementg to the ruling
Party then—they have been left out or
thosc firms also have been given the
task of distribution of cement

SHRI GEORGE FERNANDES*
When I spoke about STC not being
able to unload—in the first place I
wont be able to answer the question
of over-all competence and capabili-
tieg of STC because 1t is for the Com-
merce Mimstry which is handling it,
to really answer that question I am
not particularly informed on this
This 18 a temporary situation that we
are facing of shortage and we are
importing cement tp meet a certain
siluation ‘The unloading work 15 done
by the stevedoring agencies and dis-
t1ibution and sale {s done by an esta-
blished network of agents all over the
country We discussed the question
and came to the conclusion that for
a siop-gap arrangement, the best way
to operate would be {0 have those
who are engaged in the cement In-
dusiry and who are equppel to do
the unloading of cement, stevedoring
and other allled jobs and to hand over
the contract on the basis of tenders
that were mvited and discussion that
took place with the various parties
who are equipped to do this job.
Therefore whether the STC can be
equipped 18 & matter which 1 would

— ————

*#Not recorded
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certainly ask my Hon. colleague the
Commerce Minister to look into.

Regarding distribution, I would need
notice to find out whether companies
that had been black-listed for any
particular purpose have stil] been
kept out or they are now belng allow-
ed to distribute..

WRITTEN ANSWERS TO
QUESTIONS

Licgnce for Minl or Big Cement
Factory at

*699. SHRI G. BHUVARAHAN:
Will the Mnister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Govern-
ment of India have given licence to
start Miny or Big Cement Factory at
Pondicherry; and

(b) if so, what is the latest position?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Government of India have not given
any licence to start Mini or Big Ce-
ment Factory at Pondicherry,

(b) Does not arise,
foesit % e gerdf wY wiy fiet

*703. &t fore whdt : @ oAy
RAT g7 FATY WY oA w49 fF

(%) ®0 &T6IT AT G0 17 WA,
1978 ¥ ‘fgmema’ gwifvA
waTETT 31 Qv Faerar - @ o
aft & 72Ere ow, wHAT ;ifwe, v
wfews FrarsT, 777 qrWT, FAT W,
wirr q4A, fas are mfe SF =€
&a1 3§ g w1 & Arrw et o fafy
w o @Y &

(7) w1 a8 7= ¥ 5 @y syqT
atei § a4l ¥ e ¥ gw  Atyfas
Wi aret faar amn & o7

(m) =fx &, A1 amm  wERT W
et Fergrra ey § o 990 92 FOwTT
£t wr fafwar &7
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N (Rwewfeyg ) (¥)
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' '_--Mhﬁomd
i Akashvani

708, BHRI G. Y. KRISHNAN:
SHRI 8. 8. SOMANI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have de-
cided to change the name of Akash-
vani to Akashbharati, if so, reasons
' thereof; and

(b) whether Government have also
Treceived a suggestion that the name
be changed to Bharat Vani?

THE MINISTER OF INFORATION
AND BROADCASTING (SHRI L. K.
ADVANI: (a) No Sir.

(b) Different names including
‘Bharat Vani' have been suggested
by different people.

Chambal Bridge on Delhi-Boambay
Highway

*707. SHRI1 SHAMBU NATH
CHATURVEDI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to refer to the answer glven
to Unstarred Question No. 5355 on the
15t August. 1977 and state:

(a) what other causes were identi-
fleq for the premature collapse of the
Chambal Bridge on the Delhi-Bombay
Highway and whether responsibility
was fixed therefor and action taken;

(b) it s0, the particulars thereof;

(0) is it a fact that the cracks ex-
tend to the remaining part of the
bridge also and its stability is doubt-
ful;

(d) what is the total amount for
which contract has been given for its
Teconstruction; and

(e) whether this contract has been
@iven to the seme company which ini-
tially constructed this defective

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI

CHAND RAM): (@ and (b).
The Committee of Technical Ex-
perts appointed by the Govern-
ment of India to investigate into
the causes of the collapse of the
four reinforcer concrete arch spans
between piers 16 and 20 (from Agra
end), after getting detailed sub-sofl
investigations carried out and inter-
preting the results thereof, came to
the conclusion that the collapse of
these four spans followed the sub-
sidence of the foundation of pier No.
17. The foundation of this piler was
found to be resting on a highly altered
zone of clay matrix conglomerate which
was not strong enough to withstand
the loads coming over it. The Com-
mittee further held that this subsidence
however, seemed to have been pre-
ceded by excessive scour of the over
burden material in the bed of the
river ground this pier affecting the
bearing capacity of the strata on
which the cutting edges of the wells of
this foundation were resting.

The Committee has not identified
any other reason for the collapse of
the four arches between piers 16 to 20.
The points arising out of the report
of the committee are being examined
in consultation with the Ministry of
Works & Housing and the Central
Public Works Department under whose
supervision the bridge was originally
constructed, in order to fix responsi-
bility for the mishap.

(¢) In the portion of the bridge
which is now being retained, no
cracks affecting its stability were detec.
ted during detailed post-failure investi-
gations by the Technical Committee,

(d) Rs. 217.28 lakhs.
(e) No.

Cement Research Institute
#708. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
wil] the Minister of SCIENCE AND
TECHNOLOGY be plessed to state:
(a) whether Government have seen

the press report in Hiitz of the 4th-
March 1978 whereln it has been stated
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that Cement Research Institute of
India is proving a national waste;

(b) if so, what are the facts; and

(¢) whether Government have in-
quired into the causes and have taken
steps for its better functioning?

THE PRIME MINISTER (SHRIL
MORARJI DESAI): (a) The Govern-
ment have seen the Press Report.

(b) and (c). The Cement Research
Institute of India being an autono-
[mous body, its Counal of Manage-
ment has looked into the allegations
and found them baseless However,
the sald Council have appointed 1 Com~
mittee to enquire into the allegations
in regard to purchase of equipment

Pace Maker

4709. SHRI G. M. BANTAWALA:
SHR] MUKHTIAR SINGH
MALIK:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are aware
that Indian Engineers have developed
an inexpensive, implantable pace.
maker which is cheaper than a simi-
lay one imported from Went;

{(b) it so, how far the trials have
proved its effectiveness; and

() what steps Government have
taken to encourage its production in
the country?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
A group working in one of the Labora-
tories of the Defence Research and
Development Orgamsation, namely
Flectronics and Radar Development
Betablishment (LRDE) Bangalore, has
developed an implantable pace maker,
which according to them would cost
substantially less than the imported
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in Bangalore has been in progress for
over 7 monthg and the patient is doing
well. The heart rate of this patient
improved from 35 beaty per minute (

72 beatg per minute and is regular.
The device has been inserted !n the
body of a second patient who is doing
well for the last 4 months, The hu-
man patients and the animals have
been X-Rayed and their clinical ECGs
have been satisfactory and they are
leading normal lives. Considering the
importance of such 3 device for use
on human patients, 1t is considered
necessary to continue the experimen-
tation for some more time and larger
number of patients

(c) After completion of ratusfactory
evaluation, the know-how for produe-
tion of implantable pace-maker will
be transferreq for exploitation as per
existing procedures.

GREF under Border Roady Develop-
ment Board

%710, SHRI K. B. CHETTRI: Wwill
the Minister of DEFENCE be pleased
to state:

(a) the facilities given to the work-
ing classes of Border Roads Develop-
ment Board;

(b) is it a fact that the employees of
GREF are not allowed to organise into
Unilon to safeguard their just rights,

(c) it so, the reasong thereof; and

(d) whether Government are con-
sidering to allow them to form their
Union in the near future?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
A statement containing the required
information is laid on the Table of the
House.

(b) to (d). The employoes of GREF
are subject to the Army Act and the
Army Rules. The Organisation has,
therefore, its own forums and devices
for the wedress of any problems or
legitimate grievances. It is not poe-
sible to lot tham form, or amociste
themasires with Tyade Unions
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The following pay and allowances
and other faciliies have been given to
the regular employees ang cesual
labourers in the Border Roads Organi-
sation —

(A) Regular emplo)ees—

(1) Pay as per CCS (Revised Pay)
Rules, 1873

(l1) Dearnesg Allowance House
Rent  Allowance Compensatory
(City) Allowance and Children
Education Allowance as authorised
for Central Government emplosees

(ui) Special Compensatory Allow-
ance 15 admissible to employeas of
the Border Road. Orgamsation ex-
cept Pioneers and simularly ploced
categories) at the follow ng ratcs
while serving 1n the qualifving aieas
as delermined by the .;overnment
from fime to time -

(a) Ofheers al the 1a e of 331/3
per cent of the bawvic pav which
they would have irawn in pre
revised scales of pav subject to
a mimmum of Rs 200/- pm, for
Group B officers and Rs 250/-
pm for Group ‘A officer and g
maximum of Re 250/- for Group
‘B officers and Rs 400/- pm for
Group ‘A officers

(b) Group C and D cmployees
al the rate of 40 per wunt of basic
pay which they would have Irawn
in the pre revised scales of pay
while seriing in classified arcas in

ARUNACHAL PRADESH NAGA-
LAND MANIPUR & MIZORAM
and 50 per cent thereof in JAMMU
& KASHMIR, HIMACHAL PRA.
DESH, UTTAR PRADESH SIK-
KIM BHUTAN and ANDAMAN
& NICOBAR Group of Islands
subject to a minimum of Rs 75/-
pm for Group 'C’ and Rs 50/-
pm for Group ‘D’ employees and
a maximum of Hs 200/- pm

The question of a revision of these
rates, with reference to the pay in

the revised gscales of pay, is under
consideration of the Governmert

(lv) GREF employees serving in
non-static unils are entitled to free
rations and free single accommu l3-
tion of sumple type togethrr with
lighting and domestic water supply.

tv) All GREF suborlinates aie
1ssued with free clothing whereas
GREF officeis are granted Outfit/
Renewal Outfit Allowaace

(v1) GREF emplovees are ertitled
to free medical treatment in GREF
medical Units/Mily Hospitalg for
self only Ther familias are autho-
rised medical facilities under the
CGHS or under the CS (Medical
Attendance) Rule 1944 as the case
may be

(vn) For the purpose of leave,
GREF personnel are governed by
the provisions of CSS (Lcave)
Rules, 1972

(vin) LTC 1s admussible to GREF
personnel as for other Central Gov-
ernment employees except that fam
ilies of such GREF personnel who
are in receipt of free rations are
not allowed this concession

(1x) Deaths/injury benefits are
admissible to GREF employees in
accordance with the Workmen's
Compensation Act 1923 or the CCS
(Extra-ordinary Pension) Rules a#
the case may be

(B) Casual Labourers—

(1) The per onnel a ¢ emplo ed
on daily or monthly rates of wage,
fixed by the Chief Engineers in
consultation with the local Cnil
authorities These nre however
not less than the minimum wages
fixed under the Minimum Wages
Act 1948

() When working ot a consi-
derable distance from the'r homes
they are provided with shelter
made of locally availabls material
or with used tents or tarpaulines
keeping (n view the local practice
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of PWD or other employing
agencies.

(iii) Certain essential liems of
rations such as Atta/Rice, Dal,
Salt, Sugar, Tea Oil Hydrogenat-
ed and Kerosene Oil are issued to
them on payment.

{iv) The following items of cloth
ing are issued to Casual Labourers
on payment, to the extent of feasi-
ble as authorised by the Chief
Engineer:—

(a) Cape waterproof @ one per
individual in greas where rainfall
is heavy.

(b) Blanket/Raza @ one per
individual at place; below 5,000
ft. height and @ two per indivi-
dual at places above 5,000 fi.
height.

(v) In addition to the anove, one
Jersey pullover, one Cap comforter
and ong pair of gloves are issued
on payment to those employed at
places over 10,000 ft. height.

(vl) Free medical treatment to the
extent feasible as outdoor and in-
door patients is provided in respect
of ailments or injuries sustained by
them at the site of work. Free
transport is also provided for remo-
val of urgent cases to the hospital,

(vii) The personnel are allowed
paid holiday on all Surdays and the
three National holidays ie, 26th
i:ruuarr. 15th August and 2nd Octo-

(vili) For the purpose of injury/
death benefits, the Labourers are

governed by the provisiong of Work-
mens Compensation Act 1923,

dee dw R o e & Wl W
R
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Production and Utilisation of Installed
capacity of Cement Plants

#713, SHRI S. R. DAMANI: Wil
the Minister of INDUSTRY be plessed
fo lay a statement showing:

(a) the figures of installed capacity
of cement plants in the public sector
and private sector as 8t the beginnng
of 1976-77 and 1077-78,

(b) the actual production and capa-
city utihization for the two years;

(c) whether the present shortages
are due to higher off-take for domes-
tic consumption and larger exports
during the current year and the

details thereof, and

(d) what 18 the estimated demand
at the end of the Sixth Plan and what
are Government's proposals to meet
+®

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d) The installed capacity at the

£ & Fy e 719 e Fimes Farsprar firarer beginning of 1076-77 and 1077-78,
F fx Tz 'ﬁﬂ"? ¥ ¥ R i production and capacity utilisation
"'ﬁﬁ@&lﬁi%ﬁﬂ'!ﬂﬂ'm ::;::_L!heu years have been as

1976-77 1977-78

Capacity Produc-

™ on utilisation Kora ST ..;’f.‘.:" e Utilnnm%
Public Sector n 3t 1'0% 84 2' 51 108 77
Private Sector 18.85 1690 g0 19-16 17°35 9r
ToraL . a1 16 18:83 8g a1:67  1p a8 89

*Oa the basis of estimated production for March 1998,
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The production of cement in 1877-
78 ig estimated to be 19.28 million
tonnes, which is highest level go far
achieved. In spite of a recoru pro-
duction, shortage have developed on
account of higher demand for con-
sumption of cement for public works
as well as Agriculture, Industry &
Housing Substantial quantities of ce-
ment were also required to reparr ithe
damage due to cyclones in Andhra
Pradesh and Tamil Nadu. As a result
of the ban rn export fiom July 1977
except for irrevocable contractual
obligations the export of cement in
1877-78 was 4.99 lokh tonnes ns ugo.nst
8.33 lakh t.rney 1n 1876-77. The inter-
nal demand by tha end of 1982-33 has
been estimaled to be 3" mullio ' nnes,
But this may be an mde- estimale
If the present trendg are any indica-
tion the ¢ mad may g0 up to <5 ml-
lion #onnes. Government are imple-
mentimg several measures almed at
increastag production by existing units
installing additional capacity and for
conservation and better utilisation of
cement. More important steps inclu-
de utilisation of pre-calcinator techno-
logy and greater use of slag/fly ash
and other pozzolanic material setting
up of new cement plants. at the loca-
tion of stee] plants to utilise local slag
and limestone, establishment of muni
cement plantg to utilise smaller lime-
stone deposits and also expediting the
construction schedules of new units
and expansions. Additional capacity
of about 15,6 million tonens has been
approved by way of Letters of In-
tent/Licenses.

Free Transport Zone

*714 SHRI MOHINDER SINGH
SAYIAN WALA:

SHRI RAM SEWAK HAZ-
ARI:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether a free transport zone
will come into existence from 1st July,
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1978 comprising of wsome northerm
States;

ngb)ﬂn,thedemhazthemheme;
a

(c) the advantages thereof?

THE MINISTER OF BSTATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Dellu
Administration and State Covts, of
Punjab, Haryana and J & K have
approved an agreement which prowi-
des that the enlire region conssling
of the States of Punjab, Haryana,
Delhi and Jammu and Kashmur would
form one zone where the goods vechi-
cle; of one State could operate in the
{erritory of the other without any
restriction on their number, subject
to counter-signatures and payment of
prescribed fees and taxes. The agree-
ment is to take effect from 1-7-T8
after it has been published by all the
State Govis, concerned in their official
Gazettes,

(c) The scheme ig designed to faci-
litate inter-State haulage of goods in
the zone by road transport.

Allegeq Burning of Files by Former
Prime Ministe,

*715. CHOWDHARY BALBIR
SINGH: Will the Minister © of HOME
AFFAIRS be pletsed to refer to the
reply given to Unstarred Question No
3855 on the 14th December, 1977 re-
garding alleged burning of files by
former Prime Minister and state

(a) whether any in-depth enquiries
have since been made and information
collected regarding the nature of the
files destroyed: and

(b) whether any of the concerned
officials have been traced and linked
for further action in this matter?

THE MINISTER OF HOME AP~
FAIRS (SHRI CHARAN SINGH): (=)
and (b). Equiries into this matter arve
stil] in progress.
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Workers m Beas Satlej Link Project
l. HP

%717 SHRI BHAGAT RAM Will
the Mimster of ENERGY be pleased
to state

(a) how many wolkera are at pre
sent working on Beas Sutley Link Pro
jett in Himachal Pradesh on regular
basis and on daily wages basie

(b) whether new workers are en
gaged on daily wages to discharge the
regular work of the Project,

(c) 1f so the reasons theirefor and

(d) how manv regulmt workers
have been retrenched dunng the
last s1x months and how many workers
have been employed on daily wages
basis?

THE MINISTExK OF ENERGY
(SHRI P RAMACHANDRAN) (a)
13 400 workers on a regular basls and
1400 workers on daily wages are work-
ing at present on the Beas Sutlej Link
Project in Himachal Pradesh

(b) and (¢) To attend to works of
short duration like emergent repalrs

ang protective works on various sites
of the project, that are required to be
completed before the onset of the mon-
soon, some retrenched workers are
engaged on daily wages

(d) From October, 1977 to Mareh,
1978, 3554 regular workers were re-
trenched The position regarding
workers employed om daly wages
month-wise duting the last six months
13 us under —

Octob r 1977 Nl
DNuovumber, 1977 Nl
Decmb r, 1977 1155
January, 1978 1279
Februa, 197 1541
March, 1978 1400

Filling up of Posts of Producers m
All India Radio anqd TV

#718 SHR! RAM MURTI Will the
Mimister of INFORMATION AND
BROADCASTING be pleased to atate

(a) whether 1t 18 a fact that on 1Bth
April 1973 1t was replied in the
House that 80 posts of producers are
lving vacant and these will be filled,

(b) if so how many posts of produ-
cers have been filled up since then,
and

(c) 15 1t also a fact that the posts of
producers are not filled up in the
manner n which posts of programme
executives are filled up, if so reasons
thereof?

THE MINISTER OF INFORMA T'ION
AND BROADCASTING (SHRI L K
ADVANI) (a) A statement was laid in
respect of parts (b) and (c) of Lok
Sabha Unstarred Question No 7523 for
18~4-1373 The point raised by the
Programme Siaff Assoclation wath re-
gard 80 Producers and the regdy as
fniven i the statement by the Gov-
ernment are as under.—

Polnt rawed hythehugrmsuﬂ
Assoaston

Reactron of the Government

Pnpwll rferuitment of Bo Producers may
th lﬂdlm;:
Il ﬁwh‘
Chanda Commuttre, Masan: Commattee
and the 5TU
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(b) 72 posts of Producers have been
filled mnce 1973.

(¢) Recruitment to the cadre of
programime executive 13 made through
UFSC on an all-India basis. The posis
of Producers are staff artist posts and
as such are not filled through UPSC.

Recommendation by Natlonal Integra.
tion Council to curb Violence

#719, SHRI NATWARLAL B PAR-
MAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the National Integra-
tion Council at 1ts recent meeting
had made any recommendations to
curb the incidence of communal
viclence m the country;

(b) if so, the details thereof; and

(e) the reaction of Government
thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (c). The last meeting of the National
Intergration Council wag held in 1p68
in Srinagar. A Statement containing
a summary of its recommendations is
laid on the Table of the House. A copy
of these recommendations was sent to
all State Governments/Union Terri-
tory Administrations for appropriate
action

Statement
Summary of recommendations of the
NIC. meeting in June, 1968 regard-
ing communal violence

1. Recommendations in the nature of
guidelines:

1 A special Intelligence TUnit
should be constituted at the State
and Central levels. The Unit should
be composed of persons specislly
trained and possessing aptitude and
absolute impartiality needed for thi$
type of work.

2. Intelligence agencles should
furnish their reports and assessment®
1o the District Magistrates and Dis-
trict Superintendents of Police regu-
larly and without delay.

8. The district Magistrates and Dis-
irict Superintendents of Police
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should be charged with personal res-
ponsibility for scrutinizing these re-
ports and taking preventive action
promptly to forestall any communal
disturbances.

4. A close watch should be kept
on rumour mongering.

5. The State Government if satis-
fled that action is necessary in the
interest of maintenance of communal
harmony, may by order prohibit the
printing or Publication of any
matter for a specified penod not
exceeding two months.

8. The District Magistirate and
Superintendent of Police should ke
made personally responsible for
prompt action to prevent or stop
communa] disturbances.

7. Special teams of investigators
should be detailed for investigation
of offences committed durning the
communal disturbances

8. Failure to take prompt and
effective action should be considered
as a deriliction of duty and the offi-
cerg Concerned should be dealt with
accordingly. Service Rules should
be amended, if necessary

9. A syitem of suitable recogni-
tion of service rendered in prevent-
ing or dealing w:th communal dis-
turbanceg should be introduced,

10. Offences should be investi-
gated and the offenders prosecuted
promptly.

11. Prosecution once launched
should not be withdrawn.

12, A gpecia] inquiry should be

made immediately after every com-
munal disturbance.

13. Effective measures should be
taken to ensure that no diserimina-
tion is made in the recruitment to
services at all levels.

14, Citizeng Committees ghould hold
advance consultation with leaders
of religious groups to ensure peace-
ful celebration of festivals. They
should endeavour to promote point
participation by all communities In
the festivals,
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18. The members of the teaching
profession should refrain from any
activitien which s antl-secular or
which tends to create communal dis-
harmony.

II Recommendations in regard to
Leguslative acton,

1 Places of worship should not
be used to hold meetings which tend
fo create communal disharmony or
fliwill Special measureg to prevent
and deal with such meetings should
be taken,

2 Government should have power
to prevent the publication of alarm-
ing wncorrect of provocative news
or of views likely to promote com-
munal ilwill or hatered or to dis-
turb communal harmony

3 Special Court. with summary
power- o deal with offences connec-
teg with communal incidents should
be conatituted

4 Section 153A of the Indian
Penal Code should be amended to
provila for pun shment

5 The offences whould be cogniza-
ble and conviction for this offence
should condtitule disgualification
under the Representation of Peoples
Act

6 Rumour mongering and publ-
cation of alarming news and views
should he made an offence under
Section 153A

NI Recommendation 1 regard to
Admnistration action

1 Special intelligence umit should
be constituled at the State and Cent-
ral level

2 On convichion of an offence
under Section 153A of the Indian
Penal Code issue of Government
advertisement to the newspaper con-
cerned should be suspended.

3 Citizens Committee may be
constituteq asg consultative bodies at
the Btate, District and Thana levels

to promote and mamtaln communal
ny

4 The need to modify service
regulations prescribed for teachers in
Government aided schools and eol-
legeg as well ag University and Col-
lege teachers to facilitate the remo-
val from service of teachers who may
be guwity of any activity whch 1s
anti-secular or which tends to
create communal disharmony should
be examined

5 A subcommittee of the
National Integration Council be cons-
tituted at the national level to re-
view from time to time the commu-
ngl situation, etc
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Cargo Facilities at Bombay, Calcutia
and Madras

6532. SHRI VIJAY KUMAR MAL-
IIOTRA Will the Mimster of SHIP-
PING AND TRANSPORT be pleased
to refer to the reply given to Unstar-
red Question No. 1219 on 1st March,
1978 regarding cargo faciliies at
Bombay, Calcutta and Madras and
state the reasons for the decrease in
number of berths and jetties at Cal-
cutta since end of Third plan and the
decrease of number of craneg at Bom-
bay, Calcutta, Madras since end of
‘Third plan?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
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SHIPPING AND TRANSPORT (SHRI
CHAND RAM); Number of Genersl
Cargo Berths/Jetties reduced from 37
at the end of Third Plan to 31 om st
January, 1978 due to decommission-
-ing of four Caleutta Jeity Berths and
two Garden Reach Jetty Berths, The
commissioning of new berths for hand-
ling bulk commodities like iron ore,
coal etc. at Haldia Docks, has more
than compensated for the decommis-
sioning of berths at Calcutta

The number of cranes gt Calcutta
port reduced from 301 {o 221 and at
Madras from 88 to 78 as a large num-
ber of old cranes which had outlived
their life were decommissioned/con-
damned. At Bombay there is only a
marginal change from 249 cranes to
247.

Since a large proportion of ships
have on board their own cargo handl-
ing gear, a juditious reduction in shore
cranes does not automatically dec-
Tease the cargo handhing capacity of
the port

Misus, of Motor Vehicleg of Khadj
Gramodyog Bhawan, New Delhi

6533 SHR] RAM NARESH KUSH-
WAHA: Will the Minister of INDUS-
TRY he pleased to state

(a) whether it is a fact that motor
vehieles of Khad: Gramodvog Bha-
van, New Delhl ply to Jaipur and
other places; and

(b) the expenditure incurred on the
distant journevs of these motor vehi-
cleg during the last three years®

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The expenditure incurred on
distant journeys by these motor
vehigles during the last three years is
Rs. 3.096/-.



61 Writen Assvers CHAITRA 22, 1900 (SAKA) Written Answers 62

Setting up of Cosl Dumps for Trans-
: portation of Coal

8534, EHR] C. K. JAFFER SHA-
RIEF: Will the Minister of ENERGY
be pleased to state:

(a) whether there is a proposal to
aet up coal dumps at selecteq loca-
tions for enabling the speedy trans-
portation of coal to different regions;
and

(b) if go, the main features thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No, Sir,

(b) Does not arise.

Distribution of Controlled Cloth i
Rurs{ Areas

6535, SBHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to stale

{a) the policy of Government Te~
garding distribution of controlled
cloth in rural areas;

(b)y the number of meter of such
cloth distributed in each State dur-
ing the last three years, Year-wise;

(c) whether Government propose
to include woollen cloth under the
category of controlleq cloth for hilly
areus;

(d).if so, what are the details there-
of; and

(e) what ic the meter of woollen
controlled cloth proposed to be dis-
tributed to Himachal Pradesh during
1978.797

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MATTI): (a) Allocations
of controleld cloth produced by mills
are mmde monthly to the wvarious
States pro-rota on basis of population;
distribution to different regions within
the States through 55047 retail outlets
(44,790 in rura) areas and 11,157 in
urhan areas) is the responsibility of
the State Governments.

() The following allocations were
made to the States:

1078 .. 4,90,272.25 bales
1976 .. 3,2842850 bale,
18977 .. 24538875 bales

(Standard bale consists of 1500 sq.
metres)

(c) No, Bir.

(d) and (e). Do not arise.

National Highway in Mizoram

8536, DR, R. ROTHUAMA:; Will ihe
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that Mizo-
réam js the only State in the main
land of the country without a single
National Highway till now in spite of
30 years of Independence:

(b) whether Goverament propose
to consider taking over of the main
road from Silchar to Aizaiol, the only
link road of Mizoram with the rest
of the country now being taken up by
BRTF, and declare it as a National
Highway aud initiate widening to Na-
tional Highway specifications; and

(c) whether i view of the poor
performance in the past of the State
regarding construction of metal road,
Government would consider handing
over i BRTF or at least 50 per cent
work to BRTF for the proposed road
construction from Aizaiol to Lungbi

via Thanzool road?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) No, Sir. Apart
from Mizoram, Arunachel Pradesh,
Pondicherry and Dadra Nagar Haveli
are other Union Territories on the
main land where there is no National
Highway at present. They are, how-
ever, served by rtoads other than
Nationa] Highways.

(b) Due fo financial constraint; and
other priorities, 'Government are un-
able to take over any road as a
National Highway at present.

(c) No such request has been receiv-
ed by the Border Roads Development
Boarg from the Local Administration.
Since this is a local road, they will
doubtless approach the Border Roads
Development Board in the matter, if
necessary,
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Ban on Nucleay Explosion

8537 SHRI CHITTA BASU Will the
Minister of ATOMIC ENERGY be
pleased to state

(a) whether 1t 1s the policy of Gov-
ernment to altogether ban the Nuclear
explosion even including thos, for
peacefu] purposes, and

(b) 1f so0, the reasong for such a de-
cision?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) and (b) Gov-
ernment have no plans for any such
explosion

Export of HM.T Watche,

6538 SHRI P RAJAGOPAL NAIDU,
Will the Mmister of INDUSTRY be
pleased to state

(a) whether HMT watches aras
being exported,

(by if so the number of watches
exported during 1977-78, and

(c) whethed the oapacity of HMT
hag been increaseq during this year to
manufacture more watches?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRTMATI ABHA MAITI) (a) Yes,
Sir However as the main objective
of HMT. watch production iz to
meet the jnterna] demand of watches,
the export of HMT WATCHES has
been at a minimal level

(by 18858 walche, were exported
during 1977-78

(e) Yes Sir

Transfer of Reservist to Pension
Establishment

85319 SHRI K MALLANNA Will the
Minister of DEFENCE  be pleased to
state

(a) whether 1t 15 a fact that wmide
UQ No 4375/Pen of 1977, dated
19-11-77 an OR reservist who ig trans-
ferred o pension establishment on or
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after 1st January 1978 will be granted
penltl:natthomta of Rs. B0/ per
month,

(b) whether it is also a fact that
those who were transferred to the
pension establishment prior to that
date continue to draw pension at the
rate of Rs 10/- per month;

(c) if so, the reasons thereof, and

(d) whether Government propose
to revise the pension rates for reser-
vist pensioners transferred to the
pension establishment before 1st
January, 19737

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF
SHER SINGH) (a) Yes Sir Conse-
quent on the improvements made in
the pensionary rates of service per-
sonnel wef 1st January 1873 on the
basis of the recommendations of the
Third Pay Commussion the rate of pen-
sion of OR reservists, who have been
transferred t{o pension establishment
on or after 1st January, 1873, has also
been raised to Rs 50 per month In
addition to pension a periodic rellef
of Rs 35 per month is also ardmiss ble
to them at present thus miking the
total to Rs 85 per month

(L) and (c) Reservists transferred
to pension establishment prior to lst
January 1973but on or after 1st Aprl
1968 receive a basic pension @ Rs 15
per month, while those transferred
to pension establishment prior to 1st
April 1968 receive a pension ranging
fiom Rs 10 1o Rs 12 per month In
addition to pension, the above two
categories of reservisty are ais0 én-
titled to reccive an adhoc increase of
Rs 15 ad hoc relied of Rs 15 and per-
jodic rellef of Rs 35 per month Thus,
their total pensionary emoluments
range from Rs 75 to Rs 80 per month

The actual difference between the
pensionary emoluments of the reser-
vists who were transferred to pension
establishment prior to 1st January,
1873 and of those who were sent on
pension on or after that date, ranges
from Rs 5 to Rs 10 per month
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(d) No, Sir As in the case of other

categories of pensionars, there is no
proposal at present to revise the rate
of reservisis pension of OR reservists
who were transferred to pension
establishment prior to 1st January,
1973

Selection Grade for 8C. & 8T.
Stenographers

6540 SHRI MAHI LAL  Will the
Minister of HOME AFFAIRS be
pleaged to gtate

(a) whether selection grade has
been provided for Stenographers, of
CSss and normal reservation provid-
ed for Scheduled Castes/Tribe along-
with relaxation in jength of serwvice,

(b) if not, the reasong for not ex-
tending relaxation of length of service
to Scheduled Castes/Tribe for the
grant of selection grade and by what
time Government propose to reduce
the period of service of 15 years in
the C8SS in respect of Scheduled
Caste/Tribe employees,

(¢) whether th, reserved posty in
grade ‘B’ Stenographers have been
given to Scheduled Caste/Tribe Steno-
graphers why have put m more than
8 iw't of service 1n CSSS grade ‘C’,
an

(d) whether the normal ruleg of re-
servation for Scheduleq Castes/Tribe
are followed in the matter of promo-
tinn to Stenographers grade ‘D'?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 8§ D PATIL) (a) and (b)
Selection Grade in the scale of pay of
Rs @350—060 has been introduced for
Grade ‘C Stenographers of the CSSS
A minimum of 15 years’ service in
Grade C of Central Secretariat Steno
graphers Service hus been prescribed
for appointment to  Selection Grade
with reservations @ 15 per cent and
74 per cent for Scheduled Castes and
Scheduled Tribes communities respec-
tively The normal eligimlity condi-
tions in regard of the minimum “length
of service” apply to SCs & STs candi-

383 LB—3

Under the existing orders, no relaxa-
tion m the matter of the ‘munimum
length of service’ prescribed, is per-
missible

(e) No Sir The requuement, in
addition to 8 years’ minimum service
in Grade ‘C' CS8S8S for promotion
to Grade ‘B’ of the Service 1s that the
individual ghould fall within the zone
for promotion prescribed by the De-
partment of Personnel and Adminis-
trative Reforms from time to time

(d) Grade D’ of the Central Secre
tariat Stenographers' Service 1s the
lowest grade in the Service Recruit-
ment to this Grade is being made
through competitive examination con-
ducted by the Staff Selection Com
mission and usual reservation for SCs/
STs communities 1s provided both for
recruitment to this Grade and 1n
further promotion

w7 Wit wowh enfae won

6541. ot wf Py wik odw :
T TN JAT U AATY W7 F &G
fe

(%) qw ¥ foox a7 Wi e
yroa wifee s wr fawre @ Wi
31 wi¥, 1978 &% AT fed ¥ A
FET ¥ TOGATC qET A1 § Wi
v ¥ fewd sroamy w1 fatr st
g g 7T § Wi Y o wn we o
¥ war fieny wTcwm w1 fRivET
ot wrow Tl gt g,

(w) af 1978-79 ¥ wwmATX
frrt @12 7% Wi sToary W el
w §, et

(7) SR wrea ¥ dfire ST
awr Wt & ?

Feiter Wy ¥ v st (it
wrwr amlt) : (w) 319, 1978 0%



6y Written Answers

gowTe ¥ e ooy e oty s oy
§ tr¥ ¥ 2 S e § war o
wgrar ¥ § 1 Iedwer dpn ¥ fef
¥ ot wolt o g0t W B

(w) wiw, 1978 % Wi ¥
AT WY § TF W T oY aw-
Ao fawr  wgfakerers # qofteer oY
i 4 1]

() wfiwaw 60 #o & 1

Naval Armament Depot at Sunabeda
Orisg

6542. SHRI BAIRAGI JENA: will
the Minister of DEFENCE be pleased
to state:

(a) what gre the developments of
Naval Armament Depot at Sunabeda
(Orissa);

(b) when the Naval Training Centre
a; Chilka is commencing its training;
and

(¢) whether the Air Defence Train-
ing Establishment at Gogalpur
(Orissa) has not yet been started?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Acquisi-
tion of land to meet part of the re-
quirements of the project is in pro-
gress. “Go-ahead” sanction for pre-
liminary works such as approach
road and quarters for construction
staff, has been issued and work on
these items has heen started.

(b) The Boy's Training Establish.
ment at Chilka is expected to be made
functional by early 1879.

(c) Lands required for the project
have been acquired. Water supply is
being arranged by participating in a
joint scheme which is being imple-
mented by the State Government.
Planning and sanctioning of the pro-
ject, which is fo be under taken in
three phases to be completed by 1901.
has been initiated.
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Objectives of OCLB.F.

8543. BHRI G. NARASIMHA RED.
DY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the objectives for which the
Central Industrial Security Force has
been created;

(b) how far they have been ful-
filled;

(c) the number of additional units,
it any raised during 1877-78; and

(d) whether there is any proposal
to review the working of CISF.
and its utility?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The Central Industrial Securi-
ity Force has been constituted for the
better protection and security of indus-
trial undertakings. The force has
fulfilled these objeclives in the indus-
trial undertakings in which it was in-
ducted. During 1977 78 the Force was
inducted In five undertakings.

(d) It has been decided that a re-
view would be conducted by the
Bureau of Public Enterprises regard-
ing the necessity of continuing the
deployment of CISF. in the under-

takings where they are already
deployed.
Officers leaving Indian Merchant

Fleet

8544, SHRI S. S. SOMANI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that in the
last few years g large number of offi-
cerg have left the Indian Merchant
Fleet;

(b) whether this emigration has
crippled the working of the Fleet; and

(c) if so, what steps Government
propose to take to remedy the situ-
ation?

THE MINISTER OF BSTATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
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CHAND RAM): (a) There 15 some
drift of Indian Merchant Nevy Offi-
cers abroad for employment on foreign
registered ghips Of the annual
addition of the certificated officers, 1t
18 estimated that approximately 15 to
20 per cent i1n the nautical branch and
5 per cent in the Engineering branch
leave Indian ships to seek employ-
ment on foreign ships

(b) No, Sir However, there 18 ®u
shortage of officers for efficient
manning of the fleet

{c) The man-power requirements
are under conslant review and to meet
the shortage, the following stepg have
been taken by Government —

(1) The pre-eniry quahfications
for Traiming Ship ‘Rajendra’ have
been raised from Higher Secondary
to Intermediate Sclence and the
duration of the period of traiming
has been reduced from two years
to one year with effect from 1975,
resulting 1n the increase of annual
intake of navigating cadets from
125 to 250 per annum

(1) A special one year Industry-
oriented course with marine bias 1n
the Directorate of Manne Engineer-
ing Training Calcutta/Bombay has
been introduced from 1975 for
Graduate Engineers ;n Mechanical/
Electrical engineening in  addition
to the regular four years course in
Marine Engineering in the institu-
tion resulting in the increase jn the
annual out-put of tramned engineer
officers from 100 to 200 per annum

(m) To the extent the wannual
out-put of trained navigating and
engineering cadets falls ghort of the
industry’s requirements, the Ship-
ping Companies are permitted to
recruit direct dock apprentices and
junior engineers

Government gare also considering
the question of taking powers to
Suitably restrict the holders of Certl-
ficates of Competency issued under
the Merchant Shipping Act, 1858 from
steking employment on foreign ships

or under foreign employers, sp as to
increase their availabilify for employ~
ment on Indian ships etc

Complaint against Policy Officers of
Dadra and Negar Havell

8545 SHRI R- P PATEL Wl the

Minister of HOME AFFAIRS ‘be
pleased to state

(a) whether any complaint has
been received from the people of
Dadra and Nagar Haveli during the
year 1977 against the Dadra and
Nagar Haveli Admunistration officer
and certain Police Officers,

(b) if so, the details of ths com-
plainty made,

(c) whether any enquiry has been
conducted on these complaints,

(d) if go, the result thereof, and

(e) the action taken agawnst the
offenders®

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) to (e) Some complaints were
received against the officers of Dadra
and Nagar Haveli Administration dur-
ing the year 1877 Necessary enqui-
ries were made m those cases and
appropriate action taken It 1s, how=
ever, difficult to gave details of gll the
complamts gnd action taken in each
case
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Repairs of the National Highways of
Bombay.Hyderabad and Bombay-
Baagalore

€547 SHRI R. K. MHALGI.: WwWill
the Mmmister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that on the
National Highways of Bombay-Hy-
derabad and Bombay-Bangalore there
are numerous works under repalr
between Bombay-Pune ang between
Pune and Kolhapur respectively
since long;

(b) how many are they in number
and when they are expected to be

completed; and

(c) what are the reasons for their
incompletion?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRT
CHAND RAM): (a) to (c). The
Bombay-Pune-Kolhapur Road of
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Muharsshira which is a part of tha
Bombay-Bangalore-Madras Road, N.-
tional Highway No. 4, is being im-
proved, from 1972, to full 2-lane
national highway standards at an esti.
mated cost of Rs. 10.70 crores as per
year to year availability of funds
The improvements include new brid<
ges across the Kalwa Creek and
across the rivers Ghadi, Patalgana,
Venna, Koyne and Panchgana and
byepasses at Thana, Chowk, Kamshet,
Vadgaon, Satara, Karad and Kolha-
pur. Excepting for the bridge across
Kalwa Creek and the byepasses at
Thana, Kamshet, Satara and Kolha-
pur, the rest of the works are nearly
complete The upto-date expendi.

ture on all the improvement works

is Re 1671 acroes The balance works
including the Kalwa bridge and Thana
byepass gre likely to be completed,
funds permitting, by December, 1880

Ships of Mogul Lines

8548 SHR]I BAPUSAHEB PARU-
LEKAR Wil the MINISTER OF
SHIPPING AND TRANSPORT be
pleased to state-

(a) whether it is a fact that ships
of Mogul Lines used to call 11 ports
regularly and 3 ports once a week
on West Coast of Konbare upto May
1877 and since October 1977 ships
call only 4 ports on the sald line;

(b) whether Government propose
to direct Mogul Lines to maintain the
schedule of operative of ships prior
to May 1077; ang

(c) whether a letter dated 23rd
November, 1877 has been received
from a Member of Parliament in this
connection and what action hag been
taken thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Mogul
Line Vessels were not calling at all
the 11 ports but only 4 ports every
day between Bombay and Panaji from
November 1973. Prior to October
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1076, the calls were staggered »0 that
the vessels called at different ports
every day, acpording to the smlings
programme drawn up by the Maha-
Tashtra Government

{b) No, Sir

(c) Yes, Bir The suggestions of the
Member have been noted

Subsidy for Indusirial Development
Madhya Pradesh

8549 SHRI MADHAVRAO
SCINDIA
SHRI CHHABIRAM ARGAL

Will the Minister of INDUSTRY be
pleased to state

(a) whether it is a fact that out
of 36 districtg of Madhya Pradesh, the
scheme of capital subsidy for Indus-
tria] Development ;s extended only
m 22 districts and that too on selected
blocks,

(b) 1f 30 the details thereof,

{¢) whether Government propose
this facility in all the districts and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE M'NISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD (a)
The Scheme of Capital Subsidy s
applicable to 8 areas of Madhya Pra-
desh comprnising of 65 blocks of 22
districts out of 36 districts declared
48 backward;

(b) The It of these areas ;s given
below —

Areg I —~(from Eastern Region)
comprisming 12 blocks viz  Korba,
Balode, Champa, Kota, Mastur, and
Bilha (Bilaspur) Blocks (from
Bilaspur district), Bhatapara,
Bimga, Tilde, Dharsiwa (Raipur)
Abbanpur and Rajim Blocks (from
Raipur districts)

Areg II'—(Ifrom Western Region)
comprising 10 blocks viz. Dewag and
Tonk Khurad block (from Dewas
dutriet), Guians, Shujalpur and
Shajapur blocks (from Shajapur

district), Panchor ( r) and
Busora blocks (from Rajgarh gis-
triect) and Chachaura, Raghogarh
:nnSt)Gm blocks (from Guna dis-

Area Il —(from Northern Re-
gon) compnsing 9 blocks wiz.
Shivpur1 and Karera (from Shiv-
purl district), Datia and Seondha
(from Datia District), Bhmd, Meh-
gaon and Gohad (from Bhmd disit)
and Morena and Jaura (from Mo-
rena distt)

Areg IV —(from Central Region)
compnising 11 blocks viz Bma-
Itawa, Khuri-Banda (Binaika),
Rahatgarh, Sagar, Shahgarh (Amar-
mau) (from Sagar district), Tikam-
garh, and Baldeogarh (from Tikam-
garh district), Vidisha and Gysaras-
pur (from Vidisha distt) and Chha-
tarpur (from Chhatarpur distt)

Area V —(from Western Region-
11) comprising 12 blocks viz Petla-
wad and Meghnagar (from Jhabua
distt ) Badmawar, Dhar and Naloha
(from Dhar district), Maheshwar
and Barwaha (from Khargone dis-
trict) Ratlam and Jaura (from
Ratlam district Mandsaur Malhar-
garh and Neemuch (from Mandsaur
district)

Area VI —(from North Eastern
Region) compnsing 11 Blocks viz
Rewa and Raipur (Garh) (fiom
Rewa district) Majhauh), Sidl
Doosar and Waidhan (from Sidm
District) Sonhat Baikunthpur
Manendargarh, Surejpur and Am-
bikapur (from Sarguja distnct)

(e) No, sir

(d) Dut of the districts selected as
industrially backward in a State, &
district/'areas’ from each of the
States 1dentified as industrially back-
ward and 3 districts/‘areas’ from each
of the other States have been selected
on the basiz of the proposals of the
respective State Governments to
qualify for the OCapital Subsidy
Scheme As 6 ‘Areas’ of Madhya
Pradesh MRate, out of the districts
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declared, as industrially backward,
have already been selected to qualify
for Capital Subsidy Scheme it is not
possible to extend the scheme in all
the districts of the State.

Loss of Fertility due to Radip Actlvity
in X-Ray Plant in BFF Unit of Space

6550. SHRI VAYALAR RAVI:
Will the Minster of SPACE be
pleased to state:

(a) whether it is a fact the em-
ployees working in X-Ray Plant in
RFF unit in Vikram Sarabhai Space
Centre complained of loss of fertility
due to radio activity;

(b) whether these employees are
affected with many other diseases;
and

(c) if so, what are the rteps taken
to protect the employees?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The X-ray
plant has been subjected to close
scientific investigation and has
been found that no radiation
risk is 1nvolved However, only
recently for the first time a
report was received from the Chiet
Medical Officer of the Centre that
since February 1878, some personnel
working in the X-ray plant (RFF
Umit) and the neighbouring Work-
shop of the Centre were complamning
of loss of libido and one person com-
plained of loss of fertility. Medical
examination of the above personnel
failed to reveal any effects of radia-
tion. Since one of the above men-
tioned personnel examined complain-
ed ol loss of fertility after his first
child, he was asked to undergo fur-
ther investigations at the Public
Health Laboratory, Trivandrum on
February 10, 1878. But he did not
report back after the investigation.

(b) There has also beep no other
complaint of any other diseases due
to radio activity from the employees.

(c) It is confirmed that the location
and operation of the X-rsy Unit in
the (Central Workshop grea of the
Rocket Fabrication Facllity of the
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Vikram Sarabhai Space Centre, has
been done after ensuring all safety
precautions and satisfying all the re-
quirements as stipuleted in the rales
and regulations for radiation safety
which after scientific investigation
hag been found to provide for pres-
cribed standard radiation safety.

Demands by thy Defence Establish-
menty

8551. SHRI AHMED M. PATEL:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that De-
fence establishments all gver the
country have submitted their gemands
to Government during the month of -
January this year;

(b) if so, what are their demands;
and

(c) action taken by Government
{thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir Some members of affiliated
unions of the All Indm Defence Em-
ployees Federation, however, obser-
ved a ‘Demands Week’' from the 16th
January, 1878 to the 21st January,
1878 to project certain demands of
employees.

(b) The Demands of the Federa-
tion were as follows:—

1. Removal of anomalies in the
pay-scales of defence gnd other
Central Government employees.

2. Reinstatement of all victimis-
ed employees.

3. Revival of Permanent Nego-
tiating Machinery which was arbi-
trarily withdrawn in 1960.

4. Removal of discrimination
between industrial and Non-indus-
trial employees in all respects.

5. Payments of CDS amount,
merger of DA with pay.
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(¢) The position in respect of the de.
mands 1 as follows.—

1 Remooval of gnomales sn the
pay scales of defence and other
Cm:Gwmmbym.

The pay scales of all the civihan
Posts in the lower formations of this
Ministry have been revised wet 1st
January, 1973 as a result of the re-
commendationg of the 3rd Pay Com-
mussion However, anomalies in pay
scules ;n respect of uncommon cate-
Bories of Defence civilians gre
examined by the Anomslies Com-
muttee set up in the Minustry of
Defence

2 Remstatement of all victimised
employees

Disciplinary cases of Defence civi-
han employees which resulted 1n dis-
missal remova] or compulsory retire-
ment or reduction in rank, during the
last internal emergency, gre being
reviewed suo-moto in sccordance with
the relevant provisions of CCS(CC&A)
Rules, 1965 In some of the cases the
Teview hus been completed and
nicessary action has been taken to
reinstate the concerned employees,
wherever 1t waq considered justified
2 a result of the review proceedings

3 Revwal of Permanent Nego-
tuting Machinery which was
withdrawn in 10680

The matter has been considerad by
the Government, who are of the view
that the Negotiating Machinery in jts
Previous form doeg not fit into the
Joint Consultative Machunery Scheme
and 1t 1s, therefore, not conmdered
necessary to revive it

4 Removal of ducrimination bet-
ween mndustral and Non-indus-
trial employees 1n gll respects

The conditions of sarvice of ndus-
trial and non-industrial employees
Mﬂﬂﬁitmmh

1o ha spma difference in cur-
ta:nramchlntherulumu
them One of the matters viz, re-

one of the meetings of the National
Council (JCM) It was, however, not
possible for the Government to agree
1o the demand of the Staff Sude to
have the same rules :n regard to
leave for the two categories of em-
ployees in view qf the recommenda-
tions of the 3rd Pay Commission in
this regard

5 Payments of CD§ amount,
merger of DA wnth pay

Repayments of compulsory deposit
amounts are to be made m accor-
dance with the provisions of the
Additional Emoluments (Compulsory
Deposit) Act, 1974 Government have
no proposal under consderation for
refunding the entire amount of com-
pulsory deposits (together with accru-
ed interests) to the employees, as such
a step will result in injection of a
large amount of money mto the eco-
nomy and Jead to accentuation of
inflationary  pressures Premature
repayment 13 however, gllowed under
certain circumstances

The question of the merger of the
dearness allowance sanctioned to the
Central Government employees to
cover the index average of 272 points,
was raised by the Staff Side of the
National Council (JCM) in its last
ordinary meeting held on the 26th/
27th August, 1977 As decided m
that meeting the item hag been re
mitted to a Commuttee of the Coun-
cil for consideration The report of
the Committee ;5 gwaited

Inclusion of Nonia Community in
Scheduled Castes in Bihar

6552 SHRI A K ROY Will the
Minister of HOME AFFAIRS be
pleased to state:

+

{a) whesher it
Nogia
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(b) whether a4 memorandum to
this effect hay been forwarded to
Ministry, if so, the details thereof;

(c) whether it is a fact that
Noniag by their origin, custom,
fession and social position rank in the
strata of Scheduled Castes; ang

(d) if so, the action Government
propose to take to include them im
the rank of the Scheduled Castes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The ‘Nonia’ Commumnity of Bihar has
been demanding for its inclusion in
the list of Scheduled Tribes

(b) Representations have been re-
ceived stating that the ‘Noma' is by
traditional profession a commumtiy of
salt-petre  makers and it has also
been claimed that this community
possessed characteristics of aboriginals
and nomads.

(c¢) and (d). The ‘Nonia' community
of Bihar does not satisfy the criteria
laid down for inclusion in the hst of
Scheduled Castes and Scheduled
Tribes.

Reformation of Administrative Machi-
mnery for Implementation of Sub-Flan
Programmes

£

ic

6553. SHRI GIRDHAR GOMANGO'

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry advised
the States to reform the administra-
tive machinery for the implementa-
tion of sub-plan programmeg on the
line of single-line administration;

(b) if so, the States which have
adopteq the proposal so far and in-
troduced the same at the project
level; and

(c) the measures taken so far,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL}):
(a) The Ststes have been requested fo

Writien Answers 2

adopt a simple form of administration
for the t{ribal areas, with adequate
delegation of powers, and to rationa-
lise the administrative structure to
avold multiplicity of agencles, and
establish a single line authority for
the total development effort in the
tribal sub-plan areas.

(b) and (c). All Btates have appoint-
ed senior officers to be incharge of the

tribal sub-plan programmes, and have
taken up various other measures for
the implementation of the tribal sub-
plan, like the appointment of project
officers, the delegation of financial and
administrative powers to the project
functionaries and the setting up of
project level committees.
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Allocation for Tribal Development In
Tripura
6555 SHRI KIRIT BIKRAM DEV
BURMAN Will the Minister of HOME
AFFAIRS be pleased to state

(a) the total tribal population mn
Tripura and what percentage 1t bears
to the total tmbal population of the
country, and

(b) the amount sanctioned by Cen-
tral Government for Tribal Develop-
ment mn Tripura and in other States
during 1975, 1978 1977 ang this year
\and what percentage the allocation
for Tripura bore to the Al] India
allocation for these schemes”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (b) A statement showing the com-
parative position of Scheduled Trnbe
population in Tripura according to the
1871 census and also the amounts of
Special Central Assistance released to
Tripura during the yearg 1974 75 to
1877-78 is annexed

Statement
Comparatios Stalemens showwng population rlh:'? Tripura and the ameunts relsated for Tribal
Al Stata/UTs hav- T Percentage of Col
P Tk
I P on of Scheduled
bes 1g71 Census . 3§57 03% Lakhs 4 51 lakhs 1 26
II Amount released as Spe-
aal Central Assstance
E;.upcﬂinhkh]
:sm-;rg 430 30 11 06 2 56
1 2000 00 gm 1 8o
;g 4000 00 00 1 70
977 8500 00 96 40 178
*Thus does not melude the tnbal for the predommnantly tribal States and UTs of
m-»d.u Armnehllhﬁﬂl: l..ahh:l and and Nagar Havels
I pm-‘ﬁu&!mﬂ'ynuhmm trabal populatson 1 80 13

luhhnd&emoruibdmm in Tripura wall be
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(w) ofr Y
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ngrog & st o e & fig

6557. Wt W T SR ; w.T
FuwT ot g wemr ot wor G fiv

(%) x¢ 1077-78 ¥ Wfw
wgrar % ¥ woeTe gra fier wenr
warfire fid o s fere Y ¥ fery
¥ g & ;e

(&) == Wil & av W § way
& wyt wgr fowr § o 97 o fet
ufe wd & w? :

Feny swrwg § o Wy (it
wTw wEt) - (%) W (@), g
dw ¥ st gro fenfae #F ar <
A A srafrs afaeeet
# goft war & 1 977-78 ¥ wfaw
graat ¥ gk fae feqr mar ofemy

(=) ot gt srre frer s § -
(7wt )
1977-78
afdesmT w1 A1 o™ afwan
1 2 a 4
1. wrefin siee fiem fafads
(%) FrR—q ddw et 18. 00
(w) 2rR-s daw Ind 12.00
(7) ¥fex mma g i 1.87
2 me ._
(%) mm wany 1.60
(%) ma-aem el 1.00
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1 2

3 mm-hm
fwhrde (fiefuw fcatend)

4 fipgerm Wifen wredtew fufady
®fufre2ezwifer/dwqe  arie

few gfer  wag
5. wrew feenprd fafads
(Fermerdy % qwitferr qrmT)

¢ fryem qetardtfews fafady
(fafirer wfeaiorme)

et 2.96

0 92
wrak 2.64
aferdy 1 95

wfr faella o 1077-78 & ui-
form  svew Y § W S
gt az fey my smm F A A
s ol b F g oW
garaq & T9R-ITT TAn qfegySATaTe
firy my = & =Y v o S §

qefrrer TrorETaaT ¥ 0 Ao
& weftr wA o Frdw & 15w &
e fey wiasew 15 o w0¢ a%
Y THARGTIAT AT T ey frme vy
arey faearr oewr ¥ 4T ST & 0 4w
TYHAT B HET HTETTHTAY 1977
78 ¥ g9 218,12 132/— T &Y
wrfar £t € 4 1 Feqre fasy s w@
* wir & fag wow & 13 ot Y
whaifre gftr & frewr gat w1
t

gt e arefior e sy I der w7
gy § Ton gosTe v Ak 1977-78
& Qo Frefafa avr 3y 0
T grae gt oy T ff —

(1) fwiwr o wiyen
s enfir s 2y mﬁ
wgrae oy T e dnfra e W s

T ATFTT ¥ af 1977-78 ¥ o=
40 W AL ¥Y wEggar wIrT o 7§
9T

(2) yewonr M —gawaT
IO ¥ ¥ wnter ¥ et ag-
g wtad 1076-77 ¥ OF mE farwrw
ef@rmr (wrfe ¥Yo dte) wur Tw
frata seare afcomr (€0 o dte)
wrates # € o 1 7wz Fawre ofcaeem
T FF 1 85 WU T ¥ IMIA
areit, foadr & saw di aet ¥ @
o T g 75 25 ¥ e ¥ v
ufes QY aut & 50 50 % wqUE X
s firar smom frafe sere of@Ysar
TTET 40 ST TIC BY §TT WO aa7
g @ AT @ g sge WY
AT )

(3) wenfiww —mefrar gamk xamdt
a dwmd qr wfmmw & weEhw
wTiwR ¥ wnie wgroe ¥ af 1977~
78 ¥ Frg 20 W ¥ ¥ gl &
L1l
[4), fitw e oy —
¥ gy Farer wrsfier awiher gfceome_
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w o ¥ of o ® (W)
gawaaTe, (W) wgwenme, (W)
i, (w) ¥af, (%) ghaar, (w)
WRWR (B) Jrwe AT & afor-
A wrafew ¥t 7€ § 1 wgrog W
Y farefiq ot 1977-78 ¥ wrfior oy
gfcrramd & fag 23 04 $OF W
witew fog o ¥

qORTE G & ITERY WY e fee
g sTwa-ga WYY s sTede aeyY
frrer “faweh fer o% e
forer Wt ¥ T (EEE |-
fawr” & swrfe frdr oy & erar formet
sfiar aag ¥ qEw ¥ I
4

Shifting of Recruiting Office Gurgaon
to Bhiwani

6558 SHRI MANOHAR LAL SAINI
Will the Minister of DEFENCE be
pleased to state

(a) whether it is a fact that the
Recruiting Office at Gurgaon which
was functionmg there for the last 50
years or so wag got shifted to Bhi-
wam by the ex-Defence Minister dur-
mng Emergency period;

(b) whether i1t 13 also g fact that
a very large number of persons from
Gurgaon District are in the Military
and maximum casualties in the last
two wars were from this Daistrict;

(e) whether Government are con-
templating to re.open the recruiting
office at Gurgaon; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM)‘ (a) The
Recruiting Office at Gurgeon which
was functioning since 1963, was shifted
to Hissar, and not to Bhiwani, In Octo-
ber 1976. This was done while ad-
justing jurisdiction of various Recruit-
tog Offices in Haryana State.

(b) Approximately 1.7 per cent of
the Army strength are from District
of Gurgaon, as it was before reocrga-
nisation of Districts in Harysna. Army
personnel belonging to Gurgaon Dis-
triet reported killed during the last
two Wars are as under —

Indo-Pak Conflict 1983 14
IndoPak Conflict 1871 —55

(c) and (d). On representations re-
ceived from a number of persons, the
Government sre already seized of the
matter. In the mean time, this dis-
trict has been placed under the juris-
diction of Delhi Recruiting Office with
effect from 1st January, 1878

Number of Persong working in Under-
takings of Atomic Energy

#5589 SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the class-wige (I I, III &
IV) tota] number of persons in the
following Undertakings functioning
under the Department of Atomic
Energy;

1. (Electromics  Corporation of

India Ltd

2 Indian Rare Earths Ltd,

3 Uranium Corporation of India
Ltd.

(b) the number of Scheduled
Castes and Scheduled Tribes in each
class and each Undertaking separate-
1y;

(c) whether the Government of
India’s Orders relating to reservation
of vacanties are followed in the mat-
ter of recruitment and promotion in

these Undertakings; and
(d) it net, the reasons thereof?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) and (b) The
following is the group-wise statement



g9
Castes and Bcheduled Tribeg emplo-
yoos in each Group in the public seo-
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tor undertakings of the Department of
Atomic Energy:

of Indis Limited

Uranium Corporation of

Limited Inda Limyted

Total’No of Persons

Total No. of persons

Total No of persons

{As on 1-3-1978) {As on 1-1-1978) An 3=
%c ST (i or (As on 1 [951% T

Group A 263 75 59 1 '

Group B 6og a7 ' 9 2 97 .
]

Group C 40885 ayz 9 1091 5t 1 744 21 79

Group D 1519 3% 82 743 A2 14 1623 133 704

Tora 6070 649 92 2003 135 15 os23 175 874

{¢) and (d) Yes Sir However, in

the case of Indian Pare Earths Lammted
there is an understanding with the
Government of Kerala and the Labour
Unions to give priontly in  appownt
ments 1n the plants in Kerala to the
former employees of Travancore Mine-
rals Limted and Hopkin and Wilhams
Limted Similarly, preferences are
given 1o the retrenched employees of
the IRE's plant at Manavalakurichn
Excepting such cases, the Company
follows the directives on reservations
wherever recruitments are made
through Employment Exchange and/or
from open market

wyt FanlY ey Jvarew Wit reT ST
1L

6560. wit T fieew : war WM
wefy Ty waTk ¥ war Wi fe

(%) ¥w i v awa fened gy wver
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ey a<remhy St §

pialogue with Phiso

8561. SHRI ROBIN SEN:
SHRI PRADYUMNA BAL:

Will the Minuster of HOME AF-
FAIRS be pleased to state:

(a) whether hg is aware that many
Naga People feel that another dialogue
be opened with Phizo in some neigh-
bouring country to solve the Naga-
land issue; and

(b) if so, whether Government will
take initiative in the move?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Opinions on this issue
continue to be expressed by various
sectiong of people However, there ls
ng such proposal under consideration
o! Government.

Neutron Bomb

8562, SHR1 SAMAR GUHA: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) the countries now capable of
making Neutron Bomb ang broad in-
formsatfiong about stock plles of ex-
plosive fuels in their hands;

tective measures against Neutron

Bomb; and

(c) if zo0, facts thereabout?

THE PRIME MINISTER (SHRI
MORARJT DESAI): (a) Govern
ment has no authentic information.

(b) No, Sir.
(¢) Does not arise,

Perceniage of Muslimg in Central and
State Services

6563. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to gtate:

(a) whether jt is a fact that the
percentage of Muslimg in Central and
State services are comparatively
meagre compared to the population
in the country;

(b) whether it is also a fact that
Muslims are not given adequate re-
presentation in the recruitment for
the armed forces; and

(c) if so, what steps the Government
propose to take to undo the discrimi-
nation against this minority com-
mumty?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(BHRI S. D. PATIL): (a) to (c). No
statistics are maintained by offices of
the Central Government regarding
the number of Muslims or other com-
munities recruited to various appeint-
ments and posts under the Govern-
ment, since there are no separate re-
servations in services under the Cons-
titution except th0se provided for
Scheduled Castes and Scheduled Tri-
bes. In accordance with the Consti-
tutional provisions, all communities
including Muslims, are entitled to
fair and equal opportunities in the
matter of recruitment in services and
in armed forces,

“The State services” iz a matter
whlch!a]l;wﬁh‘lnthelphmdi‘lﬂ
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tive representation of Muslims or
other commuhities in Btate services
45 availgble with the Central Oov-

ernment.

fowlt ¥ wy o3 faweit w¥ wr g
wrw fiey wen
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wul 7ot 72 vy S pr WA e
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Deposits taken for Transport Nagar by
DMC.

6565 SHRI KANWAR LAL GUP-
TA: ‘Will the Minster of HOME AF-
FAIRS be pleased o state

(a) whether it iz g fact that the
Delhi Municipal Corporation deposi-
ted a large amount of money from
the transporters to build a Transport
Nagar In Delhi during the period ©f
mergency;

(b) it go, what was the total
amount ard what was the scheme,

(c) the reasons why no steps have
been taken so far on this scheme,

(d) whether it is a fact that there
is some dispute between tLe DDA
and the Corporation and the same
has not been settled so far, and

(e) what gpecific stepg Govern-
ment propose to take to expedite this
project at the earliest to remove con-
gestion from the city?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (b) Yes, Sir An amount of
about Rs 78,34,000 has been deposited
by transporters, workshop owners
and persons seeking allotment of
shop plots mm the proposed scheme of
Transport Nagar m Delln The
scheme envisages development of ab-
ouy 300 acres of land with provision
or workshops and godowns for trans-
porterg etc, wilf alied amenities

(c) to (e) There 18 no dispute bet-
ween the Municipal Corporation of
Delh: and Dellu Development Autho-
rity The revizsed layout plan for the
area 15 under preparation by the Cor-
poration and the Town and Country
Planning Orgamsation The scheme
18 under consideration of Govern-
ment

it wrvm s, #§ wrew whnfard
st e
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Tele Sound India, Ballabhgarh

6568 SHRI DHARAM VIR VASI
SHT. Will the Ministey of INDUS-
TRY be pleased to state:

(a) whether it is a fact that the
workmen of the Tele Sound India,
Ballabhgarh, Haryana are represent-
ing to the Central Government for
Litting of the two-year old lock-out;
and

(b) if so, what assurances have
been given to the workers about
taking over of the concern or alter-
native arrangements?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The workmen of Tels Sound
India Limited, Ballabhigarh, Harysna
have made representationg regarding
the closure of this industrial under-
taking and have requested for its re-
vival. Series of meetings have al-
ready taken place with the Electro.
nics Trade and Technology Develop-
ment Corporation, banks and financ-
ing institutiong to explore the posgjbi-
lity of revival of this undertaking
However, it has not been possibie to
take any decision in the matter. In



6369, SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of DE-
FENCE be pleased fo state:

{a) what is the total area under the
Army occupation in Distt. Jammu &
Kashmir, Udhampur, Rajauri and
Poonch giving detailg on rental char-
ges are acquired with a further giv-
ing clarification of the period form
such occupations;

(b) whether it is 5 fact that there
is a general cry in the area that the
people are getting poor rent fixed
unilaterally; »

(c) whether it is possible to decide
the problem in a Conference in the
nedr future to be held tehsil-wise
if go, within what period such con-
ference is to meet so as to avoid
grave consequences; and

(d) whether it is also 5 fact that
compensation worth crores of Rupees
has not been paid to the land owners
though the land is under the Occupa-
tion of the army or for the benefit of
the army?

THE MINISTER OF STATE IN
YHE MINISTRY OF DEFENCE
(PROF, SHER SINGH): <(a) The
total area of private lands held on
hiring/requisition in the Districts of
Jammu, Kathua, Udhampur, Rajouri
and Poonch is 16,900 acres The total
rent/recurring compensation payable
per annum for these lands is Rs. 42 65
lakhs. Thege lands are in occupation
Trom various dates since 1947,

(b) There is a feeling among some
bf the land ownery that the rent/re-
curring compensation they are Jet-
ting is low However, while rent for
hired lands is pald in accordance with

383 Ls—4
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-

is, therefore, not correct to say that
rent/recurring compensation is fled
unilaterally.

(¢) In view of the position explain-
ed in (b) regarding the mode of Axa-
tion of rent, no useful purpose is like-
ly to be served by holding Tehsil-
wise conference. However, Civil Mi-
litary Liaison Conferences are already
being held periodically to sort out
common problems between the rep-
resentatives of the State Government
and the Army authorities

(d) Compensation for acquisition of

1sed. In view of financia] constraints
and other limitations all the requisi-
tioned/hired lands cannot be acquired
in one lot. Such of the lands as are
uired on long term basis are pro-
to be acquired in phases cov-
a berrod of five years commen-
g from the current year.

Regularisations of Casual Cameramen

:it

g

6570. SHRI ARJUN BINGH
BHADORIA:

SHRI R. L. P. VERMA,

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whethey casual cameramen
appointed on the basis of interview
held in August, 1877 for T.V. Centre,
Delhj have been regularised;
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(b) it not, the reasons therefor;

{c) whether different qualifications
have been prescribeq for cameramen
for TV. Centre and Filmg Division;
and |

(d) if so, the reasons therefor and
the action proposed to be taken in
the matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. ADVANI): (a) There was no
interview for the selection of Camera-
men for TV Centre, Dealhi during
August, 1977.

(b) Does not arise.

(c) Yes, Sir.

(d) The dutieg ang job require-
ments for a Cameraman in the Films
Division and Doordarshan are not en-
tirely identical and therefore a wepa-
rate set of qualifications has been
prescribed for the two different cate-

gories of persons. The mode of rec-
ruitment i also different.
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Sick Units in Gujarat

8572. PROF, P. G. MAVALANKAR:
Will the Munister of IND¥STRY be
pleased to state:

(a) whether Government are
aware of the increasing number of
sick units in the country at large and
in Gujarat in particular;

(b) if so, what steps are being
taken to meet the said situation;

(¢) whether any machinery exists
at the Union Government level to
take effectively and timely care of
such mickening umits;

(@) if so, what is it and how is it
working; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a) and
(b). The Government are aware of
the magnitude of !ndustrial sickncass
in the country. The Government of
Gujarat have reported that there is
no grim industrial crims in Gujarat
and that there are about 2000 smick
unitg In that State The State level
Committees have been formed for re-
vival of sick units in the State. Dis-
trict level Committees have also been
formed for taking up cases of distriat
level for direct disposal

The Industrieg (Development and
Regulation) Act provides for take
over of the management of a sick unit
by the Central Government. The
Central Government, intervenes
under the Act to take over the ma-
nagement of sick units wherever it
considers necessary to do so in the
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interest of the industry and the pub-
lic interest, Public Financial Institu-
tions also mive filnancial assstance to

tion of India Lid., have dhbmud
financial assistance to 82 units amoun-
ting to Rs 308642 lakhs as on 3ist
December 1977, The employment in-
volved in these umts 13 881656 The
Industrial Reconstruction Corporat.on
of India's efforts have helped 33 units
in reviving thewr operations. Units
belonging to Cement, Sugar, Cotton
Textiles, Jute and certain Engineering
Industries, 1n which the incidence of
sickness 1s partcularly hugh on account
of old and outmoded equipment, get
loang on liberal terms under the soft
loan scheme which is being Imple-
mented by IDBI, ICICI and IFCI,

(c) to (e) The Reserve Bank of
India have set up a momtoring cell to
detect sickness at the incipient stage
8o that remedial steps are taken in
time, It i1s expected that ag a result
of the efforts made by the Reserve
Bank of India, the closme of indus-
irial units and the consequent losses
will be reduced The question of
evoling an appropriate institutiomal
mechanism for detecting mckness at
the incipient stage would be a rele-
vent factor in the formulation of a
comprehensive policy of industrinl
sickness which 1s under Government's
consideration

Exploration of Coal areas

6573 SHRI M RAM GOPAL RED.
DY: Will the Minister of ENERGY
be pleased to state:

(a) whether it is fact that vast
areas in the coal belts and outnde
are lying untapped; and

(b) if so, steps being taken for
exploration in these area»?

THE MINISTER OF ENENGY
(SHRI P, RAMACHANDRAN):; (a)
and (b) Total reserves of coal in the
country are estimated to be wvuver
82000 million tonnes While draw-
ng up the plan for production, at-
tempts are made to mmatch the coal

production target with he demand 2,¢
coal in the country. The coal explora-
tion programme for meeting the needs
of the production plan for the peurod
1978—83 has nearly been completed.
It hag also been planneq that explo-
ration and drilling required for coal
production i 1992-08 13 completed
seven years In advancg of that year.
The programme of exploration relat-
ing to coal production ;3 a continuing
process and gradually other cosl
bearing areas 1n the country will also
be taken up

Request for Import of Raw Jute by
Jute Balers Association

6574. SHRI JANARDHAN POO-
JARY Will the Minister of INDUSTRY
be pleased to state

(a) whether Jute Balers Associa-
tion has requested the centre to allow
imports of raw jute to the trade
instead of canalising it through the
Jute Corporation of India; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) In the import policy for 1978-79,
imports of raw jute have been phud
under Open General Licence for actual
userg (industrial).

Study Team to Study problems of
Handloom Indusiry

6575. SHRI G Y. KRISHNAN. WilL
the Minister of INDUSTRY be pleased
to state:

(a) whether any study team has
been appainted to study the problems
of the handloom industry;

(b) if so, what are the terms of
reference of the said team; and

(c) by when the report is lLikely
to be submitted by the study team
to Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Recently no
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Study Teamn bas been appointed to
-;tud:thoprbhhm-afﬂmdhmln-
ustry.

(b) and (c). Do not arise.

Collaboratio, with Fremeh Firm for
manafacture of Mica papery in
Bangalore

6577. S8HRI R. L. P. VERMA: Wwill
1be Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that fifty
per cent equity participation has been
allowed to a French firm in a colla-
boration arrangements for manufac-
ture of mica paper and other insulat-
ing material with a firm of Laksh-
manan in Bangalore;

(b) what are the details of the
collaboration arrangement;

(c) why fifty per cent equity parti-
cipation has been allowed when
manufacturers in Japan and other
countries are prepared to offer
technical know-how with 30 percent
equity participation; and

(d) whether Government would
review the position in the n:atter‘.’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (8HRI-
MATI ABHA MAIT1): (a) to (d).
Approval was given in 1874 {0 a pro-
posal of a company in Bangalore for
foreign collaboration with a Swiss Firm
for the manufacture of Reconstructed
and Integrated Mica Products with
30 per cent direct foreign equity parti-
cipation. The overall licensed capa-
city of thig unit is:—
item of maaufacture Annual J
capacity
on the
pasis  of
maximum
utilisation
of Flant
and
machin-
nery

1. Mica Paper . 300 MT

« Reconstructed and Integrated
*Mica Product out of Mica ¢
paper . ® . . « aog MT
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The foreign collaboration prepess
has been approved for the manufge-

that the royalty will be 5 per cent sub~
jeet to Indian Taxes and the com-
pany shall export 200 tonnes of Mica
paper/Mica paper Produeis valued at
Rs. 36 lakhs approximately per annum.
While the Collaboration proposal re.
ferred to above was approved in 1874
it is only recently an application has
been received for the manufacture of
Mica Paper and Mica paper products
with foreign collaboration involving 30
per cent foreign equity.

As the terms of collaboration have
been approved after taking into ac-
count all the relevant factors, the ques-
tion of any review at this stage does
not arise

Report on Cettom and Cloth and
Maipractices of Mill Owners

68578. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Qovernment have
received a report of the Committee
on fixation of KXapes/cotton and
cloth prices;

(b) if so, the date on which the
report received;

(c) the important recommendations
made in regard to elimination of mid-
dle man in trade, various malpractices
adopted by the mill owners in
manipulation of acecounts snd wrong
pricing system, the need for protect-
ing the interest of cotton growers
and rationalising the price structure
for cotton cloth and other products,
in the interest of cotton growers and
consumers;

(d) whether Government have
accepted the recommendations of the
Committee and the ressons for delay-
ing announcing the decision in the

matter; and

(e) what are the importmt'obln-
vations made by Dr. M. G. Bokare.
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tuptaber of the Commitiee and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (d). Re-
ference here is perhaps to the Com-
muttee apointed by the Government to
evolve & nexus between prices of
kapas, the mill.gate delivery prices of
cofton and the prices of yarn and
cloth. The Committee had submitted
i1ts report on 25th November, 1976. The
Commitiee came to the conclusion that
it is possible to establish such a
nexus, based on various assumptions
enumerated by the Committee While
making suggestions for maintaining
price stability of cotion and yarn/
cloth in the interest of cotton growers
on the one hand and consumers on the
other, the Committee inter alia recom-
mended that easy credit facilities be
extended to the cotton growers go that
they would come out of the clutches of
the local money-lenders and thereby
secure for themselves better prices for
their produce and that steps should
also be taken to ensure remunerative
prices to the cotton growers, reason-
able price to the industry and a fair
price 1o the consumers With this
ohjective in view the Committee had
recommended that Cotton Corporation
of India ghould operate a buffer stock-
pile of a size of about 15 lakh bales.
1t was also suggested that CCI should
step In and buy Indian Cotton when
prices sag fo un-remunerative level for
growers

The assumptions made by the Com-
mittee In evolving the nexus formula
call for major structural changes in
the patterns of cotton trading and con-
version itechnology 1n the mulls,
Whether these changes can be effected
in practical terms and if so to what
extent has to be considered in depth
As regards specific suggestions like
the constitution of bufter stocks and
an enlarged role to be assigned f{o the
Cotton Corporation of India in effect-
ing purchases and disposal of domestic
cotton, the matter is under active
consideration.

include the following.—

(1) per acre yleld of kapas should
bé increased and the cost of yarn/
cloth 1n the Mills should be reduced.

(11) once 1t 15 appreclated that the
mill cloth prices could be derived
from the given prices of kapas, the
quality of cloth/yarmn should be
ensured.

(1) The standard specifications of
cloth and yarn should be defined by
ISI and cloth and yarn should
carry 1581 specifications and mark-
ings The consumers should have
facllities to get the fabric tested in
the laboratories for a nomunal fee
of say Rs 5/-.

(iv) The office of the Textile Com.
mussioner should regularly study and
publish the standard costs of yarn
and cloth.

(v) Publication of Cost Audit Re-
ports if not only the pubhic sector
or cooperative gector mulls but also
of the mills in private sector will
go a long way to promote cost con-
sciousness generally, and to locate
the hagh cost centres in the textile
industry. o

(vi) ICMF a representative body
of the cotton mills ghould function
as & rehable institution for promot-
ing social accountability of its mem-
ber mills generally. The Govern-
ment should define the functions
and responsibility of representative
organisations like ICMF in order to
mmke their representation mesaing-
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ful and useful in policy formulation
and assignment of programmes in-

volving public funds.
wimdt W weed
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Land of Tribal Peasants Grabbed by
Non-Tribals

6580. BHRI K. FRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the details regarding the extent
of land of the tribal peasants which
had been grabbed by the non-tribals
in the tribal areas during the last
one year, State-wise; and

(b) whether Government have
given any directives to the State

Governments for taking suitable
action in regard to restoration of
land to tribals?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Available information as received from
some State Governments 1s given in
the attached statement.

(b) The States having tribal sub-
plans have been asked to review their
existing legislations on land with a
view to gafeguarding the Interest of
the tribals, and restoration of alienated
tribal lands. The Project Adminisira-
tors are to give first priority to pro-

wrmfY blems of land-allenation and land-
W restoration.
Statement
Landof Scheduled Tribes alienated during the Latter half of 1977
Name of State No. of Arca of No. of Areaof
canes Land cases land
registered  involved decided  restored
1. Bihar . : 2139 3539  scres 1689 1619° 52
2. Gujarat . . ) 7702 N.A. N.A. go70 acres
3. Madhya Pradesh . NA, NA a7 86 acres
4 Maharashtra . 42245 25700 e 15038 hectares
5. Orima . . . 2165 145048 . 50%° 29 Bcres
6, Tripura . 5476 N.A. 1480 153171 acres
7. A. & N. Tilands . Nil Nil ~ Nil Nil
8. Goa, Daman & Diu Nil Nil Nil Nit

N. A.-Not available.
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Pornographic Literature

6581 DR MURLI MANOHAR
JOSHI Will the Minister of HOME
AFTFTAIRS be pleased to state

(a) whether Government are
aware that pornographic lLiterature 1s
being widely circulated in the metro-
politan towns of the country and
many publications are pirated editions
of popular foreign publications, and

{b) f go, the steps bemng taken to
stop the malaise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (b) Import of books magazines
and journals contaiming pornographic
materal 13 prohibited Powers for
proscription of obscene publications
are vested exclusively in State Gov-
ernments under Section 05 of the
Code of Criminal Procedure Prosecu
tions for such offences under the
Indian Penal Code are also 1o be
launched by i{he State Governments
Necessary vigilance 15 being maintain-
ed by the State Governments in this
regard

Prize Gas Turbine Power Plant Col-
laboration Project

6582 SHRI NTRMAL CHANDRA
JAIN
SHRI DHARMVIR VASISHT

Will the Mimister of INDUSTRY be
pleased to state

(a) whether the attention of Gov-
ernment has been drawn to an alle-
gation wherein 1t is sald that the Prize
Gas Turbine Power Plant collabora-
tion project has been stalled by the
Prime Minister because one multina-
tional contending for the tender has
made insinuation against the integ-
eity of Industry Minister;

(b) i true, detmls thereof;
(c) 1f wrong (as it appears) if the

:::hlhubemwldely published,

(d) reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) A news
report to this effect appeared in a
weekly news magazine gome days back

(b) to (d) The allegation is untrue
and totally baseless. As such, it does
not deserve any attention by the Gove-
ernment

wgraw o ket wwr ¥ frdee
& qif & fgy  Frgfir woir iy sToée
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Price Hike on Tyres

6584. SHRI K. P. UNNIKRISHNAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the attention of the
Minister has been drawn to the re-
ports that tyre manufacturers have
decided on a price hike on their pro-

ducts; '

(b) whether this is the second price
hike in six months; and

(¢) whether it is true that the
Ministry has agreed to these propo-
sals of the tyre manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) Certain tyre companies have
increased the prices of tyres and tubes
twice during the last gix months,

(¢) No, Sir.

Increase in the Licences Fee of Radio
and T.V.

6585. SHRI MANORANJAN
BHAKTA:
SHRI CHATURBHUI:
SHRI M. RAM GOPAL
REDDY:
SHRI SARAT KAR:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased 0 state:

(b) if so0, facts and reasons?

THE MINISTER OF INFORMATION.
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The Vergese
Committee have made certain recom-
mendations for revising the licence fee
of Radio and TV gets. These are
under consideration of the Govern.
ment.

Paper Mills Manufacturing Soft Tissue
Papers

6586. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether there are any paper
mills in India manufacturing soft
tissue papers; if so, the names of the
same; and

(b) whether production of soft tissue
papers in India is In excess of the re-
quirements of the country; if so, what
are the prospects of its export with a
view to earn foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) At present
there is no paper mill in India manu-
facturing soft tlssue paper.

(b) Doeg not arise.

Filling up of Posts by 8. C. and 8. T.
in Defence Ministry and i Subordl.
nate Offices

6587. SHRI KACHARUMAL HEM
RAJ JAIN: Will the Minister of DE-
FENCE be pleased to state:

(a) total number of posts filled in
each category of posts with specific
sharey of Scheduled Castes and Bche-
duled Tribes In such employment and
also the number of posts de-reserved
in each category in the Ministry and
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(b) total number of departmental
promotions/upgradation of posts in
each category of posts and how many
posts gone to Schedulsd Castes and
Bcheduled Tribes; and

(c) total number of coniracts/licen-
ces granted and the share there, if
any, to Scheduled Castes and Schedul-
ed Tribes in each category of such
contracts/licences and if not reasons
thereo!?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) (a) to (c)
The information 13 being collected and
will be laid on the Table of the House

Licences granted to B. C. and 8, T

8588 SHRI R. N RAKESH Wil the
Minister of INDUSTRY be pleased to
state the total number of contracts/
licences granted by the Ministry, its
attached and subordinate offices in-
cluding the public sector undertakings
for the entire period of Janata Govern
ment regime and the share there, if
any to SC and ST m each category
of such contracts/licenceg and if not,
why?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) Under the
provisions of the Industries (Develop-
ment & Regulation) Act, 1951, indus-
trial licences are issued on the basis
of merits of each application While
due consideration 18 given for the
development of backward areas, the
applicant’s  status as belonging to
Scheduled Castes and Scheduled Tribes
is not taken into consideration Out
of 398 industrial licences issued dur-
ing April, 1977—February, 1978, 87
licences were granted to industrial
undertakings in backward areas The
details of industrial licences including
the names of licences, type of the
licence, location etc are being pub-
lished in “Weekly Bulletin of Indus-
trial Licences, Import Licences and
Export Licences” and *“Monthly List of
Letters of Intent and Industrial Licene
ces”, coples of which are available in
the Parliament Library.

C.BL Emquiry inte Impert of Pelyster
Fllament ¥Yarn

6588 SHRI N. SREEKANTAN NAIR-
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether the Central Bureau of
Investigation made enguiry on reports
appeared in Blitz and other journals
regarding the 1mport of Polyster Fila.
ment yarn, and

(b) if go, what are the findings?

THE MINISTER OF STATE IN THE
MINISTRY OF  HOME AFFAIRS
(SHRI S D PATIL): (a) and (b)
The Central Bureau of Investiga ion
hag not made any enquiry into the
matter.

.
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Financial Ald for the repalrs of Rural
Roads ia Rajasthan

8502. SHR1 CHATURBHUJ:
SHR] RANKANWAR
BERWA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased fo state:

(a) whether it is a fact that the
state of repair and construction of
roads in rural areas of Rajasthan is
in total neglect and large parts of the
State are inaccessible till now; and

(b) whether Government propose to
give financial assistance and make
available the facility and expertise for

developing a good network of roads in
the State; if so; the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) (b). Central
Government have received no such re-
port. Rural Roads are a State sub-
ject and the Rajasthan Government
have to make an assessment of the
situation and take suitable remedial
measures. The following table indi-
cates that expenditure substantially in
excess of the Plan outlays has been
incurred on roads under the State Pian
over the past serveral years:

Year Outlay

Expenditure

All categories ofroads MN.P. Rural
Roads out of (a)

3 4

pLaks Do

Rs. in lakhs

67  Boo'nb %Amnl) 18187
450 =as9°15°

Actal)  #74'48

sincludes advance Plan asistsace for famine relicf operation,
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) 2 3 4
1976-77 . . . . 5ax 750 15 (Actual; 506- 71
1977-78 637 1130* 03 (Anticipated) 599° 17
1978-79 . . . . 1950 Yet to be incurred 8oc 00 (outlay)
Recovery of Royalty due from Indus- (i) Moisture Meter;
tries by C.8.10. Chandigarh
’ - () Operational Amphfiers.
6593. SHRI XRISHNA CHANDRA .
FALDER: Wil the Mimster of  Moisture Mefdi:
SCIENCE AND TECHNOLOGY be The know-how was released to »
Pleased to state: firm on 20th December, 1966. The

(a) whether an  huge amount of
royalty 18 due tv be recovered from
mndustries by the Central Scientific In-
struments Organisation, Chandigarh;

\b) if so, how much amount is out-
standing for recovery and since when
and reasons for non.recovery of the
same,

{c) whether huge amount on
account of advances to the firms is out-

standing since long; and

(d) the amount of advances out-
standing and since when these are out-
standing and what are the reasons for
non-adjustment or recovery of the
same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). (1)
In respect of processes released through
the National Research Development
Corporation, an  amount of royalty
due to be recovered from the parties
i respect of CSIO's processes is as
under:—

Amount
Procra Rs.
(i) Medical instruments

(Period Bal. 31-3-73
to 81-3-75)
) Digital frequency
mmn:
(Period 1 31-3-75)
(2) The folowing tTwo processas wery
released to the firms directly by the
Orgamsation:

About 14,409

About 534 00

agreement was to be eflfective from
1st November, 1966 for a period of 10
years on exclusive basis. The party
has not paid royalty afier March, 1971.
The matter is under correspondence
with the firm for the due royalty,
Operational Amplifier:

The agreement was entered into
with the irm 1n April, 1970 for a period
of 10 years. The firm paid royalty
upto 31st December, 1973 only. The
matter relating to further payment is
under correspondence with the firm.
The firms have not yet given informa-
tion about the number of instruments
sold and consequently the amount out-
standing has not been worked out.

(¢) and (d). A sum of about
Rs. 15.288 lakhs was paid as advance
upto February, 1978 to different firms
far the purchases to bo made by the
Institute on account of chemicals,

apparatus, equipment plant and
machinery for the R&D work of CSIO,

Chandigarh. In most of the cases, the

muteria] has been received and the

adjustment of the advance is under-

way.

ey witw ¥ Wit oW wTrw W &
g% ¥ W W won

6594 vt W W wWT : %7 g
wite srerew w4t ag aary o g &0
fw :

() w1 G Aur ArEw W *
¥, wiary wex s ¥ Fewn a7 Wit e
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¥ wd 1973 % ¥ e, fegre ¥ % wrar
T wafe fegre % wovy fed 3% defia
AT AEE AWM ST QE Sy qga )
fewam ¢ ;

(w) wfe gt e &) i
YRwr ¥y et §, it

(v) wr woere W fewe
Y [rewgean! avT Wt w©) ghr 6
ST # TEX JU g AN ATZE W
® &% o o WS sy ¥ egoAT
s 4T, Wivafk g, @ e ?

gt sitc seTew sywa # O
Wt (vt wwite fog) : (W) o,
g

(w) 1973 ¥ weee gro Oy
frdyr forar war w1 fe feelt & Fower
sl ¥ Ik wrd-qia & frwz &
) ¥ ey ¢ fear w1g ) -
a1, oy Fostar foray o fiw e widm
= fargre oY farefta amee et
w34 Awg fewel ¥ Bww off, feeo)
¥ qrr ¥ wmtafior we fear s o
ag wge fiear mar ot fr wfs  2wre
wiw wre fagre € faweitn  qeafet
¥ erTera’ w1 fret ¥ gzar ¥ eprrafea
fem w1 @@ &, w1 o wiwT &
TETHT ¥ WY AgaT ywafe faaw
37 Tz ¥ wyrmafor w7 fear e
=gy

(7) wrrw A Qe veg anfra s
WY Gy Tt & wfer wy & fararond=
t

Setting wp Industries in EKatihar and
Finmncial Assistance to them

6595 SHRI YURAJ: Will the Mins-
ter of INDUSTRY be pleased to state:

(a) whether it is a fact that Kati-
har district of Bihar Is a backward

district;

tance for setting up industries in back.
ward areas as per Janata Governmeat's
Policy regarding rural industrialization,
and

(c) it so, the names of industries

THE MINISTER OF STATE IN THE
MINISTRY OP INDUSTRY (SHRI-
MATI ABHA MAITI)- (a) The old
Purnea district of Bihar which has
since been bifurcated into Purnea and
Katihar districts, has been identified
as Industrially backward to qualifs for
concessional finance facilities

(b) The Planning Commussion have
declared 247 district in the country as
industnally backward to qualify for
concessional finance facilites Out of
these 247 districts, 101 district areas
have been identified to qualify for 15
per cent Central Investment Subsidy

(c) One industnial Licence has been
issued to M/s Kalyan Industrial Cor
poration, Calcutta for the manufacture
of Conductors above 19 strands Two
Jetters of Intent have glso been issued
to the following industries for the
manufacture of items shown aganst
them —

1 Shn Prabhat Kiran Oxvgen Gas

Lakshampur P O

J District

Monghyr
2 Shn Vinod Kumar Wrap%ng& Pack-

Chamaria g Papens, Gooo
P-38, India Exchange Tonnes
Place Clacutta

frggedt W swm g ¥
i

6895. st Fo YWo A : AT
gemreresaTw At 15 W, 1978°%
wardfex wvw wew 3078 ¥ JOC K
Ty A Tg FaTY Y PO w47 iy

(%) foefy ¥ fiediw % Sregav
#Y frgfnr w7 wrveor W § Wi oW
frw waewt & fepwr e T 5
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(w) wav ag aw § fis woit w1
¥ faqur @7 ¥ wrow shaga Qar T
WY FwaT § ) TR grirRpfer wE ST

T @Yar

(w) = ag WY aw § fr wrww-
arefy & fawst 3= & w0 ©F 7EHT &
S Wy #) fagfrr & fag gafg
argrewre e o ¥ wfe @ g
% fag sww goiafey Sowen wE
¥ ; O

(v) feeelt & wr &7 awt & arow
e f6d 77 S g et 1
wqy fliy wgand € a@Twm I ¥
T A STAOE AL ?

gur Wit genw W4 (st e
o wwwit) ;- (W) fedt ¥ v
s wfewrfei 7 sar &1 frafor
s frdww gfve aro it
wTReE & wyere fear snar & 1 ShWw
wfasfat ¥ Segac it N g &i-
afex 2T Y wmfaw &« gEdi &
9% ¥ WY WTAVTRART & VAT HYX
e o & 1 el %) Frreffen ngang
O w6 ar avi) Aot & s wifee]
# ¥ wa srferwre efYfwe s g, e A
& @wa v &t =T gra, fgle
forar amar & 1

(=) =, adf ) srgEd ot
qwiregfeat €T & 7 wde oY o @
fr & fifly 7 feeY @ frgr ¥ faiiuw
g1 oY & ow a1 o1d s § fearg ok
fw s , frafae woerdt
wHAr( Q1 F A, ywrafne e WY
Lol o

(7) wrereramft, af femtt &
fawr &ar s & NggeTr ¥ @ & fog
27 s, 1978 ¥ yozesy foar mar
o ; Tey I e i ¢ fe oy s
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orfgfed & aoew 7 §1IF ¥ wrey
forar ar wt ; )

() sSwmw Gt ¥7 waaE
a frwe & gz v el welt fraa
& gt g1 wfew wreh sfosar -
& WTHIT 9% &7 76T g, 7 s F=x-ar)
fawelt & fog wgraw ¥ fadws o w1
wrer & Wl Y o g

¥t quwe fo qWe wWwTT (Wil) ¥
feeme & fag giw w0 T

6597. Wl Wl ATCRIW  ATQE :
Lol LR LA G R
w4 fis :

(%) w7 a8 @v & fo @eerT 7
Wroqqofouwo Frewry, waTY, (i)
% femme & g gt #0 T Wi
o fey § ; o

(=) =fx gf, @ v xowr faware
dare ¥ A gy wew mw ¥ e
forst %Y <o wivvet o wire fiear amgm
e g fag Wit ofas aafe
o frare g 7

Fein swrew § i walt (sl
q™ wa) () o, W

(w) ser §f ot war -

Expenditure incurred om Directer,
CSIO, Chandigary

6588. SHRI DINEN BHATTACHA-
RKRYA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) how much expenuditure has been
incurred on TA/DA of the Director,
Central Scientific Instruments Organi-
sation, Chandigarh (a CBSIR Lab.)
during the last four years including
the expenditure on his visits abroad;

(b) how much expenditure has been
incurred on the journeys undertaken
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by him by the Staff car for the last
four years and

(c) how much expenditure has been
incurred on the payment of official
and residential telephone bills of the
Drrector, CSIO for the last four years?

THE PRIME MINISIER (SHRI
MORARJI DESAI) (a) About
Rs 53014 (In India Rs 29407 and
abroad Rs 23607)

(b) About Rs 8478
(c) About Rs 69009

Appointment of Employees in the
Khadi Gramodyog Bhavan,
New Delhi

6599 DR MAHADFEPAK SINGH
SBHAKYA Will the Minister of IN-
DUSTRY be pleased to state

(a) whether certain employees were
promoted and many other officers were

appointed directly in Khadi and Gram-

odyog Bhavan, Dellu during 1975—78,
and

(b} f so, the number thereof and
the qualfications for the appointments
and whether no  attention was paid
towards the seats reserved fo; sche-
duled castes and if so, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITI) (a) and (b)
Eleven staff members were promoted
and thirty-one were selecied against
various posts amongst the gtaff during
197578 as per attached statement
Out of these five belong to the Sche-
duled Castes The qualifications cor
respond to the responsibilities attached
to the difterent posts No external
direct recruitment was made durng
the period

Statement
on Grade Promotion Selection
o e N
1 Incharge . . . 425—700 1

g Asustant Incharge . . . . 380—640 1 -
g Stenographer f . . . 425=700 . ]
4 Salesman I « o g80—640 2 I
8 Accountant III . . . e gBo—640 - T
Cutter Master : . . . 380—640 1 -
7 UDC e e e e e sgo—560 2 1
8 Salesman II . e e . 330—3560 3 t
9 Helper/Packer . . 210—290 T
. a5
10 Dafiry Selection Grade . . g210—270 1 ]
TotaL 1 T st




127 Written Answers APRIL 12, 1878 Written Answers 128
quere ot gfedinarslf ¥ feg dqe o il qemt & ot #F & feg oY
w§ wrafa fruifer #Y of § ; o< afe gt &

weTeaeelY For W g A W 7

6600. Wt o wrf wfway : ¥
QYA FAT ag AT XY par &6 Tr -

(%) Twea FORTC X 1974-75
¥ 1978-79 TF WUAT TAF T N
gt & fog feadt gaafw sy
), va% fag @1%ar gravr ¥ feweft
grafa FIC ¥ a7 Iw aul & fag
feat gufa werT *Y 7€ ;

(W) xf 1978-79 ¥} ¢w wow
#! 7w gfegraar & forg fray wrofr
L AL

() v sy ¥y of g7 vfewr ¥ &
1§ arofe qaow § ag Frgaw vt

sam Wit (st sroeeh deg) ¢
() frwer 1 & 1974-75 %
1978-790% ¥ a5l & fag ey grare
gro senfar gfesay wie g s
gra e ofoas ey &

(w) faaor2¥ 1978-79% forg
335 0% T¢ ¥ wyiifen ofcsyg &
Raae wiwe fer 7§

(7): 1978-79% frg wprifer
ofeqm # &, 350 =¥ Q@ Wy
frarer & Swt & g wnifer Fod o
& | g Priorr & el C T &
WRE: WY & aary & fag YA aAOfa ¥
Feanr fed o o1 ey §

foxr 1
QNOA Wt 1974-75 & 1978-79 W& €1 wiew  Groar
(ﬂh ‘o)
aifes draqr Tg ARt A gEm ddfae gpfee arefasy
wr 3¢ ragarfar v ugfes ufcery srexrfimey =g
gfcarm afrary
1 2 3 4 5
197475 150.00 143. 32 160.12 188, 22
1975-76 180.02 187. 65 218.20 236.15
1976~77 225,00 193,25 218.50 249.37
1977-78 305.75 280, 68 302.01 303.92
197879 332.18 335,00 —_ -

feroreft - ity wrpRifeer afiern (wrerm 4) o< areafas/senfime = (S
5) % srofre faafeodt dot soo wfirer § 0
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130
forem 2
quoe ot 197879 Wt wifew T
(wma =)
fmw ¥ wpifeer  afomr
1 2
sfe . 1260
wfr gue 181
giét faert 1193
o WX o HEEr 400
@ frere -
(%) wepeitfee frgaer gt 85
(@) &a fasme & =1 wwy
oA WY T fawe 340
i g 275
7 I : . 680
wiw faeltr goamet & frdw 100
vt fawre Wi dwrad 595
5109
1. i sttt sz g
2. wgwfon 533
fawr . 7825
g Feiaor 350
fareqee 9225
17400
3. o wire fage fawerw
wwr it oy v : 365
mn’l‘tmmm 150
1208
4 it ol wfiw
e, NeTw | WX At 150
% W 1745
wye afiongr 840
3 1835
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2
qed . . . . . . . 25
" 2760
qfcaga Wt swre
T fo, . . . . :
m‘ru‘t‘td‘e@ﬁr} 1031
weirer forer . 102
mﬂrﬂ'ﬂwﬂwwﬁswfwﬁ?ml
AR T AT 37
W aTeoy Wi qor J
wer sraeay AW g, . i . 1765
gfere smaret F7 SEwT ST } 75
gfee sy
gy frerer . 325
mﬁmﬁﬁm . . . . 289
AT W XL . 10
=0 W1 wfaF weqror -, 71
wpgfr srrfea, s mﬁm’t T W ﬁsi L
SR B . " . ; 1225
THIY ST, . : . . . 23
YRR . . . . . 27
€314
6 wrwifens Wi wrpafoe &g
Ffearsa—arfas v . . . 25
ararfas w7 foey & 50
mﬁfﬂ’mﬂ?m 14
T 89
7 wiias qNg —
ww Ny . . . . . 33500
Losses in Production and Sale of Con- (b) if so, how much loss incurred
trolled Cloth

by Government rum textile mills and
6601. DR. VASANT KUMAR PAN-  Oother textile mills; and
DIT: Wil the Minister of INDUSTRY

{c) whether Government are con-
tipinesed fo: Kinte: sidering to give protection to these
(a) whether it is a fact that heavy textile Industries which have been sick

losses have been incurred in produc- due to production of controlled clath
tion and sale of controlled cloth; and if go, what are the steps confem-
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plated by Government tfo solve this
problem?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) and (b).
Production of controlled eloth involves
loss which depends upon the produc-
tion economies of the Mill and the
particular varieties produced by a
mill. Since the production factor
varies, 1t 18 not possible to accurately
ascertain the loss

(c) Financially weak Mills are given
graded exemptions from production of
controlled cloth depending on the
extent to which their reserves “ave
been wiped out

wwq witw § i & forg firors w) aow

6602. Y THAT TATY dAww : W1
FUE FAY Ig TET |y oy w4 5

(¥) 2w ¥ fafow v @ pfy
¥ fao fawrelt ®Y wrqa &) wimraar wv
z 1]

(w) war we waw & gfy & fag
fawreY oY wroe Faer qrer wfre @
i d

(w) afz gr, @t wur ¥=07 qOTC
Aeq waw %1 wige ewofv s w6
fra® 1178~ 79 ¥ ug faorelt ¥ awr
Y I ¥ fawrrar ) spw ST @O
|1 7 W W US| Y AT § Sa-
o Y 7

Fuf st (st Ao TmwAT) (%)
aw & fafewow) vad 1976-77 &
g wfe saTomT & fag ot e area-
forr @ fear arat faaonr goraw &
R FgwAY |

(@) = 1976~77% Tro wey
v ¥ wiy oAt & fag faerel oY
o 6 19, Wi

(w) wewsRw & ww frehreo
& fog fafaat &1 wraed o sfaedd
T &) oy RW 7 wiw g
& fore faoret sy @qa WTag Wt &«

firow
™ 1976-77 ¥ pfe @dw ¥ Fwi ¥ wow (vmfaw)
&1 7t Fuf I aTT
Fo Ao rreglay  wifra va (fafeaae gfire) 7 ¥y &
fog =T
wafsrga wwda T Ll
i Faf #Y sfawAaT
g

1 2 3 4 5
1 wra g2w 3429 751 21.9
2 wEw 522 5§ 5 11
3 fagre . 4112 501 12 2
4w 5489 918 16 7
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1 2 3 4 5
5. g ’ 1871 720 38.5
6. fgaras s3qw . 226 3.4 1.5
7. w=y W STeT . 297 60 20.5
8. wiew . 4694 396 8.4
9. & . 2110 92 4.4
10. W gaW : 3736 228 8,1
11. A 10811 933 8.6
12. #fngv . . 11 ey e
13. dqEa 44 e Ty
14, ATHTE : 17 F9g T
15.  I¥AT 2048 10 0.5
16. W& 3586 973 27.1
17. O . 2103 428 20.4
18. faferw . —_— — —
19. afgmarg 6522 1695 26.0
20. fagu 14 1.2 8.3
21, IT q_W 7072 1855 26.2
22. of=w Fm= . 5882 68 1.2

WY T A
(¥) =vétm | 114 2.1 1.8
() wmfosady | . 117 35.4 30.2
() Frseiv 1596 5.1 0.3
(w) = 175 2.1 1.2
Wy (wfaw are) . . 66598 9683

14.53

Eniry of Mize Rebels in Manipur

6603. SHRI ANANT DAVE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government are aware
of the news item “Alert on Border as
Mizo Rebels enter Manipur" appeared

in Indian Express of 24th February,
1978; and

(b) it so, the action being taken by
Government in the matter?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and
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(b). Goverament have seen the newa
item.

The Union Territory authorities and
our Security Forces have been taking
appropriate and necessary action to
deal with the mtuation created by cer-
tain lawless elements in Mizoram

Developmeng of Battls Tamk

8604 SHRI SARAT KAR Will the
Minister of DEFENCE be pleased to
state

(a) whether 1t 15 a fact that an m-
digenous<ly designed mam bsttle tank
12 being developed at the Combat
Vehicles Research Development Es-
tablishment (CVRDE) at Avadi

(b) it so the detals thereof and
whether there 1s any pioposal on a
project for the modernisation of the
present Viayanta tank by incorpo-
1ating some of the latest 1nyentions,
and

(¢) if so, the details 1egarding the
modifications mntioduced in the pro-
duction line at the heavy Vehicles
Factory at Avad)”?

THE MINISTER OF DEFENCE
(SHRI TAGJIVAN RAM) (a) Yes
Su

(b) It will not be in the public m-
terest to divulge details Yes, Sir,
there 13 a4 proposal to incorporate cer-
tain improvemrents in Vyavanta tank

(¢) It will not be mn the public 1n
terest to divulge details

firt whwrét

6605. Wt T Tag w1 MR
7HT U ¥aTH WY W wa e

(%) war TOrTT B ¢F wrww #
T9 wvardwr gra go § e aed filt
sfasrieat st soere s ro ffira st oy
et afwareg fga Sar ¥ faar el
Térert ¥ wrfire fieay o wfgy |, wire

(w) =figt, o x7 q¢ TERTT ¥Y
wir sfafser & ?

¥ 5o wfade ST gu ¥ wie yw e i
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(%) wraa it @fesen fafudz
WM™ (Fo Wo) ¥ wATATT ¥ WIT
QT A W2 ¥ afg ¥ W erer g

(&) a7 woere #7 fame gEF
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(m) afx @, at wx wic afe o
gt ITF ¥qT FTOT 7

Juuwr dwren ¥ e AW (sSwent
wrwrawR) : (F) wrer g edfewes
fafiy, Morw & 1971-72 & s
g Y g few e Wl o
(31-3-77 a%) wEER ¥ T TOAT
‘ﬁﬁé'msmmm
fafads, Wirer & 7ot wrer frgar &
wre T @ Jemew A gl gd &

(w) W (v) o gt @Y A
Hydrogen and Oxygem Gas Gemerators

6607 SHRI RAM DHARI SHAS-
TRI Will the Mumster of DE
FENCE be pleased to state

(a) whether 1t 15 a fact that Hydro-
gen and Oxygen gas Generators for
storing and filling Laboratory equip-
ment were purchased by the Defence
Science Laboratory in 1972

{(b) 1t so, how much money was
spent on 1it,



139 Written Answers

(c) whether it is also a fact that
this generator was not at all used
since its receipt and the Laboratory
is purchasing Hydrogen and Oxygen
gas worth Rs, lakhs from the market;
and

(d) if so, why this generator was
purchased and whether Government
propose to fix responsibility for spend.
ing huge money on these generators?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) An
electrolytic generator for the produc-
tion of hydrogen gas was procured
by Defence Science Laboratory in
1972; oxygen gas was only a by-pro-
duct.

(b) The total cost of generator with
accessories was Rs. 341,500/ (with
no foreign exchange component)

(c) No, sir. The plant was duly
commissioned in January 1973 and
was used in the preliminary experi-
ments which involved a hydrogenation
process as part of a high priority clas.
sifieg project. The plant could not
be continuously used for this project
as originally expected because during
the trial runs it was discovered that
the use of high pressure hydrogen
would result in higher efficiency. The
generator lacked additional compres-
sor and storage facilities to provide
such high pressure hydrogen; Addi-
tion of these stages would have meant
additional expenditure, and time, and
difficulties relating to availability of
electric power for running both the
generator and compressor. The total
purchase of high pressure gas from
the market for the project is about
Rs. 30,000/- swnce the installation of
the generator.

(d) A hydrogen generator is a
valuable facility in a chemical labo-
ratory. In thig case the generator
was purchased for the Defence Science
Laboratory with the expectation that
it would be needed extensively m
connection with the said high priority
project. The pilot plant relating to
this project after being ‘successfully
set up, has been shifted to andthér

APRIL 12, 1978
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Defence Laboratory in  Hyderabad
concerned with further development
in this area. It is proposed to shifit
the hydrogen generator also to the
same Laboratory where there is need
for it. No infructuous expenditure is
involved and the question of fixing
responsibilty does not arise.

Coal Mining by Private Parties

8808. SHRI C. K. CHANDRAPPAN:
SHRI M. RAM GOPAL
REDDY:

SHRI JYOTIRMOY BOSU.

The Minister of ENERGY be plea-
sed to state

(a) whether Government have a
proposal under consideration to allow
private parties to take up coal min-
ing in virgin areas; and

(b) it so, the main features there-
of?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise

Changing of the Cross of St. George
flown on Indian Naval Ships

6609 SHRI YADVENDRA DUTT:
Will the Minister 6f DEFENCE be
pleased to state:

(a) whether the Cross of Si. George
(Red Duster) flag is flown on the ships
of Indian Navy;

(b) is it a fact that it is the flag of
British Navy and does not represent
the Indian Naval Traditions;

(c) it s0, whether the flag is propos-
ed to be changed and replaced by an
Indian flag representing Indian Naval
Tradition; and

(d) if so, when?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Indian Naval Ensign has a
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Red Cross with the National Flag
superimposed in the left upper can-
ton. It 15 not the flag of the British
Navy The Indian National Flag mn
its upper left canton represents Indian
individuality

(¢) and (d) The suggestron will
be considered mn due course

Ewdt gvw FERaT wTeiitew W #
deit  Frker
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Meeting of a Anang Marg Offeiad
with Prime Minister

6611 SHRI P K KODIYAN wWill
the Minister of HOME AFFAIRS be
pleased to state

(a) whether a Senior Anand Marg
official has gssured the Prime Minis-
ter that the o1gansation did not have
a hand in the recent acts of viclence
and sabotage 1n 'ndia and abroad
and

(b) if so, the reaction of Govern-

men¢ thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
(SHRI DHANIK LAL MANDAL)*
(a) and (b) Acharya Nityobadhanand
Avadhoot, Construction Secretary of
the Anang Marg Pracharak Sangh,
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met the Prime Minister on the 1st
March, 1878 gnd handed over to him
a representation in which inter clia it
was stated that the Marg believed in
non-violence, that they were not be-
hind any act of suspected sabotage or
threatening letters addressed to VIPs
and that they had no connection with
the UPRF. The Prime Mijpister re-
jected the claim that Anand Marg
was not behind the threatening letters
and that UP.RF. had no connection
with the Anand Marg. The Prime
Minister advised that Marg leadera
should condemn violent activities and
the writing of threatening letters and
prove beyond doubi their bonafides
about their following the path of non-
violence

Transfer of Director, BARC as Scien.
tific Adviser

6612 SHRI D. D DESAI:
SHRI VASANT SATHE:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G M BANATWALLA-

Will the PRIME MINISTER be
pleased to state:

(a) whether Dr, R Ramanna, Di-
rector of the Bhabha Atomic Re-
search Centre, Bombay, has been
transferred as Scientific Adviser to
the Government or in any other such
capacity,

(b) 1f so, the reasong for the trans-
fer, gnd

{c) whether Government are aware
that thiz action has created certain
apprehensiong in the minds of the
staff of the BARC as reported in the
newspapers on March 18, 19 gnd 207

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
post of Scientific Adviser, Ministry of
Defence was held as an additional
-charge by Prof. M. G. K. Menon, Sec-
retary, Department of Electronics and
Chairman, Elactronics Commision. Hav-
ing regird to the workload and res-
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porsibilities of the post it was felt
that a full time scientist wes neces-
sary. Government have had Dr.
Ramanna in view among others and
eventually the choice was made in

his favour ha regard to the needs
of the post and "DF. Ramanna's own
qualifications.

(c) If there were any apprehen-
sions they are completely unfounded.

Selling of Imported Machines by Mis
Hindustan Aeronsutics Lid.

6613. SHRI D. AMAT Wwili the
Ministey of DEFENCE be pleased to
state:

(a) whether Mz Hindustan Aero-
nautics Ltd., Hyderabad have sold
Imported TV Deflection Components
and equipments machines;

(b) 1f go, to whom these machines
have been sold and in what amount;

(¢) whether it is a fact that for the
purchase of the above mentioned Im-
ported Machines and Equipments
some other Firms were correrpond-
ing with the Hindustan Aerchautics
Ltd., Hyderabad,

(d) it so, why negative reply was
sent on 24th June, 1877 by Mls.
Ilindustan Aeronautice Ltd., Hydera-
bad to the firm that they are net in-
terested to dispose of the imported
TV Deflection Components and Bauip-
ments machines and why tenders were
not called for the disposal of these
machines; and

(e} whether it is a fact that nego-
tiations were made for the disposal of
these machines with the only inte-
rested Firm and the particular firm
was favoured as no tenders etc were
called and machines were disposed of
to them?

THE MINISTER OF STATEIN THE
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) M/s
Hindustan Aeronautics Limited, Hyde-
rabad (HAL) have not solg any Im-
ported Components of TV Deflection
Units, They have, however, sold/



48 Written Answers CHAITRA 22, 1000 (SAKA) Written Anawers 146

hised out gome Imported material, in-
digenous matenal and capital equip-
ment used for manufacture of Deflec-
twon Components

(b) The machines were not sold but
hrred out to M/s BSuchitra Electro-
macs(P) Limited, a Joint Sector Under-
taking of Andhra Pradesh Small Scale
Industries Development Corporation,
Hyderabad at Rs 72,000/ per annum

(c) A total of 6 Firms were corres-
ponding with Hindustan Aeronautics
Lamited

(d) A negative reply was sent to
another Firmr which had approached
HAL after thg laiter had decided to
sell materials and equipment/hire out
machines to the Fum ;eferred to in
(b) above

(e) In view of the (¢) and (d)
above 1t would not be correct to say
that negotiations were held with the
only interested firm and the particu-
lar Firm was favoured The deal was
finalised with the firm offering the
best terms
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Vusit of Defence Team abroad lor the
assesament of Deep Penetration strike
Aircraft

8615 SHR1 PRASANNBHAI
MEHTA

SHRI SARAT KAR

Will the Minister of DEFENCE be
pleased to state

(a) whether the defence team of
experts left India jn the month gf Feb-
ruary 1978 to make advance Jssess
ment of deep penetration strike air-
craft 1f so, the countries which the
expert team has visited gnq have
since come back,

(b) whether any report has bean
submitted by them 1if so the details
of the same,

(¢) whether Government have
taken final decision after the experi
1epoit and

(d) the total expenditure ;niolved
in purchasing aircrafts and the total
number?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (d)
The report submutted by the Team
which had gone to France, Sweden
and UK to negotiate the purchase ang
production of a new type of Aircraft
to replace the ageing fleet of Canber-
ras and Hunterg 1g presently under
consideration of the Government No
final decision has been taken as yet
as between the three competing Aur-
craft It will be appreciated that at
this stage, 1t will not be possible to
indicate any details
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Centract with M/s. Binny and Co. for
Meehanite Casting for Haldla Dock

€616. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

in) whether it is a fact that a con-
tract had been entered into with M/s
Binny and Co. for meehanite casting
for Haldia Dock; and

(b) if so, the reasons for termina-
tion of the same?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes Sir.

(b) The contractor who had entered
into a sub-contract for supply of mee-
hanite castings with M/s. Binny En-
gineering Company, terminated the
same as a result of controversies
with the sub-contractor in respect of
inspection, testing and specifications
of the castings.

The case is now under investigation
by CB.L

Clash in BHEL, Haridwar

§617. SHRI RAM SEWAK
HAZARI

SHRI CHITTA BASU:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there was an encounter
between the workers of Bharat Heavy
Electricals, Haridwar and CISF per-
somnel on 23rd March, 1878;

{b) if so, the causes thereof and the
loss of life and property suftered as
a result thereof; and

(¢) whether Government propose to
conduct any inquiry into this matter
and the measures taken to ensurc that
such incidents do not recur?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a)
Yes, Sir.
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(b) In connection with ths produc-
tion of identity card there ensued an
altercation between a worker and
the personnel of Central Industrial
Security Force (CISF) on duty. The
workman concerned alleged that he
was man-handled by an Assistant Sub-
Inspector of CISF and thig was the
main cause for the riotous situation
and fight between the workers and
the CISF personnel. The CISF per-
sonnel have stated that they resorted
to lathi charge and firing in self de-
fence. The actual causes are being
investigated by the Uttar Pradesh
Police. In the incident 23 workers
received injurlds, including 8 who
suffered gun-shot wounds. 110 CISF
personnel were injured, including two
Asstt, Commandants who received
serious injuries. One Assistant Sub-
Inspector, CISF who was admitted to
the Hardwar Hospital succumbed to
his injuries. The loss of property has
been assessed at about Rs. 50,000/-.

(c) The whole incident is being in-
quired jnto by UP Police gn the basis
of complaints filed by both sides Pre-
cautionary measures fo ensure avoid-
ance of such incidents have already
been taken by (i) improving the com-
munication between workmen and
management and (ii) by making a
provision for a mobile armed reserve
with flying squad for which the UP.
Govt. have been approached for assis-
tance.

Per Capita Income

6618. SHRI B, C. KAMBLE: Will
the Mnister of PLANNING be
pleased to state:

(a) per capita income ag on the end
of each of the Five Year Plans, ot
Scheduled Castes, Seheduled Tribes
socially and educationally backward
classes, the weaker sections mention-
ed in Article, 46 of the Constitution
of India;

(b) reasong for such g low rate of
per capita income of these people;

and



149 Written Answers CHAITRA 22, 1900 (SAKA) Written Answers 150

(c) the stopg the Government pro-
pose to take to increase the per capita
income of these people to bring to the
level of average Indian?

THE PRIME MINISTER (SHRI
MORARJI DESAD): (a) and (b).
Per capita incomes have not been
estimated on the basis of social
groups.

(c) The draft Sixth Five Year Plan
makes very substantial provision for
the welfare of the Scheduled Custes,
Scheduled Tnbes and other backward
and weaker sectiony and the schemes
when implemented, will it is hoped,
make a significant jmprovement in
their per cupita income and general
well-being  The integrated rural
development programme includeq in
the plan will further mprove their
situation.

Report of Baweja Commission on
Lathi-charge in Tthar Jail

6619 SHRI HARI VISHNU
KAMATH:
SHRI! JYOTIRMOY BOSU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whethe:r thg Commission of In-
quiry set up to 1nquire into the inci-
dent of lathi charge in Central Juil,
Tihar, on the 2nd October, 1875
(Gandhi Jayanti) had submitted its
report;

(b) it so, it findings and econclu.
sions;

() whether the report will be laid
on the Table; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (). Yeg Sir. The findings
and the conclusions of the Commis-
sion are indicatedq in the report,
copies of which are being placed on
the Table of the House.

(d) The question does not arise.

. Shortage of Cement in Rajasthan

8620. SHRI MEETHA LAL PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that there
is acute shortage of cement in Rajas-
than at present and if so, the reasons
therefor;

(b) whether 1t is also a fact that the
cement quota supplied to the State
hag been reduced c¢onsiderably and
if so, to what extent and the rea-
sons therefor; and

(c) whether it is also a fact that
farmers are not getting cemnet re-
quired for completion of their wells
etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). The total despatches of Cement
during 1977-78 was 6.40 lakh tonnes
(Provisional) mgainst 6.49 lakh tonnes
during 1976-77 Allocations in the
past were being made slightly in ex-
cesg of the anticipated availability due
to non-lifting of cement by some of
the allottees. In view of the spurt in
demand and improved lifting of quan-
tities allotted, allocations are now
being restricted to firm estimates
of avalability of production. The
shortage in the State is part of the
overall shortage of cement m the
country. As regard supply of cement
to farmers in the State, the State
Government has indicated that while
eftorts are made to meet the demand
for completion of wells, it has not been
possiible to meet the full demand due
to inadequate availability

Meeting of the National Development
Council

6621. SHRI S. 5. LAL: Will the
Minister of PLANNING be pleased
to state:

(a) whether it is a fact that Natio-
nal Development Council at its sitting
held on 18th and 19th March, 1878 was
not able to take any declsion about
Centre-State fiscal relations;
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(b) if so, the reasons therefor and
what kind of steps Government pro-
pose to take in this regard;

(c) whether it is alse a fact that 11
Chief Ministers of various States have
decided to set up a parallel Com-
mittee for the purpose; and

(d) if so, the details of the stand
taken by Government to avoid any
confrontation between the Centre and
Btate Governments?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b) The
main purpose of the meeting of the
Nationa] Development Council con-
vened on March 18 and 18, 1878 was
to consider the draft Plan for the five
years 1878—83. The question of Cen-
tre-State fiscal relations was also
raused. Considering all relevant fac-
tors, the N.D.C. felt that the existing
fiscal arrangements need to be further
discussed, having regard to the Con-
stitutional provisions A Committee
of the National Development Council
was agreed to be set up for this pur-
pose. The Committee would inter-
eha review the Gadgil formula of
Central assistance and the scope of
Centrally sponsored schemes 1n the
Plan.

(c) According to the earlier press
reports, some Chief Ministers pro-
poseqd to hold a conference at Chandi-
garh to discuss Centre.State fiscal re-
lations A recent press report indi-
categ that the proposal seems to have
been dropped.

(d) There is no question of any
confrontation between the Central and
State Governments as both have the
common objective of maximising re-
sources for development and deploy-
ing these effectively to promote
balanced growth along desired lines.
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Number of Foreigners Workin, with
M/s, Larsen & Toubro ia the try

6623. SHRI RAMESHWAR PATiI-
DAR: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number of foreigners work-
ing with M/s. Larsen & Toubro in
this country;

(b) the average amount paid and
other expenses incurred on them
during the year 1978-77;

(¢) whether the company can be
run without foreigners; and
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(d) if eo ,the remsons for keeping
foreigners in this country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI). (a)
No foreigner 15 presently employed
g a whole time employee or as a
whole time Director by M/s. Larsen
and Toubro, However, one foreigner
iz working as non-executive Char-
man of the Company.

(b)Y The total amount of remunera-
tion and other expenses jncurred by
the Company on the foreigner men-
tioned 1n pait (a) during the yea:
1876-77 was Rs 225,171, as disclosed
in the Balance Sheet of the Company

{(c) and (d) As alieady stated
presently only one foreigner 13 with
the Company as» Chairman He has
been elected as a Director at the
Annua] Geneial Meeting of the Com-
pany held on 19th August, 1977, and
continue, to  he the non-executive
Chairman of the Board of Director<
of the Company No Government
approval 14 requued for eppointment
o! foireigners as ordinary Directors

Funds for National Highways in Kerala

G624 SHR1I GEORGE MATHEW
Will the Mmister of SHIPPING AND
TRANSPORT be pleased to state

(a) whethe; Keiala Government
asked fo1 exira funds to repair and
maintain the National Highways pas-
sing through Kerala,

(b) whether Central Government
has given permission for it,

(c) what 13 the allocation for the
improvement of the National Highway
system m Kerala this year; and

(d) whether the Central Govern-
ment consider re-routing National
Highway 47 from Ankamali to pass
through Muvattu-puzha Kottayam
and Trivandrum?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANBPORT (SHRI

CHAND RAM): (a) and (b). Yes,
Bir. A sum of Rs 41 lakhs was
initially alloted to the Government
of Kerala for the Maintenance and
Repairs of National Highways in
Kerala during 1977-78. The State
Government however, asked for more
funds for this purpose. Taking into
account the overall demands from the
States and the availability of funds,
a further sum of Rs. 23.70 lakhs was
released to the Government of Kerula,
thereby making a total allotment of
Rs 64.70 lakhs for the year 1977-78.

(c) Subject to the Vote of Parha-
ment, a sum of Rs 28400 lakhs has
been earmarked for the development
improvement of National Highways
in Keralg during the current financial
year, 1978-79

(d) The Government of Kerala
submitted a proposal for reaignment
of National Highways 17 and 47,
which really amounted to declanng
the Angamali-Kottayam-Trivandrum
road, which 1s a State Highway, as a
National Highwey The Government
of India arc not m a position to take
over any ‘State road as a National
Highway at present

Minister of Petroleum and Chemicals
Nete to Planning Commission

6625. SHRI SAUGATA ROY: Will
the Minister PLANNING be pleased
to state

(a) whether the Minster for Pet.
roleum and Chemicals has written a
long note to the Planning Commiasion
stating that mere increase in produc.
tion will not ensure distributive jus-
tice; and

(b) if so, the reaction of the Plan-
ning Commission thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) and (b).
The Draft Five Year Plan (1978—83)
has peen after discussions
with the Central Ministries and the
Cabinet. Planning Commission have
also discussed the Plan and its strate-
gles with various Ministers of the



155 Written Answers

Government of India, including the
Minister for Petroleum and Chemicals.

The Planning Commission have
finalised the Draft Five Year Plan
keeping these discussiong jn  mind.
The Commission’s recommendations
on distributive policies are contained
in the Chapter on " “Distributive
Justice” in  Volume | of the Draft
Plan.

Expansion of Bharat Earth Movers

6626. SHRI D. B. CHANDRE
GOWDA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that the
State-owned Bharat Earth Movers
Limiteq (Bangalore) proposes to go
in for large scale expansion to meet
an expected heavy demand from
major core sector industries; and

(b) whether the company had ob.
tained Government approval for en-
tering into a collaboration agreement
with some foreign companies also and
it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH)- (a) The
Company has prepared a Corporate
Plan which envisages large-scale in-
crease in production as a long term
measure, The Company will approach
Government for sanction at the
appropriate fime.

(b) Government has approved the
Company's proposal to have a colla-
borAtion agreement with Messrs
KOMATSU of Japan for manufacture
of D-355 Crawler Tractors.

Representation from Gujarat regarding
Construction of National Highways

$627. SHRI VINODBHAI B. SHETH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether government have re-
ceived any representation from the
Government of Gujarat in connection
with construction of national high-
ways which is very much for behind
the projected allocation;
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(b) the total mileage of the national
highways in Gujarat and what is the
planned mileage for national high-
ways in Gujarat; and

(e) when government are thinking
of fulfilling the target?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR]
CHAND RAM): (a) to (¢). The
Gujarat Government have been mak-
ing proposals for new additions to the
existing Najional Highway System
from time to time but it has not been
possible to accede to these requests
as the qvailable resources are not
adequate even for ‘on going' works
pertaining  to the existing N Hs.
Gujarat has at present 1,352 Kms. of
N. Hs The Government of India
have not set any target for new addi-
tions to the existing N, H. System for
any State, including Qujarat, and as
such, the question of fulfilling eny
such target does not arise.
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Public Sector interveniion on Indus-
tries

6631, SHRI NARENDRA SINGH
Will the Miniser of INDUSTRY be
pleased to state:
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(a) whether the proposal for pub-
he  sector infervention on Industries
where existing producers in private
sector resort to unfair practices s
under consideration of Government,

(b) it so, such industries in private
sector where Government propose to
intervene, and

(¢) details of the malpractices that

such private sector industries are 1¢-
sorting to?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
to (¢). The role assigned to public sec-
{or has been clarified in para 21 of the
Statement on Industrial Pohcy laid
before the Lok Sabha by the Minister
of Indusiry on 23rd December, 1977.
Accordingly, there will be an expand-
ing role for the public sector in several
flelds Not only will it be the producer
of important and stratgic goods of
basic mature, but it will also be used
effectively as a stabilising force for
maintaining essential supplies for the
conusmer.

Guidelines t0 Paper Manufacturers

6632 SHRI AMAR ROY PRADHAN-
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have issu.
ed guidelines to paper manufacturers
to restore the prices of paper pre-
vailing before 31st December last; and
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(b) if so, what are the guldelinss in
this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI), (a)
and (b) Although there is no statu-
tory control on the prices of paper,
Government have been discouraging
the industry from resorting to umlat-
eral Increase In prices without ade-
quale justification Governmentsg un-
happinesg at the price increase effected
by some mills, without econsulting
Government was conveyed to the paper
industry at a meeting held in January,
1978 Government has stressed that
the 1877 price level should be restored
At the same time steps have been
taken to increase the production of
commor! varieties of writing and print-
ing papers which 1s expected to ease
the price mituation The question ot
further regulatory measures as well
as the possibility of imports, would be
considered after studving the reaction
of the Industry

T.V. Station at Pamajl

6633 BHRI AMRUT KASAR will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the proposal for setting
up a TV station at Panan, Goa, is
under consideration,

(b) it the scheme 13 lagging due to
pPaucity of funds whether the Gov-
ernment is aware that m their present
visit to Goa the Yugoslavia team has
suggested a scheme by which the pro-
grammes at the Bombay TV can be
relayed to Goa within an expenditure
of Rs 1,00,000/«, and

(c) Government s reaction thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L K
ADVANI) (a) A proposal for setting
up a Relay Transmitter at Panaji has
been included In the draft Rolling Plan
(1978-83) Ity implementation how-
ever, will depend op availability of
finanelal resources and priorities accor-
ed hy the Planning Commissien,

383 LS—6

(b) Government 1g Dot aware of any
such suggestion

(c) Does not arise
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Five Year Scheme for Tribal Develop-
ment

6635 SHRI PIUS TIRKEY.
SHRI KANWAR LAL GUPTA
SHRI PRASANNBHAI MEH-
TA

Will the Minister of HOME AF-
FAIRS be pleased to state.

(a) whether Government have decid-
ed to prepare a five year scheme for
Tribal Development,

(b) 1if so, the mamn pownts and de.
tails of the proposed scheme, and

(c) when the same is likely to be
started?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL) (a)
to (¢) The Proposals for tribal deve-
lopment are included in the Draft
Five Year Plan 1978-83, copies of
which have been placed In the Pacha-
ment Library Details are given in
Chapter 9 of Vol I, and Chapters 1
and 10 of Vol III of that document
The Plan has commenced with effect
from the current financlal year

Slowing down of industrialisation

6636 SHRI R V SWAMINATHAN
Will the Minister of INDUSTRY be
pleased to state

(a) whether Federation of Indian
Chambersg of Commerce and Industry
President has suggested to Govern-
ment that the mistaken approach of
putting industries before power deve-
lopment had slowed down industrial-
sation,

(b) if so, whether he has ako sug-
gested a labour truce till a compre.
henmve labour bill becomes law,

(c) if so, whether Government have
accepted his suggestions, and

(d) if not, the main reasons for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRIMATI ABHA MAITI): (a)
and (b) No suggestions on the above
lines have been received by Govern-
ment from the President, Federation of
Indian Chamber of Commerce &
Industry

(c) and (d) Do not a rise

Compensation for the land acquired
by Central Coalfielgy Lid, in Madhya
Pradesh

6837 SHRI SURYA NARAIN
SINGH Wil the Mimister of ENERGY
be pleased to state

(a) whether 1t 15 a fact that the
compensation for the land acquired by
Central Coalfields Ltd for setting up
Jayant Collieries 1n Sidh District of
Madhya Pradesh has not pamd. to the
land owners,

(b) 1if so0, the 1easons therefor, and

(¢} the steps proposed to be taken
to pay the same to the concerned
parties?

THE MINISTER OF ENERGY (SHRI
P RAMACHANDRAN) (a) to 1c)
Oui of the total compensation of Rs
16 36 lakhs payable a sum of R8s 14 72
lakhs has already been pald to the
parties Payment of the balance
amount of Rs 164 lakhg 183 awalting
clearance of title of the {enants bv the
State Government Authorities.
ware fewfis & o @ & @ g
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Complaint py Hindustan Computers
Ltd,

6640 SHRIMATI PARVATHI
KRISHNAN Wil the Minister of
ELECTRONICS be pleased to state

(a) whether Government have re-
ceived a complaing from Hindustan
Computers Limited, a UP. Govern-
ment Joint Undertaking, on the licence
given by the Union Government to a
large industrial house to import com-
puter peripherals; and

(b) if so, the details of the com-
plaint made by the sald company and
the action taken by Government there.
on?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

¢b) The complaint 15 to the effect
that the issue of such import, licences.
which are also reported to cover key=
borads or parts thereof, amounis to
that large industrial house recewving
special treatment amongst electronie
calculators manufacturers, and parti-
cularly over and above small scale
industries. The matter 1s being look-
ed into in the light of both import
policy, other industrial licences, pro-
ducts covered by such licences and the
provisions of the Monopolies and Res
trictive Trade Practices Act
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Promotion of Senlor Assistance

6642 SHRI VINAYAK PRASAD
YADAV Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether 1t 18 g fact that senior
Aszstants who fulfil certain conditions
are allowed one additional increment
on the basis of their Confidential Re-
ports,

(b) whether 1t is also a fact that
Assistants gre allowed to cross Effi
clency Bar and are also promoted to
officiate ag Section Officers on the
basis of ‘Good Reports but they are
not eligible for the additional incre-
ment on Good Reports and

(c) if so whether Government will
allow gdditional increment on the basis
of 'Good ' reports 1f not the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI 8 D PATIL) (a) No Sir

{b) Crossing of the Efficiencv Bar s
allowed by the Competent authority
on an owverall assessment of the Re
ports Promotion to Section Officers
Grade are made on the basis of <eniorn
1y subject to the rejection of the unfit

() Does not arise 1n view of (a)
above

Applications for licence for manufac.
ture of air-break equipment by
Westinghouse Saxhy Farmer Lid

6643 SHRI SOMNATH CHATTER-
JEE Will the Mimister of INDUS1RY
be pleased to state

(a) whether the management of
Westinghouse Saxby Farmey Ltd, a
public gector undertaking applied for
licence for mamfacture of air-break
equipment for raflway rolling stock,

(b) if so, whether Government have
pre-condition of export obli-
gations;

(¢) whether the company has repre-
sented for 1ssue of a formal licence
without any pre-conditien, and

(d) 1f go, decimon taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
to (c) Yes Sir

(d The matter is under further
consideration and a decision 1is expect-
ed to be taken shortly

Compulsory retirement of Employees

6644 SHRI A BALA PAJANOR
Will the Minister of HOME AFFAIRS
be pleased to state

(a) the number of Central Govern.
ment officers compulsorily retired dur-
ing the last 10 months as a penalty,
and the reasons therefor,

(b) the number of officers who
were given 3 months notice of retire-
ment under the Rules and prematurely
retired and

(e) whether Government give an
opportunity to officers before giving
notice of premature retirement regard-
ing the groundsg on which they have
been marked out for such retirement?

THE MINISTER OF STATE IN TIIE
MINISTRY OF HOME AFFAIRS
(SHRI 8 D PATII) (a) and (b)
The information 1s not readily aiarnl
able It will be collected and p.aced
on the Table of the House as .oon as
possible

(c) Un-like (ompulsory retirement
premature retirement 1s not a penalty
and iz only an admimstrative action
A, suchthe question of giving op
portunity of defence to an emplovee
who i3 to be prematurely retire] does
not arise
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Paolicy of Extension in Service

6646. SHRI KIRIT BIKRAM DEV
BURMAN: Will the Mnister of HOME
AFFAIRS be pleased to state:

(a) whether it i3 Government's
policy not to allow extensions in ser-
vice to retiring Government employees
after their superannuation, especially
in administrative jobs, requiring %o
special/technical knowledge or exper-
tise, with a view to avoiding stagna-
tion and demoralisation amongst
Juniors; and

(b) if so, whether ip contravention
of this policy several extensions are
still granted and if so, the details of
the cases in which extensions or re-
appointments were granted after the
super-annuation of the employeeg in
Central Government officeg including
independent offices during the years
1877 ang 1978 so far and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) Yes, Sir.
Extension of service is given very
rarely and only in exceptional circums-
{ances where public interest is clearly
established.

(b) No case in which extension was
granted except in public interest has
come to notice,

Extensions of Gury Nanak Dev
Plants at Bhatinda
6647. DR. BALDEV PRAKASH: Wil
the Minister of ENERGY be pleased
to state:
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(a) whether Government have ge-
ceived requests from Punjab State
Electricity Board to grant sanction for
the extension of Guru Nanak Dev
Thermal Plant at Bhatinda;

(b) whether Government have re-
ceived the project report for the ex-
tension by adding fifth and sixth units
to the plant;

(c) whether the project has been
found to be technically feasible; gnd

(d) whether clearance hag been
given by the Central Electricity Autho-
rity to the extension, if not, the rea-
sons thereof?

THE MINISTER OF ENERGY (SHRI1
P. RAMACHANDRAN). (a) and (b).
Yes, Sir.

(c) and (d). The gcheme for exten-
sion of Gury Nank Dev Thermal
Power Plant at Bhatinda is being
techno-economically examined in the
Ceniral Electricity Authority.

Radio Station at Pauri Garhwal

6648 SHRI JAGANNATH SHARMA-
Will the Miruster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are gware
that sanction was givep to set up a
radio station at Pauri Garhwal; and

(b) if so, the reasons for not starting
the work so far?

THE MINISTER OF INFORMTION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The approved scheme
for the extension of broadcast cover-
age to the Kumaon-Garhwal region in
Uttar Pradesh envisages the getting up
of a high power mediumwave trans-
mitter at Najibabad and studio centre
at Najibabad, Paurl-Garhwal and Al-
mora together with gtaff quarters at
each of the three studio centres. There
Is thus a scheme for setting up of only
a studio centre and not a full-fledged
station at Psuri. ’
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(b) The construction of studlos at
Pauri was deferred on account of pau-
city of financial resources during the
last four years. However, it iz now
proposed to take up the consiruction
work in the current financial year.
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Allotment of funds to States for
Agriculture and Irrigation

8650. SHRI GEORGE MATHEW: Will
the Minister of PLANNING be pleased
to state

(a) the plan allotment to States and
Union Territories for the year 1978-79
for Agriculture and Irrigation;

(b) what are the specific heads
under which the above allotment has
to be spent; and

(c) what was the request made to
the Centre by each state for the above
heads?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). State-
ment giving the head-wise outlays pro-
posed by the State Governments and
Unlon Territories and outlay agreed
to by the Planning Commission for
Agriculture and Irrigation Development
for the year 1978-79 is laid on the Table
of the House, [Placed in Library. See
No. LT-2084/78].

Coal Companiey invoived in Keshava-
pands Bharati Case

6851. PROF. P. G. MAVALANKAR:
Will the Minister of ENERGY be pleas-
ed to state:!

(a) whether any coal companies were
involved in the Fundamental Rights
case of 1973 known as the Keshava-
nanda Bharati Case and if so, full
facts thereof;

(b) whethey the said companies
have been furnished with the audited
accounts for the gpecified period of the
Government management;

(c) if so, whether the remarks of
the statutory auditors on the said
accounts have been obtained or
received and if so, broad details there-
to; and

(d) it not, when are the said ar-
countg expected?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The writ petitions of two Coal Com-
panies viz. Sethia Mining and Manu-
facturing Corporation Ltd., and The
Orlental Coal Company Ltd, were
heard alongwith that of Keshavananda
Bharati in the Supreme Court. The
Coal Companies had inter-alia chal-
lenged the constitutional validity of
the Coking Coal Mines (Nationalisa~
tion) Act and of the Constitution
Twenty fourth Amendment Act.
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(b) Yes Bir, except for one rmune of
sach company.

(c) The information is being collected
and will be laild on the Table of the
House later.

(d) The audit of the remaining two
mines 1s in progress and will be com-
pleted shortly.

Accounty of Companies

6652 PROF. F. G. MAVALANKAR:
Will the Minister of ENERGY be
pleased to state,

(a) whether it is a fact that an

assurance was given by the Govern-
ment in the Houses of Parliament that
any delayg in publishing regulsr
accounts as required under the Com~
panies Act on the part of the coal
mining companies would be excused
and/ or condoned; and

(b) it s0, details thsreof and rea-
song thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The information will be laid
on the Table of the House
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Amaigamation of Sick Unity with
Sound ones

6655. SHRT 8. R. DAMANI: Will the
Minister of INDUSTRY be pleassd to
refer to the reply given to Unstarred
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Question No. 6315 on the h August,
1977 and state:

(a) whether amalgamation of sick
unity with sound ones has taken place
in termg of new Bec. 72A added to
Income Tax Act, 1851 by Finance
(No. 2) Bil1 of 1977;

(b) if so, the details thereof;

(c) if there is no progress, whether
reasons have been ascertained: and

(d) the further measureg Gt vern-
ment want to take to achieve the ob-
Jective?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI). (a) to (d)
Section 72A of the Income Tax Act,
1861 provides that the Central Gov-
ernment ghall declare, on the recom-
mendation of the ‘Specified Authornity’
that the amalgamation of a company
owning an industrial undertaking with
another company, satisfles certain con-
ditions in this behalf and that on sucn
declaration, the amalgamated company
would be eligible for the tax conces-
sions specified therein The Specified
Authonity for the purpose of Section
72A of the Income Tax Act, 1961 was
constituted in October, 1877, with
Secretary, Department of Industriul
Development as Chairman and Secre-
tary, Department of Company Affairs,
Secretary, Miumstry of Labour, Secre-
tary, Department of Economic Ailairs
and Chairman, Central Board of Direct
Taxes as Members The guidelines
on the conditions to be fulfilled in re-
gard to elbgiblity for tax concession
were published in February, 1878 Five
applications under Section 72A of the
Income Tax Act have been received
so far Government will take such
steps as they deem appropriate in the
public interest.

Amistance to Stats Governments for
Handloom Development Scheme
6656. SHRI PARMANAND GOVIND-

JIWALA: Will the Minister of INDUS-
TRY be pleased to state.

(a) is it true that in releasy of
assistance to the State Governments

for the handloom development schemey
the Central Government are mostly
insisting on matching contributionz
from the State Governments, if so,
detalls thereof;

(b) is it slso true that State Gov-
ernments have requested that match-
ing contributions may not be insisted
upon; and

(c) if 6o, what action have been
taken by the Government in this res.
pect?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The Cen-
tral Government assist the State Gov-
ernments by providing funds in res-
pect of a number of handloom develop~
ment schemes without insisting upon
matching contribution Only in res-
pect of the schemes of share capital
assistanre to handloom weavers co
operative societies at the primary level
and at the apex marketing level there
15 the provision of State Goernments’
matching contribution

(b) and (c) The State Government
representatives had discussed with us
in our meetings the 1ssue of relaxation
of the condition of matching contri=
bution. So far no concrete proposal
has been received in this regard.
However, the Central Government is
of the view that in the development
of a decentralised sector Like handloom
industry the State Government would
also make equal efforts so that addi~
tional resources will be made avail-
able for these two Schemes

Central Al to Madhya Pradesh
Government

6657 SHRI M RAM GOPAL REDDY:
Will the Minister of PLANNING be
pleased to state-

(a) whether Madhya Pradesh Gov-
ernment has urged for more Central
aid to deal with special problems of
the States; and

(b) if s0, the details furnished by
the State Government and Central
Government’s reaction thereto?
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THE PRIME MINISTER (SHRI(
MORARJI DESAI) (a) and (b) The
Madhya Pradesh Government had asked
for an allocation of Central assistance
for 1t for special problems under the
Gadgil Formula and suggested that 1if
necessary, the total assistance earlier
earmarked for allocation for special
problems of the States under the Gad-
g1l formula may be increased for this
purpose It was explained to the State
Government that on the principles
adopted for the distribution of the
assistance earmarked for special pro-
blem under the Gadgil formula the
State Government was not eligible fo.
any allocation out of such assistance
The State 1s, however, receiving sub
stantial assistance for tribal develop-
ment and the development of drought
prone areas from the special provision
made for these purposes outside the
Gadgil Formula The Gadgil formuls
along with the scope of the centrally
sponsored schemes 1s to be evxamined
by a committee to be formed by the
National Development Council

Export Cargo

6658 sHRI VIJAY KUMAR MAL-
HOTRA Will the Mimster of SHIP-
PING AND TRANSPORT be pleased
to refer to the reply given to Unstarred
Question No 1218 on 1st March 1978
regarding export cargo handled at
Bombay, Calcutta and Madras and
state

(a) the reasons for the decrease in
export cargo handled at ports of
Bombay since end of Third Five Year
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Plan and Calcutts since and of First
Five Year Plan,

(b) what is the total weight of out-
going general export cargo that was
exported from all major Indisn ports
during 1977 and what was the cor-
responding figure n the last year of
;’be First and the Third Five Year

lan,

(¢) why has general export cargoe
at Calcutta declined since end of Third
Plan, and

(d) what 13 the accepted definition
of the term ‘general export cargo”
and what kind of items are included
in this type of cargo and whether tea,
Jute cotton, hides and skins etc are
also included therein?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) <(a) The decrease in
export carge (which includes coastal
movemeni) handled at Bombay Port
since the end of Third Plan was due
to substantial fall in coastal exports
of POL products possibly because re-
fineries at Madras and Cochin have
since been set up

The decrease in traffic in export
cargo at Calcutta since the end of
First Plan has been mainly due to
fall 1n export of coal (both coastal &
foreign) iron ore (diversion from
Calcutta to other major Ports) jute
and Jute products (due to fall in de-
mand In international market)

(b) Weight of general export cargo
handled by the Indian major orts

(In Tonnes)
Last of Last of
P sl the Fint Five the 'Iv‘h::d. Five
Year Plan Year Plan
(1935-56)  (1965-66)
1 a 3 4
Bombay . . . 41,81,000 14,039,000 15,08,000
Calcutta : " . . 17,85,000 18,01,000 20,50,000
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1 2 8 4
Madras . . 6,38,575 2,906,839 8/04,428
Cochun 487,000 3,94,000 4,59,000
Visakhapatnam 4,07,000 1,30,000 1,75,000
Mormugao 1,48,000 19,000 43,000
Kandla . 75:545 18,200 47,270
Paradip 6,77,000 Nil Nil
(Port was
opened to
traffic in No-
vember, 1966)
New Mangalore - 08,324 MNil Nil
(Port commussioned 1 1974)
New Tuticorn . . 2,47,251 Nl Nil
(Port commissi ned 1n 1974)
Toraw 7694695  [40,58,082 585,668

(¢) The fall in General Cargo traffic
irom the end of Third Five Year Plan
at Caleutta Port 13 mainlv due to fall
in export of jute goods

(d) There is no established defini
fion of general cargo whether cargo
is so clssified or not largely depends
on the phisical form or package -ather
than on the kind of commodity By
and large the general cargo in ex-
poris includes all cargo except wet
bulk and dry bulk cargo As such it
includes tea, jute cotton, hides ani
sking, etc
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News item Captloned ‘Small Scale
Units Exports Imcrease’
6660. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of INDUS-
TRY be pleassd to state:

(a) what is the basis of a report
entitled ‘Small Scale Units exports
increase’ on page 10 of Times of India
dated 20-3-78;

(b) what method of collection of
statistics has been used to compute
the figures and how many small scale
industry units accounted for 17.07 per
cent of total exports in 1976-77 in the
country;

(c) what are the number of item-
wise exports of the &mall sector
during last five years and the number
of small units exporting these items
n each year;

(d) what was the estimated share
of small geale units in total exports
at the end of the first and the third
five year plans respectively; and

(e) how many small scale units
were exporting their products at the
end of the third and the first five year
plans respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The report
18 basel on the annual review ex-
wort performance of small scale indus-
tries for 1976-77 as carried out hy the
Office of the Development Commis-
sioner (Small Scale Industries),

(b) The review 1s based on the in-
formation supplied by Export Promo-
tion Councils regarding total exports
and exports made by small scale units
of products handled by these councils.
The exact number of small scale units
accounting for 17.07 per cent of total
exports in 1976-77 from fhe country
15 not available.

(c) A statement showing the pro-
ducts-wise total exports and the ex-
ports from the small-scale sector dur-
ing the last three years (1974-75,
1975-76 and 1976-77) is placed on the
table of the House [Placed in Library.
!See No. LT-2085/78]. The number of
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small units exporting these items in
each year is not available. The corres-
ponding data in the preceding two
years on comparable basis is also not
available.

(d) and (e). Information on these
pointg 18 not available.

Unauthorised Repatriation of Profits
by Foreign Companies

6661. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minster of
INDUSTRY be pleased to state:

(a) whether it has come to Hhs
knowledge that some foreign com-
paniesg are increasing their unauthoris-
ed capacity and are busy in repatriat-
ing extra profits regularly; and

(b) if so, the number and names of
such companies, the unauthorised ca-
pacity and extra amounts repatnated
during the last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI). (a) Govern-
ment 1s aware of the problem of un-
authorised excess production of licens-
ed undertakings including foreign com-
panies and is considering ways and
means of curbing 1t. Curbing un
authorised excess production would
automatically prevent generation ~f
additional profits through unauthorised
excess production.

(b) No estimates have been worked
out by the Ministry of Industry of the
amount of excess profits made through
unauthonised production by foreign
companies and which have been re-
patriated during the last one year

Fall in Preduction of Oloth, Yarn and
Per Capita Comsumption of Cloth

§862. SMRI CHITTA BASU: Wil
the Minister of INDUSTRY be pleas-
ed to state:
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13.78 metres during the last twelve

years; and

(b) if 80, how do Government
explain the situation and the measuves
to correct it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a)
Production of cotton yarn including
blended yarn during 1977 was 1076
mllion kilogram as against 1082 mil-
hon Kgs. during 1976 showing a vari-
ation of 0.51 per cent. Production of
cotton cloth including blended cloth
during 1977 was 4147.0 million metres
as against 4216.1 milllon metres In
1976 showing a vanation of 1.64 per
cent.  The per capita consumption of
cloth including blended and art-silk
fabrics dropped from 16.85 metres in
1964 to 13.73 metres in 1876.

(by Thig trend is mainly arising out
of stagnani effecuve demand for tex-
tiles due to recessionary conditions.
Increased durability on account of in-
creased use of  durable non-cotton
fibres ag well as changes in Sartorial
patterns have also contributed to the
decline in per capita consumption.
Per capita consumption can to some
extent be increased by improved pur-
chasing power of the consumer. Eflorts
to augment supply of textile, will be
mude as part of our programmes [or
the 6th Plan
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Re.Organisation of CSIE Laboratories

6668 SHRI R K MHALGI. will
the Mimster of S8CIENCE AND TECH-
NOLOGY be pleased to state,

(a) since when the proposal to re-
organise CSIR Ilaboratories 18 under
consideration of Government;

(b) whether Government have
taken a decision in that regard; if so,
the main features thereof; and

(c) if not, the reasong thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The proposal
to reorganite the CSIR Laboratories
hag been under consideration since
about the middle of 1977.

(b) The Society of the Council of
Scientific and Industrial Research at
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its meeting held on 23rd November
1977 have unamimously resolved that
the 17 National Laboratories/Insti-
tutes/Museums/Research Associa-
tions (Statement attached) be trans-
ferred to the Ministries and register-
ed as Societies under the Societies Re-
gistration Act (XXI of 1860), The de-
cision was prompted on the conside-
ration that ihe group of laboratories
dealing with nationalised sector wviz
al, coal and public utility services
like building and roads could be
attached to the respective Minstiries,
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ter, and have a specific area in a par-
ticular fleld largely relatable to &
single Mimstry like textiles, jute
rubber and autemobiles, etc, should
algo be transferred from the CSIR. In
regard to dissemination of science, all
the three Museums of the CSIR (Birla
Indusirial & Technological Museum
Visvesvaraya Indusirial & Technolo-
gical Museum, Nehru Science Centre)
should be attached to the Ministry of
Education and a new Council of
Scientific Museums created for their
efficient functioning.

Written Amnswers

In addition, the Latoratories which
are not multi-disciplinary in charac- (c) Does not arise
Statement

Last of the M«mfamfﬂmfwbm o be tranferred lo the Ministrus

shown aganst thes

t. Central Fuel Rescarch Institute, Dhanbad To the Minutry of Energy.

2. Indian Insutute of Petroleum, Dehradun .

9. Central Road Research Inatitute
4. Central Building Research Institute

To the Minustrv of Petroleum
To the Mmnutry of Shippwng & Transpori,
To the Minustry of Works & Housing

5. Burla Industnal & Technological Museum, To the Munustry of Educauon.

Calcutta

6. Visvesvarva Industrial & Technological
Museum, Bangalore.

7. Nehru 5 Centre, Bombay

8. Abmedabad lextile Industry's Rescarch
Amnociation

9. Bombay Cextile Research Amociation .

10, The Silk and Art Silk Mills' Research Asso-
caton e

11. The South India Textile Research Associa-
uon .

. . . .

12. Wool Research Association

13, Indian Jute Industries Rescarch Association
14. Automouve Research Association, Poona .
15 Indnn Plywood Indmmn Ruurdl

Insttute .
16 Cement Rescarch Institute of India
Franidabad : . . .

17. Indian Rubber Manufacturens’ Raﬂnh
Asociation, Bombay . .

Do

Do

To the Munutry of Industiy

Do.

Do.

Do.”

D.

D,
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Uniform Road Transport Rules

8669. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of SHIPPING AND TRANSPORT be
pleagsed to state:

(a) whether it is a fact that he is
in favour of having a uniform road
transport rules as different rules in
dufferent States leag to harassment of
transporters at the handg of corrupt
officers, and

(b) f so, what steps are proposed
to be taken in the matter?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes, Sir

(b) In order to ensure unuformity
in the matter, as far as possible, mo-
del motor vehicles rules were circul-
ated to the State Governments for
guidance 1n notifying the statutory
ruleg under the Motor Vehicleg Act. It
18 proposed to revise and up-date the
model rules 1n consultation with
State Governments and U. T Admi-
nistrations and Associations of Road
Transport Operators, to take note of
the improvements and changes in the
law and design of motor vehicles in
the past few ycars,

Demands of Employees of VSSC
(ISRO)

6670 SHRI VAYALAR RAVI: will
the Minister of SPACE be pleased to
state,

(a) whether the Government re-
ceived representations of the demands

from the Vikram Sarabhai Space
Centre (ISRO) employees union,
Thumba;

(b) if so, what are the main fea-
tures of the demands; and

(c) the steps taken to meet their
demands?

THE PRIME MINISTER (SHRI
MORARJI DESAT): (a) to (c). The
Government received a representation

in May, 1977 containing certain de-
mandas from a section of the employ-
ees of the Vikram Sarabhai Space
Centre. The feature of these demands
and the action taken thereon have
been explained in the answer to Un-
starred Question No. 1300 answered
in the Lok Sabha on November 23,
1977. A representation contamung
some more demands mamnly relating
to service matters, career opportuni-
ties staff welfare eic, have been re-
cewved from the same section of em
ployees namely, the VSSC Employees’
Union on 13th March, 1878. These
are under examination.
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Difficulties for supply of Yarn to Po-
werloom Weavers in Bhagalpur
(Bihar)

6672. SHRI A. K. ROY: Wil the
Munister of INDUSTRY be pleased to
state:

(a) whether it is a fact that the
powerloom  weavers of Bhagalpur
(Bihar) are in constant difficulties
Tegarding the supply of yarn; if so,
details of that;
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(b) whether it is a fact that the
Chairman of National Textile Corpo-
ration and the Deputy Manager pro-
mised in a meeting with Weavers'
Association on 13th February, 1878
promised supply of yarn within 2-3
dﬂ’s;

(¢} whether it is a fact that even
after that nothing was supplied; and

(d) if so, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
to (d). In a meeting with the officers
of the National Textile Corporation
(West Bengal, Assam, Bihar and
Orissa) a Subsidiary of the National
Textile Corporation, the powerloom
weavers represented that they were
not geiting their full requirement of
staple yarn. The officers of the Subsi-
diary pointed out to them that the
mills being run by it were not pro-
ducing this type of yarn. They were
further Informed that the types/
counts of yarn being produced by its
mills could be supplied to them on
usual terms on specific demand. A
price list of cotton yarn was alsg sent
to them on 14th March, 1978. But
no indent has been received from them
so far.

Utilisation of Assistance for sub-Plans
in 1977-18 by States

8873. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the Central assistance released
to the States for sub-Plan areas by
his Ministry in the financial year
1977-78 State-wise;

(b) the States which utilised the
assistance fully before the end of the
financial year; and

(c) the administrative measures
adopted to utilise the funds in time?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
(SBHRI DfIANIK LAL MANDAL): (a)
and (b). A statement showing the

APRIL 12, 1878
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amount of special Central assistance
released to the State Governments in
respect of the tribal sub-plan during
1977-78 and the estimated expendi-
ture is annexed.

(c¢) Administrative measures adopt-
ed in the sub-plan areas include the
appointment of Project Officers for the
Integrated Tribal Development Pro-
jects, suitable delegation of financial
and admunistrative powers to project-
level functionaries and the setting up
of project-level committees.

Statement

Special Central Assistan.r for Tribal Sub-Pian
Areas duning  1977-78.

Amount Estimated
released  expendi-
ture

State/UT

(Rs. in lakhs)
1. Andhra Pradesh aBs a5 208 oo
2. Assam . 257 vo 252 00
3. Bihar . Buy 50 779 @
4. Gujaral . 473" 10 47310

5. Himachal Pradesh 90 oo 73 48

6. Karnataka . 24 00 22 o0
7. Kerala . 25 on a5 10
8. Madhya Pradesh 1554 25 1621 10
9. Maharashtra 376 25 §78- 25
10. Manipur . 128-00 124" 00
11. Orissa 77018 745° 00
12. Rajasthan agB- 10 279 40
1. Tamil Nadu . 45" 00 46 oo
14. Tripura . g6 40 83" 00
15. Uttar Pradesh . 1500 1400
16. West Bengal 225°00  205'50
17. A. N. Ilands . 17:00 16- 50
Isbgm.:Dnma.nm? 11'00 11° 00

TotaL . 8550000 5410°43
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Rovising Indusizial Liconsing Policy

6674 SHRI C K JAFFER SHARI
EF Will the Minister of INDUSTRY
be pleased to state

(a) whether Government propose
to revise the Industrial licensing
policy with 2 view to decentralising
the establishment of industries to
ensure balanced development of the
different regions of the country,

(b) if so, what steps Government
propose to take in thig regard, and

(c) if not, what are the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
to (c¢) The Statement on Industnal
Policy already lmd before the Parlia-
ment by Mimster of Industry on 23rd
December, 1877 highlights among other
things the policy of the Government
in regard to decentralisation of indus-
iriee to ensure balanced development
of the different regions of the coun
try
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Compilaint against Film ‘Nasbandi’

6676 SHRI MAHI LAL Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the nursing profession
and the nurses have been demorahsed
m the Hindi feature film ‘NAS-
BANDI',

(b) whether the Government have
recelved protests from the nurses/
public in this regard, and

(c) 1if so, what action Government
propose to take agamnst the producer
of the film?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI) (a) The film Nas-
band:i' was wviewed by the Board Jf
Fum Censors along with people en
gaged 1n the medical profession and
also officers connected with the Family
Welfare Departments of the State and
Central Governments Nome of these
officials or non-officials felt that the
film showed the nursing profession and
nurseg 1n a derogatory manner

(b) and (¢) A complaint directed
aganst some posters relating to the
film was recmved from the Maharash-
tra Government Nursas Federation,
Pune, and forwarded to the State
Government for necessary action.
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Muslim Empiloyees in Ceatral
Government

6678. SHRI G. M. BANATWALLA:

Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) what is the total number of
Central Government employees, de-
partment-wise and class-wise; an@

(b) what is the total oumber of
Muslim employees in Central Govern-
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ment services, department-wiss and
class-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (=)
According to the census of Central
Government employees (ag on  Slst
March, 1875) in the report of the
Directorate General of Employment
and Traming, Mimstry of Labour
dated the 26th March, 1877, the total
number of employees in various Mi-
nistries/Department was 29,70,124 of
which 32,631 belong to Group ‘A’,
57,936 belong to Group ‘B', 1578767
belong to Group ‘C’, 12,868,534 belong
to Group ‘D'. The number of emplo-
yees, Department-wise and Class-wise
(Gazetted and non-Gazetted) is given
in the statement laid on the Table of
the House [Placed in Library. See
No LT-2087/78].

(b) No statistics are maintained by
offices of the Central Government in
regard to the number of appointments
made i1n respect of minority commu-
nities including Muslhim employees It
18, therefore, not possible to furnish
figures of such employees Depart-
ment-wise and class-wise, It would
not be desirable to collect and furnish
the information regarding employ-
ment of various minorities (and back-
ward classes) in  respect of whom
there was no reservation in Govern-
.nent service

Rules regarding composition of
Councll of Minister In gtates

6679 SHRI SARAT KAR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there i3 any proposal
under the consideration of the Central
Government to frame rules regarding
the composition of Couneil of Minis-
ters in the States keeping in view the
population of that State; ang

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No, Sir.

(b) Does not arise,
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DOiegal Import of gpares by Brifannia
Biscuit Company ang Awemblng
them as Plants

6680. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
USQ No. 571 dated 16th November,
1977 regarding “illegal import of
spares by the Britannia Biscuit Com=
pany and assembling them as plants"
and state:

(a) whether the allegation has been
investigated by the Controller of Im-
ports and Exports, and

{b) If so, the findings thereof and
action taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI)- (a)
and (b), The Chief Controller of
Imports and Exports after consulting
the Customs authorities at Bombay,
Calcutta, Madras and New Delh]l have
stated that np 1iliegal import of so-
phisticated machinery under the garb
of spares and components has been
brought to their notice by these au-
thorities so far.
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Foreign owned and lar;¢ Inclan
owned Industries

6682 SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the names of the foreign owned
and large Indian owned Industries
producing (1) footwear (2) laun-
dry soap, washing and toilet sanap,
synthetic detergents etc, and (3)
Matches and the production of each
unit of these jtems during the last
five years;

(b) which of these industries have
been allowed to expand capacity under
C.0.B, licences/export obligations in
the last five years; and

(c) the production of small scale
sector of these items during the last
five years?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). A statement giving the

available information is laid on the
Table of the House.

[Placed in Library. See No. LT-
2087/78).

(c) The production statistics of
small scale sector units as etimated
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by the DGCSSI in 1872 and 1877 ere
given below:

Production 1n Rs.

(Crores)

Item 1972 1977
1. Footwear . 13 ob 20
2. Safety matches . 11 G4 53
$.(a) Laundry Soap 57 34 144
(b) Touet Soap 2 Bg Not
estumated
(ci Metergenmts - 6o

Nors. (a) Production for 1972 13 based on
census of small scale industnal umts
conducted 1n 1973-74-

(b) Production for 1, 2 and g(a) 1 esti-
mated on a small sample.

(¢) Producton for 3(c) 1s esumated on
raw matenal supphed by 5.T.C.
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WATS: st & ¥ ¥ frges fiean wmar
g 1 o Afafew wice, @i & Tt
wit @t ¥ fewrfer @ o I fag
wiww v § Wi frafee fgfer
¥ forg o omd &, Swwr I ¥ aT
frafae w7 & cu foar omar §, afe
= oY TEt & ¥ wefay g ;

(w) v Fagfrr w1 wreg “Afe-
fos” & 1+ @ wex Y Frgfer
forafire cearfral & wwiz  ff 01 &
= Afafae Sl ) ge wr e
e A

() e Ay 9T

Strike by Officers of B.C.CL.

6884 SHRI A, K ROY- Will the
Mmiter of ENERGY be pleased to
state:

(a) whether there had been strike
and processions by the officers of
Bharat Coking Coal Ltd in the month
of August, 1877, if so, remson, nature
and circumstances of such strike;

(b) whether the workers increased
production of coal on that day of strike
by the officers, if so, facts in detaul;

(c) whether such strike by the offi-
cers wag illegal, 1f so, what action has
been taken against the officers for that;
and

(d) whether the top management

was 1n league with the officers and
itself instigated them to go on strike?
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and enforcement of law
and order. The officers concerned
with the operation of mines had
made arrangements for production to
continue normally and alsu to ensure
that the safety gtendards were not
compromised. The production on 30th
August, 1977 was 64.5 thousand ton-
nes as compared to 658 thousand
tonnes on the subsequent day. The
management rejected the casual leave
applications and decided that the offi-
cers would be marked absent on that
day and no adjustment against any
kind of leave or payment has been
made for that day. There is no
question of the top management being
in league with these officers.
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Death of a Sclentist in CSID,
Chandigarh

8687. SHRI BHAGAT RAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a Scientist was found
dead in a room of the Ceatral
Scientifie Instruments Organisation,
Chaadigarh in mysterious circum-
stances in July, 1977 office
hours;
oo~

during the
(b) whether hiz father also
mitted suicide a few days later;
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(¢) whether it is also a fact that two
boys who came for interview in CSIO
(ISTC) from out-stations were found
drowned in local lake;

(d) whether the Police have investi-
gated the cases; and

(e) it so, what are the findings?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the information receiv-
ed from the Chandigarh Admimstra-
tion, one Sr1 Mandeep Pal Singh an
Associate Instructor was found dead
in a room of the Central Scientific
Organisation, Chandigarh on 1st July,
77

(b) Yes, Sur.
(e) Yes, Sir.

(d) and (e). The local police inves-
tigated the above caseg and their find-
ings are given asg under:

Shri Mandeep Pal Singh an Asso-
ciate Instructor in the Indo-Swiss
Training Centre was found to have
committed suicide in his office by
drinking poisonous chemicals during
office hours. He left behind a hand-
written letter stating that he was
committing suicide and no one was at
fault. The local police undertook in-
quest under Section 174 Cr.P.C. and
came to the conclusion that suicide
was due to family circumstunces,
His father was found drowned in
the Sukhna lake, Chandigarh on 2nd
July, 1977. He had suffered a gevere

shock due to the suicide of his son.
He went out of his house on 1st July
1977 and his body wag found in the
lake next meorning.

In an another incident two boys
aged 17 years @and 18 years were
drowned in the Sukhna lake on the
18th July, 1877. The boys had hired
a pedalleq boat. The boys, who did
not know how to swim, had not car=
ried their life-jackets. While they
were in deep water, they mishandled
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the pedled boat which sank in the
water.

A magisterial enquiry was conduct-
ed into the drowning of the two boys.
The report also indicated that the
tragedy occurred due to loss of ba-
lance resulting in sinking of the boat.

Scheme of Rajasthan Government (o
Absorb Unemployed Persons

6683. SHRI S. S. SOMANI: Will the
Minuster of PLANNING be pleased to
state:

(a) whether any new scheme has
been framed by the Government of
Rajasthan with the help of the Cen-
tral Government to absorb unemploy-
ed force; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI MO-
RARJI DESAI); (a) No, Sir,

(b) Does not arise.

Development of Anantpur Coal Flelds
in Orissa

6689. SHRI M. RAM GOPAL
REDDY: WIill the Minister of
ENERGY be pleased to state

(a) whether the coal authorities
had talks with Mitsui of Japan on
the possibility of developing the
Anantpur Coal flelds in Orissa; and

(b) if so, the results thereo!?

THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN) : (a)
and (b). M/s, Mitsul and Company of
Japan have shown gome interest In
the development of Anant coal pro-
ject, A team of experts from thak com-
pany recenily visited mines around
Talcher coalfieldg and had talks with
Minister (Energy), Secretary (Coal)
and officials of Coal India Litd. No
decision has yet been taken in the
matter.
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Assistance to Solapur Textile Units

6681. SHRI VASANT SATHE. Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the state Government
have gought financia] assistance for
restarting textile units at Solapur
which has been closed as a result of
fire rendering large number of wor-
kers unemployed;

(b) if so, whether Government's
help for restarting the units wag sou-
ght by the State Government or other
parties; and

(c) what is the reaction of Govern-
ment in the matter and the steps
taken to protect interest of workers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): (a)
No, Sir.

(by and (c). Do not arise,
Modernisation of Textile Mills

86892. SHRI VASANT SATHE Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have for-
mulated a plan for modernisation of
textile mills taken over by the Gov-
ernment;

(b) ig so, furnish details of the plans
and provision of funds made for 1978-
79 and actually utilisation of funds
allocated fop this purpose during 1877.
78 Statewise;

(c) whether it is a fact that some
proposals for modernisation of mills
in Vidharba region of Maharashtra
have been delayed and the reasons
therefor, and the action taken to expe-
dite modernisation proposal of textils
mills in Vidharba reglon and provi-
sion of funds made for this purpose
during 1978-79; and

(d) whether Government are
sidering a proposal for
some textile units in Maharashtra
details thereof?

gt
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THE MINISTER OF STATE IN
“PHE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). The National Textile Cor-
poration has formulated an investment
plan for modernisation of 100 nation-
aliseg textile milly with an outlay of
Rs. 208.28 crores to be undertaken in
a phased manner. Subsidiary-wise
break up of investment plan iz as
under:—

Name of subsiciary investment
(Rs. in crores)

NTC (Delhy, Punjab & Rajasthan) 10-03
NTC (Uttar Pradesh) . 11° %9
NTC (West Bengal, Amam, Bihar

Orima) . . . 27' 99
NTC (Madbya Pradesh) . 14' 40
NTC (Gujarat) . 20" 2f
NTC (Maharashtra North) - 41 71
NTC (Maharashtra South) . 34 29

NTC (Andhra Pradesh,
Karnataka, Kerala ; Mahe) 23-63

NTC (Tamil Nadu and Pondi-
cherry) 5 = 5 19° 50

A budget provision of Rs. 20 crores
hasg been made for modermsation of
NTC nulls during 1878-79 Besides,
this budgetary provision the NTC
hag also approached IDBI for soft
loang for modernisation of some of
its milly aggregating to Rs. 17.31 cro-
res till the end of March, 1978. Subsi-
diary-wise details of the amount re-
leased for modernisation during 1977-
‘18 are as follows:

Name of the Subsidiary Amount
(Rs. in lakhs)
NTC (Delhi, Punjab &
Rajasthan) . . . 430'00
NTC (Vtar Pradesh) 236* 00

1 a
NTC (West Bengal, Assam,
¢ &ihlr, and Orisa) 410 00
NTC (Madhya Pradesh) . 253 00
NTC (Gujarat) . .
NTC (Mahrashira North) . 475'00
NTC (South Maharashtra) . 535 00
NTC (Andhra Pradesh,
Karnataka, Kerala &
Mahe) . . 510 00
NTC (Tamil Nadu and
Pondicherry) . . " 508" vo
TorarL 3357 00

(c) Modermisalion programmes cost
ing Rs. 378.21 lakhsg have been sanc-
tioned for five mills 1n Vidharba re-
gion of Maharashtra, Out of this, mo-
dernisatlon programme costing Rs.
142.59 lakhs have been implemented
in four mulls, till the end of Decem-
ber, 1977, There hag been some delay
in the implementfation of the moder-
misation programmes in one mull be-
cause it involved additions/repairs to
the existing buildings Construction
plans are awaiting approval of the
Architects.

A sum of Rs. 20 crores has been
provided for modernisation of NTC
mlls during 1978-79. Subsidiary-wise
allocation of this provision has not
yet been made,

(d) There is no such proposal un-
der consideration at present.
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Tollet soaps released by Tata oil and
Soap Mills and Hindustan Lover RS0 & iByeans
Lt 6607. SHRI C K. JAFFER
6686 SHR] G Y. KRISHNAN, will SHARIEF .
the Mimster of INDUSTRY be pleased Sﬂglmr:ng CHANDRA

to state:

(a) the total quantity of toilet
soaps released by the Tata Oul and
Soap Mills and Hindustan Lever
in the last one year, and

(b) the total quantity of toilet
Soap Mills and Hindustan Lever
lamited m the last one year, and

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD) (a)
and (b) Information regmiding quan
tity of toilet soaps released by firms
18 not readily available However,
the production of toilet soaps by M/s
Hindustan Lever Limited and M/s
Tata 011 and Soap Mills Co Ltd, dur-
ing the year 1977 and September,
1977 to February, 1878 (six months)
are as under —

Production of tnlet
waps (tonnes)

T 1977 Sept 7to

— - __Feb 1978

1 M/« Thindustar
Lever 11 2unmits) o8 a1 55 6g1
2 Mjt TataOnll &

MName of the firm

Will the Muuster of INDUSTRY be
pleased to state

(a) what are the details regarding
the prices of soaps before and after
hiting the Emergency, and

(b) whether 1t 13 a fact that the
soaps which are being utilised at
Ppresent are not according to the satis-
faction and gtandard in view of their
prices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) A
statement showing the prices of soaps
before and after lifting the Emer-
gency s attached

(b) Complaints were received re-
garding substantial reduction in the
TFM content in various brands of
soaps, Indian Standard Institution has
been wusked by the Department of
Civil  Supplies and Ccoperation to
undertake the study on the compara-
tive quality of Toailet Scaps manufac-
tured by various units in the organis-

Soap MillsCo frl
(st unis) I 17 022 8 627 Es:c::::m 85 well ag 1n the Small
Statement
Soap Prices (Rs)
Perind
Tata Hamam Lux Sunbght Saral 144
Half' Large Toilet 12 12 cakes cakes
Case of 60 144 cakes cakes
Bombay Bombay Bombay Bombay Bombay
Febroary, 1977 . N 67+ %0 14720 12+ 86 10° 20 10G" 86
March, 1977 « e 650 15790 1286 1020 109" 86
April, 1977 » . . . . 67°50 15720 12-86 icrg0 109-86

Nomn.~Prices reiate to Inst week of each month,



223 Writen Answers APRIL 12, 1978

Proposal to ban Staty lotteries

6898. PROF. P. C. MAVALANKAR:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
enact legisiation banning the State
lotteries;

(b) i so, when and how; and
(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) No, sir

(b) The question does not arise.

(e) The Government are of the view
thet because of legal and constitu-
tional difficulties involved, ng parti-
cular advantage would be gained by
banning State lotteries.

Abolition of capital punishment

8699 SHRI SAMAR GUHA Will the
Minister of HOME AFFAIRS be
pleased to state

(a) whether attention of Govern-
ment has been drawn to the appeal
made by Acharya Kripalani and Lok
Nayak Jayaprakash Narayan for abo-
Lition of capita] purushment: and

(b) if s0, the reaction of Govern.
ment thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S D. PATIL): (a) Government
have seen presg reports on the sub-
Ject,

(b) Clause 124 of the Indian Penal
Code (Amendment) Bill, 1972, as re-
ported by the Joint Commuitee of both
Houses of Parliament hag already pro.
vided that the normal punishment for
murder shall be imprisonment for life.
In the Bill as reported, under saction
302, only m certain  aggravating cir-
cumtances, namely, where murder has
been committed after previous plan-
ning and involves extreme brutality or
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involves exceptional depravity or has
been committed by the murderer while
under sentence pf imprisonment for
life, and such gentence has hecome
final, or is the murder of a member of
the armed forces or police force or &
Public servant, whose duty it i1s to pre=
serve law and order, would the court
have the discretion to award death sen-
tence instead of imprisonment for life.
In the Bill, as reported by the Joint
Commuttee, there {8 no offence for
which death punishment will be obliga-
tory and the death sentence will not
be available under section 305. The
impact of these and certain other pro-
visions 1n the Bill will be that senten-
ceg of death for murder would be
rare and imprisonment for life would
be the rule The Bill, as reported by
the Joint Committee, 1s yet to be taken
up for consideration in Parhament.

wEH YR A w7 A

6700. it guex fap : w7 qF
"t aF T Ay o a

() =1 A% wAE ¥ ¥
ATETT ¥ U0 RATAUT ¥ WA W0
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gy FH AT ® WEARE ®
£ wxA W ¥,

(=) afz g, Ot 7% Favm v
g weeTar &7 feaew a6

(m) o e w g fg
Farmdy afeagi wqEr  wigefal
¥ fasz woeTe & W wdEE AT 7

ne swrev ¥ e At (ot whre
wrerwvew ) ((%) ¥ (1) qYQERE
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Rural Indusiry Projest Programme

6702. SHRI SUKHENDRA SINGH:
SHRI GOVIND RAM MIRI:

SHRI PHOOL CHAND VER-
MA:

EHRI SUBHASH AHUJA-

SHRI MADHAVRAO SCIN-
DIA:

SHRI CHHABI RAM ARGAL:

DR. LAXMINARAYAN PAN-
DEYA,

SHRI PARMANAND GOVIND-
JIWALA:

Will the Minister of INDUSTRY be
pleased to slate:

(a) whether Central Government
propose to start rural industry project
programme 1n future,

(b) it so, the details thereof and
when it will be started;

(¢) whether a decision has been
taken to include other backward dis-
tricts of Madhya Pradesh in this
programme angd if so, the names of the
districts;

(d} whether the Central Govern-
ment propose to extend the central
capita] cost grant scheme in other
backward districts of Madhya Pra-
desh; and

(e) if so, when a decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The Rural Industries Projects Pro-
gramme was first started in 1962-83. It
is now proposed to merge it with the
District Industries Centres Scheme
which will start functioning trom May,
1978,

(c) Yes, Sir. States have been told
to include all backward districts under
the District Industries Centres which
will also have the compgnent of RIP.
The proposal from the State Govern-
ment of Madhya Pradesh is awaited

(d) and (e). The Central Subsidy
Scheme, slong with other schemes of

concessions/subgidies iz under review
of the Planning Commishion in eonnec-
tion with the new Five Year Plan for
1978—83. [l

Licences for textile industry in Tamil
Nadn

6703, SHRI G. BHUVARAHAN" Will
the Minister of INDUSTRY be pleased
to state

(a) how many Textile Industry
licences have been issued during the
past five years in Tamil Nadu; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) 98 indus-
trial Lcences were 1ssued under the
Industries (Development and Regula-
tion) Act, 1951 for the manufacture of
items falling under Textile Industry
in Tamil Nadu durning the years
1973—=1T.

(b) Does noil arise

Licence for Glucose Factory at Salem

8704 SHRI G. BHUVARAHAN will

the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Gov-
ernment of India have given licence to
start Glucose Factory at Salem where
there is lot of tapioca starch available;
and

(b) what is the present position?

THE MINISTER OF STATE IN I'HE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
No, Sir. However, request for setting
up Glucose factory based on taploca
starch if received will be conmdered
on merits.

Licences for watch factory in Tamil
Nadu

6706 SHRI G BHUVARAHAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) how many licences have been
issued to start watch factory in Tamil
Nadu so far; and
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(b) when it wag given and what is
the latest position?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Entrepreneurs intending to establish
watch factorles are not required ‘o
obtain a Lcence under the Industries
(Development and Regulation) Act,
1951 for manufacture of wrist watches
“mechanical”. However, they have to
apply to the Directorate General of
Technical Development for registra-
tion i1n case the investment on plant
and jachinery 1s to be more than
Rs., 10 lakhs. In case the investment
on plamt and machinery is less than
Rs. 18 lakhs, then they have to get
approval of the Development Commis-
gioner (Small Secale Industries) for
establishment of a watch factory De.
velopment Commussioner (Small Scale
Industries) has approved establish-
ment of a watch factory in Taml
Nadu by M/s South India Watch
Industrnies, Hosur. This approval was
given on 26th May, 1977 by the De-
velopment Commussioner (Small Scale
Industries). M/s South India Watch
Industries have acquired land and have
procured plant and machinery for the
assembly of watches The Company
has already received an import licence
worth Rs 1,68,500 for the import of
components,

Besides a watch assembly unit has
been set up at QOoty by Hindustan
Machine Tools Limited which 1s alresdy
in operation,

Reconstitution of Film Examining
Panely

8707 SHRI SURENDRA BIKRAM:
SHRI PRADYUMNA BAL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased t2
state.

(a) whether Government have re-
constituted the film examining panels
Censor

attached to the Film Board;
and

=

(b) if so, the details thereof?
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THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHR!
L. K. ADVAND. (a) Yes, Sir,

(b) A statement is attached.

Statement
(i) Members of the Advisory
Panel of the Board of the Film

Censors, Bombay.

1. Smt Uma Da Cunha
Dr, Sunil Kotharl

. Shri Arvind Kumar
. Shri Bikram Singh

Dr Suresh P, Dalal
Rev. Fr Richard Lane-Snuth

. Dr. (Prof) Arjan Gobindram
Mirchandanl

8. Dr Saredhar Mishra

9. Dr. C L. Prabhat

10 Smt Shanta Shelke

11 Shri Raghbir Singh

12. Shri Badri Narayan

13 Smt. Vijaya Mehta

14 Smt Kallolini Pravir Hazarat
15 Dr (Smt) Ramola Kokkar
16. Shr1 Irfan Ullah Khan

17. Dr (Smt) Panna Rain

18 Kum Shinn Bhatt

19 Shri Firoze Rangoonwadla

20 Shri Harish Bhanot

21. Shri Darius Cooper

22 Kum. Eunice De Souza

23 Smt Kanchanmala Harmalkar
24 Shn Sadanand Rege

25. Smt. Sarojim1 Shankar Vaidya
26 Shri Sudhir Nandgaonkar

27 Smt Veena Rangnekar

28 Shri Mahendra Gandhi

29. Smt. Praneyini Jagadish Munshi
30. Smt, Akhtar Jacob

31. Bmt. Rekha Vipin Khakkar
32 8hri M. K. Verma

33. Shri Jag ™ohan

34. Smt. Vandana Vithankar

35. Shri W. Y. Gadgil

g @ e e
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36. Shri Rasiklal Bhuta

. Prof. Pushpa Bhave.

. Bmt. Vimal Paranjpe

. 8mt. Mrinalini Desal

. Smt. Usha Gokani

. Bmt. Shirish Pal

. Shri Khalid Ansari

. Shri E. Menezies
Dr. Amarnath Dubey

. Smt. Usha Priyamvada

46. Shri Mukesh Mitter

(ii) Members of the Advisory Panel
of the Board of Film Censors,
Calcutta :

+ Shr1 Sarat Misra
. Dr. Gaun Shankar Bhattacharjee
. Shrl Gour Kishore Ghosh
Shri Bageswar Jha
Smt Arti Tagore
. Smt. Krishna Ghosh
. Shri Prafulla Roy
. Shr1 Manindra Roy
Shri1 Ranajoy Kalekar
Shri Tarun Roy
. S8mt Aroti Srimal
Shri Amitava Chowdhury
13. Shri Prasania Sannyal
(111) Members of the Advisory
Panel of the Board of Film Cen-
sors, Madras:
Tamil
1. Shri S. Balachander
2. Smt. Gita Viswanathan
3 Shn Kavignar Poonadiyan
4. Kum. Maitrayi Ramadorai
8. Shri M. Mohd. Mustafa
6. Shri K. Padmanabhan
7. Smt. Padma Parthasarathy
8. Shri R. Parthasarathy
9. Shri Sreedhar S. Rajan

10. shri J, Theegarajan
Mithran)

11. Smt. Prema Paranthaman
12. Dr. Usha Jagannathan

srastr2ge Y

D o -3 oot e L B

i
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(Ashoka

Telugn
1. shri G. Appa Rao

. 8hri Jayadev Babu
Shri Kammineni Krishanamurthy
8Sbri Nanda Gopal
Smt. K. Ramalakshmi
. 8bn M. Satyanarayana
Smt, ghamsia Habibullah Badshah
. Shri B D. Rao
. Smt. Vasant Ramakrishna
- Smt. Pushpalata Prasad
Kannada
1. Dr. Krishna Bhatt Khaintajo
2. Shri Snkrishna Bhatt
3. Shnn 8. N. Kumar

4. Smt. N. S. Lalthama
Arasu)

5. Shri B. Radhakrishnan

6. Shri K. N. Raghavendra Rao

7. Shr1 B. G. L. Swamy
Malayalam

1. Smt, Ammu Mathew

2. Smt Bhyme Rajamanickam

3. Dr. P. K. Krishnan

4. Shn K. C. Menon

5. Dr M. K. Pavithran

6. Dr. K. K. Rajah

7. Smt. Saraswati Devi Pratap
Hindi

1. Dr. J Agarwal

2. Smt. Indira S. Mehta

3. Smt, Meera Chari

4. Smt. Nirmala Gokaran

5 Smt Sita Badrinath

6. Smt. Snehlata Datar
Industrial Firmg for Economic Deve-

lopment in Villages

6708. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

of the industrial fir-
ma and Companies that have adopied

TEeNon AW

b s
-

(Usha
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villages in various States for econo-
mic development;

(b) the number and names of vil-
lages so adopted in each state; and

(c) the broad features of develop-
ment to be projected therein and the
approximate amount of monhey to be
invested therein?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). The
list of companies, whose programmes
of rural development have been ap-
proved under Section 33CC of the In-
come-Tax Act, 1961, subject to the ful-
filment of certain conditions, 1s given
below—

Name of the company

- ——— - ——

S. No.
1. M/s. Greaves Cotton and Co. Ltd.
2 M/s. East Indian Produce Lid,

3 M/s. Modipon Litd

4. M/s. Modl Spg. & Wvg Mills Co.
Ltd.

5 M/s. Chemical and Fibres of India
Ltd.

6. M/s. Jindal Alumimium Ltd.

7. M/s. Indiun Petrochemicals Cor-
poration Ltd

8. M/s. Bhagatpur Tea Company Ltd.

9. M/s. Bloomfield Tea Company
Ltd.

10. M/s. Mafatlal Fine Spg. & Mlig.
Co, Ltd.

11. M/s. Hoechst Dyes & Chemicals
Ltd.

12. M/s. Mafatlal Industries Ltd.

13. M/s. Indian Dyestuff Industries
Ltd.

14 M/s Mihir Textile Ltd

15. M/s. Indo-Burma
Co. Ltd.

16. M/s. Standard Mills Co. Lid.

17. M/s. Ferro Alloys Corporation
Lid.

18. M/s. IDL Chemicals Litd

Petroleum
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S. No. Name of the company

19. M/s. National Organic Chemicals
Industries Ltd.

20. M/s. Sitalakshmi Mills Ltd.

21. M/s. Somaiya Organo Chemicals.
Ltd.

22. M/s. Tata Engineering and Loco-
motive Company Ltd.

23. M/s. Vazir Sultan Tobacco Com-
pany Lid.
24, M/s. Polyolefine Industries Ltd.

25. M/s. Hindustan Organi¢c Chemi-
cals Ltd.

26. Mjs. Ahmedabad Advance Mills
Ltd

27. M/s. Tata Yodogawa Ltd.

28. M/s. Belpahar Refractories Ltd.
29. M/s. Tata Sons Ltd

30. M/s. The Tata Iron and Steel Co.
Ltd

31 M/s. Lakme Ltd.

32. M/s The Tata Hydro Electric
Power Supply Company Ltd.

33 M/s, The Tata Power Compainy
Ltd.

34. M/s. The Tara Chemicals Ltd.

35. M/s. Tata Finlay Ltd

36. M/s. Voltas Ltd.

37. M/s. The Tata Oil Mills Company.
Ltd.

38. M|s. The Andhra Valley Power.
Supply Company Ltd

39. M/s. Tata Export Ltd.

40. M/s. Indian Vegetable FProducts
Litd.

41. M/s. Gokar Patel Vokart Ltd

42. M/s. Forbes Forbes Cambell and
Company Ltd,

43. M/s. Great Eastern Shipping Com-
pany Ltd.

44. M/s. Goodlasg Nerolac Paints Lid.

The Programme of rural develop-
ment would be carried out in the
following States:—

1. Andhra Pradesh
2. Gujarat



233 Written Answers CHAITRA 23, 1900 (SAKA) Written Annwwers 234

3. Haryana

4. Madhya Pradesh
5. Maharashtra

6. Tamil Nadu

7. Uttar Pradesh
8. West Bengal.

An illustrative list of categories of
projects for rural development fo be
considered for approval for the pur-
poses of Sectlon 35 CC of the Income-
tax Act, 1961, is given below:—

1. Assistance in the setting up of
rural industiries in selected areas
by the rural weak to provide them
self employment.

2 (a) Fsta'lishment and (b) running
of dispensaries matermity and
Child weliare centres and family
welfare centres.

3 Nutrition programmes for school
children.

4 (a) Establishment and (b) run-
ning of educational and vocationas
training centres.

5 (a) Construction and (b) mairnte-
nance of rural link roads, willage
streets, pavemcnts and drainage.

6. (a) Construction and (b) mainte-
nance of drinking water projects,
such as wells, tubewells, ete, and
cleaning of wells and ponds.

7. Rural electrification, i.e., provi-
sion of street lighting In village
and  electrification  of Harjan/
tribal homes.

8. Assistance to the weaker pections
in contructing bouses on sites pro-
vided in rural areas by Govern-
ment, village panchayats, etc.

9. Mingr irrigation schemes, includ-
ing boring of tubewells and instal-
lation of pumping sets for the
benefit of groups of small-marg:nal
farmers.

10. Supply of improved varleties of
seeds and provision of facilities
for seed testing to groups of small/
marginal farmers and assistance

to such farmers for establishing
seed farms.

11. Supply of fertilizers and insecti-
cides to groups of small/marginal
farmers and giving guldance and
training to such farmers in the
use of fertilizers, insecticides, etc.

12. Supply of plant protection equip-
ment, sprayers, farm machinery,
umplements, etc, to the vilage
panchayat for the use of groups
of small/marginal farmers.

18. Animal husbandry—assisting the
farmers in cattle improve ment
through  establishmenti of vateri-
nary dispensaries. Artificlal In-
semination centres etc., dairy 1pto-
ducts processing and marketing

14. Assistance to  groups of small/
marginal farmers, landless labour-
ers, etc., in poultry tarming, borti-
culture, piscirculture etc.

15. Establishment of workshops for
servicing and repair of farm
machinery and training of arti-
sans, mechanics, etc.
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a¥) | vowmr e & afex aar
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(@) A7 vt wwew  — QW
wrferdi oY e afaa s wfig
ford fgrlY & wamesaTe a7 fawre ¥
fody wfr i wie o Fafew s
¥ srdhwery ¥ weE wrAerll Tud
&

wfefa & qewt w1 (7 wog A
Feraft avaft v waret varr wrw ifigy -

(1) wev wreit w  @wr—
|fufa ¥ gTaroaar doe &
4 OT Fl—2 WF qWT A
It 2 v AW )
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(3) o #¢ qoert e —
st & erddw ¥ dfaw
wie fimft % wfw oy oy
wfieat & wfaforr N forelt
wfee wrofa figdt deamt
¥ ft gw g1 @ shaffe
™ oY wifeg —

{1) sfew wretm filr e
gy

(2) oy swfoft awr
(3) asgwmer gere afefa, =t
aar

(4) feeft wnfies wederm, s )

afe ¥ afearg fiir ofose
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w1 @t mhra fear a0
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e s wet ¥ faersafomar el o1
wh 1 o &Y aorereT faanr w g
wirr @ e focht are =t o7 S w®
fedt afofa & aqfer sfefafire ad
frwr qraT 3, &Y ag Sw afafr ¥ afgw
& ufaw 3 sufidt ¥ aeer arfim &
awar ¥

3. o feror & qome —
¥ et wfufa & fole & wpere
aft darwat wte fawmt v qoft
womgeT afafml & w1 & ¥ v
gorY & fii=ly womgex ¥ W v
et & 7 wx gF AT C@NmT
favr T & ) ¥ fawmr &
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ot €« qofed uw sfefet & qov
¥ a3 erorvrst fewre & o of o
T EFIT | W ATY #T ST T WTAY
wifg fr qerred wifier st & whmy
anXw ¥} ¥ ogd fear W

4 wfwfer wr wrdwiw —fafow
gt g fewmT o firt sargwre
wfwferdt o wray ¥l figely wffir Wi
g Jarm (ww cawrr fear) o
frft wwgerc sfifer gro  wowd
wrw 1o % Fag figely & sy & dow F
Fraifear Afagt & s ol o
Harerat & wrperw #§ fipft & swmft
M e trg 1 k@
wureaf ¥ qag  fgdt aagare afafimt
wawrer N & dew ¥ $f gl
oferdt gwnft § @ Famem w oy
fe & wrorarar fawrer 2 ot e fr ey
fex faem 9 q¢ www T &% 0

werare ¥ ywr aniwfe e

6711. Wo Tt feg :
it T T o
w1 g WY °g aorr ¥ w R
fv 1

(%) = o 7w & frafew
Swee # g amaer fegr ot fe
griwfrs fraw ® wemte @ @
T ¥ fag aowre it watc AT
oY st ;

(w) afx gt, ¥ ™ qv =t
¥ wr wfy srfarfy Y v ¢ ;

() T gk Tonwersy wWeel-
qT I F GHTAN w7 gUT §; WK

(w) s wfafe aro weerar
& X ¥ fag g gt ¥ & fed et
w ey ad o fear oo § W qw AR
# writ wr sedamd wor &1 faw
g

qg st (s wew ) ;o (%)
o ut, =TT

(w) (i) v worfifee et
Tt weeTeTe Wt gEnwr w0 ¥ fag
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TF WTOTC §¥4T W7 sqaeqr & 7
gfe & wreow fadaw, 1977 % am
¥ gr fadaw qomg, 1077 ¥ &vw awr
¥ g egrfon fear mar ot foed swrr
wefY, ¥ wfa), o % wiaa) aar
qax axedl afgr aewtae safwmay &
faes weerrz wrfe #ft ferrrrat #t wrw
wor & foq STFaTer %7 q€97 %Y T
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1968 @41 1971 ¥ fadzst & fawgaey
wrgfee ¥ faw g

(ii) rri—far wafsmay a@ wg
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fafrer oY F1 ww TR
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e &= ¥ 3 w19 A ¢ §9 qAS-
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I FT O weary fagrendtw @ Frad
gz ¥ A gzat ¥ fao oot ofc-
geafed) a1 FATfe) # siguy o
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() @& fouri/ariafs 59
wHY T WgT WRTHIT ¥ WAGT Wiys
& ¥ wewy =0 I 1077 ¥
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o 1 fawryardafas soent qu
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(7) e # Te W gife-
r &7 ¥ frar s Wy
Y ¢ 1 e ofY, fro® o of ¥ from
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(v) form awg wdume wowre @
wTgR gwTAT A1 derrr afafe o
w1 fawmfai g Y forr ey
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gorre gra wif foky afY fear man
a7 1 xTer waw frefofen ¥ § :—

(i) sifat & faga oiw wor
wiaifafa (i) framawy & fag wmETe
afg, wre (iii) worifos o &
fog wreredfg | dar e swcamman
T @ sae fadas 1977, faad
grwf s =ofemy et forwrqey Y
ary w7 & fau aveye dvar afsa
frd a7 sfcrean # of §, ok
1977 & &y @wr ¥ dwr fora war g7 )
ot AR wwey % fag owedr qf-
gorfaat ¥qaifea) agr zgmre e
gy % &Y 2qaear v % fag o
s s ddwere g oF W
o @

Pauel of C.8.8. Officers

6712 SHRI GEV M AVARI Wil
the Minuster of HOME AFFAIRS be
pleased to state

(a) whetber 1t 15 a fact that a panel
of CSS Officerg for promotion to the
grade of Deputy Secretary has been
issued recently by Government,

(b) if so, the number of the officera
included in the panel with their re.
lative semority,

(c) the serial numbers of the panel
of the officers who have been appoln-
ted to Deputy's post so far,

(d) the reasons for violation ot the
senionity in the panel In appointing
junmior officers while their seniors are
still awaiting posting; and

(e) the reasons as to why
appointment of outsiders should not
be stopped until the CSS panelled
officers are sbsorbed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTFAIRS
(SHRI S D, PATIL): (a) Yes, Sir.

(k) 48 The dinter.se seniority in
the Select List is as per list attached.
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(c) Officer at 8, No. 1 in the list has
been appointed as Deputy Secretary
on a regular basis. Some other off-
cerg are officiating as Deputy Secre-
tary ooly on short-term basis.

(d) and (e). The posts of Deputy
Secretary at the Centre are not re-
served for any Service Appointments
to these posts are made according to
the requirement of each job from
umong officers available for posting.
In view of this, appointments of CSS
officers from the Select List may not
follow the order in which their names
appear. In individual Departments,
however, CSS Select List officers serv-
ing there are appointed in the order
in which their names appear in the
Select List of Grade I Officers of the
CSS consulered fit for appointment
to the Selection Grade of the CSS.

51 No Name of the Officer

S/Shn

S5 S L Malhotra
P C. Jain

4 Takhat Ram

M K Ramaswamy
R Luikham (ST)
Parmatam Singh
Ram Rish: Singh
T N. Krishnamurthy
Darshan Singh

10 R. S Sane

11 Pakhar Ram Ahir (SC)
12. S. C. Ray (8C)

13 J. R Jain

14. M. E. Thomasg

15. 8 N. Duggal

18 V. Ramachandran
17. Rup Ram

18. A. V, Srinivasan
19. 8, 8 Kshetry

20. 8. Rangaswamy
21. V. D, Kher

LT -

SLNo. Name of {he Officer

S/8hri

22. T. V, Nayar

23. Shish Pal Singh

24 R. S, Ahluwaha

25 Km, P, 8, Sakuntala
26. P. B, Kulkarm

27T A, K. Verma

28. K. C. Kankan

29 I A. Rashid

30 V. P. Pandey

31 O P. S, Bhatia

32 0. P. Kohl

33 V. R, lyer

34 B. R. Chavan

35 N K, Aggarwal

36 P G Lele

37 P R. Chandran

k3
39

T. C. A. Srinivasan
V S Raghavan
40 P. S, Parwani
41 T K. Ramachandran
42 B, K. Dey
43. P. B. Saxena
44. A, K, Garde
45 S R. Sharma
48 K. V. Balasubramaman
47. 8. L. Kausha
48 K. B, Iyer.

Transiation of Codes and Manusi, o
mndlbrt,‘anm.l!‘uuhﬂmm

6713. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether various types of codes,
manuals ang other procedura) litera-
ture pertaining to the various Mini-
stries/Departments of Government of
India is required to be translated inte

Hindi by the Central Translation Bu-
reau;

(b) if so, the names of codes and
manuals etc. translated by the Bureau
year-wise since its inception; and
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(e) the names Of codes and manuals
which are still lylng with the Bureau
for translation and the time by which
these manuals/codes efc. are likely to
be translated by the Bureau?

THE MNISTER OF STATE IN "HE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes Sir, Hindi Translation of Mannusls
and Rule books of non-statutary
nature pertaimng to the wvarious
Ministries/Deptts. of the Government
of India is done by Central Transla-
tion Bureau.

(b) A year wise lst of the man-
nuals, rule books etc. which have been
translated by the Bureau since its
establishment is given in Annexure I
laid on the Table of the House.
[Placed 1n Library. See No LT.2088/
78].

(¢) A list of the mannuals, rule
books etc which are pending for
translation with the Bureau is glven
in Annexure 2 laid on the Table of
the House [Placed in Library. See
No. LT-2088/78] This translation
work is expected to be completed in
about two years.

Giving of Military Lands to various
Parties on lease in Uttar Pradesh

8714 SHRI MOHAN LAL PIPIL:
Will the Minister of DEFENCE be
pleased to state:

(a) the total area of the military
lands and cantonments given on lease
to the various parties during the year
1977 in Uttar Pradesh;

(b) the total amount of rent receiv.
ed from the parties concerned; and

(c) the criteria followed in allot-
ting such land on lease to the private
parties? |

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). The In-
formation 1s being collected and will
be placed on the Table of the House.

(¢) Difence lands are primarily
meant fur m :ting defence require-
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ments, Landg temporarily surplus or
whose final disposal is expectsd to
take time are given on lease for agri-
cultural purposes for short periods.

The criteria adopted for allotment
of defence landg to privaie parties for
agricultural and bullding purposes
are as follows:m

Lease for Agricultural purposes;

(i) Temporarily surplus Defence
landg are leased only to ex-service-
men who are not gainfully employed
or are not getting an income of aoxe
than Rs 400/-- per month from all
sources including pension or do not
own/hold on lease from all sources
5 acreg of 1irrigated or 10 acres of un-
irrigated land. Only such applications
as are accompanied by affidavit In
support of their elgibility received
through the DSS & A Board are enter-
tained.

(i1) In the event of ex-Servicemen
or their co-operatives not forthcoming
to take lease of temporarily surplus
land, such lands are leased to land
less poor persons whose total land-
holding (owned plus held on lease
from any gource) is less than 5 ucres
of irrigated or 10 acres of umrrigated
land and whose monthly income from
all sources is less than Rs. 200/- per
month, The applications accompan-
fed by the affidavit in support of their
eligibility received through Collectors/
Tehsildars are only considered

(iiiy The area leased to elifible ex-
servicemen or landless poor persons
should not exceed 5 acres of irrigated
or 10 acres of unirrigated land in-
cluding the land already owned or
held on lease from all sources

{iv) For determining the cligibility
of an ex-servicemen or landless pnor
persons to obtaln a lease, the income
of and the land owned/held on lease
from all sources, by his spouse and
close dependents are taken info

account.
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Lesse for building purposes;

No lands are leased out for cons-
flucting residentio] houses, Subject
to the condition that the land can be
spared, the lease of Defence lands for
building purposeg are granted only to
public institutions such as Post Offices,
Banks, Schools, The terms of such
lease to recognised and well known
charitable and educational institutions
run by registereq societies or Iublic
Trusts are decided on merits of each
case by the Government.

Selxure of Chiness Publication and
Magazines in Bihar

6715 SHRI A K. ROY: Will the
Mimster of HOME AFFAIRS be pleas-
ed to state:

(a) whether 1t is a fact that the
Chinese Publications, even the Maga-
zines have been held up all over Bihar;
and

(b) it so, the policy of Government
in this regard and the reasons for
holding up the Chinese Publications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL MANDAL): (a)
Some Chinese publications posted

from Hong Kong were held upin 1876
as they questioned the frontiers of
India.

(b) Under existing policy bringing
of any book, periodical or other docu-
ment by sca or land which directly
or indirectly questions the frontiers
of India is banned,

afgerel¥ & wfr  woow
6716 it frae whet

it qwkere fay
w1 qy 7T ag AW W p G
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(2) #a { agaey =yfay o
nfafafagt o< wd qore @,

(3) 7= wg), farr o, gem,
WX 2Al, Tl aqr o 3w
qr Al g FM g wI¥ F wHETQ
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Production Control of Printing Paper

6717 SHRI K A RAJAN Wil the
Mimister ot INDUSTRY be pleased to

state

(a) whether Government have a
proposal under consideration to resort
to production Control on white prin
ting puper,

(b) if so, the details and reasons
therefor, and

(c) whether 1t 18 g fact that the
printing paper manufactures are del-
perately cutuing down the production
to creata artificial shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) to (c)
With a view to cope with the problem
of reduced avalability of cultural
papers, the Government issued the
Paper (Control of Production) Order,
1974 under the Essential Commodities
Act op the 1st August 1974 [ nder
this order paper mills with a produc-
tion of 25 tonnes a day or more had
to produce 57 per cent of their pro-
duction wtn the form of mx “ontrolled
variehes of cultural paper viz white
printing paper (30 per cent), créam
1ayd/wove paper (16 per cent), coloureq
printing paper (15 per cent) and
duplicating paper (25 per cent) off-
set and Ltho paper (65 per vent) end
typing paper (05 per cent) However,
the order was subsequently zmended
to provide that only white printing
paper was to be produced to the ex-
tent of the stipulated percentage (30
per cent) removing the restriction on
other varleties

On a review of the position early in
1978 it wag found that although the

APRIL 13, 1078
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production of paper and papér boards
bad increased by more than one lskh
tonne 1n the last 2 years, the percen-
tage of production of writing and
printing paper had gone down in the
year 1977 from g level of nearly 60
per cent prevailing in the rrevious
year to a level pf 57 per cent In
order to cope with this gituation a
fresh order viz Paper (Regulalion
of Production) Order, 1978 pas been
issued on 8th March, 1978 under the
Essential Commodities Act, 1855 The
orcr stipulates inter-alta that paper
muills with an installed capacity of
25 tonnes per day or more are tc pro-
duce white printing paper to .he ex-
tent of 30 per cent of total production
and flve other varieties of writing and
Printing paper (cream lad or wove
paper coloured printing paper, cupli-
cating paper, oflset or litho paper and
typing paper) to the extent of at least
33 per cent of total production, of
which not less than 20 per cent shall
be cream laid or wove paper This
15 expected to lead to jncrease avail-

abiity of commonly based vaielies

of paper.

Admission of students in the RILIM.C,
Dehradun

6718 SHRI K B CHFTTRI whill
the Minister of DEFENCE be pleased
to state:

(a) the eritera layd down by the
Ministry of Defence in connection with
the admisslon of students m the
RIMC, Dehradun,

(b) the State.wise quotas, if any,

(c) whether the Ministry has given
any relaxation to the applicants be-
longing to the scheduled tribe/caste
and other minorities communities,

(d) 1f not, the reasons thereof,

(e) the names of the candidates
selected during the last thres years
State-wise,

(f) whether there i3 any provision
to serutinize the answer papers of the
examinees as In other cases under
Education Ministry: and
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(g) if not, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Ad-
missions to the Rashtriya Indian Mub-
tary College, Dehradun are made
twice g year in the months of January
and August on the bass of :n All-
Bndia Entrance Examination fodowed
by viva voce and medical examination

(b) Statement A’ indicating alloca-
tion of vacancies to wvarious States
and Union Territories subject to boys
from these States/Union Territories
qualitying in the entrance examina-
tion etc is laid on the Table of the
House [Placed in Library Sec No
LT-2089/78]

(c) and (d) Since the number of
boys to be spelected from each State
apd from the Union Territories i1s very
small, most States getting only one
vacancy no relaxation has been made
for boys belonging to Scheduled
Castes and Scheduled Tribes and ciher
minority communities However one
wvacancy is earmarked for bovs belong-
ing to backward regions like Aruna-
chal Pradesh Mizoram Lakshedweep
and Andaman & Nicobar Islands pro-
vided a candidate from these areas
qualifies in the entramce examination

(e) Statement ‘B’ indicating the
names of the bovs who were elected
on the basms of entrance examinations
and joined the RIMC during the last
6 termg starting from August 1975 to
January 1978 ig laid on the Table of
the House ([Placeqd m Library See
No LT-2089/]

(Y and (g) The RIMC 15 an estab-
lishment under the control of Mimis-
try of Defence The papers are set
ml:ie::amlmd at the RIMC and are
sul to seruting at Army Head-
Quariers.

Achievements in use of Solar Energy

6719 SHRI S R DAMANI Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to refer to the rep-
ly given to Unstarred Question 202

on the 22nd February, 1978 regarding
conference on solar energy ang state.

(a) the progress that the country
has made 1n using solar energy with
special reference to achievements made
in 1877-78, and

(b) the reasons for the slowdown
tn this field of research and applica-
tion”

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) Utihisation of
solar energy for a wide range of zp-
plications with special emphasis on 1its
uge i1n rural areas has been given h.gh
priority by the Government Efforls
in thug area are still in the R&D stage
Organised research and development
with mgmficant financial 1nputs start-
ed only a couple of years ago and
normally new technologies take seve-
ral years before they could reach
commerciahsation Sustained eforts
in the last two years has led to suc-
cessful proto type development of
certain solar energy devices such a8
water heating systems  dryers for
agriculture produce etc some of these
devices are undergoing field thrals in
different parts of the country

Achievements during the vear 1977-
78 are —

(1) Successful completion of one-

tonne per day proto type paddy
dryer by the Annamalai Unmiversity

(2) A 10-tonne per day paddy
dryer wag Installed by the National
Industria]l Development Corporation
at the Central State Farm in Ladh-
owal near Ludhiana—Work started
on another grain dryer installation
at Gauhati (Assam)

(3) A 10-KW experimental solar
power plant has been successiilly
installed and commissioned by the
Bharat Heavy Electricals Limuted,
in cooperation with the Indian Ins-
titute of Technology, Madras under-
the Indo-FRG Cooperation agree~
ment

(4) Solar energy heating s)stems
for domestic use and for large scale
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applicationg like hotels, guest
bouses, hostels etc. have also deve-
loped by the Bharat Heavy Electri-
cals Limited and the National Phy-
sical Laboratory. One such lsrge
scale 1nstallation ig nearing comple-
tion at the Qutab Hotel

(5) Know-how developed for mak-
ing fresnel condensers for solar cells
at the Indian Institute of Srience,
Bangalore,

(6) Fabrication of silicon golar
cells at the Central Flectronics
Limited.

Other projects like colg storage bas-
€©d on solar energy, low cost solar
cells, collector development ete. which
have been funded by the Department
of Science and Technology, have made
significant progress,

(b) There is no slow
activity. On the contrsr:r?“rul:a:::
and development ig being acrelerated
anqd additiona] inputg are being provid-
ed to enable sucpesstul development
of products ang devices for utilisation
of sollar energy and other sources of

Shortage of coal in Delhi

8721. SHRI KANWAR LAL GUPTA:
Will the Minister of ENERGY :e
pleased to state;

(2) whether there is a great sh
age of coal fn Delhi; hort-

(b) it so, the reasons thereof and
the steps taken by Government to re-
move the shortage;

(c) what is the requirement of coal
in Delhi and how much was supplied
in the last three months;

(d) whether Delhi Administration
has made a complaint about the short-
age of coal; ang

(e) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and L),
There is no shortage in availability of
coal for supply to Delhi However.
there was some decline In the move-
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ment and therefore of receipts of soft
coke in Delhi during the months of
February and March, 1878. Action bas
been taken to move larger quantities
of coal to Delhi.

(¢) The demand and supply of soft
coke to Delhi during the last three
months is indicated below:—

Months Demand Supply
(in tonnes)
January 1978 . 40920 g26io
February 1978 . 35840 21260
March 1978 . 33600 22620

(d) and (e) The Delhi Administra-
tion have taken up the question of
steppng up movement of coal to Delhi.

Indigenous expertise to manufacture
Computers

6722, SHRI 8. R. DAMANTI:
SHRI D D. DESAI:
DR VASANT KUMAR
PANDIT:

Will the Minister of ELECTRONILS
be pleased to state

(a) whether India has developed
indigenous expertise to manufacture
computers comparable with foreign
makes;

(b) if so, the details thereof and
the organization which is handling
this job; and

(c) if not, when will these be deve-
loped indigenously?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
Flectronics  Corporation of india
Limited 15 currently manutacturing
and marketing 3rd generation mini-
computers such as TDC-312 and
TDC-318 and fourth  generation
micro-procesors such ag Miecro-
78. Bharat Electronics Limited
has developed a mini-computer B¥L~
COM-1. The Electronics Corporation
of India Limited is also developing a
medium size computer TDC-332. These
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computers employ designs and com-
ponents contemporary with those made
elmewhere in the world, Considerable
development work is in progress to
improve the rellability of these systems
and to provide software to enable these
to be used for a wide variety of appli-
cations, on the basis of which they
could be regarded as comparable with
the advanced foreign makes. Govern-
ment is providing financial support for
thus Some units in the private sector
have developed micro-processor based
cash registers, accounting and inwvoic-
ing machines, Computer software for
both internal requirements as well as
for export has also been generated

Withdrawal of DTC buses at noon
time

6723 SHRI MOHINDER SINGH
SAYIAN WALA Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state

(a) whether it 15 a fact that a very
large number of DTC buses are with-
drawn everyday at noon time for
some public schools to the great in-
convenience of the commuters at these
hours affecting the frequency of ser-
vice, and

(b) 1t so, the reasons for this dis-
turbance 1n the bus service only to
benefit 3 few who can afford even
etherwise?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) and (b). 274 buses
have been hired out by the Corpora-
tion to recogmsed schools in Delhi,
in two split duties early in the morning
and in the afternoon when the Cor-
poration has some spare carrying capa-
oty. The timings for buses on school
duty do not clash with peak hours
when the corporation is required to
put the maximum number of buses >n
road  This helps to jaugment the
earnings of the Corporation without
causing inktonvenience to the com~
muters,

wwTawTet & wrdwel g gwt W
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v wvaeh) : (%) W (@) 73
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Number of Defence employees having
Government accommodation

6725 SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to state:

(a) total number of Defence em-
ployees serving in Delhi/New Delhi
who have been provided with Govern.
ment accommodation;

(b) total number of Defence em-
ployees serving in Delhi/New Delhi
entitled for Government uccommoda=
tion but could not be allotted the
same till todate; and

(c¢) what action Government pro-
pose to take to provide Government
accommodation to all entitled Defence
employees serving with the Ministry,
Army, Air, Naval Hesdquarters and
other subordinate offices?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). It is presumed that the question
relatey to Defence Civilians. The
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information 1is being collected and
will be laid on the Table of the

Houge when received

(c) Defence employees serving
with Armed Forces Headquarters/
[nter Services Organisations and
Defence Establishments within the
limity of Delhi/New Delhi as pres-
cribed by the Directorate of Estates
in the Ministry of Works & Housing,
are eligible for accommodation from
the Genera] Pool controlled by that
Directorate. Defence Civilians work-
ing out-side the limits prescribed by
the Directorate of Estates, for ex-
ample Delhi Cantt. Shakurbasti etc.,
who are not eligible for allotment in
the General Pool can be allotted such
accommodation in the Station Pool as
is surplus to the requirements of
Service personne]; Ciwvilian personnel
are, however required to vacate such
accommodation as and when requred
for the entitled Service personnel
Further, in order to mitigate the
hardship of the employees, Govern-
ment have also agreed to provide
accommodation at some difficult sta-
tions including Delm Cantonment to
the extent of 15 per cent of their
sanctioned strength. 586 units of ac-
commodation have so far been built
Further construction of houses will
depend on the availability of funds,

Number of overtime and tool downm
strikes in Ordnance Factory,
Ambajbari

6726. SHRI DAYA RAM SHAKYA:
‘Will the Minister of DEFENCE be
pleased to state:

(a) the pnumber of overtime and
tool down strikes that have taken
place in Ordnance Factory, Ambajhari
since January 75 to December, 1977
and which were the organisations
(Workers' unions) who gave call for
these strikes;

(b) whether any disciplinary action
was taken against office bearers of the
unions who gave call for overtime/
tool down strikes; if so, number of

bearers and the organisation
(workers’ unions) to whom they be-
long; and
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(c) whether any relay hunger strike
took place in front of main gate of
Ordnance Factory, Ambajhari during
11th November to 26th December,
1977; it so, which was the organisation
and what were their Jemands pértuin-
ing to Ministry of Defence and how
many demands have been accepted so
far?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) There
were ng strike calls from workers'
unions for overtime and tool down
during the period January 1975 to
December, 1877.

(b) Does not arise.

() Yes, Sir This was organised
by the Ayudh Nirmani Mazdoor
Sangh. There were eight demands,
the nature thereof ang their present
position js as under:

(i) Opening of Central School at
Ambajhari. The question of allo-
cation of central schools for the
year 1978-79 is under consideration

(il) Eremption from Maharashira
State Tar on profession. The tax is
levied by the State Government
and the legal aspect of recovery
thereof by the factory management
is under examination in consulta-
tion Ministry of Law & Justice,
Branch Secretariat, Calcutta

(iii) Running of local train bet-
ween Nagpur and Ambajhari, Sta-
tistical data in support of the
demand hag been receiveq and the
case s being taken up with the
Ministry of Railways.

(iv) Payment of Bonus. Em-
ployees of the Ordnance Factories
are not covereg by the Bopus Act.

(v) Vacation of Viectimisation of
an industrial worker, The case
has been examined and it hasg not
been found that there was any
victimisation as alleged

(vi) Increage in strength of medi-
cal officers in factory hospital. One

additional post of medical officer hag
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betn ganctioned with effect from
B-1-1978 and a medice] officer has
simoe joined duty.

(vil) Transfer of certain officers
and staff. This is under examina-
tion.

{vili) Promotion of industrial
workers on the basis of seniority
and not on trade test. Thig ig under
examination.

Non-Gazetted employees' recognized
anions in Central Secretariat

6727. SHRI BHAGAT RAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many Unions are recognised
in the Central Secretanat representing
the non uazeited employees,

(b) what are the quahfications a
Union should have, to be retognised
hy Government; and

(c) which are the new Unions who
have applied for recognition and what
15 Government's stand on the recogni-
thon issue”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S D.PATIL): (a) The follow-
ing Associations/Unions representing
the non-gazetted employees in the
Central Secretariat Serviceg are at
present recognised:

(1) Central Secretariat
graphers’ Service Association.

(2) Central Secretariat Assis-
tants’ Association,

(3) Central Secretariat Service
Direct Reeruit Assistants” Associa-
tion.

(4) Centrel Government Clerks’
Union.

{6) Kendriya Sachivalaya Sa-
masth Chaturth Shreni Karamchari
Assoclation.

(8) Central Government Class IV
Employees’ Association.

(7) Central Government Des-
pateh Riders’ Association.

Steno-

(8) Central Government Staff Car
Drivers Assoclation.

(b) Recognition is to be accorded
by the Government after satisfying
itself that the Association fulfils the
requireg criteria  (indicated in the
attacheq statement) and keeping in
view also the strength of the cadres
represented, the membership of the
Association(s) already existing, the
need for more Associations being re-
cognised where there are already ex-
isting Associations recognised in 1es-
pect of those cadres, ete

(c) The Kendriya Sachivalaya
Karamchari Sangh and the Central
Secretariat Non-Gazetteq Employees’
Union have applied for recognition.
They have beep requested to indicate
specifically the categories of em-
ployees in respect of whom recogni-
tion is sought and to furnish details
of membership of each category of
such employees.

Statement

1 The Primary object of the Asso-
ciation/Union shal} be the promotion
of the common service interests of its
members;

2. The Association/Union shall not
be based on any caste, tribe or reli-
grous denomination or on any group
within or section or such caste, tribe
or religious denomination;

3. The Asscciation/Union should
have as ilsx members, not less than
15 per cent of the total number of
staff of each category/categories it
purports to represent;

4. No person who is not a Govern-
ment servant shall be connected with
the affairg of the Association/Union;

5. The executive of the A<soclation/
Union shall be appointed from
amongst the members only;

6. The funds of the Service Asso-
clation/Union shal] consist exclusively
of subscriptions from members und
grants, if any, made by the
Government, and shall be ap-
plied only for the furtherance
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of the objects of the Association/
Union;

7. The Assoclation/Union shall not
send any representation or deputation
except in connection with a matter
which is of common interest to the
members of the Association/Union;

8. The Association/Umon shall not
espouse or support the cause of indi-
vidual Government servants relating
1o service matters;

9 The Association/Union shall not
maintain any political fung or lend
itself to the propagation of the views
of any political party or politician;

10 All representations by the
Association/Union shall be j ubmitted
through proper channel, and shall, as
a normal practice, be addressed to the
Secretary or the Head of the Depart-
ment;

11 A lList of members and office
bearers, an up-to-date copy of the
Tuleg and an audited statement of
accounts of the Association/Union
shall be furnished to the Government
annually through proper channel after
the general annual meeting so as to
reach the Government before the 1st
day of July each year;

12, Any amendment of g substan-
tial character in the rulee of the
Assocration/Union shall be made only
with the previous approval of the
Government; and any other amend-
ment of a minor importance shall be
communicated through proper chan-
nel for transmission to the Govern-
ment for informa‘ion;

13 The previous permission of the
Government shall be taken before the
Ascociation/Union  seekg affiliation
with any other Union, Service Asso-
¢intion or Federation;

14. The Association/Union shall
cease to be affilia ed to a Federation
or Confedeiation of Service Associa-
tions whose recognition is withdrawn
by the Government;

16. The Association/Union shal] not
start or publish any periodical maga-
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zine or bulletin without the previeus
approval of the Government;

16, The Assoclation/Union ghall
cease to publish any periodical maga-
zine or bulletin, if directed by the
Government to do s0 on the ground
that the publication thereof Is pre-
judicial to the interests of the Central
Government, the Government of any
State or any Government authority
or to good relations between Govern-
ment servants and the Government
or any Government guthority;

17. The Association/Union shall not
do any act or assist in the doing of
any uct which, if done by a Govern-
ment Servant, would contravene any
‘of the provisions of Rules 8, 9, 11, 12,
18 and 20 of the Central Civil Ser-
vices (Conduct) Rules, 1964;

18. The Association/Union shall not
address any communication to a
foreign authority except through the
Government which shall have the
Tight to withhold it; and

19 The communications addressed
by the Association/Union or by any
office-bearer on its beHal!, to the
Government or a Government autho-
rity shall not contain any gisrespect-
ful or improper language.

C810. ecollaborstion with Swiss
Foundation for Tralning in Indo-Swiss
Training Centre

6728. SHRI BHAGAT RAM: Will
the Minister of SCIENCF. AND TECIi-
NOLOGY be pleased to state:

(a) whether C.S.1.0., Chandigarh
has recently entered into collaboration
with the SWISS FOUNDATION (Gov-
ernment of Switzerland) for impart-
ing tralning to students in the Indo-
Swiss Training Centre (ISTC) attach-
ed to C810;

(b) whether the word ‘Swiss’ has
been attached to the name of the Cen.
tre prior fo the collaboration;

(c¢) whether the collaboration was
discontinued few years back; and

(d) if so, what are the reasons for
a fresh collaboration and whether the
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factors leading to discontinuation of
collaboration was taken into conside-
ration while entering into a fresh
collaboration?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Centre was started in 1963
with Swisg Collaboration. Therefore
it was named at that time as Indo-
Swiss Training Centre'.

(e¢) Yes, Sir.

(d) The present collaboration for
running the course of Die and Mould
Making has been entereg into because
of the urgent requirement of such
trained personnel in the country

Construction of fly-over at the Delhi
Cantt. Nangal Raya Rly. Crossing
£729 SHRI NATWARLAL PAR-
MAR:

SHRI SUSHIL KUMAR
DHARA.

Wil] the Minister of SHIPPING
AND TRANSPORT be pleased to
refer to the reply given to US.Q
No 49851 dated 27-7-77, regarding
fly-over for Nungal Raya Delhi Cantt.
Rallway crossing and state:

(a) the progress that has since been
mude with refard to the construction
of fly-over at the Delhi Cantt. Nangal
Raya Railway crossing;

(b) whether it is a fact that the
Delhi Cantt, authorities have created
certain hurdles at the eleventh hour
which have blocked the implementa-
tion of the project;

(e) if so, what steps have been
taken to remove those hurdles so as to
take up the construction of this wvital
project without any further delay; and

(d) whether Government have con-
sidered the alternative proposals for a
sub-way or a fly-over on the Pankha
Road crossing if it could not be cons-
tructed on Jail Road crossing; and i’
so, the broad outline thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHR] CHAND RAM): (a) to (d).
The Defence authorities have not yet

of Opposition

given their clearance to the construc-
tion of the proposed fly-over for
Nangal Raya—Delhi Cantt. Railway
crossing. 'The Municipa] Corporation
of Delhi, are incharge of this project,
and the Mayor has now taken up the
matter with the Defence and Home
Ministerg for necessary clearance.
There are no alternative proposals for
the construction of a sub-way or ®
fly-over on Pankha Roaq crossing.

Ag per the comprehensive traffic
and transportation study carried out
by Central Road Research Institute
the construction of sub-way/flyover
on the Pankha Road crossing hss not
been recommended.

Aboelition of radio licence fee

6730. SHRI K MALLANNA: Will
the Minister of INFORMATION AND
PROADCASTING be pleased to state:

(a) whether there is any proposal
under the consideration of Goverfl-
ment to abolish the radio licence fee
since radio 15 the cheapest, easiest and
quickest means of education, informm-
tion ang entertainmenlT &nd

(b) if not, the reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). In
view of the present financial cons-
traints, there ig no proposal to abolish
the radio licence fee.

i
12.28 hrs.

ANNOUNCEMENT RE: RECOGNI-
TION OF THE LEADER OF THE
OPPOSITION

MR. SPEAKER: I have tp inform
the House that I have decided that
consequent on the Congress Party (I)
now having the greatest numerical
strength in the Opposition in the Lok
Sabha, Shri Y. B, Chavan, Leader of
the Congresg Party in the Lok Sabha
has ceased to be the Leader of the
Opposition in Lok Sabha and Shri
C M. stephen, Leader of the Congress
Party (I), has now been recognised as
the Ieader of the Opposition in the
Lok Sabha.
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12.28% hrs.
RE: QUESTION OF PRIVILEGE

SHRI SAUGATA ROY (Barrack-
pore): Sir, I had given notice under
Rule 222 for raising a question of
Breach of Privilege against Shrimatj
Maneka Gandhi, wife of Shri Sanjay
Gandhi Editor, ‘Surya’ 12, Wellingdon
Crescent, for making false and mali-
cious propaganda in her paper against
me personally and thug trying to in-
fluence my Parliamentary conduct. I
move that the matter may be referred
to the Committee of Privileges.

MR. SPEAKER: The
under my consideration.

SHRI SAUGATA ROY: It is a very
serious matter. Personal insinuations
have been made so that I do not make
crificism against Mrs. Gandhi. 1 seek
yeur protection.

DR. SUBRAMANIAM
(Bombay North-East): Mr. Speaker,

matter is

Sir, I brought to your notice
today the fact that everyday
there is firing in Tamil Nadu.

The police there seem to be trigger-
happy. Though I realise that it is a
State matter, but everyday people
there are being shot down like animals
and the Parliament cannot remain
immune to this. I would urge you to
consider thig particularly in view of
the fact that the police there seems
to be trigger-happy. The administra-
tion there must take a firm control
~of the law and order situation. I urge
you to allow a  discussion on this
subject.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker Sir, I have given
you a notice under Rule 222 to allow
me to move a privilege motion against
the Prime Minister. I am not going
into the merits of the case now. You
might have been told that it comes
under Direction 115. But, Sir, Direc-
tion 115 comes only when there is
mistaken gtatement or ap inaccuracy.
My contention is that this was a deli-
berate attempt to mislead the House
on such a sensitive issue. I have
drawn your attention to the State-
ment of the Prime Minister and the

SWAMY
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factg are before you. I am not going
into the merits of the case, though I
have with me all the facts.

Further, I have also sent you a
letter for allowing me to make a per-
sonal explanation; that also you have
not allowed me so far. The Prime
Minister had made a reference to my
presence in Trivandrum. I want to
make a personal explanation why I
was there and 'what my role was.

These are the two things. I wish
you may please consider these two .
questions and let me have your ruling.

MR. SPEAKER: Your letter with
regard to your personal explanation
has been referred to the Prime Min-
ister to know the facts. I must know

the correct position and I have got to
know the facts.

SHRI VAYALAR RAVI: 1 never
made any allegation against the
Prime Minister.

MR. SPEAKER: There are other
facts also,

So far as your nofice under Rule
222 is concerned, I have rejected it
and I have alloweq you a personal
explanation undgr Direction 115. This
is because I am not able to accept
your contention. If there is a factual
mistake, that will have to be corrected.

SHRI SAUGATA ROY: You kindly
allow personal explanation,

MR. SPEAKER: Certainly.

SHRI VAYALAR RAVI: 1 never
made any personal allegation against
the Prime Minister. My Iletier was
in order to make a personal explana-
tion. I did not make any insinuation
against the Prime Minister.

MR. SPEAKER: This is how one
reads it. I will allow you to make a
personal explanation, but not today.

SHRI SAUGATA ROY: Tomorrow.

MR. SPEAKER: Tomorrow is a
holiday.
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SHRI VAYALAR RAVI: You allow
me personal explanation.

MR. SPEAKER: There are certain
allegations and you must know about

these. If you come to my chamber,
I wall tell you.

SHRI VAYALAR RAVI‘ The Prime
Minister s briefed by the officers.
They have not given him the correct
information. They might have mis-
led him

MR SPEAKER Now that you have
waid that he has acled on wrong in-
formation then it comes necessarily
under Durection 115, I can convert

it and I have already made orders
about that,

Abou' your letter, I am told, you
had given st at 6.00 p.m; it has been
sent to the Prime Mimister.

SHRI VAYALAR RAVI- 1 gave it
vesterday moming. before noon.

MR SPEAKER My office tells me
that i was giver at 6.00 p.m.

SHRI VAYALAR RAVI: My letter
for making a personal explanation
was sent fo you at 9.30 am and the
statement of  personal  explanation
hefore  noon (Interruptions) You
may cut any number of sentences
from the statement, but the procedure
for sending 1t to the concermed Minis-
ter. I am afraiud, 1s not correct.

MR SPEAKER. 1 will look into it.

SHRI SAUGATA ROY: “What
aboui the guestion of privilege motion
raised by me” By what time will you
glve your decision? It 18 a very
serioug matler. First, I have come to
week the protection of the House; if 1
do not get it, I have to go to the court,

MR. SPEAKER: It will be given
immediately. This notice was given
to me this momning. If you ask me
to say, when 1 will give my gecision,
T will have o say; sorry, I cannot tell
voi. Plense leave it to me; I have
never delayed matters.

P
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st worwaw fam®t  (weftemame):
I AgRw, O g §F i e
7 B wifew wdww Afew R @ o
atv oft o g weeit 7 fear &1 aTew
fey famafrara & fo® & s
qmeawtany At & 1| g w6 qgng
formmé At Y vt & 1 AT Famafrere
> aur gwT & 1 o gt anvad @
6 & 1 3 aga f gy e §
=5 faqg a7 %€ are wrlve farar wdy
A ATz X FET Y T ATEAT AV
# wrk swaeay Ty ) @Y & | oWl W
i Aperger frem qv awt s
R wrafa A weh wfm

e TRy, § wTaE Sienw ¥ wreT
e 7 FgAr Tvgar s vawr ¥ &
7g A7 oY & ot wr aaw feg
favafearan & aww wwer fraws go
2 1 (wrwavr)

MR SPEAKER. Sc far as the
Banarag Umversity is concerned, the

discussion on the Eaucation Ministry’s

Demands. . 15 going on (Interrup-

tions) Why do you not hear me? Why

do you have an internal debate? You
can participate in the discussion. It
18 one of the accepted rules of Parlia-
ment that when the Demands of a
Ministry are being discussed or are

guing to be discussed immediately,
other things are not allowed.

SHRIMATI PARVATHI KRISH-

NAN (Coimbatore): The Vice-Chan-
cellor wants to say something.

MR. SPEAKER: I am not in a
position to recognize it.

ot v AW (UwWyY)  wew
EE, WIRW@I @I RE
AR wrew WY ar fn wgr & Faenfeal &
R At i JvgAy aaww §, w A
wwaTe ¥ qar war ) & o fedt & AR
g ¥l
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MR. SPEAKER: That has already
been raised and talked about and
there is no point in ralsing it again.
Education Ministry's Demands are
under discussion ang you can speak on
it.

st ferae qew TR (FET)
wer wgRw, A afwwarg & d9w 7
o wifaw w2uw & Afew & 9 7w
wrr wgr ur fe wrg smew fafrez
ok g fafree & faare femd Fc
wrgx & 1 & AT g § W w4
aq frar § wifs a8t oL wTEEE I @
&, wrafor § ol § W feamn w1 T
o Ty £ ) ()

MR. SPEAKER: I have understood
your point. Papers fo be laid—Hon.
Prime Minister (Interruptions)
I am not going to reply to the ques-
tion. I am not here for cross-ex-
amination.

12.37 hrs
PAPERS LAID ON THE TABLE

DetaiLep DEManps ror GRANTS OF
DEPARTMENTS OF SPACE ELECTRONICS
ANp ArtoMic ENERGy Fror 19878-79

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table:—

(1) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of Depart-
ment of Space for 19878-79.
[Placed in Library. See No.
LT-2070/78)

(2) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of Depart-
ment of Electronics for 1978-
79. [Placed {n Library. See
No. LT-2071/78]

(3) A copy of the Detailed De-
mands for Grants (Hindi and
English verslons) of Depart-
ment of Atomic ZEnergy for
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1078-79. ([Placed in Library.
See No. LT-2072/78).
RerorT oOF Bawisa CoMMISslon OF
INQUIRY RE. LATHI-CHARGE IN CENTRAL

JAIL TIHAR AND STATEMENT RE. COR=-
RECTION OF ANSWER
THE MINISTER OF HOME AF.-
FAIRS (SHRI CHARAN SINGH): 1
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English
versions) under sub-section
(4) of section 3 of the Com-
misisions of Inquiry Act
1952: —

(i) Report of the Baweja Com-
mission of Inquiry into the
incident of lathi-charge in
Cenfral Jafl, Tilhar op the
2nd October, 1975.

(u) Memorandum of Action
iaken on the Report.
[Placed in Library. See No.
LT-2073/78].

(2) A statement correcting the
reply given on the 22nd
March, 1878 to a supplemen-
tary on starred Question No.
410 by Shri Kanwar Lal
Gupta regarding traffic
bottlenecks in Delhi [Placed
in Library. See No LT-

2074/78].
SHRI KANWAR LAL GUPTA
(Delhl Sadur): 1 want {5 make a
submission.

The hon. Home Minister has placed
the report of the Baweja Commission
about the lathi-charge in the Tihar
jail. Thig is a typical example of how
the bureaucracy misguides our Gov-
ermment. [ put a question here whe-
ther there was a lathi-charge in Tihar
jail. The reply was that there was
no lathi-charge though the Home
Minister was himself in the Tihar
Jall. This iz a typical example of how
wrote to you a letter saying, “Kind.
ly ask the Minister to correct the
answer.” You gent it to the Home
Minister and again the bureaucrscy
misguided him and the reply was
that thers was no lathi-charge. Then



you will find that the whole ul
staff has given wrong evidence and
Mr. Baweja has given a finding that
there was a lathi-charge in which
many people were injured ..

MR. SPEAKER: What s your
pomt?

SHRI KANWAR LAL GUPTA-
My submussion is: Let there be a
dwcussion on 1it.

Secondly. the report of this Com-
mission should be circulated to all
Members so0 that people should know
The mction taken must have been a
part of it This is such a serious
matler where may | request the
Home Minister through you to take
action against all those who gave
wrong evidence. This 15 a typical
example.

PROF P G. MAVALANKAR
(Ahmedabad) I am standing in sup-
port of what Mr. Kanwer Lal Gupta
has said. but I want to add a few
important points, and so 1 sought
Your permission to ramse certain
points when the Home Minister,
Charan Singhji placed these reports
You will see two or three things.

First of ull, how much effort does
it require on the part of an indivi-
dual Member of Parligment to go
into this question by pursuing it at
depth and only at the end of it the
correct facts come to the House? I
am making one submission that
something more than the mere dis-
cusgion §s required in this matter,
because if every time officials and the
bureaucratic machinery are going to
do something, I do not want to say
misguide, and 8o put before the Minis-
ters concerned the partial or inade-
quate things, only a persistent and
knowledgeable and vigilant Member
can then continue to bring out the
matterg in the House, otherwise noth-
ing will come to the House! There-
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fore, it iz not a question of this Re-
port alone and it is not merely a
question of discussion on lathi charge.
The discussion will bave to be there,
and you, Mr. Speaker will also have
to come in the picture to ensure as
to how the rnght of the Member of
Parliament jndividually and collec-
tively can be exercised effectively to
see that the administration and the
officials do not misguide and mislead
the Minister That ig point No. 1.

Point No 2 13 this, I do not find
fault with the Home Mimster hon.
Shri Cheran Singh by saymg that he
is nordinately late in laying the Re-
port. To look at the facts, howewver,
the lathi charge Look place on a very
sacred day 1n our history—3nd
October, 1975 Mahatma Gandhi's
birthday. The atrocious thing is that
this lath; charge has happened in jal
on political detenues

MR SPEAKER We arc not debat-
ing on thut Report

PROF. P.G. MAVALANKAR :I
am not debating on the merits. T am
only trying to make this point by
illustration of thig incident Here is
a case where political detenues under
the blanket black powers of emer-
gency were lathi charged when they
were confined to jail and they were
treated as criminals.

MR. SPEAKER- You are discussing
the matter.

PROF. P. G, MAVALANKAR: I
am not discussing.

MR. SPEAKER: You are saying
that and you gre doing it.

PROF. P. G, MAVALANKAR: I
am giving an illustration. I am not
discussing the report.

Now my point ig if such a thing
happened on 2nd October, 1875, it was
only when the Janata Government
came to power that this thing could
be brought to light, otherwise Delhi
Administration went on saying....
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MR SPEAKER Agan you are
going on debating on

FROF P G MAVALANKAR
What authority and poweis are you
gomng to invest n the Members of
Parhament and Parhament as a
whole to see that such dangerous und
,Rtiocious lies are not allowed to be
continuing” Suppose Mr Gupta had
not 1ased the question, suppose
Baweja Commuttee had not taken up
thus matter this thing would never
have come to hght My point 1n it
15 of n0 use merely to have a discus-
s10n you must see to it that a kind of
procedure ;5 evolved so that this kind
of bureaucratic (Interruptions)

Finally I am not interested jn just
getting the officials of the Tihar Jail
and other bureaucratic officials puni-
shed if they aie found gwlty On
that, of course law will take 1tz own
coure My point ;5 taking clue from
this example let us not be only at
the mercy of 1a1%ing a submission on
such matters gnd leaving the matters
there 1 would hike you to go into
this either through the Rules Com-
mittee or through other Committtees
or suo motu to see that the officials
do no mslead

1 am concluding I have been
waching that in the question Hour, i1n
Short Notice Questions and in other
discussions jn answer to various de-
mands of Munistries a number of
time; Ministers are given wrong In-
formation by the officials Notes are
given Supplementary point, are
given either through official box or
later on <ubarguently and we are
made to look fools and stumd We
are here to serve the public We are
serving the public and nothing should
happen which wil] come In our way
of the performance of our dutics as
Memberg of Parhament

) farrae sor "aew (FpeaT):
e WQEa, WTEH To 4 T W oft
afee  fegr ar o
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MR. SPEAKER: I cannot gllow.
Has anybody else given notice?

Under the rules you have to give me
notice

(Interruptions)

MR SPEAKER No, I am not
allowing Nobody has given notice

(Interruptions)

MR SPEAKER Is there any
notice on Item No 4 At what time
did you give notice?

SHRI VINAYAK PRASAD YADAV
At 1050 I had given

MR SPEAKER
at all
No no I will not because if I allow
him
REVIEW OoN THE WORKING AND ANNUAL
REPORT OF BHARAT HEAvY ELECTRICALS
Lro, For 1976-77

It 15 not a notice

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES) I
beg to lay on the Table a copy each
of the following papers (Hiund: and
Enghish versions) under sub-section
(1) of section 619A of the Companies
Act 1956 ~
-

(1) Review by the Government
on the working of the Bharat Heavy
Electricals Limited New Delhi for
the year 1976-77

(2) Annual Report of the Bharat
Heavy PFlectricals Limuted, New
Delhi, for the year 1876-77 aleng
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon

[Placed wn Labrary. See No LT-
2075/76]
DOCK WORKERS (REGULATION Oor Em-
PLOYMENT) 28p Ampr Rurks, 1978,
MERCHANT SHIPFING (SaFeTY CONVEN-
TioN CERTIFICATES) AMDpT RuLes, 1978
AND MoToR VEHICLES (DrIvING LICENCF
Fze) Rurss, 1978

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
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CHAND RAM): I beg to lay on the ( (2) GS.R. 427 published in
Table: — Gazette of India dated the 1st

(1) A copy of the Dock Workers
(Regulation of Employment) Second
Amendment Rules, 1978 (Hindj and
English versions) published in
Notification No. S.0. 449 in Gazette
of India dated the 18th February,
1878, under sub-section (3) of sec-
tion 8 of the Dock Workers (Re-
gulation of Employment) Act, 1948.
[Placed in Library. See No. LT-
2876/78].

{2) A copy of the Merchant
_ Shipping (Safety Convention Cer-
tificates) Amendment Rules, 1978
(Hindi and English versions) pub-
lished in Notification No.G.S.R. 382
im-Gazette of India dated the 18th
March, 1978 under sub-section (3)
of section 458 of the
Shipping Act, 1958. [Placed in
Library. See No, LT-2077/78].

(3) A copy of the Motor Vehicles
(Driving Licence Fee) Rules, 1978
(Hindi and English: versions) pub-
lished in Notification No. G.S.R.
763 (E) in Gazette of India dated
the 19th December, 1977 together
with a corrigendum thereto pub-
¥ished in Notification No. G.S.R.
180 (E) in Gazette of India dated
the 20th March, 1978, under sub-
section (4) of section 133 of the
Motor Vehicles Act, 1939. [Placed
in Library. See No. LT-2078/78].

NOTIFICATIONS UNDER ALL INDIA
SERVICES AcCT, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy each of the fol-
lowing Notifications (Hindi and En-
glish versions) under sub=-section (2)
of section 3 of the All India Services
Act, 1951:—

(1) GSR. 392 - published in
Gazette of Indin dated the 25th
March, 1978 containing corrigen-
dum to Notification No. G.S.R. 1655
" dated the 10th December, 1977.

Merchant

April, 1978 containing corrigendum:

to Notification No.. G.S.R. 1634 dated

the 3rd December, 1977.

[Placed in Library. See No. LT-
2079/1781.

REVIEW ON THE WORKING AND ANNUAL

. ReEPORT OF NEYVELI LIGNITE CORPORA-

TION LTD. FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
FAZLUR REHMAN): I beg to lay
on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of

section 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Neyveli Lig-
nite Corporation Limited, foF
year 1976-T77.

(2) Annual Report of the Ney-
veli Lignite Corporation Limited,
for the year 1976-77 along—ith te
Audited Accounfs and the com~
ments of the Comptroller and Audi-
tor Genera] thereon,

[Placeq in Library. see No.
2080/1787.

RePOrRT OF COMPTROLLER AND AUDITOR
(GENERAL OF INDIA FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OFFINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy of the Report
(Hindi and English versions) of the
Comptroller and Auditor General of
India for the year 1976-77, Union
Government (Civil) Revenue Re-
ceipts—Volume I—Indirect Taxes and
Volume II—Direct Taxes, under arti-
cle 151 (1) of the Constitution. [Plac-

LT-

.ed in Library. See No. LT-2081/78].

12451 hrs.
PUBLIC ACCOUNTS COMMITTERE
SIXTY-SIXTHE REPORT

SHRI ASOKE KRISHNA DUTT
(Dum Dum): Sir, I beg to present
the- Sixty-sixth Report of the Publie
Accounts Committee on Action Taken
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by Government on the recommenda-
tions contained in their Two Hundred
and Eighteenth Report (Fifth Lok
Sabha) 1elating to Illegal Import of
Geold.

12.46 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SrrTeENTH REPORT

SHRI VINODBHAI B. SHETH
(Jamnagar): I beg to present the Six-
teenth Report of the Committee on
Private Members’ Billy and Resolu-
wens.

Theie 1s a change of sex In my
name, in every paper that I receive,
it 15 ‘Bai’ and not ‘Bhar’. I request
you to kindly have it corrected, Mr.
Speaker

MR. SPEAKER' You won't become
a Bai by that.

SHRI KANWAR LAL GUPTA-
Your office has changed his sex Ask
your office not to change his sex

MR SPEAKER You are quite
right He is a good-looking man
Now, Item No 12

———

2.47 hrs,

STATEMENT RE. ALLEGED TRANS.
FER OF 10-11 MILLION DOLLARS
TO A SWISS BANK

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr, Speaker. Sir, the
Hon'ble Member, Shri S. N. Mishra,
in g staternent made In the House on
March 2, 1978, had referred to $ 10 to
11 million having been pald into a
Swisg bank during the previous Gov-
ernment's rule and sought explana-
tions of the manner in which the
Ministry of External Affairs was in-
Elud in it. 1 have carefully enquir

-#d intp these payments.

It is correct that two payments of

, 455 million each were sanctioned on
March 15 and October 28, 1876. These

dollars (Statememt) 235

payments were Jn accordance with
the terms of a commercial transac-
mhdwmmoﬂaummutotm

amounts were paid by cheque and
did not involve any illegal payments
to any Indian.

I would also like to clarify the
position regarding some pther matters
to which the member had alluded
in his statement. The Ashoka Tra-
ders with which Hinduja family is
associated is a Company registered mn
Iran It 1s mot an Indian company
and was not as far we know recipient
of this payment The Kudremukh
agreement or sales of cement and
sugar to Iran had also nothing to do
with these payments.

Having clarifieq the relevant facts
about transactions which were autho-
rised by the previous Government,
I wouly like to state that the present
Government has decided that in cur-
rent and future agreements, there is
to be no provision of such part pay-
ment. At the same time I would
like to affirm that we consider it to
be in our national interest to develop
our relations with Iran. We intend
to promote trust, mutually beneficial
cooperation and confidence with Iran
especially after close rapport and {far
reaching understanding grriveg at
during the visit of RHis Imperial
Majesty Shahenshsh last February, It
would be contrary to our policles and
intentions if any misunderstanding
should have been created as a result
of past transactions.

MR. SPEAKER: Now, the statement
by the Hon. Minister for Agriculture.
SHRI SHYAMNANDAN MISHRA
(Begusarai): 8ir, I am not asking
any question on the statement made
by the Minister of External Affairs.
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The question is that I had not brought
in the relationship between India
and Iran at any stage during the
course of my statement. So, the hon.
Minister is not correct in inferring
that anything to that effect had been
said in my statement. So, I reserve
my right to make comments on the
statement made by the Minister
later.

SHRI SAUGATA ROY (Barrack-
pore); Sir, I seek one clarification on
the Minister'’s statement. He has
made a very important statement, I
want to know whether the Minister
means that there is any commission
payment made for any dea] between
India and Iran

MR SPEAKER' That question does
not atise hereafter. It was on a
payment made earhier and he 18
merely explamning ot

SHRI SAUGATA ROY: He sad
no part payment will be allowed I
want to know whether it will be
prohibited {

MR SPEAKER In that manner no
payment was made He said that.

—

J252 hrs.

STATEMENT RE PRICE AND PRO-
CUREMENT POLICY FOR WHEAT
FOR 19878-79 MARKETING SEASON

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Gov-
ernment have considered carefully the
recommendations of the Agncul-
tural Prices Commission on the price
and procurement policy for wheat for
the 1978-70 rabi marketing season
and have also discussed the recom-

Chief Miniters/Food Ministers/Agri-
culture Ministers of the wheat pro-
ducing States,

t)

In the light of these discussions,
Government have taken the following
decigions:

(i) Keeping in view the need to
maintain the incentive for securing
increased production of wheat, it
has been decided to fix the procure-
ment price for wheat of faur aver-
age quality at Rs. 112.50 per quin-
tal for all varieties as against the
level of Rs. 110 per quintal fixed
last year,

(ii) The issue price of wheat for
stocks releaseq from the Central
Poo] for public distribution system
will be maintained at Rs. 125 per
quntal.

(in) The increase in the procure-
ment price, with the issue price
bemg kept unchanged, would nor-
mally result in additional subsidy
to be borne by the Government of
India However, discussions will be
held with the wheat surplus Statea
to persuade them tp effect reduc-
tions i1n the procurement chae|
lhke mandi charges, sales tax etc,
so that the increase in the procure-
ment price 1S absorbed tg the ex-
lent possible.

(iv) The procurement of wheat
by the State Public agencies will
be mainly by why of support opera-
tions and, as such, no Statewise
targets have been fixed for pro-
curement of wheatt The  State
Governments will be advised not to
enforce any levy on producers/
traders. Extensive arrangements
will be made for price support to
ensure that all stocks of wheat con-
forming to the specifications laid
down by the Government and of-
fered by the producers are purchas-
ed at the procurement price.

(v) In order to ensure easy open
market availability for consumers
as well ag to enable the farmer to
get a price higher than the pro-
curement price, if possible. the
policy of free movement of wheat
througout the country, introduced
last year wil] be continued,
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MR. SPEAKER: .
cord,

Don't re-

(Interruptiong) **

MR. SPEAKER: The debate on
agriculture will come 1n soon .
Don't record.

(Interruptions) **
SHRI K. GOPAL (Karur): Then
why should he make a statement now?

MR, SPEAKER: I cannot stop him.
Don’'t record.. .
(Interruptions) **

MR. SPEAKER: It 1s not possible
to record twenty Members at the
same time You can raise it at the
time when the Agriculture Ministry
Demands are taken up in a day or so.

Nothing will be recorded until you
tell me which rule is broken.

fontex ot W & 1 A7 W WA
o ¥ TR &

(Interruptions) **

«t om www @ (F@IEH)
¥71 MTEE W qTEY AT 9T qH A
& ¥ 919 qR AT ATY 2| AT ¥
¥ fF—gx o feqrga w1 MY R W7 A=
wga g awey § o fafaezy & wATIARE
FT A &, ary marew w7 fag g A &
1Y ¥ wrwEraw wgA g s s e
¥ ¥z a7 Mgwre 77 s famt #1590
L S
MR. SPEAKER: It is no point of

order. You can raise {hese points at
the time of the debate,

(Interruptions)**
13.00 hrs,

MR. SPEAKER: Dan't record.

(Interruptions) **

MR. SPEAKER: It does not come
unde{ 1ule 388. Don't record.

(Interruptions) **

Wot recorded.
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MR, SPEAKER: Now, Motions for
Elections to Committees.

13.02 hra,
ELECTIONS TO COMMITTEES

(1) ESTIMATES COMMITTEE

st o R (rEdaee)
werwt wgrg, & gey seAr g

“FF ¥ WNT ¥ qII ARE AT
sty 1T F1d AarAA Tt faawt &
fraw 311 & affaw (1) xAmer
mifem Oft & 1 7€, 1978 A 9T7v Y W
T "7 30 WA 1979 KT AACA F1
™ Fiaw q & A7 aewew wfafr F
HZET & w9 K H14 ¥4 % A5 w5
7 30 7=y fraifar w7 0"

MR SPEAKER The question 1s

‘That the members of this Hou e
du proceed to elect in the manner
reyuired by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Buuness 1n Lok Sabha,
thirty members from among theni-
selves to serve as members of the
Commitiee on Estimates for the
ter beginning on the 1st May
1978 and ending on the 30th April
M

The metwn uwas adopted,
() Pusric AccounNts CoMMITTEE

SHR1 GAURI SHANKAR RAI
(Ghazipur) 1 beg to move®

“That the members of this liou ¢
do proceed to elect in the manncr
required by sub-rule (1) of Rule
300 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen membersg from among them-
selves to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May,
1978 and ending on the 30th April
1979.”
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MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rulg (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selves to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May,
1978 and ending on the 30th April,
1979."

The motion way adopted.

SHRI GAURI SHANKAR RAI- I
beg 10 move,

“That this House do recommend
fo Rajya Sabha that Rajya Sabha
do agree to nominate :even mem-
bers from Rajya Subha to associate
with the Committee on Public Ac-
counis of the House for the term
beginning on the ist May, 1978 and
ending on the 30th April 1979, and
do communicate to this House the
names ol the members su nominat-
o1 by Rajya Sabha."

VIR SPEAKFER: The question is:

“That this House dv recommend
1o Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
Iers from Rajya Sabha to associate
with the Committee on Public Ac-
counis ot the House for the term
beginmng on the 1st May, 1978 and
ending on the 30th April 1979, and
do communmicate to this House the
names of the members so nominat-
¢d by Rajya Sabha.”

The motion was adopted.

(iity Commitrre oN PusLic UNDERTAK-
INGS

SHR!I TRIDIB CHAUDHUR] (Ber-
hampore): I beg to move:

“That the members of this House
do proceed to elect in the manner

CHAITRA 22, 1900 (SAKA)
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required by sub-rule (1) of Rule
3128 of the Rules of Procedure and
Conduct of Businesg in Lok Sabha,
fifteen members from among them-
selves to serve as members of the
Committee on Public Undertakings
for the term beginning on the 1st
May, 1978 and ending on the 30th
April, 1879."

MR SPEAKER: I beg to move:

“That the members of this House
do proceed to elect in  the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Businesg in Lok Sabha,
fifteen members from among them-
selves lo serve as members of the
Committee on Public Undertakings
for the term beginning on the 1st
May, 1878 and ending on the 30th
April, 1978."

The motion was adopted,

SHRI TRIDIB CHAUDHURI: I beg
io move -

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
berg from Rajya Sabha to associate
with the Committee on Public Un-
aertakings of the House for the
term: beginning on the 1st May, 1978
and ending on the 30th April 1979
and do communicate to this House
the names of the members so nomi-
nated by Rajya Sabha."

MR. SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nmominate seven mem-
berg from Rajya Sabha to associate
with the Committee on Public Un-
dertakings of the House for the
terrt beginning onthe 1st May, 1878
and ending on the B80th April 1978
and do communicate to this House
the names of the members s0 nomi-
nated by Rajya Sabha."

The motion was adopted.
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{1v) CoMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

SHRI RAM DHAN (Lalganj): I beg
io move:

“That the members of thiz House
do proceed to elect in the manner
required by sub-rule (1) of Rule
wd1B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
twenty members from among them-
selves to serve as members of the
Commuitee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the term beginning on the 1st
May, 1978 and ending on the 30th
April, 1879.”

MR. SPEAKER- The question is:

“That the members of this House
du proceed to elect in the manner
required by sub-rule (1) of Rule
331B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
{wenty members from among them-
selves to serve as members of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the term beginning on the Ist
May, 1978 and ending on the 30th
Apnl, 1879."

The moution was adopted.,

SHRI RAM DHAN- 1 beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agrec ip nominate ten members
from Rajya Sabha to associate with
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the term
beginning on the lst Mav, 1978 and
ending on the 30th April 1979 and
do communicate to this House the
names of the memberg so nominat-
ed by Rajya Sabha”

MR. SPEAKER: The guettion is:

“That this House do recommend
to Rajya Sabha that Rajya Sabba
do agree to nominate ten members
from Rajya Sabha fo associate with

the Commitiee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the term
begimming on the 1st May, 1078 and
ending on the 30th April 1979 and
do communicate to this House the
nameg uf the memberg so nominat«
ed by Rajya Sabha."

The motion was adopted,

SHRI HARI VISHNU KAMATH
(Hoshangabad): I waited patiently
till the end of this serles, items 13 to
18, I want to point out that wherevel
Lok Sabha is concerned the word used
is ‘clect’, ‘proceed to elect’; but where-
ever Rajy. Sabha (s concerned, say
in itemg 15, 17 and 19, the word used
is ‘nominate’. The word ‘nominate’
has a particular connotation; in our
rules the word ‘nominate’ is used
only for commitiees nominated by
you where there is no election. Here
I find the use of the word ‘nominate’
anomalous in our democracy. Rajya
Sabha is a democralically elected
body and we are asking the Rajya
Sabha to nominate. How can il no-
minate? 1 could understand if the
Chairman nominates, just as you no-
muncte Members to committees here;
it is possible, proper and appropriate
for the Chairman to nominate. But
how can Rajya Sabha as a body no-
minate Members to any committee?
That 1s difficult to comprehend. 1
should like you to throw some light
on this matter, whether the word ‘no-
minate’ is right and proper; other
wise you may change the word to
‘elect'.

MR. SPEAKER: 1 understand from
the Office that this was the usual for-
mula that had been used. But there
ls something in what Mr, Kamath
BAYS.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It ig quite right in the
form In which it has been given be-
cause it is the business of that House
to do it in a manner in which their
Constitution provides. The entire
House, as a whole, would nominate t0
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this Committee and thereforg the
word used for i for the House as
whole to nominate to this Commutt,
In what manner they would arrive at
the names ig the business of that
House.

MR. SPEAKER: Fortunately for
me 1 do not have to decide.

3w

SHRI HARI VISHNU KAMATH:
In the next item, the word used 13
‘appoint’, That is my point. Those
words should be reviewed by some
Committee or by yourself

MR. SPEAKFR: Your observations
are noted without any decision being
given.

SHRI HARI VISHNU KAMATH:
That is they are kept pending.

SHRI SHYAMNANDAN MISHRA:
My observations too.

MR SPEAKER: Of course.

13.1¢ hrs.
LOKPAL BILL

RECOMMENDATION To RAJYA SABHy TO
APPOINT MEMBERS TO JOINT COMMIITEE

SHRI SHYAMNANDAN MISHRA
(Begusaral)): I beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint two members of Rajya
Sabha to the Joint Committee on
the Bill to provide for the appoint-
menl of a Lokpal to Inquire into
allegations of misconduct against
public men and for matters con-
nected therewith in the vacancies
caused by the retirement of Sarva-
ghri K. A. Krishnaswamy and D. P.
Singh from Rajya Sebha and do
communicaty to this House the

CHAITRA 22, 1900 (SAKA)
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names of the members so appointad
by Rajya Sabha to the Joint Com=-
mitlee.”

MR. SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint two members of Rajya
Subha to the Joint Committee on
the Bil! to provide for the appount-
ment of a Lokpal to inquire into
allegations of misconduct agamnst
public men and for matters can-
necled therewith in the vacancies
caused by the retirement of Sarva-
shri K A. Knshnaswamy and D P.
Singh from Rajya Sabha and do
communicate to this House the
names of the members so appointed
by Raiva Sabha to the Joint Com-
mittee "

The motion was adopted.

13.18} hrs.

KHADI AND VILLAGE INDUSTRIES
COMMISSION (AMENDMENT)
BILL*

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Sir.
1 beg to move for leave to introduce
a Bil] further to amend the Khadi and
Village Industiies Commussion Act,
1056.

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill furlher to amend the
Khadi and Village Industries Com-
mission Act, 1956."

The motion was adopted,

SHRI GEORGE FERNANDES: I
introduce the BilL

*Publiched in Gazette of India Expraordinary, Part II, section 2,

dated 13-4-78,
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13.11 hrs

[Mr DEPUTY-SPEAKER 11 the Chair]
MATTERS UNDER RULE 377

(1) Rerortep ExrrorraTioNn or Ebu.

-
ca1En Youin BY Post ANp TELEGRAPH
DEPARTMENT

ot gfekn wgrge (wrAT)
Feny wgRT A fraw 177 T oA
T qATEA T COF-ATT AT ITIT AR
fafrs wer  qur gafmr 5 am
-t wfgarea T weew o+ faow
FT THA TTAT AIFATLE |

ma 77§ fafas a7 oo
FITANET GAT ¥ I AT AT OFIT
7 g9 wAHT AT TrE AT favmr
FAT A M FH A7 FAET QA AT
F1 a7 9 ¥1g gfafeqy qv 7 ¥ 70
T 794 + AR &1 7H7T AL FTIG0L
v asfef A aHat
W gfaan AT ATATH I 7§
T AT I Y T AegT Prur
AT FAT Q¢ &7 IA W7 ST & AT
T A7 1 ATy 7 fAv farhr e
T L AM 7|

TiwF momr frgfr mta
T% fafas gav ¥m 7 7% ¢ 97 37
wqrdt af1 frar e 0 SW Wy
W17 o Ho Mo F forfga g4a1a ogor
= E ) ger 1 or gf v O Wy
g wfmwfgTar rwTm E ) 3WOF
#QIATATT 7-7 F731 7fem | a7 AT
¢ B3z wt v Yqw v g ARl
T HAIT WYET 1 FqET 79 F1F
T
(1) HetorTeD FIRE  [NCIDENT IN

Roniia RAMPUR VILLAGE IN SAMAsTI-
PUR DrsTRICT Or BIHAR

of TMRwE g (Twer)
Iqreqm WEEg & fraw 377 7 wfiw
mr gfgraAtg T ¥ faey w1 I
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von st g | fiw 6-4-78 W
2 1/2 7% far & fagre T & wwefigR
e # st Jger, TwgT A {, ot
7y fratee S & faorlt ooy 71 A=
$ror @A KT AT g g AT
AR A T T O O AT O W@
g AT | 5T & o foresr e
100 ofr T & g7 w@ ATer AT AN
T EAIFTE MAT | AT HY AT AW T
17 fas I ar SR w9 4G 1 w0
TRt afr gf iR A W 1970 W
ot 7Y 777 BT WIFT AW FT ¥ETA
zE o | R ;A ATAT ¥ AT At
TFHIHT § ATT AATT § §IWA G777 €Y
THTTT ¥« TG JLaT gr fagar
TZAFIA T AT™T AP | T AR
¥ 5 qTE,T F1 WHT | ¢ & TG
sfrad rafa 3o e & F u faert
#1 WA A T T AT SETE
fr 3@ W * Afsy 7F & FrRa-
118 ¥ faw fasry &9 & yarofor smafea
FT & TH ATIT FT ARG F74 994
71 fgw far a@ ) &9 fF T
FAITE-MET BT ATEN 1 STEW famr o
¥ a7 ot farxr wrag s fir s ot
Aram sy Wt dfesefmar
AereArE | @ 7 vig Y fawed) frwmr
31 adt o AR A o ofrew
AT =rfgr

(1l1) REPORTED USE OF TELEPHONE BiLL

Forms 1N HIinor By PosT AND ThLE-
GRAPH DEPARTMENT

SHRI K GOPAL (Karur) Mr
Deputy Speaker Sir with your permis
sion [ wish to bring to the notice of
this House and your goodself a matter
of public importance, the breach of as-
surances given by the Prume Minister
from time to time regarding the langu-
age 13sue  We were assured that Hindi
will not be imposed on non-Hindi
speaking people [ enclose herewith
a telephone bill which is only Im
Hundl
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I can understand Hindi being used
on forms by States where the regional
language is Hindi but a department
like P & T which is a Central Gov-
ernment undertaking should not use
Hindl exclusively This 18 a great
handicap for people from non-Hindi
speaking States as they are not able
to understand the contents in the
printed forms I, therefore, request you
to direct the Prime Minister to ask
the Minister of Communications and
also Ministers of other departments not
to 1ssue forms printed only in Hindi

(1v) FastT uUNTO DEATH BY OFFICE
BEARERS OF ALL Inpia PosTaL Emrro-
vres UNION, AHMEDARAD Divisson

SHRI AHSAN JAFRI (Ahmedabad)
Sir under rule 377 1 wish to draw
the attention of the government to the
following matter of urgent public im
portance

15 office bearers of All India Postal
Employees Union (Postman Class IV
& EDA) Ahmedabad Division have
gone on fast unto death from 10-4-78
in support of their demand ‘One Post-~
man -One Delivery

It 15 quite painful to note that the
Postal Department 1s actually exploit-
ing the postmen in the name of effi-
cency throughout the country Postmen
are required to work more by the
officers disregarding the rules made for
the duties of Postman

The beais assigned to the postmen
in the city of Ahmedabad are norm-
ally of 20 Kms It takes nearly 325
hours for one delivery All the post-
men are required for two deliveries a
day The postman has to arrange the
mail at the office which takes negrly
one and a half hours, ie 3 hours™or
two deliveries This amounts to tak-
ing work for nearly 10 hours

This 15 gross injustice practised by
the Postal Department. Repeated de-
mands were made by the Union sinoe
the last many years but nothing has
heen done so far.
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Postmen resorted to ‘work to rule’ in
support of their just demands
Ahmedabad from 3-1-1978

PMG, Gujarat intervened on
10-3-1978 and promised that he would
wtroduce the rule ‘One Postman—One
delivery’ 1n the Ahmedabad Divimion,
The agitation was withdrawn

After thus, the postmen were served
with show cause notices This kind of
unjustified attitude of the ofMicers of
the Department has compelled the
postmen to go on fast umto death

The situation in the postal depart-
ment in Gujarat in general gand at
Ahmedabad m particular s becoming
worst 1f any unfortunate event will
take place the situation may go aut
of the control of the postal authorities.

1 draw the gttention of the Govern-
ment with great concern and hope that
Government will interfere immediately
to solve the problem of the postmen
and will ask the department {o talse
work from the postmen according te
rule

1316 hrs.

DEMANDS FOR GRANTS, 1978-T9—
Contd

MiNisTRY of EDUCATION aND SoCIsL
WeLFARE AND Dxrasrmsny or Culs
TURE—CONtd

MR DEPUTY-SPEAKER The House
will now resume further discussion and
voting on Demands for Grants under
ihe control of the Mimstry of Educa-
tion and Social Welfare and the De-
partment of Culture Shrimat. P.
Chavan was on her legs

SHRI HARI VISHNU KAMATH
(Hoshangabad) How many hours were
allotted and how much time remains?

MR. DEPUTY-SPEAKER 2 more
hours are there out of which the minis-
ter will talee at. lemst 45 minutes to 1
hour 8o, 1 hour is left for the dis-
cussion The minister will be called
at about 2.30
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wit Tm wwde foy : (fowady)
IISTA  WEIRG, T AQ ATH (ATAT
war qr, & W dNdwT § v
T . ..

" MR. DEPUTY-SPEAKER: 1 have
seen your letter. You cannot be dis-

cussing these things in the House.

st Tm wwdw fag : wYwr s
ar aft ?

MR. DEPUTY-SPEAKER: Shrimati

Chavan may continue,

stadt sSTaemar weTe ¢ (FU¥)
JTSrg WEEw, §W A0 w4l wwd
g T o, TN wri & wgAv Agd §
e 2w # frer qafy ot ot a7 &
B ariy g1 Foerr wmw T ATSAW R
(FH T FAA § @ifea T wifar
T O #Y forer a3 #1 Jvwr Hfwd )
T qrafasar & sarq ¥ a1 qQ
|IGTCAT ® STHTA AT FHAT1 ORI
goq forer sk g9 fefim) av wamar
Fs & @I & | TY FW FAT A0 W
s foar #Y W sTrT FAT, IAET
WA [T A wTAEE ) AiE
faelt e W Sfaws 9R
FTAHT FT TET FLAT Y A 47 a7 vy
N qEy ar foremr & anaw ¥ o
aral &1 g A9ATIT g fHE FT
G ®1 wAY Q1 ¥ wHw g gy 97 w@r
g WX AW Y gAEEET W ¥ any
T ®1 g o i g mar
RHFT FANT T AT T @ &)

T & o gredz formr deard gAw
ot § 3 frr w1 @ aga A
g @ &) 7 Heqrd AT FAY #T
argT 7 WY F AR woww o
T E | g ¥ aTew TR Wi T
qra T & www aga dar fear wrar
7 geTe § TR ¥ et w1 Usg-
For ¥ faar g

9ET gEAE WY 5N «AT i
Ligl ifd’ﬂ'l' qré T$ #_l ({ﬂ'o{ﬁofolﬂ"{a
o ¥ FTH FAGATF TEY &1 FOHTC
wt @+ faa ufaw sora 39 fya

ox fraga & ag worr et g
fie =it forer & a1 & forerr W
&7 & Jaar gl mar g, faaar gy
a3 fear st afgr 1 dw § Aoy Al
r ;ga = §) ¥ W fade s
fear arar wrfed

oo & & qrar £ & qra oA ofr
d@grdar wear gt § fr goirafady
W wrfafoy # equrEfTn gy

Y § a1 feafagt 71 §, g1 9 qwn-
=t w7F & aoma, I7 0T Mt wATAT
qeew A fear ) g e k e
ug fae firer solt & ww & ff &,
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dfer forer 2o @ fadr famifan
wT gwd § | gufad v ol § fe
¥ T grrew  Ifew fowrfor #%
arfs aoat w Qfafosw w7 firere
q AT AT 7E |

PROF SHIBBAN LAL SAKSENA
(Mgaharajganj) Mr Deputy Speaker,
Sir, 1 thank you for the opportunity
given to me to speak

Education 18 a powerful instrument
of national development-—cultural
social and economic The  highest
priority should, therefore, be accorded
%0 the development of a national sys-
tem of education which will develop
among the people of India a national
personality based on 1ts anclent civali-
zation and culture

But the misfortune with the present
svstem of education i1n India 1s that
it 15 based on the infamous Minute
of Muacaulay dated February 2 1835
the real aim of which was clearly
defined by him n the following words

We must at present do our best
o form a class who may be inter
prelers betwcen us and the millions
whom we govern —a class of persons
Indian 1n blood and colour but
Enghsh in tastes in opimons 1In
morals and in intellect "

The objective which Mecaulay had
before him was to convert the whole
of India to Christtamity as is clear
from the letter Macaulay wrote to his
parents from Calcutta on October 12
1845 In this, he wrote

*Our English schools are flourish-
ing wonderfully The effect of this
education on the Hindus is prodigi-
ous No Hindu, who has received
Enghsh Education ever remains
sincerely attached to his religion.
Some continue to profess themselves
pure delsts, and some embrace Chris-
tianity It is my firm belief that ¢t
our plans of education are followed
up there will not be a single idolator
among the respactable classes in
Bengal thbirty years hence And this
will be effected without any efforts
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to proselytize, without the smallest
interference with religious Lberty,
merely by the natural operation of
knowledge and reflection I heartily
rejoice in the prospect”

Commenting on thig letter of Macau-
lay, Mahatma Gandhi wrote in “Young
India” dated March 20, 1928, as follows

“I do not know whether Macaulay's
dream that Enghsh educated India
would abandon its religious beliefs
has been realized but we know too
that he had another dream, namely,
to supply Englsh-educated Indian
clerks and the like for the Bntish
rulers That dream has certanly
been realized Dbeyond all expecta-
tions ™'

Another objective which Macaulay
had in his mind when introducing this
English education in India, was to
denigrate everything Indian He wrote
in para 9 of the same infamous Minute
that [ have never found one among
them (the Orientalists) who could
deny that a single shelf of a good
Eurrpean library was worth the whole
native of India and Arabia” This
view of his has been impressed on the
Indian mind during the last seven
generations continuously, so much so
that every Indian to-day considers
everything Indian as inferior and
everything Englsh or Western as
superior

Under these circumstances the basic
aim of educational re-construction in
India must be to reverse this process,
and every effort must be made through
education to eliminate this inferlority
complex from the minds of the new
generations in India and also to pro-
duee young men with a fully developed
national personality, based on the an
clent civihzation and culture of our
great country

On April 28, 1987 the tenth Confer-
ence of the State Education Ministers
was held m New Delhi The then
Education Minister, Shri Triguna Sen,
in the course of his inaugural address
sald, “Enqually significant is the pro-
gramme to promote national conscious-
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ness and to strengthen national integ-
ration and umty Unfortunately,
patriotism has become the first casualty
after Independence We must now
make the schools assume responsibility
for promoting national consclousness
and for s national integra-
tion and umity *

Shri Morar)i Desai, then Deputy
Prime Minister, in the course of his
address at the same Conference, went
a4 step further when he said ‘We
have a very ancient, perhaps the most
ancient civilization and culture In the
realm of thought. which raises human
personality to the heights of fulfilment,
1 do not think any other country can
beat this country To day also, we
are having all those thoughis and
ideals, but they are more in name than
In acton Our ideals are the highest,
but our actions are probably the
lowest I must agree to this indict-
ment, but if that indictment ;s rightly
taken by us to heart not as a criticism
but as a statement of the present state
of affairs from which we are suffering,
we shall soon find a way to remove
this contradiction between thought and
action We have not got to lower our
ideals but we have got to raise the
level of our action, so that it conforms
with the ideals that we profess or be-
lieve ;n I believe education 1s the
only instrument through which we can
achieve this ‘There is nothing else
which can make a nation inte-
grated, strong and consisting of
& resl human society, because it
18 the purpose of educaton to
enable us to see what 15 nght and
what 1s wrong, and also to acquire a
capacity to stick to what 1s right and
to give up what 18 wrong Judged
from that standard I am afraid, our
education has been a miserable failure,
barring a few exceptions here and
there That is because our education
took a different turn during our days
of slavery 1 am happy that those
days are gone, but the effects of those
days are not yet gone Whereas we
have become physically independent
and free, I wonder if we are mentally
yet free and independent We are
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stll being goverened, and very strong-
ly governed, by some of the ideas
which were responaible for putting us
into slavery and keeping us there.”

The late Shri Lal Bahadur Shastrl
when he was Prime Minister had said,
“Every State m India should have a
Sanskrit University” 1 am astomshed
at the assertion of the last Education
Commussion which was presided over
by Dr Kothari that it cannot support
the idea of Sanskrit universities As
the late Mahant Digvijay Nath of
revered memory said in his Minute
of Dissent to the report of the Com-
mittee of Members of Parliament form-
ed to study the Education Commission's
Report, this report of the Commise
Slon 15 most reactionary, and it cannot
be mede the basis of the future educa-
tional plan in India I wholly agree
with his Minute of Dissent In my
view a new Education Commission
composed of our top-most educalionists
who are real patriots should be
immediately appointed for the formule
ation of the national plan for educa-
tion for India So far as Sansknt 1s
concernerd I feel Sansknt being the
mother of all Indian languages ts
study should be made compulsory for
all students from the very beginning,
s0 that students when they grow up,
may be masters of this language and
he steeped in our ancient culture and
civiliration

It 18 my considered opinion that the
three-language formula should consist
of the study of Sanskrit which is the
mother of all Indian languages, Hindi
which 1s the national language, and
the regional language Time has now
come to remove Enghish from three
language formula English may re-
main an optional language for those
who wish to study it

I, therefore, strongly oppose the con-
tinuance of English as an associate
official language along with Hindi, be-
cause so long as English remains as
the medium of instruction in Indla, in
any shape or form, Macaulay's miscluef
of keeping Indians mental slaves of the
Enghsh cannot be undone., [ take
strong exception to the Education Com~
mission having gone out of ita way to
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make changes in the three-language
formula, which was s0  successfully
being worked out all over the country,
Bringing in the mother tongue as an
alternative to the regional language,
and proposing English as an alterna
tive to Hindi as the link language, is
the worst muschief that this Education
Commuission has proposed in the course
of thizs Report, and I condemn it with
all the strength at my command I
want the old three-language formula
to continue 1n practice, 1n which Hind:
and the regional language must re-
main the medium of instruction
throughout 7T1he proposal to teach,
upto the university stage only in the
regional language, as envisaged in the
two-lunguage formula would lead to
the disintegration of the country Into
50 many separate water-tight compart-
ments thereby Balkanizing it complete
Iy as the compatiiots of Macaulay
und other enemies of our country
would like to see 1 therefore, entirely
disagrece with 1t and strongly oppose
its adoplion

Some people argue that standard
hooks of science and technology exist
only in Enghsh This 1s a stupd
argument All the standards books in
all  subjects 1n every language—
Russian French German English etc
—should be translated into Hind: as
soon as possible Money should be no
consideration It Maharaja  Ranbir
Singh of Jammu and Kashmr could
get hundieds of books in Sanskrit
translated into Iindi with the help of
about hundred pandits employed in the
Dharmarth Trust and Nizam Usman
Al: Khan of Hyderabad could get all
text books from primary classes up to
the post-graduate classes translated
into Urdu for Osmania Umnersity it
is a shame that even afler 30 vears of
independence all the important books
in various subjects and in sclence and
technology in all the different langu-
ages of the world could not be trans-
lated 1n India in our national language
of Hindi g0 far I demand from our
M:nister of Education that he should
create a special department for the
tranglation in the national language,
Hindj, of all standard books in all sub=
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jects of Arts, Belence, Engineerng,
Technology, Medicine, Agriculture and
in fact, wn all the various realms of
study, and it should be done before
the five-year term of the present Janata
Jovernment comes to an end, even if
Re 100 crores have to be spent in
accomplishing this tesk

Now I come to my six cut motions,
which I have moved I will discuss
them briely My first cut motion
reads

‘Faliure to make students contri
bution for running students’ unions
m unmiversilies and colleges volun-
tary instead of compulsory as at
present ™

I requested our Research and Refer-
ence Branch to collect instances from
newspapers of serious student disturb-
ances Stale-wise They have given me
a list of 80 such instances published
in the leading ncwspapers during the
last gix months 1 have analysed them
and prepared a chart The chart shows
that these disturbances were due to
frivolous demands and yet they led
to large crowds of students assaulting
their teachers and also attack public
property lLike Government buses,
ferrnies railway trins and go on In
many cases Vice-Chancedors Princa
pals Managers and other distinguished
officers of Universitics and colleges
were gheigoed and even asaulted In
such cases 1nvariahly the teacher-
politicians had inciled the students
for thair own ends The teacher-
politicians have used student unions
to brow-beat Managrs Principals and
Vice-Chancellors to fulfll their objec
tives

My conclusion 18 that hardly 5 per
cent of the students in colleges and
Umversities take real interest in
unions These 5 per cent union leaders
try to boss over Vice-Chancellors Pro-
fessors  Managers Principals and
Lecturers by using their umions as
directed by teacher-polificians If sub-
scription to the unions 15 made volun
tary, hardly 5 per cent will pay the
subscription The unions will, there-
fore, automatically cease to exist and
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5 per cent students will not be ahle to
create disturbances which disturb the
studies of 5 per cent students, who
wish to read and study Then the
uniong will cease to be a menace and
colleges and universities will run
smoothly examnations will be held
in ttme in the months of March, April
and May and they will not be post-
poned to July and August, which cause
a loss of one year to students Shri
Charan Smingh our present Home
Minister had made this rule when he
was the Chief Mimster of Uttar Pra-
desh which brought peace in colleges
and Umhersities and the examinations
were held in t me 1 hope our Janata
Party Governmn v will follow the ex-
ample set ¢y Shri Charan Singh when
he was the Chief Minister —

My secord cut motion reads

‘Failuie lo iecognise the para-
mount 1mportance of education by
allotting at lcast Rs 500 crores in-
stead of Rs 2234 crores.”

Tndia has a pojulation exceeding 600
crores The present Education Budget
of Rs 2234 crores for this country is
hopelessly meagre 1 therefore de-
mand that it shotl Le raised to
Rs 500 crores immediately

Similarly, my third  cut
reads t
Falure of Unwversity Grants
Commussion to do justice to nearly
5000 amlated colleges, in which 80
per cent university students read
but on which according to UGC Re-
port for 1075 76 bardly 4 crores of
rupees were spent 1n grants-in-aid
as compared to about 62 crores of
rupees spent on about 100 universi-
ties m which only 10 per cent of
uruversity students read.”

About 4 lakh students read in 109
Uniwversities ;n BA and MA classes
und about 40 lakhs of students in B.A.
and MA Classes in 500 affiliated col-
leges But the expendture in grant-in=
aid to 108 Universities in 1975-78 was
Rs B2 crores and the expenditure in
grant-m-ad to 5,000 affiliated colleges

motion
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was only Rs. 4 crores. Thus, the

penditure per capita per student
in Univermities was about Rs 1,600
whereas it was only Rs 10 per
capita, per student in 5,000 affili.
ated colleges which cater to 90
per cent of BA and MA
students This {3 wholly unjust and
irrational and must be stopped im.

in Univermties and Colleges must be
nearly the same I can understand
that the Universities will find it duB-
cult to meet their expenditure with
such grant-in-ald Therefore, I say
that the education budget should be
increased to Re 500 crores per year
at least My cut motion, therefore,
is a demand for justice to all students,
whether in colleges or in Universities.

My tourth cut motion reads as fol-
lows

‘Failure of the UGC {o expedite
the release of the allotted grants to
affiliated colleges as a result of which
more than half the colleges are not
able to draw the grant-in aid allotted
to th "

My experience is that the formalities
for the release of even the allotted
grants are so cumbersome that it is
very difficult to fulfil all of them 1
demand that the formalities should be
simphfied

My fifth cut motion reads as
follows

«“Failure of the UGC to glve 100
per cent grant-in-ald to affliated col=
leges, as State Governments do not
relmburse the matching grant con-
tributed by colleges by taking loans
which they find it difficult to obtain
and in sny case almost impossible
to repay, for which reason more than
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Degree College. Maharajgany, which
was started in 1058 In the last twelve
years I have spent Ra 2,356,000 (n
matching granfs to complete the pro-
jects for which the UGC gave sanc-
tion More than half of it was spent
in the Fourth Plan and the rest in the
Fifth Plan During all these 12 years,
the UP Government did not reimburse
a single paisa of the matching grants
contributed by the College by taking
loans. After much hue and cry the
UP Government agreed to give half
the matching grants to the colleges,
but it refused to give any reimburse-
ment for the matching grants spent
in the Fourth Plan period I had takan
loans for the college to furnish the
matching grants in the Fourth Plan
period and the loans have to be re-
turned with interest but I am now told
that only the expendl!ture incurred in
the Fifth P1 n will be resmbursed up
fo 0 per 1t [low n the colleges
do 117 1f you reully wan to help the
affiliated colleges the UG C rhust give
grant on a hundred per cent basis. The
ctlleges should not be required to con-
trihute anv matching share The UGC
may adjust this with the State Gov-
ernment

My last and sixth cut motion Is with
regard fo the fallure to decentralise
the admunistration of the UGC

waret afin weon ww (-
grar)  IyTeaw wgrew & fowr wut
aY &1 =T §O ATAT B W e
J7EAT & ) WX BN B W wiedt 8,
wifearfaat #), gfrom &), e &
iy et ) firar & & o weeft
oY gyt firerr &, we g S ¥t wrfigg
firerr & qwamger qww w1 ot wlet §
ag fmgr & oF fooper fwrer Rav
wifgg wyewr fierr o et g,
frsry 7 i Y ofy e T ) Qe
o Wt ¥ firae weolt foer oft
2oy MmO R, S
T ¥x {1 wewy qr o fient Wt
Ty 1w g wrar § fe § o oo

#r 7 e a1 qEfag T8 o
vz § fr fowrs & fag egwe op
fregw a= ¥ &0 wfgw)

& frerr F € Yur e Frerer
wtfye forqd gk To% ot gaaOT @
M F IR, T Y v & gfegre ¥
AR & W, gL N A ) 97 § I
o a1 weed fomr ot TS W
foery wifgy | o I, o fewr
tw ¥ forg s g s ferar
Rww A & fg o ar o &l
fez ¥ Twa w1 farwon fien e g
g S f oww § fe aee W
fry s aver @ fog §t 7 & WG
wfow v Tt fewre & fag o
frenr € W) W & frefedr §
formT O %7 IFeT Aww W A W
§ v g Qe vt fadelt, o de
frdrrt | e ey Y ¥ arerern wifigg
o oy  twwr wifeg fe g i
wifed s gicam & o foem T g
it fowrr @ fored Toer T WX
Fwr g ) oo g dwd § fe fowr &7
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firrs fare frar {1 fims TR

T 1A KX § I A Ay W
fady zam fagr o wifgd, w@@r
G AVE F1 AT I TAvd vy s;rfed o
am & o FiE foraw g & wWiT
War & wIHT AT WA gearw war &,
STPAT | WIT AT § AT A% HIT GEHIL
To 97 ZTAMT 7 gW avg WY A A
TR O A8 FOv fzw ) P avg
# AT F1% AT AT frereen anfay
Tifr 1 foas =7 AvE A1 AT T WO
% & 7 femmnforert frir o 2@ )
sTqq a7 T4 Pt 41wy 399 forezar
g 71 qFT ) wor ferw g wforeAr
aeq A1 Faafagt & fecear $%
[T |

FIAA + i 7faafrdt & am
517 areq WAAT ¥ HIAT F1G HIT TR
FarSy F%, @ THT ¥ Py ¥,
gt 7 fry 17 § A ¥y &
famrfqat & #a1 9917 78mr ? & mAwAr
g fv sa¢ a7 | ws 3o |qrAAr
=rfae

forsror & w7 ATATT  TAW TN
WTE 10 @ v 3 omfx s
Ted ¥ sHG qga AdmEa s R
E qr for, foest s fagrfany
guE Tz A w1 FTHAT w7 qE
&1 TrrF dare oy g &, I qgR
& T waw Fear aman § ) g g
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§, faurdt wrfae & ardy §, vy fear
arar § e qed wff &1 w@E Wt
# o 3o wree) 8 v wifgd ) wreans
qwdfcdz aresT af vt wifed )

WAT GOFTC AW T WO g8
Yt gt T N wW F qofor NF
o# §, foard Fa¢ 2w w1 wiwer i
T § & gl A @A o SAF
forszar wrinit

W wifeardt aper xary &) aw
¥ w3 gERIT T 7y fa ot @
&1 89 % §7 AW ¥ |G wEw
s Y &1 gfraw wsg A 99,
gar & 7 qmAt | qF gfom 9t &
g f weraidm wm 07 wrfed
& ot fasg adfy g mran foar oo
7Y 7 77 & AeE wefear qod-
wAt T ¥ A § | weaiAm g
AN T AT G T w0 AT g
AET GrATET X AEA § | gEIT Qe
gfrars foers & 1 #f70 7T 7 =%
avg wér ¥ g€ &1 D TR el
™ ¥ 77 @ ¢ wmiemn &y f
IATA 1 T Feg ¥ A9 w5 ™ wT
afy g 14T &) wrfrared @7 afeam
w8 & 5wy A gfrow wré gear
wwdt qerd WY fead wnowr §1 &
ghomt & fagg aft g1 gfromt v
AR TF qEETT WA qfgr W
IR Az W wrear wifgd fr e
aw’ wy faw amr & o § el &
w5 Al &1 I AR F 7 o geit
Y o & Freerer &7 716, oY
ween ®1 fasrer & arfod | & Aer
A grararer §F TR & WE wT F
gat o W x@ g w1 afewr T o,
IS T 7 a9, (7 0@ ¥ g
ot I dar ey o wifed, O A0
Ll A
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e’ WY oY srfiorsrer Foear ot @
I ¥ 37 Y gwwr wiigd fe e aag
¥ forwrr w7 =T ST 33 g § o
fre Tg ¥ a1 wT ¥ W R 9
g W W T W g wT |
FwT 3% g &1 ot & gesr firaw
¥ ahd | w87 forg
*1€ w17 T forver § oz forwrw ®
wror & | Suwr faor w14 F 1 @
T & A0 F @m0
ey ay & o) Aaag Faer o7 Aol
ag w17 svar &) o fiprs 9% SER
@ FTH § T qAT =gy Wi gER
Juwr &f geT wfgy ) dewr & £y
wrar gtfnatr Ay o qwen § g
@ & AT IAR wEw wfET |
AT X7 R T AT Wiz fir o A
R AT AT § A H ovw
9 e e frama § few ~m &t
e T FW M g few wam F
TOF TIAT FAKA T §, TR T
A |ifem ) wTH = 97 Frarar w1
wATHY | T IATY 5 AW A AR
I w9 FT AGT I+ o &1 famw
oY AF T oo @1 W a7 v A=
o wifgw | g7 awrd Ay § wor A,
aeré wr & frawr & M1 @R fag
ag a&{ & f grFT wre frers w1 @0
st At foraw &t W awr @ ¥ F
7 G AT F=9T W 48 a6 s ?
cafad g ) ¥ AT 99 G AN
g9 vrem farrE, gar ¥ wrak fAdew
g
" SHRI N TOMB] SINGH (Inner
Manipur) Mr Dcputy-Speaker, Sir,
by way of participating in this debate,
I would ke to make a few concrete
ffuggestions Although 1 am sitting
on this side, there would not have
been much difference i1t I sat on that
side in so far as what I am going to

suggest I do not believe in the
theory that there is any magic power
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which can do and unto things after
a change of the Government. ] do
not agree with the wmiew that what-
ever the previous regime did was bad.
The previous regime tried its best 1n
varlous fields, particulerly in educa-
tion But so far, we have to agree
that In spite of the efforts, the desir-
ed goal 18 yet to come I am making
a few suggestiong to the hon Educa-
tion Minister in the hope that he will
carefully examing them from acade-
mue, not poltical, angle and find
solutions thereof

On the subject of general policy of
education, elaborate discussions have
been there I do not like tp take the
valuable time of the House on this
point I would, however, like to make
thig observation that there shoulg be
some sanctity and stability of educa-
tional policies whatever the Govern-
ment or whoever the Education
Minaster has adopted If thig sanctity
or stability or some element of per-
manancy 18 not introduced ;n any
educationa] policy then the result
will be that the executive agencies
implementing the policies, the tea-
chers the universities and others at
various levels will always be working
with an apprehension that some
change, at any time at the whim
of some group or some person OT
some Politician, will come and, there-
fore, everything will be casually
taken So, this element of insecurity
or instability ;n education policies 1n
adoption as well g 1n implementa-
tion should be avoided

Having said this much on the gene-
ra] policy, I would like to confine my-
self to a few points which have not
so far been covered by other spea-
kers There gre a few languages in
India which agre not included in the
Eighth Schedule but are recognised
by the Sahitya Akedemu and have
developed as any developed language
in the country and deserve a place
in the 8th Schedule There are two
aspects 1n dealing with these
languages Firstly, they mre given
certain facilities by the Sahitya Ake-
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dem but they do not get all the faci-
litztes which the languages included
i the Eigth Schedule get n various
ways The Home Minuister has stated
that the Eighth Schedule 15 not go-
ing to be changed This frightens
the people speaking the languages
now recognised and developed be-
cause, on the one hand, the Home
Munistry says that there will be no
difference in treatment to developed
languages whether they are jncluded
in the Eighth Schedule or not, mmd,
on the other hand there are positive
handicaps for these languages 1n
getting mmular facilities In the
translation of centrq] laws in the
national languages and also tor the
puipose of exarmunations for publie
services and education for linguistic
minoiities only the languages includ-
ed 1n the Eighth Schedule appear to
bu f 1¢ vanes  Tne Go ernment of
India gn  dParliament should do a
tota] rethinking on the Eigth Schedule
so that there will be no difference
between the developed languages in
the treatment between the Bth Sche-
dule languages and the languages re-
cognised by the Sahitya Academy

The argument is that Eighth Sche-
dule ;s over-loaded 1If there are 18
entries there 1s no harm ;n making
17th entry and sp on If we do not
like to increase the number, then we
have got to do a serious rethinking
on the policy of this language I
would like to make a emphasis on
reference to Manipur; language which
15 a language of a State The Mani-
pur Legislative Assembly has passed
recently a Bill] making Manmpun
language an official language of the
State It had also Unammously de-

manded by g resolution the inclusion
of Manipur: in 8th Schedule Over
and above that, the development of
this lenguage academically and for
all practical purposes does not stand
to be questioned from any angle It
will not be out of place to quote &
few lines from Dr Suniti Kumar
Chatterjee's introduction of a certain
book he had written He gald

AFRIL 13, 1878

DG, 1078-1 30

“The Meithe; ot Mlﬂp\lﬂ pOUPl.
Living 1in the State of Manipur in
the Indian Union are quite smell—
one could say insignificant numeri-
cally But they are a great peo-
ple when we consider the culture
which they have built up in the
Valley of Manipur and the litera-
ture which the Mampuris have
gven to India and the world in
their own language the beginnings
of which unquestionably go baek
to some 1500 to 2000 years Bat
people who do not understand the
hustory, culture and atmosphere of
Mampur and the great things which
one can find jn Manipum literature
erroneously consider Manipur1 to
be onc of the backwa:d languages
But even any superficial knowledge
of the language and ity ltcratwre
would convince any one of the
great value of the literature in the
Meither or Mamipur; language Thus
Iiterature 15 1n the forefront of the
advanced lteratures spoken by
mullions of people in the Indian
Unton ang 1t has some special
quality and character of its own"”

An nternational pandit ike Dr
Suniti Kumar Chatterjee who did not
have any geographical boundary in
the field of his studies namely lan-
guages whether of this country or of
any part of the world was an gutho-
rity on the subject We are grateful
to hum for the deep understanding he
had made of Mampuri His observa-
tions should go a long way in the
identification of the Manipur litera-
ture by those who have not had any
access to Manipuri Dr Chatterjee
helped 1n taking this language to
Sahitya Academy MA classes have
been stated in Mampuri in the cen-
tral umversities llke Delhi and
Jawaharlal Nehru University

This is the official language of m
State The inclusion of this language
and for that matter other languages
of a mimilar status has been delayed
One cannot understand the reason for
the delay We remember how we
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demanded and fought for full state-
hood for the small units beginning
from Nageland, Manipur, Tripura and
Meghalaya. We pleaded that the
normal yardsticks could not be
applied. It took a lot of time to con-
wvince the nutional leadership. We
had to launch agitation, political
agitations. Only then the leadership
of the nation could be convinced. In-
clusion of Manipun jn the Eighth
Schedule—and, perhaps, some other
languageg also; there may be some
others; but I gm not competent %o
speak on them—has been hanging fire
for the last many years. Although
this dnes not come under the jurisdic-
tion uf the Education Ministry, I am
making an emphatic mention of this
herr hecause the Education Ministry
1s one Mimmstiy which can influence
the Homoe Minustry towards g favoura-
ble conclution of this demand. It
would he the w Aom of the leader-
<hip not to wait for political agita-
tion 1n this behalf Pending the in-
clusion of this langauge in the
Eighth  Schedule, the Education
Ministry can help in  the deve-
lopment of this language at par
with the languages including in
the Fighth Schedule and also in the
protection of the Mamipuri minorities
in Tripura and Assam in the matter
of their education. We have been
demanding that Assam and Tripura
should provide adequate facilities for
the education of the Manipuris in
their mother-tongue upto the stage
the State of Manipur has allowed
them. The Governments there might
be taking the plea that this js not m
language included in the Eighth Sche-
dule So, we are now in a dilemma.
On the one side we are told that there
will be no difference in treatment,
but on the other side, in implementa-
tion, there is a lot of difference. I
would llke to stresg this point here
in this debate, so that it will receive
the attention of the hon. Home
Minister and other relevant agencies.

The next point I would like to

stress iz encouregement of Sanskrit
education in Manipur. The Manipur
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valley is virtually a Hindu area
except for a gmall percentage of Mus-~
lims, but the rest of the hil] areas
surrounding the valley are populated
by Christians. So, the Manipur scene
is a very unique social composition.
The valley is very much in the main-
stream of thought and culture; it
would like to encourage the study of
Banskrit, Hindi, Indian classical music
and other trends in the mnational
mainstream preserving {ts colourful
distinct identity. For this, the Mani-
pur Sahitya Parishad, Manipur Sans-
krit Parishad and other organisations
are working very actively, I under-
stand that the Manipur Sanskrit Pari-
shad has written for Central assis-
tance to mect the expenses of Sansknt
colleges and schools. I wunderstand
that only a very nomunal grant has
been extended so far. This is unfor-
tunate and the amount should be in-
cr~ac1 T would request the hon.
Education Minister to look into the
matter from a specia] angle; the
North-Eastern area, bemng a sensitive
area and already far away from the
mainstream politically, should be
treated on a special footing, particu=-
larly in the matter of study of lan-
guages like Sanskrit and Hindi; not
only in the walley, but also in the
hill areas where we have the Chris-
tian community by utilizing the valley
as the spring board. I have been giv-
ing this suggestion from time to time.
Last year also, in gimilar debate, I
made it. I hope, this will receive the
pointed attention of the Education
Minister,

You have mentioneg in your report
about giving support and patronage
to rural sports all over the country.
In my part of the country Manipur,
there are excellent indigenous games
of various kinds which have been
there ag part of our community life
for example, Mukna which is the
Manipuri style of wrestling. Khong
Kangjel, the Manipuri style of hockey
Sago] Kangjei, the Menipuri style of
polo which originated in Manipur
according to authorities on the subject
includng the Encyclopaedia Britanica.
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Although the Manipuriy cannot
afford to play in the sophisticated fa-
shion, polocontinues to be their popu-
lar game. Kang and Yubirkpi are
the other games played there. Kang
is a decent ancient jndoor game high-
ly technical and sophisticated In rules
and practice. Yubirakpl jg Manipur
style of Rugby.

14.00 hrs.

So, also, there are other games lke
that. If we make g proper study, we
can make them national games. They
are very scientific, I should say, and
they promote not merely sporting
interests but all-round physical and
mental development, Manipur is rich
in sports talents. As you know, the
Manipuri boys and girls have been
doing well in the eastern parts; the
Gauhat{ University games, parti-
cularly, are always dominated by
Manipuri boys and girls from the very
beginning, the Manipuri cadets huve
also given a good account of them-
selves m sports and games in the
eastern wing of NCC. So, the Union
Minister of Education may consider
extending more grants to the State
Government for improvement of indi-
genous games go that gome of these
games could be picked up and in-
‘troduced at the pationa] level

Then, the next point I would like to
make is with regard to the mainten-
ance of standards and priority of the
classical dance, of India through
authorized training institutes, where-
ever they are This can be done by
providing adequate supervision and,
at the same time, giving them proper
financial assistance. I happen to
belong 1o a community which has
nourished the Manipuri style of
classical dancing—one of the ancient
classical forms of Indian dancing—and
I know what exactly is the responsi-
bility of nurturing and maintaining a
classical dance form Now, the
Sangeet Natak Akademi which is
under Ministry is running the
.'I‘awnhnyl‘:?n‘ehm Manipuri gl.nu
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Akadem| there—s Manipuri
Akademi,

Dange

The funds received by it

are not adequate. Racently the
Akadem] took out a Ballet team which
was very much acclaimed all over
the country. It gave its performance
in some major cities ang all critics
wrote highly of the ballets and gf the
suitability of the Mwnipuri style in
ballets. Thiy Ballet section should
be a separate department under a
specialized Guru in the Jawaharlei
Nehru Akademi, for which more funds
will be requred. Over and above
this, we need speclal arrangements
for training of teachers of classical
dances. Otherwise, it ha; been
becomung very difficult to maintain
the standard, uniformity and purity
of classical dances. There is u lot of
distortron here and there. For ins-
tance, when we see a classical Bhara-
natyam presented in Assam or in
Manipur, we do not know what is
the authenticity of it because anybody
comes ang teaches there. So also,
Manipuri dance is taught und shown
in other cities of the coun under
Incompetent teachers who have no
proper schooling in the art form.
The situation Is horrible. On one
occasion, in a very big cultural hall
in a city in the South, at a reception
to VIPs a show was put up and an
announcement was made “The last
item will be the famous Manipuri
dance by sp and s0' but there was
practically nothing Manipuri about
it. It was discovered in the run of
the show. When the Chief Guest
asked me ‘Are you happy with it'. 1
said ‘T am happy because you like
the name of Manipur dance, and
because the wrtisi §s a beautiful girl,
but there is nothing Manipuri in the
costume and the movements But
then, you called in Manipuri and we
enjoyed it of course. we enjoy any-
thing when are not choosy’ But the
sanctity and purity of the classical
dances should be maintained and
it can be done snly by proper teaching
by competent Gurus and elaborate
propagation about the basic characters
of the dances. With the help of the
Minister of Education the classiowl
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dances—not only Manipuri but other

roper protection and publicity, par-
ﬂeuhrlylnthehl(dﬂes

ot v wwidw fey : (Fesr) -
ITETW WPAT, Ay N & ag vy
wrear g fe waar qrEf & goerT i
W qrdt ot wTwT ¥ agw & gw
frart qud 1 v fawmit & agy e
v faaré Te W & & e fry
F ook wwre A frarf ow @y
forerr fawm 38 Qo g a3 ww W@
2 form g q frw e & WA g
Ty Y | I & W g fawmr
7 APy o e afod s g,
gatREwT faqm & erve Aify 7 ofcrdw
TR 39T, wEA fawmr 7 dfrgfes
AR AT ¥, FI7 TF FAR W
7 ZATT ¥ A1Z0 51 erfrErgEee R
Y6 AGTAT AT FY, AfFT w87 % Forear
frarr £ Afrar w1 g # g7 -
AL AFTY F WA A7 T 9T, A
#fa wraw @t 4 warf Wi @ Ay
v Y aar 9w g o oy
g—ug agT ga Ay Ay

# WA W97 T 9TY Aot 7 qT
w7 arym-faar Ny, wmoy A, aeefy
Afer, Aoz Wi e S as o
faaifaa %Y et & waqa o

Iqrere wgrag, Faer Aifa &t agr
an qar7 §, WY aF N wriw € Dy
4, IAFT IV 91 Tw §y o At 7
1T ATF—Tra® WY MIET &1 OF 0f
dTr ¥ o gRT wd Ql—mfaa Wi
wifeat o1 gafed 37wy § ey
¥ e Am—a wearw few
¥ ey —fufedt v, @2 afead
& vgw, afeers egvy, wift | waxw g
¥ ogey W A wAd ot o any ¥ o
w7 g, fewr w1 de, (@ & o )

CHAITRA 22, 1800 (SAKA)

DG, 1978-19 31p

¥ 1 gt ey ofiaw o &
o Qw*ﬂ’f!’fm&’wﬂrifrm
t fe % wraw ot o1 W, waT 6
TET UHET & Q1T fewrr W AT
wradY a7 T wWqrar ¥ sqrar ferrt
1 ¥ aeg ¥ frar Difr wrw 0
AT X soEw aw qW F warh
Y W X awr 7 § e g gewe
¥ ot 3a A i 1€ afcrd wfy fear

FITEH WG, WY %) g Jaw
§ fr fafody et WY omar & 1 FrelY
YT T T &2 a7 R w7 AT
agrAfT AT § 1 & walt wgrew & frder
T AGAT § —AF Fealwdt  agr
AR —qy Fet  fearT &7 @27 ar
A M ¥ @A AW, 6-7 AT 10 THE
¥R AwF ATy Tfi!TﬂTfet[o
Ao ar e qro THo ¥ ? | quETE
WY wrfe Qo w@e AT swEe o 0Eo
# i feara w1 &1 &Y @ ) qE
w1 g ? wafem s agr o fr @
W%m@—ﬂo Te THo
¥1 727 W€o Qo QW AW, fawwTa ©1
&zr frert av Sworedt @9 ) v Aifw
& w1k afcadT 7y gw

T T wiaT fify & Fmw —
Tt gaa A ot wrwd t wefaT e
ag A-Tard Srjen s w1 eE
§ oz il © yd WY F Y g
8, =l Wi & Y Y ST Wi
FAT WTTH & At WY WAy o< ¥
fifr &« ow w6 gy <@, w0 oW
Y ot gerat wft o wEr } o
wret 1 wfafesa ag feat o awar §
& a3 afy wg wgen § 5 o wEe
! gt W fgalt vt a F, it o
YN A, (R I@ ¥ Toww oft &
AR waerw ¢@ e & § 6 defg vy
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[ < wrretw Torg)

=, ¥ ¥ 1 Wrar woy ww fesfar
&Y Sy e Wy T WIeT FY gt
¥ g2 ArgE | wwAT Se-Aw W wrEr
g—umas ov WMEEr w1 AR 97
w9 MfeaT w1 areT Fwmr § )
wT @ T gEATET, AAFL, TOAE
JaT NI & AT, AUFE AT T
¥ faer 7dr arar &, Qs wgN IW A
TigF &1 WA N ¥ wroy 7 fAw
ALY AT, T FATATTA T ZTALT,
waarEr waAr Ty WAar R, wAFe
w@ddft 7 SrAAT § 9 zferer wiva e
Y FTAET, TTATET, TS T ArAAT
2 @ aw  wif T w7 d g
W VT 99 % ar7 qg Ry f fr gw
aw & &Y WIaT @ A1 qZEY W AW
AR T8 | G677 w97 ¥ B A7 Frawy
B FHT 4T, ST AT X IT R IA R
war faar war, 77 S wrar wré 6
o% IATTET WMET W AT OFET @I,
AT AT T AIAT AT A Y g
W 7 T W1 Frast g of, v weww
WYY G AR T gAY -
s i Wt F7 faErw e
ar awr ¥ wAaT 97 A9E A 6y
77 Wi @ & fe ow oA war warE
M AT WTH AT KT WGT T E A® )
ST WA AAAT T WG T WIAT §Y
AT, AT TF AT AT WITHT AT
F2r Wy -z § feemy A, A7 A
TA-ITZ F AT 3T W7 TN FT AFATT
g 1 g WAt A% Ta ¥ gvana
wRANF I N TR E AR
F7 QAT F TA-9IGT FAG FY & A
mur A Qb

AT FEAT A AGT A1 X TOA
qu afsr w9 3 w@t A wor A
3 AN E Ay e & oot wy
FT qAT T LAT |
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JaTeaw wgieg ¢ WY, W9 QR
firre % wer wicd witfe oF e )
QT AT AT g T o

-

ot oM wwde fog . wrer ditfr &
are & wrepfes oger Y oie woer
w1 STy dreer W g | wvepfw
wiifrat €t wifer ¥ <t § 1 Y@ A
¥ wrepfor sfrar vt dw f § fs
¥ ey g ¥ wfwr ® Tow Y
W § 1 7 ag wrepfaw wfw w1 a3
W & 7 wifow wife & do A 2
W 7 Torfifes it w1 fr oy g
W 7 wifer o e arfvs g=ay
¥ afed Btk o T & 1 wafg i
w1 ag ¢ fe 2y e ¥ fawms
o srere g Wi, aw @ fean o
wrares  geETQ g Wy Wear o
forerr ofr gwTCr & g § F @0 Ay
e 2§ & firey warag & qg wpAT
wigen g e age fF @ froa ot
ot Y ¢ fom & qrafor sgfet &
afd awer w1 gz Wy foary § e
& Eerr wEgry ¥ e wer sEe T
gox i fronag wfa g, sgadr
8 g ¥ rafr s & =R
T & wrw fgam 7 qg o owedy
wrelY § fis T wwr WY § T By
o fefr gl afr & 1 v oy
w mrepfer wifw & an wfwr o g€
g ou¥ fawrs fmr gamag ) g¥e
g wifgg W ¥w aog Y gom A
1 firarra} 3 el 8, 3 w1 e wfige
& agr o< Tt i oY s g oY W
w1 framn ¥fer & ag wen e g
fe 2wz v wrlt wlt-m ot o
o}, g wr v e Y B ) ¥w
wws fmr srermerg Y sarer B9 g

duage oie ghomy o fowr &
wrX ¥ ofY & qw wer T Wt f o
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o folt & s & amy ot s e
ey worry & ay ft—Freelt gy 2y
£rer aaeht @ § fr g & gfort o
srifeanfea) ¥ fag e o fieqr §—
ot Refem wror gor ¥ §, I
¥ ag firar gut §, & e ow @k ¥
wrwd §Y firrer wrgan g o oy fagre
¢, Wy T o v & e wrs v
o ghor aowy o7 guar 11 Frefr
st urfeameft TwaY o qea 18 Wl
2 AT um wd § A T § et aw
Y T KWW ¢ Fredy s 8 redy
w I & 1 e waw wg & fe ek
it e gy fagr o o o 3T Ao
T | T WA afE gy ATETT w1 WY
o, efem oix wifemfiy o1 ofe
O YT TGT AT NG FTH @A AT
a8 & 1 afe wIw o e e wTE W
wAAT AR N AR FO A AT
& forr w3 oft & qoeT W g e ag
aard o gary Zr & wrar Ay wygeiy?

MR DEPUTY-SPEAKER I will

call the next gpeaker now

st Tm uwaw Fag %9 &w o fmetr
fife = gl s gy o 2w
AT ¥ awe w1 fer e fean
s ? feerr it sfeanfeay 9%
o< faedt anfaaY a3 @ far s
WTIHT T IS ATS T@ET T |

MR DEPUTY-SPEAKER: Shri
Dajiba Desa: You will mlso have eight

minutes

SHRI DAJIBA DESAl (Kolha-

pur): Eight minutes I am sorry, I

do not want to speak.
Y Tm wwiw fag SUreTw Agw,
awt wag R ¥ fear ong o

I agew - W A felt
w1 waq fidy w1 mff frwr @y § 0
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geT &Y qre fyre ar, § o fare
wyrar § 1 ww ag T wrer ey d

Now the next speaker, Mr, Somani

st qio gHo wrrwl (favieny)
AHT uTene wgve; & frer fawma
*Y e AT €T andT § & fog
W EWT £ | X8 A & ywT g fean
ot wxen & fie fmar fawmm o< ¥ AW
¥ arr wfrar v A ¥ ape w
forsrardt & 1 fre® drr @1 & WA
®, gart W ¥ v W o wfe
Tt T § 1 IAE FTOT W gAn
arr &y wwe w$t g€ € 1 g
T T e ag A wgd @ e g
T a= § fr gw ¥ frer wafe & o
afcaem wfy frqr | & sy g g
fie = st oy feomr g8 T ¥ At
wfy a1, I AN & femmw & w1 FoIN
T ot fw g AW ¥ F wAgEE TN
oTEA § 1 I WY Ay ag Avew Ay
ar fF & g7 o FY oy T ARA £
o wrefy & o wfasy wTere e
ARV A ag AT W AT A AwATY |
MTAVTRAT 5 a1 w1 oY fie g wrody
& g7 A € qm A QY fmay wafer
oy w2 fordr 6 @m Fagas fresmn
ForereY sy ¢ oY ayer W AW &) WY Ay
Irav feg a1 G g & ¥@
quY & gAY TR Ferger qw el § o
O6F { g arer Farandi g ¥ &ww "
T T IR g % fare wrew § oy
faend? wife & www 4aY, wor-wTranaY
% o w1 ey e T R
) WTER O T ST AR & ? WY
wwl & ey v frg sl wifge
gt Wik ¥ wgr e foar fawrr &
rfrfiy werft &, forer fawrer & waf
o w w1 swe fear omn §
vt xwg & F wrdr ofdfeafat ot &
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[st q¥o qEe WWMY] w' oy, foww, feer, ¥ o oiw
& fimer swof ot 7 ey wigen g fiw wrd W wrX § ¥ fewrd | sfowr
T wft T¢ dfew foay o aw v T w0 FuRE ¥ O ey § ol
Y T wuTE #  w g, g wfert ur ot § 1 vawt Gz s
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MR. DEPUTY SPEAKER: Now, I
call the Minister.

PROF. P. G MAVALANKAR
(Gandhinager) j Mr. Deputy
Speaker, Sir I want to make a gub-
mission mnd also raise a point of
order.

MR DEPUTY-SPEAKER: Under
what rule?

PROF. P. G. MAVALANKAR:
Under the relevant rules.

MR, DEPUTY-SPEAKER: Unless
you quote the rule, you cannot raise
the point of order.

PROF. P. G. MAVALANKAR: I am
raising the point of order under the
well-established practices.

MR. DEPUTY-SPEAKER: I am
sorry. You cannot just over-ride the
House on a point of order. I have to
regulate the debate of the House.
Unfortunately, you are trying to take
advantage of it.

PROF. P. G. MAVALANKAR: I
am sorry. I take strong objection to
the word ‘alfVantage’.

MR. DEPUTY-SPEAKER: Unless
you quote the rule nothing will go
on record.

(Interruptions)**

PROF., P. G. MAVALANKAR:
I bave been associated with the subject
of Education for the last nearly thirty
years, and yet I am not allowed to

speak! At least you hear my point of
order.

**Not recorded,
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MR. DEPUTY-SPEAKER:

Under
what rule?

PROF. P. G. MAVALANKAR, Under
all relevant rules I am going to speak.

MR. DEPUTY-SPEAKER: Will you
please take your seat? You must know
how to behave in the House.

PROF P. G. MAVALANKAR: I
know how to behave. Don't tell me. I
know how to speak......(Interrup-
tions)**

MR. DEPUTY-SPEAKER Nothing
will go on record What I also have
said will not go on record

(Interruptions) **

MR DEPUTY-SPEAKER You can-
not have a point of order under all re-
levant rules

PROF P, G MAVALANKAR' My
point of order 15 this Under the
establhished practices and as intimated
to us by the Lok Sabha Secretariat
under the guidance of vourself and the
Spcaker, they ask us Members of Par-
lLiament to convey to the Chair which
are the subjects on which we want to
speak, teling us also for how long
we could speak I have given a parti-
cular choice ot preference under which
Education naturally gets the higher
priority I am given only ten minutes
for three Ministries, but I have not
exhausted my time Under what rule,
therefore, can you stop me if I have
not completed my time limit of 10 long
minutes You must give me 3 minutes
atleast,

MR DEPUTY-SPEAKER: Mr Mava-
lankar, pleasc take your seat You had
given preferences for Information and
Broadcasting, Education, External
Affairs But you cannot speak on the
Demands of all the Ministries what
you prefer. You were asked to give
your preference so that we could give
you time on whatever subject you
thought important ¥You have already
spoken on Demands for Information
and Broadcasting Ministry and you
have taken 8 minutes here, There-
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fore, you cannot speak on Education
also,

PROF. P. G. MAVALANKAR: I
have taken only seven minutes on In.
formation and Broadcasting. Others
have taken much more time, (Inter-
Tuptions),

MR. DEPUTY-SPEAKER: There are
others who want to speak and they
have not been allowed because there 18
something ke a time-table. You can-
not speak on all subjects There are
parties which are not given time, they
have better rights than you have .

(Interruptions)**

MR DEPUTY SPEAKER Nothing
will go on record (Interruptions)=**

PROF P G. MAVALANKAR' In
the past, debates huve been extended.

MR DEPUTY-SPEAKER 1II it 1s
extended, 1t 1s a different matter

(Interruptions) **

MR DEPUTY-SPEAKER Nothing
will go on record, whatever he says
The hon Minister.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUNDLR):
1 should like to thank the hon Mem.
bers for having given some valuahle
suggestions on this very important de-
bate on education and social wel-
fare and culture [ am sorry that to-
wards the end my esteemed friend and
hon. Member Prof Mavalankar was
annoyed and I request him 1if he has
got any points to make, certainly I
woulg welcome them. I would wel-
come any suggestion and I have ac-
cepted many suggestions from hum
earlier and I do not think that
any particular point concerning
education or my ministry which
might occur to my esteemed friend
Prof. Mavlankar will go unattended.

PROF. P. G. MAVALANKAR: I am
on a polnt of order, there is no quo-
rum.

.#*Not recorded.
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MR DEPUTY-SPEAKER Let them
count the Members, it there is no
quorum let the Bell be rung

PROF P G MAVALANKAR I will
see that every time now, quorum is
demanded' You punich us for sitting
here People make speeches and go
away I am not interested n hearing
my voic, but I have a duty to perform

MR DEPUTY-SPEAKER Every
Member has that Some names have
to go out because there 18 some Lime
regulation You cant have all the
advantages.

PROF P G MAVALANKAR 1 do
take objection to the word ‘advantage’

MR DEPUTY-SPEAKER Whatever
objection you may take that 1s what
you d4re trying to do it 1s very evident

PROF P G MAVALANKAR What
18 evident?

MR DEPUTY SPEAKER I am sorry
Mr Mavalankar, I never expected you
to do lhke this I think vou should
have betier sense

PROF P G MAVALANKAR [ am
very gorry What do you mean by
‘better sense * I object to those words
1 never expecied the Chair to use those
words aganst me 1 have not come
here to hear such words I expected
petter treatment from the Chair 1
know how to respect the Chair

MR DEPUTY SPEAKER The Chair
has been giving you all the best treat-
ment

PROF P G MAVALANKAR I do
not want meharbani If you do not
hke my coming to the House, for all
times to come I will go

MR DEPUTY-SPEAKER You have
been given all the best treatment
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MR DEPUTY SPEAKER PFlease take
your seat now

DR PRATAP CHANDRA CHUN-
DER As I said earlier, I should like
fo express my thanks to the hon
Members for many valuable SUgges~
tions that they have put forth, with
many of the points that they have
raised I agree and I  should lLike to
point out how the present government
has already tried to implement some
of the points which have been raised
during this debate and 1s also going to
implement some of the other points
At the earlier stage, I shall try to in
dicate the broad polictes which will
cover a large number of points which
have been raised and towards the end
1 shall deal with gome of the specific
points which have been raised by the
hon Members

I am sorry that my esteemed friend
hon Member Shri Ram Awadhesh
Singh had stated that he did not find
any difference between the education
policy of the Janata government and
the previous government If he had
cared to listen to some of the debates
which had taken place in this House
and also read the newspaper reports
it would have been clear Still for the
information of the hon Members of
this august House, 1 should lLke to
spell out the differences

In fact we are at the threshold of
a big change m our educational policy
and we have proceeded far in imple-
menting this change You will notice
that we have to place our education
in proper perspective first I agree
that there 1s a lot of illiteracy in our
country and it has been our Constitu-
tional responmbility under Article 45
that within ten years after the Const:
tution, that 15, by 1960, we should

have not done so and the result is
t not only children in large num-
bers are not going to  schoels, but
those who were thildren, but now are
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Prof. Dilip Chakraverty has given us
the figures and some other hon. Mem-
bers have expressed concern and we
are also equally concerned about this.
Therefore, at the earhest possible
opportunity, last year in April, 1 made
a statement indicating the prionties of
this Government and n this change of
priority, you will find at once how our
policy 1s different from that of the pre-
vioug Congress Government, I gtated
that our first priority would be umver-
salisation of prnmary education, non-
formal education for drop-outs and
others who could not be brought for
economic and varlous other reasons
within the formal system and we
would have to start a big programme
for adult education

ot waritee feg  (T1eomE) O
wraat b § ar T

TSR WE : WY AT A A< |

DR. PRATAP CHANDRA CHUN-
DER, Now these are the basic prob-
lems that we have to overcome and
pursuant to that we have been taking
steps and 1 would lke to indicate
what steps we have taken and what
steps we are going to take

In the Arst place, with regard to the
broad-basing of education, which Is
dependent upon the umversallsation
of primary educatipn, we are to bring
within the next Five Year Plan, more
than three crores of our chuldren who
do mot go to schools into the education
system, part of them will be taken in
the formal education system and part
in the non-formal system. There will
be some spill over of about two crores
of chﬂdrenwhowﬂlbetakmupm
next year after the Five Year Plan.
rorthupurpt!sewemnmumm
more schools and newer type of policy
in our primary education system 80
that children might be retained in the
simply universal
admission into the school, but univer-

most Lmportant points. Therefore, we
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have indicated in our plan programme
a number of points which will have to
be taken into consideration and im-
plemented for this purpose. We have
thought of opening more and more
schools for the purpose of our children
who are not in the school system. In
addition to this, not only for this type
of children, but also for the drop-outs—
their number 18 very massive, we are
launching a big scheme for non formal
education

DR SUSHILA NAYAR (Jhansi)
What about schools without teachers?

DR. PRATAP CHANDRA CHUN-
DER In addition, we are also tyring to
take up a massive programme of
adult education. We have also already
set yp the National Audlt Education
Board, in which the National Adult
Education Programme has been formu-
lated We had a number of meetings.
I bad met the leaders of all political
partics i1n Parliament and I had dis-
cussed these problems with them I
met the various  representatives of
students, teachers and the trader
unions and various other bodies for
the purpose of mplementing this
massive Adult Education Programme
The target that we have fixeq for our-
selves 1s that we are to educate ten
crores of adults, between the age of
fitteen and thirty five within five years’
time It is a major shift in our ap-
proach to education and this has been
followed up by our discussion with the
Planning Commussion

You will be pleased to know that in
the previous Plan we had not lald so0
much emphasis on education at the
lower stage for the purpose of broad
basing education. Under the previous
plan, only 32 per cent of the plan allo-
cation had been provided for elemen-
tary education. I am glad to polnt
out that after our discussion with the
Planning Commission, the Planning
Commussion has allotted about 50 per
cent for elementary education, Under
the previous plan, only Rs. 18 crores
bad been allotied for adult education.
Now Rs. 200 crores have already beed
allotted for adult education. I had
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discussions with the [Planning Com-
mission and also our esteemed Prime
Mimster, who ia the Chalrman of the
Planing Commission They have
agreed that in view of the fact that we
are having a roling plan, more funds
will be avalable 1f we can show re-
sults throughout the Country 1If this
15 not a major change in the policy, 1
do not know what it s, because
illiteracy has been a shame which has
been imposed on us all these years
We have neglected the rural areas and
poorer seclions of the commumty
We have neglected the scheduled
casteg and scheduled tribes We have
not given them the mumimum educa-
ton that they need So  we have
slashed our alloiments for highe:
edutation for at least five jears to
tome we have said that i1t will be less
thun 40 per cent whereas earlier,
higher education commanded about 60
per cent of the plan funds It that 1s
not a change, I do not know what
change 18' Thig 18 our policy We want
to mve eduiation to the downtrodden
and to the backward sections We
want to set up schools m rura] areas
We want to give proper education to
the drop-outs who have not been able
to continue their schooling That 1s
the vilal change

Shi; Dilip Chaekravarty mentioned

about Shnn  Jayaprakash Narayan 1
am quoting an extract from a letfer
which Shr Javaprakash Naravan

wiote to me fiom Patna on Novem-
ber, 30 He had sent us the draft edu-
cation plan for our people He stated
that this was expected to be finalised
and published and placed before him
before the end of December, 1977 He
wanted to discuss this matter with me
However, that was not done I am
reading one sentence from his letter—
not as a certificate to mysell, but this
is in appreciation of the new change
that this government has made He
sad:

“l appreclate your efforts for uni-
versa] education” This is a massive
change and if we can make it success-
ful—I hope all sections of the House
will come forward to  help us—we
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will change the whole intellectual clh-
mate 1n our country Today the need
is to give education to our down-trod-
den, to the backward sections of our
people, who are coming from the sche-
duled castes and scheduled tribes and
who have been deprived of all these
advantages in the past That 1s the
massive change which we wanted to
initiate and our respected J P also
appreciated this particular approach
which we have undertaken under this
coming pattern

I would like to jndicate briefly the
various proposals we want to imple-
ment stage by stage First we have
the question of umiversalisation of
primary education We  have noted
that formerly there was no proper
allocation of funds in this matter We
have to place education in proper
perspective India 1s a big country
The Central Education Ministry has
got only Lmited powers Actually
the powers for implementing education
and also framing general and detailed
policy for education are with the State
Govarnment-

Today we are facing the problem of
Centre—State relations More and
more States are trying to claim more
and more power But we notice that
earlher under the Constitution the
State alone had got the power to deal
with educational matters except under
item 86 where the Central Government
had power to set the standard for the
universities and higher educational
mstitutions and some technical institu-
tions But under the Forty-second
Amendment, the matter has been
brought under the Concurrent List
The matiter has been raised here by
several speakers and they wanted to
know what is the attitude of the Gov
ernment 1n this fleld. Now, this pownt
is not yet finally decided because, as
you know, some of the aspects of the
Forty-second Amendment have already
been changed with the concurrence of
all section of this House

As regards the other amendments in-
cluding this matter of education re
maining in the Concurrent List or not,
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it is under discussion with the leaders
of the Opposition Parties. Till that is
done, it will not be in my power to
declare what will be the attitude ot
this Government. But apart from
that, I would like to point out that
even if education is in the Concurrent
List, that does not give power to the
Central Government to exercise execu-
tive authority. Under the Constitu-
tion, only when Parliament passes some
law, the Central Government will get
the power. But even if Parhiament
passes the law, how is it possible for
us, sitting here at the Centre in Delhi,
to control education throughout the
country from Kashmir to Kanyaku-
marl and from Kutch to Kamakhya,
and that there will he one uniform
pattern which will be imposed from
the top? That is not possible, that js
not desirable. Therefore, we always
wanted to take the Stales into confl-
dence to discuss the problems of edu-
cation with the Ministers and Chief
Ministers of States at the earliest pos-
sible opportunity. Last year, 1 had
called a meeting of the Education
Ministers of different Statles irrespec-
tive of Party affiliation and there
were also representatives of Union
Territories and there we discussed ‘he
basic problems relating to education,
and 1 am glad to tell you, Bir, that
there was total consensus in this
matter so that the priorities which we
had already indicated before this
House and before the other House
have been fully endorsed by all govern-
ments of different States and Union
Texritories, be they the Congress Gov-
ernment or Marxist Government or
Janata Government or whatever might
be the form of government. This is
the position. After that we wanted 1o
gormulate our Plan preferences and
discussions were going on with tbe

ve effect to the  policies that we
:ianhd to introduce and ultimately ‘he

draft Plan has come
already indicated to you how the policy
bas already been
the position.
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If we are to bring about any change
in our educational pattern, we cannot
impose everything from the top. Even
if we try to impose this, there will be
resistance. Even here, during the
debate which I had very carefully tried
to listen to and make notes, have
found that there is a difference of
opinion among the hon. Members of the
House. For instance an hon. Member
from East Bengal gaid that education
must be returned to the State List
One hon. Member from Tamil Nadu
said education must be returned to the
State List. This is the position. What
we are trying to do is to take the
States into confidence and the Central
Education Ministry will try to set ithe
guidelines in consultation with them
so that there is proper debate through-
out the country and there is general
consensus among the people and
ultimately whatever decision is taken,
that is taken with the approval of the
large majority of States where the
policy would be implemented. Other-
wise, what will happen is, as we have
found in the case of 10+2+3 system,
when 1t was decided upon, it was
sought to be implemenied among the
States, but even now only 19 States ard
Union Territories have adopted this.

15.00 hrs.

There are many States and Union
Territonies which have not adopted it.
We are not going to commit this mis-
take. Therefore whatever change we
want to make, apart from the parti-
cular policy of priorities, we want to
discuss these policies, in regard to
matters of detail, with the State Edu-
cation Ministers or their representa-
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enougb. What have we done with re.
gard to this? I have set yp a commit-
tee with Shri Ishwarbhal Patel,
Vice Chancellor of Gujarat University
as Chairman, and this committee has
submitted its report. I have already
laid, on the Table of the House und
also in the Library of Parliament, a
full report of the committee and slso
a summary of its provisions. Only on
the last occasion, i.e. on Monday last,
in reply to the quesiion put by hon.
Shri Lakkappa, I gave a voluminous
summary of the provisions of the re-
port of this committee, What do we
find there? We find that the number
of subjects has been slashed—from 13
subjects in the school gtage, according
to the NCERT syllabus—and the Com-
mittee hag directeq that examinations
ronnot be held 1n more than 7 subjects.
‘We also find that the books which have
been prescribed at the NCERT level
have been slashed; about one-third
has already been reduced and in the
last examination which was held in
March 1978, i.e., last month, the Cen-
tral Board of Secondary Education
has already slashed one-third of the
syllabus. It is true that the students
were somewhat bothered with a
heavy load. But they are not examin-
ed with regard to the books that they
have already studied, i.e, to that ex-
tent. Now, for the coming examina-
tion, this body is revising its sylla-
bus; and it will try to knock off a
few of the subjects which have not
been recommended by the Patel Com-
mittee, And instructiong are going
out, for the writing of new text-books,
for this purpose, sg that the load of
books may not be there on the child-
ren. Is it not a definite achievement
in this field? It is a positive step
that we have taken. It has been fol-
lowsd up by the Central Board which
is concerned with about 1100 schools
in this country.
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of the Conference of Boards of Secon-
dary Education ,one at Madras and
another at Chandigarh, latter in Feb-
ruary last. And I am glad to tell you
that this Patel Committee’s report was
placed before the Conference of
Boards of Secondary Education. By
and large they have accepted the pro-
posals of the Patel Committee. so that
it is now for the State governments
to cut down the courses to cut down
the syllabus, to reduce the number of
books and ty reduce the number of
pages of the books. We cannot to do
50, from here. Some of the hon.
Members have rightly pointed out
that this ghould be done. That is the
major step that we have taken, wviz,
that even at the State level, this re-
duction and other changes in the
school pattern have been accepted,

and they wre now going ahead with
thig task.

I am also glad to indicate to you
that in West Bengal, already some re-
duction hag taken place. And the
Tamil Nadu Government is fully co-
operating with us. They are going
ahead with changing their education
system on the lines which we have
tried to formulate, These are the
positive steps which have been taken
in the field of secodary education.

We just now noted certain comp-
laints about the books being changed.
We do not want this to be done; but
when a change of syllabug has to come
in, books have to be changed, Some
hon. Members, particularly  Shri
Tombi Singh for instance, warned us.
And yesterday also, Shri Malhotra
pointed out that there should not be
quick changes in the educational po-
licy or educationa] pattern.
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taken this massive and comprehensive
review of the Natjonal Policy of Edu-
cation and as a result of that, we
have already accepted some of these
major changes, ang they are bemng
implemrented

ot T wweie fag : it Fmfe ew
syt S s s fer ez @ 2
fir R 337 1 wrifedt ame o
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Coming to adult education, g8 I have
already said, the National Adult Edu
cation Board has been formed After
that, we are trying to prepare various
instructional courses Books for the
purpose of adult literatey are being
composed I have noticed that they
are large in number, because there
are so many languages in pur country
and adult lteracy should be done
through the mother tongue Now we
have instructed the State Govern-
ment to set up State Adult Education
Board Under the State Adult Edu-
cation Boards, there will be District
Adult Education Boards and Block
Adult Education Boards go that there
will be proper decentrallsation of the
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activities of the Adult Education
Boards The Planning Commission
has also provided, as I have said, a
huge sum and two-thirds of the allot.
ment come under the State sector, be-
cause it 1s for them to utilize this fungy
to set up therr own machinery But
we ale trylng to give them guidance
Further, we are preparing somre pilog
projects Also, there are many volun-
tary agencics ip this field We have
met a large number of representatives
of voluntary agencies They are also
gong nhead We have set a deadline
the date from which adult education
programme will start, ang that 1s
2nd October, 1978, the birthday of
Mahatma Gandhi From that date on-
wards we will start thig massive adult
education programme

I find that manv hon Members
have referreq to wvocationalisation of
education and have shown great con
cern about vocational education
Under the 1042 system, at the plus
2 level there is provision for vocation-
al education But we find from ex-
perience that 1t has not been attrac
tive tp the students In West Ben-
gal, while 66,000 students went in for
the general stream onlv 2,000 and
odd went in for the vocational stream
In Delh: proper, as far ag I remember
only 700 came 1n for vocational stream
whereas near about 35000 went for
the academic stream There may be
certain i1naccuracy in figures, but that
18 the difference that we found

So, I met a large number of repre
sentatives of teachers and principals
of schools from different partg of the
country gnd 1p consultation with
them I set up another committee with
Dr Malcolm Adiseshazh, Vice-Chan-
cellor of Madras University, as Chair
man for the purpose of looking into
this vocational pattern They have
submitted a report. Now it will be
one integrated course with regard to
work experience, but it is not sixrple
work experience; it will be something
We have designated ag socially use-
ful productive work—an expression
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which was very dear to Mahatma
Gandhi himself. From him this {dea
has been adopted.

Both thg Patel Committee and the
Adiseshajah Committee have given us
some suggestions and we have tried to
integrate this work content into edu-
cation, so that, along with wvarious
academic gtudieg children from class
one, the lowest class, onwards, will
spend about 20 per cent of their time,
and as they grow up, 15 per cent of
their school time, on socially useful
productive work Even when they go
to the vocational stage there will not
be any alienation in thenr mind from
working with the hand

What happens today? Ag some of
the hon. Members have pointed out
there 15 today alientation in this fleld
because one who gets some amount of
education does not find 1t within his
dignily to do manual work. As one
hon Member pointed out yesterday,
childrepn are sent to school in the
rural areas have often become a loss
io the family altogether because they
have last all contact with working
with hands. So, we have said that
from the first clasg onwards this must
be made compulsory Not only that.
Credit ghould be given for the pur-
pose, go that children may get some
special jncentive in this matter,

We have set up special groups for
the purpose of going into the details
of this work content which will be
soclally useful. You can very well
see that it is not a very easy task be-
cause India is a vast country and the
problems are different. There is one
sort of problem in the rural areas,
another sort of problem in the urban
area. So, we have to find out what
type of work will be suitable and re-
lated to the peeds of the gociety in
the diffeient parts of the country.
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the children towards thiy may be
changed, so that they may be directed
to socially useful productive work.

It we can do that, we may not cer-
tainly realisg the whole gbjective of
Mahatma Gandhi's policy of educa-
tion, the navi taleem, but at least we
can have somg part of it injected into
the present academic-oriented system
of education

Then I come to the structure itself.
As 1 have already indicated ,secon-
dary education or primary education
has to be studied from two angles—
one ig the content of education, and
the other 18 the structure of educa-
tion. Sp far as the content of educa-
tion 18 concerned, I have already indi-
cated to you briefly how we have at-
tacked the existing pattern and the
existing system. We are going to
make 3t successful, sg that we will
find after some time that alienation
is gone, that a rural bias is properly
injected into this and even in the field
of adult education, so that those who
are working actually in the field or
the factory may get gome education
which may be related to the work they
are doing. I can tell you how we are
trying to integrate education in this
fleld.

Only the other day I had a discus-
sion with my esteemed colleague, the
Labour Minister here, He has got a
number of institutions where he is
giving workers education. He has got
about 60,000 worker-teachers.. Work-
erg belong to the organised sector. So,
if this workers' education can be link-
ed with adult education, then, while
the workers are doing their work and
trying to understand the problems re-
lating to trade uniong and other mat-
ters, they will alsp get the basic lhite-
racy which will be useful to them and
which will make them better types
of workers.

Similarly, I had & talk with my es-
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parts. I have submitted to him that
when we will be starting this adult
education work in the rural areas,
thig should be linkeq up with the
development works which are going
on under the rural extension work so
that education and development should
go together and the people who will
learn 3—Rs must know that it is not
simply book knowledge that they are
taking but they are at the same time,
getting better gkill. In that man-
ner, integrated approach towards edu-
cation may be imparted Thig is the
new type of approach, Therefore, I
do not know whether this House will
agree that there 1s a sigmficant change
in our approach, 1in our policies. Now
the question is: how are we going to
succeed? We can succeed only if all
the sections of the House have some
good will for us, good wishes for us
and also they help us in implement-
ing the programme through their per-
sonal efforts and also carrying the
message that we are trying to intro-
duce to the distant places from where
they come Otherwise, I am quite
sure, this massive programme cannot
succeed simply by the efforts made
by the Government In this way, we
are making a change in the contents
of education.

As regards structure, there is a
great deml of confusion created be.
cause of this debate of 1042 and 8+4
pattern. I do not think, that this
structure itself js so important. 1 do
not know why so much is being made
of this in the mind of some of our
friends and also in the press. One
agreement is there that the school
education should be 12 years because
it we add up 1042, it means 12 and
6+4 glso meang 12. Therefore, total
school education according to the pat-
tern will be 12 years, Now the gues-
tion is where we have a break in this
12 years period. Will there be a break
at the lewel of 87 There is some vir-
tue in this bresk because we have
4he comstitv‘ional responsibility of
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imparting education upto 14 years and
that must be free and compulsory.
That terminates at the end of eighth
class. Then there will be secondary
education for four classes. But we
Jakh of middle schools between 6 to
adequate for this purpose. Roughly
speaking, we have nearabout five Jakh
of primary schools in the country, one
lakh of raiddle schools between 8 to
8, about 40,000 secondary schools up-
to tenth level ang about 10,000 at the
level of 12. Therefore, if we try to
raise all these overnight to 12, 1t may
not be possible for us to do all these
things, However, the matter 1s still
under consideralion. Many of the
hon, Members asked me to give a
clearcut verdict in this matter. But
how can 1 do so because thig 15 a
matter which will have tg be taken
up with th, State Governmenis If
we decide something and try to impose
this from the top, without consulting
the State Goverffments, then there
will be total upset in the flield of edu=-
cation as the previous Government did
because they imparted 142 system
without taking into consideration the
views of the State Governments
Therefore, 1 have proposed to call a
meeting of the State Governments this
year also after our new draft natronal
policy on education will be comp-
lete. 1 have already indicated how
plecemeal we are going to introdure
these changes. But I do not want to
place before this House all these
piecemeal changes now. We want a
comprehensive national policy on edu-
cation so that the 1968 policy should
be reviewed and the new picture will
be clear before you. For this purpose
instead of setting up a big committee
like the previous gne, 1 have been
consulting some of the topmost edu-
cationlsfs in our country. I can say
~—here there is no secrecy about this
—1 bavg been consulting Dr, D. B.
Kothari, himself who wWas the Chair-
man of the celebrated Kothari Com-
mission, Dr. Prem Kirpal who was
one of the leading members of the
Kothari Commnission and other edu-
cationists gnd we are having exervis-
es for bringing out a natiomal policy
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on education. After wa have got
plecemeal changes examined, this will
be ready.

15.12 hrs,
[Sumrr RAM MURTI tn the Chair]
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DR PRATAP CHANDRA CHUN-
DER' Actually, we are having a dis-
cussion and, I think, it will be ready
within a short while If 1t is not pos-
sible to place it before Parliament dur-
ing this gession, certanly, it will be
placed during the next session of Par.
hament We will try to invite the
Education Ministers of different States
so that the draft policy wiil be produc-
ed before them and, ultimately, the
clearer picture will finally come out
But, in the meantime, ag I have sald
already even at the State level, a large
part of four policy has been gecepted
ang t-erefure, the structure need not
stand in the way of change

Coming to higher educatron, many
of the hon Men bers have indicated
the futility of higher education I do
not think thay higher education s fu-
tile We need cngineers, we need
doctors, we need scientists and we
need personnel to man our different
services  Therefore, we need a very
good system of higher education If
higher education, at this stage, is
defective, these defects gshould be re-
moved We are allocating less funds
for higher education That does not
mean that this will take away the
scope of higher education We may
not go in for new universities, new
colleges, new buildings, new lbrary
structures and so on But wa would
like to give more attention to the
quality of education which is impart-
ed al higher education level.

Just as in the case of secondary edu-
cation, I have consulted the represen-
tatives from the States in the fisld of
higher education. The University
Grants Commission in consultation
with our respected Prime Minister and
myself, have formulated a certain
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scheme. This scheme was placed be-
fore the Vice-Chancellors of different
States. The Association of Indian
Universities consisting of Vice-Chan~
celiors had a meeting at Rajkot which
was attended by our respected Prime
Minister and myself. All the Vice-
Chancellors  discussed the scheme
which had been put-forth by the U.G.C.
and, by and large, they have agreed to
this scheme. Therefore, here also we
can say that there 1s a broad consen-
sus In respect of higher education and
it will be for us now to insert it in the

structure of the new policy on educ:
tion.

It will, therefore, be seen ihat we
have not been siting idle. There 15 &
fundamental change in our approach.
We are trying to implement this, not
simply making declarations from the
house-top makung tall claims, but si-
lently, at the same time, with sure
steps we are trying to go ahead and we
are trying to take the entire country
with us, particularly, at the State level
because we know, for certain that if
we cannot take the States with us, it
will not be possible 1o 1mpose anything
from the top,

Simularly, in the fleld of techmcal
education, we had a working group and
this working group had looked into the
man-power planning and other require-
ments in the coming few years. Consi-
dering all these aspects, the working
group has suggested a large number of
steps to be taken for improving the
content and the quality of technical
education. The All-India Council of
Techmceal Education which conmsts ef
the representatives of industries the
State Governments and the Central
Government have also come to a con-
clusion which will be implemented and
will also form a part of the new na-
tional policy on education. In this
way, you will see that we are trying io
undertake some basic changes in the
maiter of our education. The main
emphasis 1s on education in the rural
areas, on broad-basing our education
and on the removal of illiteracy.
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Now, I would Like to say something
about some of the specific questions
which were raused during the debate.
The hon Member, Shm Sunna Sahib
said yesterday that we are neglecting
sportg and, 1n that connection, he
pointed out that when Mr Michael
Fereira became the World bilhiard
Champion, we have not recognised his
merit and that we have not gaiven him
any help at all when he went outslde

I have a paper cutting that thus
statement has been taken up by one
newspaper and 1t has said that we have
not done anythung But for his infor-
mation—he 18 not present here today—
through you I can say that as soon as
I got this very pleasant news, I sent a
telex message to our Indian High Com-
rssioner in Canberra requesting our
High Commissioner to convey hearty
congratulations on behalf of our Gov-
ermment Qur Prume Minister also
made a public statement about that
welcoming this success Apart from
that, his visit was wholly financed by
us So far as travelling expenses are
concerned not only this gentleman but
there was another billards player, Mr
S A Aleem for them we have funded
tent per cent air passage to that place
Therefore 1t ;5 wrong to say that we
have done nothing

Sumilarly our respected lady Mem-
ber, Shnmati Parvat: Devi spoke about
sthools of Buddhist philosophy in Leh
1 have already met a deputation which
she led and we know the problems
There 1s a gentleman who is there in
the acting capacity as Principal That
18 not now but since 1953 Now I have
assured her that this gentleman will
be replaced by one who will hold this
pcst permanently  For that purpose,
because 1t 18 somewhat of a technical
natuie I mean the instruction which 18
given therc we have to consult the pro-
per parties so that wWe can get a good
person because not anybody and every-
body can know Tibetan study and
matters concerning lamaism  There-
fore we have taken some time and
we will certainly look into the matter,
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as 1 have already assured her in this
matter

Our good friend Shri Barrow to
whom I am deeply grateful because he
has spent a large part of his time as
member of this Patel Committee and
also the Adiseshiah Committee, and
he has helped us in formulating our
new policy in the fleld of education of
this secondary stage and also at the
pnimary stage, he hag referred to ons
mmportant question about these public
schools and minorities schools Many
of the hon Members have also indi-
cated that the public schools must go
There cannot be two opinions about the
1dea that there should be one type of
education throughout the country But
how are we gowmng to effect 1t? That is
the major problem I have said, even
now, there are 27,000 primary schools
which are sitting under the trees

One of the hon Members I believe,
Dr Ramji Singh pointed out that in
Bihar there are many schools which
have walls only but no roofs This is
the position But we want equality
But what type of equality even in ma=-
terial sense are we providing? We are
not able to provide that till we say
that we have to bring up the level of
education at the school stage to the best
of our abilty Thereforc we have
undertaken this programme for edu-
cation 4t the adult level and also at
the school level But the point 1s that
the question of these public schools was
specifically taken up 1t was also de-
cided by our Party and we have Lon-
sulicd the 'aw Ministry by whose ad-
vice we have to be guided and they
have pomied out that under Article 30
of our Constitution—as the hon Mem-
ber Mr Barrow also referred to this
Article yesterday—we cannot touch the
schools which are established and ad-
ministered by minorities, both linguis-
tic and relgious, it 1s not simply reli-
glous minorities but also linguistic mi-
noritles. Supposing there is a Tamil
school in Delhi, now we cannot touch
that school because it is a linguistic
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minority school If they set up a
school which they call a public school
bhere, the advice has been that we
cannot touch that in accordance with
our Constitution So, that is the posi-
tion
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DR. PRATAP CHANDRA CHUN-
DER I have no objection if the hon
‘lemberg can amend Article 30 to take

away the rights of the munorities But
the alternative was guggested

(Interruptions)
MR CHAIRMAN There is no point

of order when he ia speaking FPlease
sit down

DR PRATAP CHANDRA CHUN-
DER Another alternative was sug-
gested by the hon Members yesterday
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DR. PRATAP CHANDRA CHUN-
DER As I have been saying we had
given full consideration to this matter.
It was discussed at the highest level.
We are all with the Memberg that thers
should be one type of education as far
as possible But at the same time the
Constitution has guaranteed the right
to minorities, both Iinguistic and reh-
gious, to have educational institutions
of their choice The Law Minstry says
that, if public schools are run by mi-
norities, whether lingwstic or religious
we cannot touch them The Law Mi-
nistry has also pointed out

SHRI VASANT SATHE (Akola) I
will tell you the legal position. The
lega] pogition 15 that the minonties can
run schoolg for themselves Nobody 1s
against that For instance, the Chris-
tian manorities have the right to run
a schoul of their own But what is
happening is that whereas they run a
school in the name of minorities, the
majority of the gtudenis the over-
whelming majority of ‘he students, are
fiom the rich people the upper classes,
who convert that into a pubhe school
That 1s Where the real prob'em comes
Let them have a school for them-
selves Who stops them”
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SHRI A E T. BARROW (Nominat-
ed—Anglo-Indians) I would say, with
all due respect that Mr Sathe's inter-
pretation 1s not the interpretation given
by the courts Article 26 of the Human
Rights hag been quoted 1n the Bombay
School s case and 1t has been confirmed
in the Supreme Court that the parents

have a 11ght to choose the type of edu-
cation which they want to give to
their chuldren

SHRI VASANT SATHE Who is
agawnst that?

SHRI A E T BARROW If the pa-
rents want to send their chuldren to an
institution of their choice the police
power of the State must give way to
the right of the parents
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&7 & g Zqey vg ¥ =41 1 fopAr
7E? NPT ARV AT E
dqr A A wva Aw 7@ A
TR @ IAH T E g A AT Er Al
wox =6l K1 T WA

(wwerrr)
Q¥ AT ST
g & 7

qg & & a1

(wrarw)
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DR PRATAP CHANDRA CHUN-

DER 1 may assure Hon Members in-

cluding Mr Barrow that they need not
have any fear that the rights of the
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minorities will not be protected. They
will certainly be protected .

SHRI VASANT SATHE You first
create conditions of inequality and
then try to justify the inequalities.

DR PRATAP CHANDRA CHUN-
DER Regarding the special cases they
have raised about Delhi schools, I have
made enquiries and I am told that the
Delhi  Admunisiration 1s prepared {o
look into the matters, without causing
any harassment If the House desires
that there should be some method
whereby uniformity can be enforced,
certainly I shall be very much happy
to look into the matter

Now the queslion arose about varie
ous problems of languages It has been
indicateq that instruction must be
through the mother-tongue So far as
instruction at the primary level 1a con-
cerned in the Constitution it 15 provida
ed that, by und large instruction
should be provided through the
mother-tongue Now unfortunately m
India we have a large number of
mother-tongue The position 18 that—
arcording to the last census of 1971—
there are 1652 ‘anguages ond dialects
(which are like .anguages) So, in such
cases it |5 rether difticult to have ins—
trurtion through the molher-tongue at
all stages However this Government
1 always tryirg to help the develop-
ment of different languages—not anly
the major languages which have been
recognised under the Comsti‘ution but
other languages also There Is an Ins-
titute set up by this Government which
is trying to g.ve help in the develop-
ment of janguages Where there i{s no
script of a particular languape we are
trying to provide the Devnagari script
With the help of the De/magari script
the people cap have written langu-
ages research is gomg on in this re-
gard

Then again for the purpose of
writing of books also, as I had told the
House earlier, Rs 1 crore each has heen
provided to the State 1i;wvernments for
the purpose of writing bocks in vari-
ous languages at the collegs level and
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nsar-about 4,000 books have alrewly
come out under the scheme. The posi-
tion iz that, so far as primary educs-
tion is concerned, we are committed to
giving instruction through the medium
of mother-tongue as far as possible, I
am qualifying my statement with the
expression ‘as far am possible’ because,
as I have said there are so many lan-
guages and sometimes there may be
difficulty in having any written langu-
age or text-books,

So far as the secondary school is
concerned, in many places, some of
the other languages are also taken up—
for instance, the ‘'‘Boro’ language I
wag told by the Hon. Member Shri
Narzary that at the secondary stage
they have having this language. But
when we come tp the secondary stage,
generully the regional language Is
heing adopted—the mothertongue or
the regional language—because, as I
have smd, all the languages are not
properly developed for the purpose of
giving instruction at the higher stage.

So far as the Universitles are con=
rerned, the present policy of the Gov-
ernment, by and large, ig to encourage
instructions through the regional lan-
guages, as far as possible. That Is
why, the text-books at the college level
arc being prepared and more than 4,000
such text-books have come. There are
many Universities mow, where many
subjects are being taught through re-
gional languages, but in respect of
sclence and technology, gradually, new
books are coming ...(Interruptions)
This is what is being done, This Is
how, we are trying to do this.

ot wwdwe g (vowmi) -
omqrr & &Y wxw fgr 9 ?

DR. PRATAP CHANDRA CHUN-
DER: I do not know how the hon.
Member, Shri Chandra Shekhar Singh
speaks of Japan. There ig only one me-
for language, the Japanese language,
but here we have 1600 languages and
dialects. When they bring in comparis
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got only

g
g
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T would ljke to point out for the in-
formation of the hon. Member, Shn
Chandra Shekhar Singh that the plan
Which has been sent by respected
Jayaparkash Narayaniji, ‘education for
our people’ in that the three-language
formula Which this Government has
been encouraging has been recom-
mended and also been suggested for
approval. I am reading only an ex-
tract from this:

“() Al elementary education
should be given In mother-
tongue of the child.

(il) At the secondary stage three-
language formula should be
adopted. In the non-Hindi
areas, the formula is obvious—
mother-tongue, English and
Hindi and in Hindi areas, the
official policy is that it should
be mother-tongue English and
other Indian language. ...

There is hardly any wiable alter-
native to this and it will have
to be implemented in spite of
the difficulties involved. In
this, the responsibility of Hindi
areas is greater.”
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|Dr Pratap Chandra Chunder]

1t 18 not possible for the Central Gov-
ernment to provide adequate funds
because under the Constitution, sports
is still a State subject, but still we
have provided funds We have set up
some tramning institutes at Patiala,
Gwalior and other places and we are
trying to help the State Governments
to have play-gtounds and to have va~
ricus tramning camps and rural sports.
We want to have a new sports policy
so that the rural sports and other
sports, gpecially Indian type of sports,
could be encouraged Our idea is not
to concentrate only on competitions or
international competitions, but to
make sports and games part of our
life so that we have broad-based
sports in this country.

In this connection, in reply to what
Shr1 Malhotra has pomnted out on the
last occasion, I say that although we
want to spread our sports activities in
the length and Yreadth of the country
and want to encourage sports and also
competitive sports, we have decided
not to hold the Asian Games m 1982
here When the question of holding
the Asian Games wag brought before
the previous Cabinet that Cabinet did
not give a final decision on the point
and they had taken a very resincted
decision by saying that an offer may
be made to the international body for
holding Asian Games in 1982, but for
financial and other reasons this may
be withdrawn At that time, it was
suggested that expenses will be only
Hs ten crores, but when a Committes
was set up, i1t was found that Ra 80
croreq will be necessary for the pur-
pose of holding Asian Games. As soon
as 1 took over charge I set up another
Commuttee as I wanted to see if we
could drastically cut the involvement
of money in this regard. In spite of
best efforts, this new Committee could
not reduce the expenses below Rs.
forty crores

In addition, for the purposeg of
construction of buildings, tracks and
other structures, we will require
about Rs 10 crores more Now, in a
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poor country like ours where we can-
not find money to build our schools
and pay our teachers adequately, we
cannot have the lJuxury of spending
Rs 50 crores for the satisfaction of
holding an Asian Games for one
month or so. Therefore, we have de-
cided that 1t jg not possible to hold
the Asian Games and that we would
communicate our decision tp the in-
ternational bodies

Sir, my time s almost over and I
do want to take any more time I
have already indicated our educa-
tional policy 1 suggest that f any-
thing hag been left out

SHRI VASANT SATHE What
about Academies” Culture also comes
under you You have not touched
that

sl W geTe @WE (TEEY)
arit sfgre & gvw # WA waTw
afy fear 1wl & avaw & g i
A e Ard Wy v & IwEF W 7
s RTEC TR E 7

DR PRATAP CHANDRA CHUN-
DER  About the history books 1
have told that we have sent them tor
the opinion of the experts in the hine
because there has been a lot of op-
position from the other sde of the
House and also in the public that we
should not interfere with the writing
of books So we could not take the
responsibility on ourselves We are
awaiting the decision of the experts
and when they send their opinions, we
shall certainly take a decision Mean-
while, I can tell you the whole text-
book pattern is going to be changed
and very soon we wil] have g new text
book series As I have already told
you earlier, the secondary educational
pattern is going to be changed end
along with that, this text book along
with other text books wil} go.

About culture we are certainly keen
to implement whatever we can do. I
fully agree with the hon Member, S8hrl

Sathe that things should be improved



357 DG, 1976-%

ut the academies’ level and we are
irying to do that. We have got new
Chairmen for two of these Academies
and the problems concerning culture
were being taken up.

Sumilarly, in the matter of helping
the various dance troupes and others
we are taking steps.

One matter I have left out angd that
Mr Sathe has pointed out. That is
about prohibition. This 1s a very im-
portant matter, Prohibition i8 a
mattey which should not be trifled
with and we should look at this from

a proper angle ...

SHR] VASANT SATHE: There I
agree

DR PRATAP CHANDRA CHUN-
DER This 15 again one of the Direc-
tive Principles which we have adop-
ted 1n our Constitution Then, Sir,
it 15 not a fad of our Prime Minister—
I am emphasizing this—ag many peo-
Ple and particularly many journahsts,
are trving to paint Here again I had
called a meeting of all the Ministers
concerned from all the States and
Ministers representing the Congress
Party, the Natonal Conference, Mar-
Xists, Janata—all have come ang they
have unanimously decided that prohi-
bition chould be implementeg within
four years in a phaseq manner and
the economic side also should be
considered .. ,

SHRI VASANT SATHE: This 1s
hypocrisy,

DR PRATAP CHANDRA CHUN-
DER: This Government has accepted
that policy because of this national
consensus—I repeat this this is the
nationa] consensus and even Mr.
Sathe's party has accepteq this point.
Representatives from Maharashtra
have come ...

SHRI VASANT SATHE: Not as a
fad. You cannot impose.

DR. PRATAP CHANDRA CHUN-
DER: ...and others also have tome
and they have acceptsd the prohibi-

CHAI'TRA 22, 1000 (SAKA)

bé., 1w ast

tion policy. Certainly I can say that
prohibition has succeedeq in Gujarat,
it hasg succeeded in Tamil Nadu and
it is going to succeed throughout
India. That is a fact and that is going
to happen.

I request that the Demands for
Grantg that are placed before the
House may be passed.

st woarw fag amew @ gwrafy
wieg, v & § uw gt gaw
I3t a7 forww wwt ot & wie fear gy
w7 & ¥ wer 91 i Ao & o et
#afadet opfas foed ol & seom
¥ forg wreT e SR w fegtd
Y AT F7H T A o 41 dfew o
T gY war, AT AT A8y fear &
¥ fo’ & wrar ferr aeqmay #
T FOET AwTar T =8 15(4)
s 16(4) ¥ miw 25 & 33 9
o e gehrm v w1 wfea 3
Afew o M= i €1 gu o
it aw gawt wop A fear maT ¢
¥ wmgar § W o g dwfirz oA
z\

DR PRATAP CHANDRA CHUN-
DER: I have already sajg that we
are broad-basing education and I have
repeatedly said in the course of my
speech that we are trying to help the
Scheduled Castes and the Scheduled
Tribes 1n the field of education Even
in the field of higher education, parti-
cularly in LIT. there have been cases
where the Scheduleg Caste gtudents
could not get promotron, we have gaid
that there will be special coaching for
them and they have been given pro-
motion, Therefore, I can assure the
hon. member that certainly we are
very much conscious of that and when
We are changing the education policy,
certainly the Scheduled Castes and
the Scheduled Tribes will be in the
fore front. (Interruptions)
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[Mr Chairman]
MR CHAIRMAN How long will

you do it qAT ¥E T A TX AT TR0
frre v qud T Al @
N | ¥a gaTeT ¥ feram & fow
o feme 3, wwoRy oo Aot Y
g (wrwerrer)

Time at our disposal js himuted

I take up cut motions Shn P
Rajagopa] Naidu, do you want it to
be put to the vote of the House or are
you withdrawing®

SHRI P RAJAGOPAL NAIDU
(Chittoor) I am not withdrawing

1 want 1t to be put to the vote of
the house

SHRI VASANT SATHE He does
not want division

MR CHAIRMAN What about
Prof Shibban La] Saksena and Shn
AET Barrow?

PROF SHIBBAN LAL SAKSENA
I want to withdraw

SHRI AET BARROW I withdraw

MR CHAIRMAN Is it the plemsure
of the House that the hon. Members
8hr1 Shibban Lal Saksena and Shri
A E T Barrow be allowed to with-
draw their cut motions?

SEVERAL HON MEMBERS Yes

Cut motions Nos 5§ to 10 and 60 to 62
were by leave, withdrawn

MR CHAIRMAN [ shall now put
the cut motions moved by Shr1 Raja-
gopal Naidu to the vote of the House
Cut motions Nos 1 to 4, 12 to 25 and

39 to 49 were put and negatived

MR CHAIRMAN The question is

‘That the respective sumg not ex-
ceeding the amounts gn Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consohidateq Fung of
India to complete the sums neces-
sary to defray the charges that wall
come in course of payment during
the jyear ending the 3lst day of
March, 1979 1n respect of heads of
demands entered in the second
column thereof against Demands
Nos 25 to 27 relating to the Ministry
of Education and Socia] Welfare '

The motion was agdopted.

Demands for Granis, |97&mmrﬂﬂqflhﬂuﬂyz££muﬂw Welfars voied by

No.of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
Demand on account voted by the House voted by the House
on 16-3-1978
] 2 L] 4
Revenue Capital Revenue Capital
Ra. Rs. Rs Re.
MINISTRY OF EDUCA-
TION AND SOCIAL
WEEFARE
Department of Education 29,31,000 s 1,48,56,000 .

Bducatin . . .  36,46,55,000

Dwmunt of Social
” elfare 414,789,000

32

18,383,000  181,82,97,000 91,64,000

. 20,73,88,000 -
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MR, CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account shown in the fourth column
of the Order Paper be granted to
‘the President out of the Consoli=
dated Fung of India to complete the
sums necessary to defray the char-
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gog that will come in course of pay-
ment during the year ending the
31st day of March, 1878, in respect
of the heads of demands entered in
the secong column thereof against
Demands Nos. 97 and 98 relating to
the Department of Culture.”

——

Demands for Grants 1978-79 in respect of the Department of Culture voted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant

Demand on account voted by the House voted by the House
m 16-3-1978
1 ] 3 4
Revenue Canital Revenue Cagital
Ra. Rs. Rs, Rs

DEPARTMENT OF CULTURE

g7 Department ¢f Cnltu-e 1,82,54,000 9,12,89,000
93  Archaenlogy . . 1,19,99,000 o 5,99.96,000
15.56 hrs. Motron moved:
DEMANDS FOR GRANTS,* 1078-79—
Contd. “That the respective sumg not ex-

MiInisTRY OF LABOUR

MR. CHAIRMAN: The House will
now take up discussion and voting
on Demand Nos. 65 and 66 relating
to the Ministry of Labour for which 6
hours have been allotted.

Hon, Members whose cut motions to
the Demands for Grants have been
citculated may, if they desire to move
their cut motions, send slips tp the
Table within 18 minutes jndicating
the serial numbers of the cut moticns
they would ltke to move.

ceéeding the amounts on Revenue
Account ang Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fung of
India to complete the sumg neces-
sary to defray the charges that will
tome in course of payment quring
the year ending the 3lst day of
March, 1979, in respect of heads of
demands entereg in the second
column thereof against Demands
Nos. 85 ang 686 relating to the Munis-
try of Labour.”

*Moviid wishi the ressmmiendation of the President.
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Demands for Granis 1978-79 inrespoct of the Minisiry of Lobour submitied te thevols of Lok Sebha
No. of Name of Demand Amount of Demand for Grant  Amount of Demand for Grant
Demand on account voted by the House submitted to the vote of
on 16-3-1978
1 2 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF LABOUR
65 Ministry of Labour 13,68,00 63,39,000 i
66 Labour and Employment  11,50,66,000 1,60,000  57,58,33,000 8,00,000

MR. CHAIRMAN: Now, Shri Vasant
Sathe.

SHRI VASANT SATHE (Akola):
Mr Chairman, Sir, I am privileged
to participate in the discussion on the
Demands for Grantg for Labour, the
Ministry of my very good friend, the
hon Labour Minister, Shr1i Ravindra
Varms, because, while participating
in these demands, we aré on some
common ground, anq that common
ground may lead us to the flelg of
industria] relations.

We must appreciate in thig country
that the first and foremost considera-
tion in the field of industrial relations
ig that there must be harmony bet-
ween labour and management and
industry. Sir, it does not pay anyone,
whichever party there may be, to
have any breach of peace, any indus-
trial unrest because ag a result of this
there will be loss of work loss of
mandays, loss of production and in
totality, loss to the country., There-
fore, when I approach this question,
1 am gpproaching it from a national
angle. Let us take stock, jnstead of
living in some euphoria. I know the
moment I say something critical, the
other side asks the question, what
about those nineteen months. I
would therefore only beg of my friends
on the other side to look at the ques-
tion not from any partisan angle. Let
us see what happened in respect of

mandays lost, in respect of strikes, in
the year 1978-77

Sir, the Report which was presented
by my hon friend shows that while
the number of strikes and lockouls
was 1, 56 m 1976-77, tms numbey 1n-
creased to 2.653 just in one year.

s RAWT @ (¥T9T): OF AW
MY "Mt WY qog & &

SHRI VASANT SATHE Sir, let us
not go into the point who did 1t and
so on because that will not help us.

16.00 hrs,

As a matter of fact, the workers
involveg last year were 6,668,852, But
in the year preceding, it went up to
18,76,710 workers three times more.
The mandays lost were 1,14,77,540 in
1978-77 but, in 1877-78, it went up to
2,12,14,281. This is the picture. Has
the nation benefited by this? Obvious-
ly, everyone will say that thig is mot
a desirable thing . Who is responsible?
Let us gearch our hearts. If you sow
the wind, you are bound to reap the
whirlwind. The workery are en-
couraged to have their demands met
by gheraos, by strikes etc. in essential
services like the Railways thereby
paralysing the key sectors of our eco-
nomy. Merely because therg is 2
change now and somgbody else has
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come to power, the workers’ attitude
will not change overnight.

Shri VASANT SATHE :

f: Y | el ofr oo R gied
#‘;,:;;ﬁ * frw Aol famel

feaeft 1wl *wfasiwr &
wefy Y fowd gy

Sir, I am pleading that we must
create conditions whereby it will not
be necessary for the workers to go on
strike,

How will those conditiong be ecreat-
ed” My hon, friend, Shri Ravindra
Varma and so many others on the
treasury benches have gpent their Jiveg
in the trade union movement. §o have
1 The Cm.ly Way to stop this ig to
create a sense of belonging and confi-
dence among the employees. If they
fee] that the industry belongs to them
ang they belong to industry, then
what for is the strike—strike against
whom?*

Therefore, the primary necessity, the
basic necessity, 15 this. We have been
paying uptill now only lip sympathy
on workers’ participation jn manage-
ment at all levels all these yeary ir-
respective of whichever Government
there was. I hag been critical even of
the previous Government as I am
today.

&t aWigT wrw : awefy W,
afe ww ww € @ @ o o
wfcirbmr & &)

MR, CHAIRMAN: He ig in posses-
sion of the House. Let him §o on.

SHRI VASANT SATHE: So, Sir the
first and foremost thing to go is this.
There ig alsp & mention about & Com-
Mittee which had been set up on the
Workery’ participation. It has
its report ang it is under -

CHAITRA 21, 1000 (SAKA)
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tion. But, I would like the hon
Minister to take in all geriousnegs the
Question of workers' participation
whether it be in the public sector or
in the private sector, It must be made
mandatory under the law. Please
keep this as a key factor in the new
comprehensive legislation that you are
bringing forward here. There ghould
be workers' representative In the
Board of Directors. 1 suggest this—
I have in fact suggested this in a
paper to the Planning Commission—
that you remodel the entire manage-
rial structure on the basis of 1/3.—
ratio-one-third on the Board of
Management from employees® repre-
sentatives, gne-third from the entre-
preneur or the investor and the one-
third from the financial institutions. As
you know most of the financial jnsti-
tutiong are public financial institutions
of Government, There should be one-
thirq workers' representatives elected
directly by the workers. But, go not
bring m the trade unionism at all
there. If we beheve in the theory of
one industry, one union, then the only
way to achieve it, is to allow a]] the
workers directly to elect their repre-
sentatives on the boards of manage-
ment. Ag I gaid it should not be a
show. Don't take one man ang put
him on the Boarq of Directors and
say that there is workers' participa-
tion. That will be a mere gye-wash,
On the other hang it will create frus-
tration. Effective management partici.
pation must be there and that must
be from the floor level to the top
boarq level. Sir, what happens is in
all these disputes—wage disputes,
bonug disputes, etc—the workers are
always doubtfu]l of the real balance-
sheets or real profity shown by the
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[Shri Vasant Sathe]

Sir, because they will be themselves
in the management they would never
want to go on strike against them-
selves. This is the only solution.
There 18 no other golution, Any half-
hearted approach of merely provid-
ing industrial adjudicating machi-
nery ig no solution.

‘Having said thig I come to the ques-
tion—all the same—of the industrial
legislation. All those who have been
working in this field, we have expe-
rienced that the most important thing
in industria] legislation that hurts the
employees and that hag been hurting
the employees is the delay which is
caused n setthing disputes. Whatever
the machinery that you have provided
no dispute gets geitled below some
years | gave you the example of a
student some time back. There was
a wage dispute which had been going
on for 16 years and ultimately in the
Supreme Court the matters get re-
manded. That again takes another ten
years, What do you expect the wor-
kers to do” One generation is gone by.
Who 15 to get the bemefit of the wage
fixation The Industrial Law is absurd
Let us take the concept of minimum
wage. The Supreme Court in a series
of decisions has decided that the con-
cept of wage is divided into three
categories—living wage, fair wage and
industrial minimum wage. Having
defined thig under the Minimum
Wages Act, however, we do not insist
on the concept of industria] minimum
wage being adhereq to. That concept
is very smple. The wage must pro-
vide at least the minimum necessities
of life and some modicum of comforts,
education and health facilities. Can

APRIL 13, 1978
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are giving is a minimum wage then
there should not be an erosion in the
minimum. Thig ig plain common
sense because if with the risg in
price the minimum wage is not pro-
tected, unlesg there is a full neutra-
lisation of the rise in price, then
erosion will take place and when he
gets it later on it will be even less
than what his minimum wage would
be. Now, these thingz have been get-
tled. But have we incorporated this
untler the Mimmum Wages Actt We
have not Our Minimum Wages Act
of 1948 still goes on with the old con-
cept and there is no effort taken to
neutralise gor to protect the real wage
of the employees. Nowhere 1t 15 done
under the Minimum Wages Act or by
any other method, Therefore, while
we are thinking of this comprehensive
legislation, two or three things must
be done.

First ig the definition of Industry.
Now, according to the latest decision
of the Supreme Court—you have men-
tioneg about the reversion tp the
Hospita] Mazdoor Sabha Case—they
have defined 1n a wider base the term
‘Industry’. What we want you ac-
tually to do is that instead of giving
too much importance on the question
of definition of industry, it must be
an employer-employee relationship.
That is what is to be done. Wherever
& person may be employed and who-
ever may be hig employer, he should
be protected, If this js the scope that
you keep before you, then you will
be able to cover practically a]l the
employees wherever they are in our
country. 8o, it must be an Employ-
ment Protection Act, Employment
Relations Act instead of putting it
under the Industrial Relation Act.
Otherwise we get bogged down on the
definition of Industry.

Then the second thing is that ycu
must come to the definition of work-
men. Now, you know even that defi-
nitlen is artificial and restricted and
with the change in times those who
have since been selling agents of
Medical Companies are put out of the
definifion ¢f workmen, merely because
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the person crosses a certain amount of
wage. Here comes the representative
of the biggest employer ....

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): Like
Mr. Sathe,

SHRI VASANT SATHE: ..and the
terror of employees. Therefore, 1
would say that the definition of work-
men also needs to be looked into.

Then another cause which contri-
butes to the industrial dispute, as I
said, is a wage linked with cost of
living index. You must have a gystem
where wages will find automatic escala-
tion by way of time-scale as also by
way of protection of the wage accord-
ing to the rise in the number of cost
of iving index. These two things are
very essential.

Thirdly, in the matter of the dis-
putes due to fixing up of the percent-
age of bonus, we must go by the con-
cept of bonus being considered as a
deferred wage Suppose you have a
revolutionary change. According to
the concept of workers’ participation
and when they are themselves in the
management and they know what the
real profits are, a real profit sharing
scheme could be introduced. But ‘il
now that is not done. I am glad and
I congratulate you for having restored,
although for one year, 8.33 per cent
bonus. I hope you will come with a
legislation, extending that legislation,
not only for future years but for all
other sectors. Why should it not be
applied to Rallwaymen and why should
it not be applied to P & T employees?
Why should it not apply to Defence
workers?, All of them must be coverad,
once we accept the principle, There-

fore, I would beg of you to consider
this factor also.

Another factor which is responsible
for industrigl disputes normally is

CHAITRA 33, 1000 (SAKA)
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labour court primg focie feels that
there is a good case. If it is a hopeless
case, if the employee has indulged ir
sabotage pr done something like that,
if the employee is undesirable, I can
understand. Otherwise there must be
provision that when the dispute is
pending, the court may order that the
employee must be taken back. What
happens. Ten years go by. I have
experience of such cases. After ten
years he ig reinstateg in gervice with
full backwages. [f the dismissal Is
wrongful the employer is required to
pay for the period when the employee
did not work. Heavens will not fall
it the court says: keep him in serivce
till 1 try and find out; take work from
him and you pay him. Why should it
be a matter of honour for the employer
a prestige issue? Whether it is in the
public sector or any other sector, it is
not your private property or private
business. Why should you think that
having the employee back in work is
something insulting to you? It is a
wrong approach. He could be te-
instated pending a decision on the
dispute.

1 now come to the question of lay
offs and lockouts. This is something
which has hurt the working class and
ihe employees too much. The law in
regard to this question is defective.
When there is lockout the employee
is put on the street. There is no pro-
tection given to him; he is out of job.
Must you not protect his emoluments?
In the same way I would beg of the
Labour Minister to consider along with
the Minister of Industries the question
of taking over the management of con-
cerns when there i8 a lockout which
is prima facie illega] and is meant only
for forcing the employees. By a suit-
able law you must be able to order
the employer to start the working of
the factory immediately 1f it is a mala-
fide lockout. That power ig not thers,
1 think; if you cannot do it, you must
take those powers 80 that you can take
over the management. To some extent
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The last point I want you to consider
is about agricultural labour. That is
one sector which has been completely
neglected, all these years. Let us not
go into the question. of apportioning
blame. We have all to tackle these
problems. Agricultural labour is scat-
tered labour; it is not possible to
organise it because it is not employed
by one particular person,

Now, he can, thercfore, be protected
only by law and by ensuring him that
he is able to contribute to the work
and protect his work. Suppose you
want to strictly implement the mini-
mum wage, the danger of his losing
the work is there. It must be linked
and you must be able to protect that.
How is that to be done is again a
matter for comprehensive gtudy which
has to be done and applied. I do not
believe that normal concept of trade
unionism can be applied to agricultural
labour. It will be disastrous for himn.
Therefore the concept of cooperative-
ism, collective effort and cooperative
effort on the part of agricultural
labour of both having the where-
withal, the inputs, etc. getting through
them, some such mechanism will have
to be evolved. It is only that which
will help the agricultural labour.

Then I come to the question of em-
ployment. That is another fleld, riter
labour legislation, which js under vour
charge. I find that with all our talk
about the people on the employment
registers, we have not been able to do
much in the fleld of employment. This
ig a question which cannot be solved
by the Labour Ministry alone. It is an
integrated question. Therefore, it h-s
to be solved along with other Minis.
tries by the Government and by ‘he
nation as a whole, if you ask me. Un-
less you correlate the productive ac-
tivity in the rural areas, in the decen-
tralised small scale sector and other
sectors, you will not be able to ensure
job to the unemployed. Therefore, I
again emphasise that when you start
industries, agro-industries or small
scale indusiries in the rural areas to
provide employment to our millions of
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people, the first and foremost thing
to do is to guarantee and protect not
only the supply of raw material, but
the marketing of the end products. The
main point is ensuring the marketing
of the products. If you cannot market. -
the products of those persons who pro-
duce—out of sixty crores of people,
at least thirty crores being work worthy
that is the amount of productive capa-
city in the country, they can produce
goods and goods are the real wealth—
where can these goods be sold? The
markets will be limited so long as your
economy is based on demand and sup~
ply concept of marketability and only
the urban areas are the markets. There
is hardly two crore population which
hay the purchasing power., a small
Japan within the country, and you want
all the goods to go to these metro-
politan centres—this jis a small
basis. Will that help? Is it pos-
sible for them to sell these
goods at all? So create purchas-
ing poewr in the rural areas and see
to it that there iz no competition which
will kill the product and the employ-
ment. The entire marketing activity
in this country will have to be brought
under one umbrella, one national orga-
nisation. Unless that is done., you
will not be able to ensure production
and guarantee employment. There-
fore, I say that this is an integrated
serivce and that this problem cannot
be taken in isolation. Sometimes [
have a feeling that Labour Department
like Education Department is con.
sidered a non-priority department by
the Government. The most important
departments like Steel and Mines.
Finance, Industry are with persons
like Mr. Biju Patnaik anq labour—

fasara arer s 8§ B)F O Q7 4T
2wl w oWy famr @ evar

W

SHRI RAVINDRA VARMA: Long
and short of it.

SHRI VASANT SATHE: Long and
short of It—you are right. Long Ia
Biju Patnailk and short yourself. _

1 of you to consider this and

the Government to take thiz
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matter in all seriousness because the
situation in the country is deteriorat-
ing. Let us not be complacent, and
once it goes down the glope, it gathers
momentum, it will go out of hands,
out of gear, and nobody will be able
to control it, neither you nor any suc-
cessor government that will come or
whenever it comes. It will damage
the whole nation.

With these words and with ihis
warning I hope that the progressive
Minister, Shri Ravindra Varma, will bc
abie to pursuade his colleagues to for-
mulate a proper labour policy What
1s happening to that comprehensive
labour legislation? We are stll want-
ing to see the light of that legislation,
I hope he will bring 1t at least in ik
Session

With these words, I thank you for
the opportumity given to me

PROF SHIBBAN LAL SAKSENA
(Maharajgan)) I beg to move—

‘That the demand under the head
Mimistiy of Labour' be reduced by
Rs 100."

[Injustice to organised sSuguar
labour whose minimum wages ere
less than Rs 300 per month for
6 months in the year when the
minimum wages in Cement, Textile,
Steel, Docks ang other orgamsed
industries range from Rs 400 to
Rs 600 per month for all the 12
months (1)]

SHRI PURNANARAYAN SINHA
(Tezpur) I beg to move:

“That the demand under the head
‘Labour and Employment’ be reduced
by Rs 100.”

[Ineffectiveness of Regional
Labour Commissioners. (2))

“That the demand under the head
‘Labour and Employment' be reduced
by Rs. 100.”

{Lack of welfare acheme for
plantation workers of Assam, (3)]
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SHRIMATI PARVATHI KRISHNAN
(Coumbatore): I beg to move.

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100."

[Need to reorganise the working
of the Employment Exchanges and
root our corrupt practices with the
help of workers’ representatives.
(4)]

That the demand under the head.
‘Ministry of Labour be reduced by
Rs. 100.”

[Need to recover amounts due
from employers to the ESIC and
take penal action against the
offending employers. (5)]

That the demand under the heac
Ministry of Labour’ be reduced by
Rs 100.”

[Need to ensure full implemen-
tation of the Equal Remuneration
Act (6)]

That the demand under the hesd
Mimistry of Labour’ be reduced by
Rs 100"

[Need to introduce legislation 1o
guarantee unemployment allow-
ance. (7)]

‘ That the demand under the head
‘Minustry of Labour’ be reduced by
Rs 100."

[Need to bring all railway work=
ers under the purview of the lo-
dustrial Disputes Act (8)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100."

[Delay in introducing a system
of recognition of Trade Unions by
secret ballot. (9)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Ra 100

{Failure to recover dues of
Provident Fund Scheme from,
defaulting employers and institu-
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tion of penal action against them
(10)]

‘That the demand under the head
‘Ministry of Labour’ be reduced oy
Rs 100 *

[Failure to take urgent action
to introduce lemslation as recom
mended unanimously by the
covention of Trade Unions held in
1971 (11)]

“That the demand under the head
Mimistry of Labour be reduced by
Rs 100’

[Failure to ensure mimimum
bonug of 8233 per cent to all Cen-
tral Government employees incluri-
mng railways (12)]

That the demand under the head
Mimustry of Labour be reduced by
Rs 100’

[Failure to restore B 33 per cent
bonus from the year 1975 (13)]

That the demand under the head
Mimistrv of Labour be reduced o
Rs 100 *

[Failure to intervene and initiate
talks where strikes break out aid
leave workers to be blackmailed
by employers both in public and
private sector (14)]

That the demand under the head
‘Ministry of Labour’' be reduced by
Rs 100"

[Failure to improve ESI facili-
ties and further streamline the
working of the ESIC (15)]

That the demand under the head
“‘Ministry of Labour’ be reduced by
Rs 100"

[Inordinate delays m clearing
Provident Fund dues and need to
streamline the organisation (16)]
“That the demand under the head

‘Mimstry of Labour’ be reduced by
Rs 100"

[Failyre to ensure adequate
housing under the Industrial
Housing Scheme (17)]

APRIL 13, 1978

D.G, 1978-T9 g76

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Failure to implement recom-
mendations of Mines Safety Con-
ferences (18)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Need to streamline the work of
the Directorate of Mines Safety.
(19)]

“That the demand under the head
‘Labour and Employment’ be reduc-
ed by Rs 100"

[Fallure to ensure employment
to workers of closed units in cn-
gineening textile and jute industry
by Government takeover (20)]

That the demand under the head
‘Labour and Employment be reduc.
ed by Rs 100"

[Need for more vigorous a:ton
to eradicate bonded labour while
ensuring protection and employ
ment for such labour (21)]

SHRI P RAJAGOPAL NAIDU
{Chittoor) I beg to move —

‘That the demand under the head
‘Ministry of Labour' be reduced b~
Rs 100"

[Failure to bring Labour Rela-

tions Bill scon (22)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Failure to protect the labour
from exploitation by the factory
owners. (23)]

“That the demand under the head
‘Ministry of Labour be reduced by
Rs 100.”

{Failure to implement labour
laws effectively (24)]

“That the demand under the head
of Labour be reduced by
Rs. 100
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[Fallure of the concillation
machinery in solving the industrisl
disputes and thereby avoid steikes.
(25)}

“That the demand under the hesu
‘Ministry of Labour' be reduced by
Rs. 100.”

[Failure to make the factory
owners to appear before the Con-
culiatory Officers along with the
labourers (28)]

“That the demand under the hesd
‘Labour and employment’ he re-
duced by Rs, 100"

|Fatlure to provide houses to
coal miners (27)]

“That the demand under the head
‘Labour and employment' he re-
duceg by Rs 100.”

|Failure to evaluate the employ-
ment exchanges. (28)]

“That the demand under the herd
‘Labour and employment’ be re-
duecq by Rs 100."

[Failure to 1mplement labour
wellare measures (28)]

“That the demand under ithe hesd

‘Labour ang employment’' be re=
duceg by Rs 100”

[Failure to strengthen mainten-
ance of lahour statistics. (30)]

“That the demand under the hesd
‘Labour and employment’ be 1e-
duceg by Rs 100"

[Failure to strengthen  salety
measures |n mines, (31)]
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): I will not

take more time than Mr Sathe has
taken,

Firstly 1 would like to congratulate
the Labour Minister on the manner
in which he has been conducting the
activities of this Ministry. I myself
happen to be the President of a
number of labour unions which come
in contact with this Ministry and,
although I cannot say that his bureau-
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cracy is a8 co-operative as ong would
like it to be neverthelsss as & Minis-
ter he does exercise authority aend
the functions in a manner which all
sides have greatly appreciated. I
would also like to say that if one
were to list the achievements of the
Janata Government of the last one
year, such as scrapping of the com-
pulsory deposit scheme, the re-in-
statement of workers, giving of bonus
and so on, one finds that most of the
achjevements of the Janata Govern-
ment happened to be by and large
due to the efforts of the Labour Mi-
nister, I will say that here also he
can be justly proud. When the Janata
Party took over we did have a large
amount of bottled up tension amongst
workers and 1t was natural that when
a democratic Government came that
this tension would blow wup and
therefore, if there was rise in snme
amount of industrial strife. I think
that is something we would accept
and something we would try to acco-
mmodate But even if you take 1nto
account that fact, I would say that
things would have been much worse
it a less adroit handling of the mtua-
tion had taken place. I know that Mr
Sathe's intellectual mentor who domi-
nated the ideological thinking during
the emergency thought that the only
way to solve the labour problem was
to bottle it up I do not know in the
new context whether Mr, Sathe would
like to acknowledge the intellectual
leadership of the person you acknow-
ledged during the Emergency. In fact,
the problem before our Government
has been that we have to spend quite
a good portion of our time in trying
to undo the mischief done by them.
I would say, during this one year, on
the labour front, we could have achie-
ved a Jot more and shown lot more
results than we already did which is
quite substantial, if we had not spent
our time undoing the mischief done
by Mr. Ssthe and his mentors during
the 19 months of the Emergency. It
produce the fruits



during the last one year. I have my-
self collected statistics on that. Some
of these strikes are genuine and I
would like to associate myselt with
these strikes. For example, the one-
day strike of the Life Insurance Cor-
poration’s Clasg III and Class IV em-
ployees was perfectly a  genuine
strike. There wag an agreement
signed in 1974 between the workers
and the management which was a
written agreement. Afterwards, the
Finance Minister initiated it and
okeyed it and it was in operation.
During the Emergency unilaterly,
this was scrapped. 1 would have as-
sumed that when our Government
was formed. automatically we would
have re-instated that contract but
it is a matter of regret for me also
that the Government decided to con-
test it in the court when the spokes-
men of the labour side took it to
court. I wish, the labour side had
ulso not taken it to court. I wish. it
had been settled by talking. Even
after taking to the court, I think, it
would have been proper for our Gov-
ernment not to have contested in the
court. Here is a clear case where
the employees were perfectly right
and they did not sustain the strike—
they went on one-day strike—they
won it in the court. All congratula-
tions to them. 1f they had prolonged
the strike. I do not think any right

thinking person in this country
could have really objected to this.
Similarly, there are such contracts

which were signed during the emer-
gency but were not implemented. The
Indian Ojl Officers did sign w contract
before emergency but that was
withrawn during the emergency and
still not being re-instated. T would
like the Labour Minister to examine
such contracts which were signed bi-
loterly between the management and
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the Labour before emergency but

emergency and still not being re-
instated. But these are genuine
ones,

There are also some strikes which
in Bombay particularly which is an
important industrial centre are con-
ducted deliberately to embrass the
Janata Government. After the strike
takes place. the workers are told.
“What can we do. The Janata Gove
ernment has come; since the Janata
Government has come, no demand of
labour is met. In fact, the population
of mosquitos has also increased due
to emergence of the Janata Govern-
ment.” This is the kind of thing (In-
terruptions) I am not the President
of any union which has gone gn strike
1o embarrasg the Janata Government.
These are strikes which are there
in many parts of the country prima-
rily aimed at embarrassing the Ja-
nata Government. There is no Jove
for the workers at all. There are no
demands which one can say are meant
for the workers. But actually the
primary aim is to embarrasg the Ja-
nata Government,

I would say, many premier indus-
tries in Bombay are suffering and
the workers are suffering because of
this. The workers themselves do
not want jt. They are afraid of the
goondaism. For example, the union
of Mr. Dutta Samant in Bombay to-
day is engaged in terrorising the
workers and preventing them from
going to work.

The third king of strikes which are
there are primarily aimed to retain
their leadership. It ig quite clear
that the Congress and their Ministers
are losing ground in the labour fleld.
They are slowly slipping; they are
afraid that may lose it to the
nationalist elements in the country.
Take, for example, bank employees.
It was quite clear that the Govern-
ment wag interested in negotiating
with bank employees on the question
of wage revision. But the bank em-
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CPI both felt that they will lose
ground completely if there were
negotiations. So, they created one-
day strike, two-day strike or three-
day strike, wild-cat strikes, primari-
ly because they ‘'wanted their hold
on them. (Interrupions) The Bhar-
tiva Mazdoor Sangh is a fast-grow-
ing union; they have a very positive
attitude,

Now, if you subtract these lkind
of strikes. due to these elements. to
embarrass the Janata Government
and to retain leadership, actually, the
number of strikes that have taken
place in the country, in 1977, has
less than the number in 1975. I have
done this calculation. It is no use to
blame the workers as such. They
have genuine grievances. Their
share in the national income has gone
down very much since Mrs. Indira
Gandhi's Government came to power.
In 19668, the share of workers in the
nationa] income was 42 per cent and
it declined after 10 glorious years of
rule to 35 per cent. Thig has not
happened in any other country ex-
cept m India. Similarly, you will
bhe surprised to know that the real
wages in 1977 were lower than those
in 1964, There iz hardly any coun-
try in the world where the real
wages of organised labour are lower
after a period of 13 years. But this
miracle has happened in India Under
the rule of Mrs. Indira Gandhi, the
organised labour’s real wages today
are 2 per cent below to level that was
prevailing in 1964.

I would say, what is most impor-
tant is to get to the root cause of it.
Actually, 1 think, the conditions can
be created in this country by which
the strike a8 a weapon can become
obsolete. There are industries in
this country which have not had
strikes 1n the last 15 or 20 years. One
should examine why there are such
industries where the workers have
not gone on strike. One comes to &
conclusion that the management
shows human approach. exhibits hu-
man approach. in dealing with
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workers, mot try to suppress them,
not try to throw them out of job but
to engage them in human relations,
In this regard, I would ask the hon,
Labour Minister to strengthen the
process of collective bargmining. The
concept of collective bargaining is
very weak in India. It is really
suffering because of two reasons.
First the old recognised unions are
out of date, particularly the Congress
and Communist unions; they are
literally out of date. In fact, I
would say that as far ag ths in-
fluence of communists in the labour
union fleld is concerned, it is a dec-
lining fleld as communists are declin-
ing everywhere else as the Congress
ideology is alsp declining. There--
fore in places like railways and
banks, there should be proper veri-
fication and enumeration of mem-
bership should start afresh. Here, 1
would like to bring to the notice of
the Labour Minister that you have to
be careful about the bureaucracy:
the bureaucracy is, in fact, in collu-
sion with these elements because
they may have been put there, Quali-
fication and merit was not a very im-
portant factor in the last 10 years
of Mrs Gandhi's rule because jf
that was a consideration, she herself
should not have been the Prime
Mmister During the rule of Mrs
Gandhi, people without any qualifica-
tions. on the basis of favouritism
were staffed in the Government
particularly in the Labour Mimstrv
and they are likely to sabotage any
attempt to democratise the wunion
field.

I would like to draw the attention
of the Labour Ministry here to the
way in which verification is going
oen in the bankes, in the banking in-
dustry. Bureaucrats have conspired
to seg that the communist and the
Congress unions get their recognition;
they have chosen a date of reference
which is of the emergency; they have
done it  without informing other
bank unions in the fleld; they have
arbitaraily chosen this. I have al-
ready drawn the attention of the
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Labour Ministry to this. I would Hke
this to go on record to show how the
bureaucracy, some elements of the
bureaucracy in collusion with the for-
mer frustrated Congress elements are
trying to sabotage the good standing
of the labour. Therefore, 1 would
like to urge the Labour Ministry
please try tp get elections as soon as
possible and bring in a concept of
election in the unions. In those places
where electiong have taken place, the
traditional uniong have lost. For ex-
ample, in BHEL, what happened after
the electiong took place? The com-
munist unions evaporated; the Cong-
ress unions evaporated. And if you
look at the total results of BHEL, you
will find that those unions which are
new, which are alleged to be pro-
Janata party, they have got two-
thirdg of the seats in these recent
elections.

AN. HON. MEMBER: Jhansi.

DR. SUBRAMANIAM SWAMY:
They are absolutely out of date.
You do not know what is happening
in this country. Therefore. I would
like to suggest, in conclusion, to the
Lubour Minister that it ig very impor-
tant that in order to bring sbout a
better situation in labour for the com-
ing years. he must consider a few
points which I would like to place
befure him. First and foremost, I
woulg like the Labour Ministry to
evolve w natlona] wage policy before
an income and price policy isg evolved.
I do not see why we have to wait till
a comprehensive income and price
policy has to come. The Bhoothlin-
gam Committee is still looking at
the ghost, I do not know., For their
report, we need not wait. I don't
think there can be much faith in a
committee headed by somebody who
has been in the top echelon of the
bureaucracy all his life and then
afterwards becomes a Chairman of a
multinational corporation. Therefore,
I would say that we would have much
greater faith if the committee is head-
ed by the Labour Minister himself.
There is & lot of faith on him in this

CHAITRA 22, 1900 (SAKA)

DG, 1978-79 300

country as Shrimati Ahilys P. Rang-
nekar hersel? hes said that the
workers feel that they have direct
access to him. It is probably only
the Minister whom......

it wew wd :  wg fardr o
ST AT AIET T W) A
Tdr A

DR. SUBRAMANIAM BSWAMY:
WIYeH! T AT AT W WA &

Anyway, I would like that before the
wage policy comes, income and price
policy is formed. In this regard, it is
quite surprising to see that there are
9 components of wage. It is a total
mess; it is a total confusion. This
should be grossly simplified and re-
duced to four components—bacic wage,
ncentive, bonus and terminal benefit
—all adding upto about 167 per cent
of the basic wage.

Secondly, I would like him to
consider seriously the concept of right
to work because that is the only way
we can bring about a sense of secu-
rity in the mind of workers. As long
as there is a job secruity, as long as
the concept of right to work is not
there, it is never possible to assure
the workers tp be peaceful. Thirdly,
in view of the fact that Shrimati
Parvathi Krishnan has come here, an
equa! employment opportunity pro-
gramme for women, particularly the
concept of part-time employment
should be there: it is not enough to
have equal remuneration for women,
but it is also that the con-
cept of job should be parcelled out
in a part-time form so that women
can participate in it.

SHRIMATI PARVATHI KRISH-
NAN (Coimbuatore): In that case, you
ask for rule 104 of the Delhi Educa-
tion Act to be amended. The Labour
Minister may convey this to the Edn-
cation Mnjster.
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DR. SUBRAMANIAM SWAMY: T ¥ wfrwre R R far, woewdr
Your recommendation will be given & porirs st WY Ty fvar ey TN
Fx gfra afemd w) i fymr o

Therefore the concept of part-time o# fau ¥ frdie w7 & s ol ofr

employment must come about. Other- TAAT TTTT T,
wise women cannot seriously parti- w A w T

cipate in the labour force. L ol g
Fourthly, I would like the Labour & FEAT WTRAT
Minister to spruce up the Labour . “t m_m Fg_'ﬁ w1
Commissioner’s office. The Labour g i wgt oA ol & A t‘élf
Commissioners are over-worked. I do foar &, ®Or wew frdaa & s
not thing that it is possible, honestly ¥ YT %
speaking to work in the conditions gty Wi 6 & f ¥
in which the Labour Commissioners Faarfeat ». WY A7 ZA7 wifgn 9y s
t'-;e “;Wﬂﬂf—:“ﬂmle kind of °ﬂt11¢:; oY o AT fraT T & | wER ATt W
ey have. In fact, I am represen :
presentlv one of the Bank Unions in qﬁl ;ﬁ' ! 'lﬂ'"l" T!lTFf & ”IE,‘ '
a negotiation With Labour Commis- g wwifral aqn Y 0% 2 femgde

sioner. I have seen the condition Foa e’ w71 97 g frear =fgm o
of office: the building may come down ¥ Uil '

on any day even while we are busy

negotiating. Therefore, such an im- 773 "1ga w14 faAT #7 gif T & e

portant and vital office must be .. S - =

spruced up; the level ang the status # waf &7 7% ¥ W17 Wi I-l_-_'ﬁT T'T T_&

of that office; must be raised. g ff sar a7 & 17 7 w14 i

Finally, I woul he La . e gh & wef gek W

inally, I would urge on t -

bour Minister to call a national Round ag gifT 33T ¥ ghar & vy

Table Conference of all economic in- 1976~77 & WIFT FATAT ATRATE |

oy oy 197677 ¥ v ¥y 20 v wrd
e m or [

relations. In this regard 1 would en- feet ¥ gfr gk oft o fis g o a3

dorse the call that the Industrial Re- arga WX R s § g F

lations Bill must be brought before wogdi & &t 2% gfm wfowrc @
Parliament at the earliest, @ § | o) grew F ot 1 wQT 28
wfY wvge wrw ¢ (wTIgT) EATy v wrd feedt ot gt g oft ot e

oA, & e g g e weR ﬁllﬁ'&!lsmfomwﬁﬁﬂ
TR T TEE W H T A w7 www] W gty gk o ame wew ) ww oo
= fFar | aa® gy F o ey ofr &1 fgara @ & fir oY ¥ oew ¥,

ST JAAT TTHTT HY HUATT AAT AT s ot & wnt 3w qferaa wfawre
2 5 19 73 ¥ gt & zrew ¥ forey W< o w1 sfeere orr forrr oy
FAg AT & whaErct B g, I # wfers wri fedi ot g 7 cwamr
N F wET R dm, I I NAIf e Wil
wvewd) femfaz & Wi WY, o7 % maew o X A g ¥
@ 2T qfmw wheerd W @ wrd foit o i gk & Se® W
fAar SARY T A € wETC X varar i wgr g waifs @ Wi
TR FRaT | ST ETETKR gl ® wga @ oF wpht &
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16.50 hrs.

[SuR1 M. SATYANARAYAN Ra0 sn the

Chasr].

a3 @it A § FF e aTET A
oA % A gagdd § aga sl
g€ 81 wwer @ T W ax ¢
forg g ¥ 19 WX & qHA! wTA X
qugdi % #¥ qfraw whree @ fag
wq &, FAYL ¥ ITHT NG T WHAwC
o farar war qr, 37 7T ETEA fearfae
=@rm g $T 7€ f—ag o A
wagdr & fewr & wlr g ofr 1 wAAw
TF A0 TT AT TASY WA A1 IST A
1 GireTX T 97 | T I ¥
AReTy wgT fxar T 4T A qAHE
@ 76 g gz 3 Y af Y 1 woAgT
iz e s o a5 ¢ 1 § feat
FHTC F A2 TG FT A F, Afww
w7 g ¥a @ # fr fggema o afast
ST g g1 I 19 WEM 7
fax a7g & gard AR wfe@ 7 ¥
Feqr, a3 77 Y s #o wro Arvo
wr iy Fax @, IFE TAE TT FTAT
qrerr wi A1 7@ “FTAYE 91,
mwifas ar, fx 37§ 19 wAAT Y
24y 7€ wrary frrafr 1 39 19 7A
T FIT ¥ A5 GET ) FOHT A IT R
TAM 7% FT & 91, I7 K AT 9T
A0 aTr gwI, APRT w7 & wA4w g
At il ;i FAFT FTAMI g | W
frTga sE AT & i ITIr FIFICAAR
*® A77, ITHAT ¥ ATEH AW A AW
wifer dar gt
17.00 hrs,

ot WarR WIS : ¥OT WTT W TY FFAT
& fir o ot wraaTE & Arerw et
¥ w wr Fewren wyrar, foraet wag &
wre ¥ fudehr et wmrg ?

it moltgre orw : WIS R WEA e
% ay wEy 47 fir e qTETT ¥ AN
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& wrz wagdd & wwfw gk 8, daw-
e wr ¥

ot wowr wrer @ (SwRrz) ag
oay ¥ fedee v ¢

st g e : fedow A1 § F 4G
1 & 3% g7 & wig 9g TI@ A
SEAT g—Fo  wHANIA fauRy s&
fawd feaT 1Y 77 AT TRT 9T IR
ag, w1 s g g & s o efwar
refY & sy 3w 1 @ oY @y wfed qr
for gy el o & v AT A
wg 9w ag wg ¢ & f srean efw
areft & Rt wAE | & o g—A3
qIgE WY THY TOA FT GET w2 |

TS AW W ®, warafa o, st
A AN @, I FT UX ¥ 727 Fv07
g & 5 Trdlt & faaT & T qvwre
&, W73 AT W GURTT A IA K FT gf
wig® < 1 S foam o1, 37 ¥ P
T ¥ zar faar ur, 399 WA § 1 7w
w7 fearar) gwwga ? foww Ao
¥ W IAE AFF K1 67 Py B, wEr
dYo qUx Yo AT A & ML A vl als,
37 &1 Wt 7 gfaumd f wid | wrg >
HTo TXo o ¥ ww ¥v frar ?,
afes 5w 7 #t go v @ 1 ¢ foww
fr 37 1 WY fvd aow A5 4 TEa
wferf w7 @ & wmarg fr 3w
#T 91 48T AT § TE T q9F HF H
1 vl T N A€ §, 5T wdw o,
fora¥ I FTIET 57 &1 9% o =% )

U% T T 7@ F A9 ¥7 @
g—re & agd % e g T
WH RATHG WA TGT W6 IT & F19 §v
e §, AfFT 99 & Ao W & 1o
FTaTEY WY A4 9T FT v feArey
wEAE | WHl W & mamw &
Attt It g & gt ¢, Fow vy
Frligsymr gt ©t 7% 3w
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IECT WY & WA Qe wOv
wrgaT | W ¥ qgET JMger N ag
e wTgT ¥ et sTew e ¥ fredr
ar fggemw & fad a3 wed Wi e
¥ ard g1 @ e & WY wow g
e ¥ &l frdard dwx fondde
qT § 1 AT AT faurdie Tw) v
¥ 2war @Y oy weAr O, @ we
& 11 wredAY WX A7 | wwrafa oft, &%
& WY HTYT & Fwre w e v Sftwm
firar a7 | W AW guT § —ft W
187 WAgCl ¥ wodY wrer § W o
& Ko wrgm g fe @ 187 waRe
fag ArEg A A E, ¥ gt § 7
ag ¥ T W W aifeew 8, ¥@
faqd =0 TR WTTHTE AT WY
& TAATH | A A G AT Wy
g & 1 xR oY ¥ qzAT & weR
waor & Fgr & f agr 9x 300 WAgT
w1 Aq § ) W AW & w7 fgar
wEsH N Wy v of &, 7 Www
@ YIZ X7 A ¥ fgmr TR
wr wifew 777 §, &f67 gy amm
¥ £ %1 TAT Jrvr ¥4 fear A1 7y &0
™ faq ag apr w=d & fr s
HTHT TR 17 &Y A1 ¥7, A
IA A WA T FA4 7 | & gowre
# umr w00 g o =e wrew fim,
ot a8 g€ g, 3w w1 W Wy
fwar srg, wwifw 9wy g do e wrho
|/ w0 A 3 g dArar w
w faar @ A" v ne
w< frar 3, Mfzw o> R e
w1 sERST T wow
wpanofmr v § 1 N
TATCWE A geft, T ge wdw
w s | wfag W s ot
W ¥ 7 % e wifyg o
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w%m#um i
fie & wrer & o Fo dwry ﬁnrn
gk b1 W o Wy
O ¥ fag ot 7ot s o s
wT |

ag A ey ad X wre ¥ wft o
vy 3o A ot ¢ Frr WY K ww
¥ ey WERT ¥ W Wy g | ww ¥
quet ary & ¥z Gy & At & e
g § | Wfiée % T OF qET
drzr &, forw w1 widnme anfr
arrer & 1 g g A o A gy R fiw
TE OF WEAMmE A § 1 orw 9g
wrewrm A g, & fee awee
qae fafredt & e w oy w13 ¥ )
TE W7 WIEAHE a6 §, A vW Ay
WYAT 3TH F77 1 wfawre 2 A7 =iy
afer T A @ 7T | N Qi
a&7d ¢, I ¥ fan ot fav fafodt &
TR ATAT qEAT § BT urw F ft Tfer

wrzar g e fovio s &, a8 e,
e wre fRaw o7 fofar oo
Ay & fog, TETO AT B, @
frg Raz fafrgt & qrer e quer §
w7 wd § fr walt e W o ey
€ W A Arwwr $1 vRAT werr W
Tl W wm e

# o r aqr o 1 e e ot
¥z % Qe ¥ Ty 73,000 YT
fafwie 3% i € o ow farr o7
qfeat wmar § ¢ &t fipygem @
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73,000 werfenlion 3y §, fufid

1827-28 wrw st wev afY fiear § 1
Wy w7 SR avree fis s 73,000
w.vﬁuﬁwiw 1827.25 WS AT

¥FT weT AT | I * fawre o
wrdarfy W 7 ¥ ot § w7 ey
g O ¥ fag O wer v it
ap I W o eOW AT I &
mw aret gy gwr § 1 v few et

e € | O A gl W Qe
AT g 1 a’rw oy ¥ar

#woanp At 4 Wi g oY
ity &z qav fafaet o ™
yare frogr &, T o & @ W
frar a1 fore & IR 74 ¥gr o f
far dwfar 7 10 wge W AW
T §, 1 9T W gw e ww W
oW ®Y oy o wgw § ) Sy
AT § Og ¥BT 4T | g IW OF
g wedt amr o ff | wET W
&ter WY &y fear aar aY et ST
Wiz wE oRE d wgw Wr AR WK
T Y I W7 % qur Pk wdow
@ gt 2z dax AT agE A N
10 wafr ar Fach WY sz
FT FEW * R AR W IR W
# wgY Y, 3% WY K wHW A AAT
wiigg Wi o § AR AT AR T
wfr | 7 ara & Wl wPRT ¥ NG
g g

el wre srltiT we & Wit ®
0 oYC wphr € sfhcex ag € A et
T ey & oWy @t W e
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fire aaqw, Wit §, o & ¥ ¥
& v o arer o W g )

wwnfr sger el w1 A
@lfﬂ\'{l

ot nitgY wrw wx vy T ST
%% e w7 wary f, 9w ¥ and ¥ qw
age | and wedy oy qfeT wo g
T £, i & wx ot gwd o=t
qTT & ATt ® goeT 97 oy s
AT W § o

o T ¥ of s @
Wy fowrg fe o
¥ #rr wrow § W7 g A fagiae
T IA ¥ ATH &4 X, A Fugdr o
wfeamea e Y Wl | ww ¥ ow
A wrft §, o feewer § ay o Fir v
Aw a8 1 RE A DA ®
oo el A e d | gE WO
atag § | e wreor ag & fe qaT
T g g g g, e o d
RNT Mg wror qg § v gefigas
frrwer o1 § ® Sw DA wigg 1 @
A wron I § oy wog & word &
s wwfier § 87 e R & fe we
e T8 T v ¥ 1 fesifda
wi% dow & g w7t wgiea w1 aww
& wex Awete {1 qreieY aAefl witEd o

waft wEYET ¥ vyt & s dwws dw
arferdt v @t Wifew 3 Sfer ot
v T e o ¥ § 1 WA
% v vt ) e afaw ki
Wk wedt § N agw ¥
weRaT ® el @ | v wxd X
mﬂwmﬂﬁtﬁﬁwﬂﬁ

¥ waper & el § ok oo
qut § W w g W o § L @R
wwy & W yvfewn w2 X qagd w
fevww ww g W o § ) fafe
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[ wgT )

T AT Wit ael ¥ o
e &% qifedt #Y frewr w2 )

T famt ff Har wrw 8, & ww
wgr g gY 93 § 1w 1927 F
a1, ®1§ 1947 # a1 W1 1€ 1950
T A AT | 3w ek off gifeey
aft €1 fowe 3 R o
W fifwy gefgan freaes o
@ifog | @3 ¥ F o ST wra
R T e age o S 7 g
FratrT ) fear aran § 1w =
Wi gTw s Tl T 8 aw
Tt g ¥y qrr At g @ r EM  oEy
T FIET TAgT TG e F
I% T qratrz afr fwear sman
tfw g0 fm @ ft v 03 #9
wrfer I g R AR T A
£ w7 wyr o www ¥ g N A
T ATA ¥ 1 gL WA o aww fed orry
&7 240fe o X D TF o
& qrarae Wt 7l frd X ¥ qmarw
GIHT o Y A7% 7 ForAT TEAT B T
aq Wt & quuniz iy BT 9 ¥ ) Zm
Frgd # fr o avs W) et wEw e
4]

f m’?z'-qnﬁmifﬂw
A A § ) AT A BT F Ay
¥, o= T Y 1 wré oy
AWET 78 T Y wvar @ e aw gon
RTWAT ¥q7 $1E U & T | g AT §
fr wifiew arcfoer o amr agy et
g wifeg  mwwa o) off g a2 TRfew
o wifew | Tt Y ol ¥ oy
o fwar s wifyge | aft @ & fomy
HRARTE G | Wi w1 fvarg
Wt sRT AT ) Y wR A
fiwelt W fawgee w7 e @ & qrwr
& o arw o Wi € ) o farwr g
o s aty oo mft e & oy ¥ oo
Twt w7 qrer uw w1, *Y v v ?
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Tx W1 W AT § 0 ¥ iR fe wolr
T ¢ W W § Wi e vy
A %7 ¥ guve ord | Ot Wt A
Wk G wwewr v fored @ wedr &
a=ft  Gmer W |

awrfr wETe, g sgrEAfET it
waafsy Ty ¥t awr e wqrar
2 ¥ A ¥ EBe ¥ fae
g Wy AW ATaAr ¥ 1wy qieans
¥ v Y fed fr st pea &0 W
& 3% feat v rwd A § e
&5 gu & 1 g feale ag7 qew 7w
ar 7 ¥

wwnfr agwe e fan o
wrz 7qt A w1 9ifag

ot g Ae ER AT ATerR
& o oft ¥ wrr wiws ¥ fr wwyr
arfent Y a7 IgT w7 earx forst e
£ W ofT gt qagr oAt F v R
IAT AWM A g o=@ famr w71 o)
¥ frEr I N 97 W7 T Wy a7
o1y WY o9, 91 797 frwd §1 w4y o7
TF QTR ol faar wmAr 1 6 %o
704 Tge ¥ 3wy o7 Frar swvar g |
gwrefa AgEw W 9N "ARG
wra FEft wgerg & 1 & = g g
¥ amry F ) |, g oYt avg @
wE TN Y ATy F $F woAT pyrer
sTawd § 1 g wmd § Be o ol
&Y T wray st fer wmy oy et
fegerr ot ol @\ frgema Y
o oft, et oft 2w # roedt sfon
qt fvix walt & 1 ot wfae Wk
% ¥ 57 ¥, @B ¥ ww w0
o JTET AT | T T AY AW
o g 1 vetwg & g g
T gt off orow wwve s frg
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st ot Imfr ow =TT R, A
g wm &

SHRI SAUGATA ROY (Barack-
pore): 1 have listened to many of
the speeches including Shri Sathe's
and Dr. Subramaniam Swamy's. I am
sorry 1 cannot be ridiculously eulo-
gising in my speech about the Labour
Minister as Dr. Swamy was. Inspite
of all said and done and all the weak-
nesseg personally I may have for Dr.
Verma, I charge this Government with
total inaction and incapacity for
action during the last one year.

I will shortly get into the facts
But what hag been the labour situa-
tion in the lust one year. I know that
it is not the Labour Minister who
alone determines the labour situation.
Often he is a helpless spectator while
the other Ministers of the State Gov-
ernment do not act. Often he is not
in a position to intervene because his
own party trade union will not lListen
to him. 1 know of another Labour
Minister who was there before him
but with unhappy heart had to pass
the Act, the Law which took away
workers right to bonus. To-day, I
believe, Mr. Ravindra Verma is
caught in such a cage, while he sits
and sees that the whole industrial
situation in this country is growing
from bad to worse, but he cannot do
anything.

I say, if the year 1976 for labour
can be categorised, can be bracketted
with suppression, the year 1977 can
be categorised with Government in-
action and violence in trade union
activities. I am surprised that inspite
of all the unrest that has taken place,
the complacence of this Government
is about the labour situmtion.

On page 8 of this Report it has
been sald:—

“An analysis of the statistics dur-
ing the last seven years shows that
on an average the total mandays
lost ranged around 20 million, ex-
cept in 1971 when it came down to
18.55 million.”
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In 1874, when it rose to 40.26 mil-
because of strike by railway-

men, in 1976 it came down to 12.80
millions due to emergency. Accord-
ing to the available provisional
figures the number of mandays lost
during 1977 was 21.21 millions. L
detected some complacency here.
Well, 1t has been 20 million mandays
last year. Every year we have got al-
most that figure. That has created com-
placency. Not only that, there is
jugglery of statistics that hag been
done here. They also say—a marked
feature of the labour situation was
that the percentage of time lost due
to lock out showed an upwarg trend.
In 1976 the lock outs accounted for
7883 per cent of the tota] mandays
lost whereas it came down to 52.83
per cent in 1877. This is nothing but
a jugglery of figure which intelligent
officers in his Ministry have done.
The fact is in 1976 the mandays lost
due to lock out were approximately
10 millions. 1n 1976 mandays lost
due to strikes were about 2 mullions
whereas in 1877 it went up to 10
millions. So, the mandays lost due
to lockout are the same. The em-
ployers are behaving in the same
way. Only the workers are re<orting
to most strikes. Either the Govern-
ment hag lost the moral authority or
the capacity to intervene. So, what
I am afraid of is that these strikes
and lock outs have not affected the
private sector only. The private sec-
tor is notorious because of bad em-
ployers in our country. What I am
afraid of ig that this has affected the
public sector very badly. In the last
one year, if you just look into that,
there have been g0 many cases of
strikes in the public sector. In April

last there was a strike in H.E.C.
Ranchi. In May the Bombay Port
workers went gn strike, In August,
in Hindustan Shipyard there was
trouble. In September there was
strike in Kota Atomic Power Plant
and there was strike In HMT.
Kalamassery which went on for 2}
months, In January, there was lock
out in HEL, Hydersbad and then
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Southern Rumilway employees in Ma-
dura; Division went on strike In
March, we saw LIC Development
workers going on strmike In April,
there was a stnke gowng on in the
Indian Space Research Organmsation
in Trivandrum Not only that, an-
other feature of this whole situation
13 that the Government's overall
policy has been lukewarm to the pub-
lic sector So, mn so few cases the
Central Labour Mimister cared to in-
tervene Here 1t 18 said with fanfare
that the Labour Minister intervened
mn as many as a dozen cases In one
ful] year the Labour Miruster inter-
vened in one dozen cases 1€ one case
in 30 days whereas the strikes are
almost eight to ten per day Eight
to ten strikes are taking place in the
country per day and the Labour
Minister 1s intervening in a dozen
cases per year 1 congratulated him
then and I am prepared to do so even
now When the Port and Dock wor-
kers went on strike the qward given
by the Labour Minister was helpful
to the employees But today he
pleads his inability when Bailadilla
workers are retrenched and fired
upon. Today he pleads hig jnability
when 105 workers of Swadesh; Cot-
ton Mills i1n Kanpur are fired upon
and killed Today he pleads his in-
ability when there 15 firing of workers
of the Bharat Heavy Electricals in
Hardwar Today he pleads his inabi-
Ity when there is a strike st the
Bhopal unit of BHEL I would lke
him to assert himself at this time
tell the other Mimsters that it 1s the
business of the Central Labour Minis-
iry to intervene when there 1s a
strike 1n the other Minustries But I
have a feeling that the other Minis-
ters do not cooperate with the Labour
Muuster and as a result of that, its
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In April last the Minister announc-
ed an interim settlement for news-
paper employees Then we found
that in December sguddenly the em-
ployers decided that they would opt
out from the Wage Board, both for
newspaper employeeg and for work-
ing journalists Here the Report says
that the Labour Minster is talkung
with them so that g solution can be
found But they opted out almost
two or three months back. TUptill
now no solution has been found out
about the Newspaper Wage Board
Not only that [ have also a feeling
that probably Mr Ravindra Varma
also wants to earn a distinction Shry
Charan Singh has mmde a name for
himself m appointing Commussions
M: Ravindra Varma also wants to
make a name for himself ;n agppoint-
ing commuttees There has been &
Commuttee on Comprehensive Indus-
trial Relations Law There has been
a Commuttee on Labour Participation
in Management There has been a
Committee on Consumers Price In-
dex Numbers There 153 a Committee
which 1s of course appointed by the
Finance Minister the Bhoothalingam
Committee on wages, prices and in
comes polity These are the com-
mittees which are there With all
these commuttees uptill now no con-
crete action has been taken so far
The Industria] Relations Law was
proposed sometime 1n the Jast Decem-
ber session It 18 almost middle of
April now and the comprehensive 1n-
dustrial relations law has not come
out T hope the Minister will come
up with this I do not want now to
speak gbout my proposals for Indus-
trinl Relations Law, because I have
spoken on that in the Labour Con-
sultative Commuttee and I will speak
again when the Bil] comes yp But
I wish t0 say that all these com-
mitteeg are taking up a lot of time
with the result that one of the prin-
cipal functions of this Ministry has
not been fulfilled which is legislation
There have been only two legislations
breaght i by this Ministry in the
it ohe whole w..-m is amend-
ing the Payment of Besuy Act-dbe
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At this stage I want to say some
more important things on the indus-
trial situation. This Book says that
one of the contributing factors is the
fluidity of the loyalty of trade unjons.
Indirectly it gays, that the multipli=
city of the trade uniong ig causing thig
thing. Now, Sir, who is causing this
multiplicity of trade unions? You
suddenly revived the Indian Labour
Conference, which 18 an all right de-
vision, but you invited everybody
from Bharatiya Mazdoor Sangh,
which is an employers' organisation
to UTUC ete. You invited almost
everybody. Now you are allowing
multipheity of trade unions. When
you invite anybody and everybody
without proper verification into the
Industria]l Labour Conference, Mr.
Subramaniam Swamy may have every
reason to be pleased with you, but
we gre not, because, we feel, it is
dividing the workers' movement. If
you want, you have a secret ballot
for the recognition of trade unions.
We have np objection, but do not
invite trade unions on this large
scale, There is labour unrest and
fing in Ghazimbad; there ig firing in
Kanpur and in Bailadilla and other
places. These incidents ghow that the
pent-up feelings of the workers are
coming out. One year is over. Even
the Janata party has lost in Andhra
and in Karnataka. It is no longey fit
to talk about emergency and today
there is a strike in three Public Sec-
tor undertakings, In emergency, the
congress lost the maximum support
of the industrial workers when the
right of bonus was taken away. We
were the sufferers. Unfartunately,
Mrs. Gandhi has not changed her
view uptil] now, Recently, in an in-
terview, she seid thet the working-
clasy vated against har in cities be-
cause the workingclams could be in-
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fluenced by the empioyers, I am
totally at variance with this attitude.
But, 1 say that it is not emergency
now. It js mainly because the prices
afe rising, the consumer price index
is going up and wages are not keeping
pace with that, The employers are
not paying heed to the Government.
Government has not got the moral
authority to control the employers.
Therefore, the ¢mploye& &re resort-
ing to violence and the police is re-
sorting to firing. This iz the labour
situation in the whole country. I am
nof saying this or criticising if order
to gein something. I want to say that
it is time that Government takes stock
of the situation and intervenes effec-
tively in the labour disputes that are
taking place, particularly, in the
labour disputes, that are taking place
in the public gector companies. Why
should there be labour disputes,
strikes or lock-out in public gector
undertakings when they are supposed
to be model employers? I do not
find any reason at all. If there are
lacunae, we are prepared to help
you.

Mr. Chairman, I think my speech
will be continued on the next day.
So, 1 will continue with some points
only to-day.

Next thing is with regard to agri-
cultural workers. In the last Govern-
ment, they have done something
about the wgricultural workers and
the bonded labour. Under the
Twenty-Point Programme, regarding
agricultural workers, most of the
States have fixed minimum wages for
them. What is needed now is a com-
prehensive law on the agricultural
workerg according to the Kerala
model. ] do pot think that the Cen-
tral Government, at this stage, is
prepared for bringing out such a law
though the report points out that
there will be such a special con-
ference called for the agricultural
workers.
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‘the bonded labour. But, what has
the present Government done after
their coming into power? They say
that the bonded labour es on 3Slst
December 1877 identified was 1,02,060,
the bonded labour freed was 1,00,862
but the bonded labour rehabilitated
was only 28,728. Out of the identi-
fleld bonded labour, yoil are rehabi-
litating only a very few of them. It
appears to me that the rehabilitation
of the bonded labour is proceeding
at a very very slow raie.

I want to say something about the
biri workers. You have introduced
now the E.S.I., employees' state in=
surance. This facility has now to be
extended to the cottage industries
workers also. Likewise™ we have
fixed the minimum wage also for the
agricultural workers. If you are
going in for the expansion of khadl
and village industries jn a big way,
you should also fix the minimum
wages for the khadi and village
industries workers.

Regarding the safety in coalmines,
much has been talked about earlier.
Chasnala incident was there. 1 just
want to mention about how callous
is the Director-General of Mines
‘Safety about the safety of the work-
ers. Sir, only yesterday morning,
myself and Mr. Chitta Basu gave a
call attention motion on the accident
+at the Tara colliery on 30th March
where five workers were killed. In
‘the evening 1 was Jlooking at the
notice board. I found that suddenly
the accident in Tara colliery on 30th
March had been reported and notice
comes in for that ten days after the
accident.

Is this the way the Director-
‘General of Mines gafety should func-
tion? For ten days why no notice was
given? Why wu statement of the
Minister was not made at all? Don't
you believe that toning up of the
mines safety measure is necessary?
Chasnala does not come every day.
{Interruptions) MWines ““‘slity has
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come down. It must also be remem-
bered that fatality does not take
place everyday. In Tara colliery, so
many people died. You sympathise
with them. The mines safety mea-
gure has to be toned up. (Interrup-
tions).

In regard to houses for coalminers,
that comes under the charge of this
ministry. After nationalisation in the
first, second or third year there was
building activity. But Government
is lagging behind very much. A large
number of coalminers are still living
in their old jhuggi-jhopri and bnstis
as they used to be. About the jute
industry the less said the better.
Jute mills are closed for months to-
gether. Previously, at least the Cen-
tral Government made many efforts
10 get the jute mills opened. Sir, in
my constituency, two jute mills em-
ploying 12,000 people, Naihati and
Kinnyson jute mills, are closed for
over six months or so. Not a single
effort has been made by the Central
Government to reopen them. The
decision of taking over of some sick
industries was taken by the last Gov-
ernment. But that hag not been im-
plemented in regard to these jute
mills which have been closed for six
months or seven months or eight
months. 76,000 jute mill workers
have been laid off only due to power
shortage. And nothing has been done.
When power goes off there is lay-off.
Nothing has been done gabout the
workers.

There is no direction gone from the
Central Government to the State
Government about what is to be done
about the power shortage. Mr. Chair-
men, I think, 8-30 is the limit for
me.

MR, CHAIRMAN: Not 5-30 be-
cause there is the other Member from
your party who iz there. 1If he
agrees, then you can gpeak.

SHR! SAUGATA ROY: I shall
finish mow because he i# going to
Ahmedabad to-fay.
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MR. CHAIRMAN: To-day I can-
not give you more time, '

SHRI SAUGATA ROY: gir, the
Labour Minister happens to be the
Minister of Employment., Unfor-
tumately, in the total Ministry, the
Labour Ministry receives a back seat
and in the Labour Ministry the Direc-
torate of Employment receives a back
geat and as a result of which the Con-
tioller of Employment Exchanges is
not there. There is lot of corruption
in the employment exchanges. Work-
ers representatives have not been
awgociated with employment ex-
changes. Last year we find that there
was a spurt in the number of un-
emploved on the live register. Fur-
ther, Sir, the total number of place-
ments in 1977 were 462 lakhs as
against 4.97 lakhs jn 1976. No pro-
per 1easons has been given as to why
numbcr placements have gone down
and the number of unemployed on
the live register has gone up. One
explanation given by the Govern-
ment is that @ number of vacancles
are not intimated to the employment
exchanges, Government should come
forward with a legislation so that all
the vacancies intimateg to the employ-
ment exchanges.

With regard to scheduled castes and
scheduled tribes in 1976 their num-
ber in employment exchanges was
10.78 lakh whereas in 1977 it has
gZone to 128 lakhs. The placements
in scheduled castes in 1976 were 38,000
whereas in 1977 the number has come
down to 35,000.

Lastly, Sir, I would like to say that
two governments in India—Woest
Bengal und Kerala governments—
have come forward with bills for un-
employment allowance. It is our mis-
fortune that in thig country even
after thirty years of Independence—
or Congress rule—there are 30 many
unemployed people. Now two State
Governments have come forward and
shown the way that unemployment
allowance can be given. Let the Cen-
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ance to the unemployed people. It
will come to Rs. 50 to Rs. 60 per man
per month or in other words it will
come to Rs. 60 crores per month as
there are one crore inemployed per-
sons in this country. It is not a big
amount. You can make a start some-
where. What is happening at the
present moment is that placements
are going down whereas unemploy-
ment rate is going up.

Lastly, Sir, I would like to say a
word about the welfare measures. I
want to say that there are ESI and
provident fund defaulters, Positive
penal action should be taken against
them. Unfortunately, I am told, that
even public sector undertakings are
defaulters with regard to provident
fund and ESI. Unlesg strong action
13 taken this malady will not get re-
moved. Now, a word about ‘bonus’.
I spoke on the Payment of Bonus
Bill. Todny the Minister is advocat-
ing the theory that bonus is a de-
ferred wage, May I know then why
have you referred it to Bhootha-
lingam Committee. If you accept it
as g deferred wage then it should
apply equally to railways, P & T, etc.
The Bhoothalingam Committee is
something about which workers are
apprehensive. So, about bonus, Gov-
ernment should come out with a
policy announcement within the next
two or three months, not make bonus
for only one year, but meke bonus
a permanent feature so that this pro-
blem of having banus legislation
every year is diminished. With that
I wish the hon. Minister good luck
in his very difficult task of main-
taining peaceful industrial situation
in the country and I hope that in the
coming years, we will see an improve-
ment in the industrml situation in
the whole pf the country.

ey denfi e swe ¥ T
Wit (w0 tm yurw fey) @ wwilr
agiw, & wrehw wver, o @ 0T
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ol g we g € 1 g0 afiee
forer qfewg & grer wwe 50 ¥R
-t ot tw § § afe ofd-
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ATRNE O WY g IoNT
YT STOE SATATEY §, W T afn
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® WTWT 500 ®UT  TIGT AATEWIT )
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1748 hrs,

[SuRr1 DHIRENDRANATH Basu in the
Chasr]

g wfaer fafy ¥ fed=emgivm
AT s E AN w0

TG, AT AHGCTABAE | TF
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& ¥ fog urawew s 31 £ WX
wehar{r witss fafr we e whes
ffe, 7 Sw & 0 & avY e ag &
fir oque fodié s o ol Y
Frrerelt oY | g  ww TET0 } e awdha-
it ¥ ftw ¥ vy 39 ¥ gqwer oW
g2 faw o 1 @ fag X @1
o g §

gamafr wgT, w9 qw {7 w0
oY g ¥ wefew o § o anfer
e 7 g ¥ 1 I qogy % g o
qTETT ¥ Faferr @ g Ay G
¥ ot wdrw o fr 3w g EW
dr waw w3 ¥ fr ficg swTe & e
At 7wy e wwey  wwLd WY
wrsrTfone AT ¥ swAERT ¥ W R
& 1z v ¥ fere Farre srew e e
¢ afwer gmo Ferer oft wmeTT ager
o ¥7 qET @ 1 IR AT gEene
¥ R ot frerA o AR AT A 3
gfivgat ¥ wiw wvx A, Sfws dn &
®r w0 gy ayur & & wpw fr &
™ A W AT R X )

i A o R i
STV & SequTaT & a N w
AT FEeAT ¥ ger § W e fww
7 sy ot 1 &1 fouHowre ATTW-
% TR afer & fag e X
1976 W& FWAT 16 FATT WATHT T
samg a1 | #fen gy forg ferar & fie
KT wT T AT 20 ERrE wTE WY
WA e AR ar g g
23 A T QY| T adr
¢ fr dfvem dfefade #r wwen
v g & i g | feedt &
fqTat W1 BYE wX AW oy gy 9
fafwenr & weafay aqaeqT W 6C
& g § | T9F T WA X
firdrgr fisan § fie & wreqareny o7 feufa



417 DG., 1978-78

g ) oz sy % 8 Ry fiy wfew
WY A welY & 1 wwwer ¥ oftror 3 iy
@mi\‘muh fw gt T
oA w2 o wit § 1 g T
g ¥ ey fiemr § fie wfiey &
weafran oY wemw § I W
Aw wor Wi & ot ¥ vww 6 W
aeweg ¥ feamad vy it ¥, o vy
wrefir seew ot wid € e sl ¥
T wodt wnfy et § 1wt war
st ® Jvwew §, wew g g
wen Ford § 1 e o ot 3 oY gure
fieur or T & 1 e Yl o ¥
#rare g o 9T o TrowrEo W)
Tt 56 fer o gt qm e, 56w
¥Y gfezdi w7 ywry W 9T 1 Juw
T w7, fawrenTr 4w & oY
e farewrr §, w® wquronft woere
T1977 AT gt B 01 ey
W fom § ) W org W o
% TR ¥t g STk §
A% W ¥ why v wrr ¥ BT
¥ frg mftr ¥ soren, durlft o )
g Ty, Tt i Forenfy o 1 W gy
¥y v 1§ ) s ¥ forg gy
ke forar & fiv wre fvelt woree
< W o & Y T R
o forne wik  wew st
a7 Y fir g @} X w9
wrrr w2 fedt ot 7 )

st quaw (wfegc) . el
A T I § zar are ¥ firg ey
W &ar Wit JEwr wee ot & W
WTTWT Tg AT § 7 A qTe weow Y
oY ferwrad vt oY § 4

o (M e fig - &% wz wE
WY < woire e e § 1 orgt gt
t werrere § T faew & fae
TP o Aoty gewil g

CHAITRA 22, 1900 (SAKA)

D.G., 1878-79 418

o g ¥ wifid | ok e ame
o Firwrad e < § 1 s wr e
*1§ wr arrar § ot st § fe ot o
foraY | Wt it g Y firwraer ey
§ o e ot wgerw e § At
oft & afr st frzdy foraft & fir wmee
frer orelt, wgt T & wwfan Tt
gt wifid st oy w1 T wT ST
Y2t ¥ fow, fow o & for orafie
ag tare wff § | 79 avg ¥ forwnd
ot Wt & 1 &)Y e ¥ st ¥

ot Judw : wTy ey § r asge
wgaw T 97 7
ot ¥ dife (AR2Y) ; freer

ORI § Awad A, W gy aw
T Ay § wa ?

o T T Tag : TET AN |
et e 3 oY gw g & 3adr W &
STYNT TR WrRfoRr W @ T | g
T gl &, wiw gt & AR
wrr WY gl § o wre e ol
w0 & 1 ¥ o, fawrr 3 wifeed
¥ & ufire¥ ¥ wrnfors gon & fag,
Ik qrew ¥ fag, I S o e
&y ¥ firg, A ot e it s
Fed QAN A § frvares e
Twar g 5 fod qF o & ot e
g & afe v ww oo w % o) wrewr
Heile Y g1 foF vt T X, wET
T Y T ¥ 3 O ¥ g
R WY E

ot ety (frinfg) : w
& qudr & s sy ofr Y o s
¥ word wdf W o e § ofew
TR R T A IR e fewrd
Iu forg wrame qo f 1 AT o
T & ot oY s T g
EfeqRaw wow e g aew
TN Y A W o ad o s
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[ sromew fey ) .
X R are frat fr § 1 o gw faw
¥ g o ¥o THo wrdl wgw WA
M ERA AN femerm § | aw
Em ggw dgda e
EWT FTT 4 | AGT TX R WIEE FAT
qE AT AT | OF RS W) qw Ig
e % g 9t fedwe W
forr a1 wafe ey @ W)
iz ey ¥ St we & af o
s o 7 wE AR # qur A wq
w1 5 g feefer g § Wi SR
wt feefee woarE #Y ) wERr
FTAT qiw AT T W E7 97 1 Gl
oY, s ATAY ¥ feee & ol § W
wt feeoe ¥ fgama & s qare
¥ 1 e & gy o fe 2w ¥ R AR
wrrate ¥, a8 tew sqraery i feefma
w1 w ooy ¥ goank fem e A
T & oW wfew ¥ e T vl
Yz et F oyl off wmy @
are #% Yo ¥ forg w7 fean 1 o
o fagr o

v Wl & §re W @R A
fafrezx & 371 arar ot #f sopT
¥ty ¥ ar—

MR. CHAIRMAN: Mr. Singh, you
can continue your gpeech on the next
day, i.e. on the l4th instant The
Half-an-Hour Discussion will  start
now.

—

18.00 hrs,
HALF-AN-HOUR DISCUSSION

DeLay TN COXPLETION OF KUDERIUKR
IRON ORE PROJECT

MR. CHAIRMAN: The House will
now take up the half-hour discussion.
Shri Lakkappa.

SHRI K, LAKKAPPA (Tumkur): 1
rise to initiate an half-hour discussion
on the issue of the Kudremukh pro-
ject which is under construction in
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Karnataka State. This discussion 1s
being initiated by me not on metcbunt
of any political considerations, but
to see that the project is implemented
in time, as per schedule,

Kudremukh is the first project
which is undertaken directly with oil
money assistance from Iran. Accard-
ing to the agreement with Iran, the
shipment of iron gre to Iran has to
commence in August, 1880, The pro-
ject is facing certaing formidable con-
struction prolems which indicate
that the targets may not be achieved.

THE MINISTER OF STEXL AND
MINES (SHRI BIJU PATNAIK ): Why
are you reading?

SHRI K. LAKKAFPPA: I would like
to quote certain facts. I knew that
the dynamic Minister would under-

SHRI BIJU PATNAIK: There is no
quorum.

SHRI K. LAKKAPPA. Dv not avoid
this ugeful discussion by reising a
technical objection.

When I raised the issue that there
were no jobs for the local people
when this proud project js in progress,
he assured m, that he would wisit
the project along with me, but he has
not fulfilled it

SHRI BIJU PATNAIK: That is why
You are raising thig half-hour discus-
sion?

SHRI K. LAKKAPPA: 1 have no
quarrel with that, but subsequently
some important questions were raised
by hon. Member regarding the delay
in the implementation of the project.

There are certain reports which 1
would like to bring to the netice of
the hon. Minister in this connection.
The Business Standard of the 27th
February says that in the Kudremukh
project deal with Iran, India may in-
cur a loss. Thg hon. Minister has
brushed it aside by gaying that it is
a hypothetical apprehension, What-
ever it maybe, we want to gee that
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this project is implementad in letter
and spirit according to the ggreement.

Apart from the timely construction
of the project, the question has to be
examined whether the necessary in-
fragtructures ary being laid. The in-
side story of the project reveals lack
of will, lack of projecting the scheme,
construction difficulties and adminis-
trative bottlenecks which have to be
gone into by the hon. Minister. In
order to complete the project, there
are certain processes which have to
be followed,

According to the scheme, the ron-
struetion and implementation of the
project is based on the machinery that
you have to put up. But even the
projects like dams and others things
have not been completed. You have
envisaged about 12 big contractors
involving more than a crore of Tupces
But even the contractor's problems
have not been golved, You are still
negotiating with the contractors for
the price of the machinery that you
havetoput up for the implementation
of the project. These are the escalat-
ing clauses. These are the obstacies
that these contractors are putting in
the completion of the project and
creating inordinate delay, You have
tg construct & deep slury for the
ore concentrate, according to  this
programme. How are you going io
implement even the construction part
of it within the stipulated time?
This construction is also delayed
because of paucity of power. Have
you mafe organimiional effects to see
that there 15 no paucity of power so
that the project is completed by
August, 19807 I feel that no organisa-
tional effort has been made. Even
the infrastructure has not been com-
pleted. Certain doubts are being
created. These are not political
deubts but these are administrative
bottlenecks.

Your office i3 in Bangalore and
atill you have to go to the site by
helicopters. They have promiseq at
that time that they will construct an
administrative office in either Chik-

magalure or in Mangalore which is
than 100 kms. from

beautiful city and they want to take
advantage of that.

Even the gtrength of the Board of
Directors has not been completed.
You have included the Chief Secre-
tary of the Karnataka Government
in the Board. But you have not ac-
cepted the case of the Karnataka Gov-
ernment for inclusion of two per-
song though Karnataka and ultimately
other southern States are going to
be the big beneficiaries of this pro.
ject.

For the timely construction of the
project, berthing facilities at Manga-
lore port have ty be speedily com-
pleted so that ships of 60,000 DWT
carrying iron-ore could come, But
the facilities have not been provided.
1 asked this question to the Shippmng
Ministry but there was no reply. How
can Yyou complete the project by
August, 19807 What will happen to
the first instalment of hundred mil-
lion dollars? According to the speci-
fication of the contract, if you do not
complete it within the stipulated
time, there are stipulations and
penalty clauses which will go to the
advantage of the other country and
unnecessarily, you will have to pay
the penalty at the rate of their
choice thus losing thousands of dol-
lars. Instead of our benefiting, Iran
will get the benefit It has been
stated that in case of faflure to eom-
ply with the clause, Iran will be free
to take thig iron-ore from other
countries and thus India will suffer
How much loss we are going to
sustain by this? This is a small aff-
air for you, Your has not
applied its mind to fing ouf as to what
are the losses whether this delay
really causes net loss go far as im-
plementation of the project is concer-
ned, Btill there are not enough en-
gineers employed for this project. A
number of unemployed engineera are
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{(Shr1 K Lakkappa]
available Mechanical engineers are
avallable In the State But no
organsed effort ;3 made to gee that
the project 15 completed within the
stipulateq time As a consequence of
that, we have to pay the price

What will happen” It has been
stated

“The expansion ol port and ship
berthung faciliies at Mangalore
to accommodate ships upto 60,000
DWT which would carry the con-
centrates to Iran 15 under way"

Then theie ;s another repoit which
says

‘The Kudremukh project being
aided by Iran gets the largest share
of Rs 200 crores of the total plan
outlay of Rs 567 crores of the De
partment of Steel for next vear
(1978-79) i

All those conditions and adminiitra-
tive bottlenecks aie to bs removed
But the organising skill and the odnn
nistrative ability of the people who
are around the project are complete
ly absent Therefore, your effort of
going there, viuiting the vlace and
coming back, and patting the officers
will not do anything Kindly see
that the effort inmde the project and
by the Minstry 15 made

Apart from the tirely construction
of the project, the port and ship ber-
thing facilines at Mangaloie have to
be provided immediately The road
ihat has been constructed = not 1n
accordance with the specifications
The machinery that they have
placed at their disposal to com-
plete the project 13 still in the offing
In Delhy, the officers are damly com ng
and gong «nd spending a huge
amount of money They are at *he
mercy of the contractors Many of
the contriictors are also blacklisted
‘These constractors are favour with
the officers and muking delay What
will happen is that in the world mar-
ket the lton ore prices have already
decline’ and  further gdelay would
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not only cause financial loss but will
put the finances of thia project in
doldrums and, ultimately, 1t will rwin
the national economy. Therefore, 1
would request the hon Mimster to
take 1t seriously and, if he has a mind
to do 1t, he can take care of this baby
in & proper manner

Apart from that, there 14 a lot of
dissatisfaction in the matter of ap-
pointment of local people There are
a large number of ynemployed people
in Karnataka, including mv const-
tuency of Tumkur Whenever you
want tg go to the Kudremukh pro-
Ject vou have to across my consts
tuenty A large number of unemp
loyed people arc there diploma-ho'd-
erg and engincers and all thase peo-
ple could be drafted Several thous
andg of people can be crploved n
that project Why do vou deny an
opportunuty to them® We have to
absorb them for the construction
work, for the earth work for ihe ope-
ration of machinery, for the construe-
tion of dams and all that That s
Very necessary It can be done mm-
mediately There is no dearth of
suitable and qualified persons there so
far ag the employment 18 concerned
The officers there are rejecting the
people who are offering their service:
for such a prime project which wall
ultimately pave for the socio economic
changes m the gouthern States, parti-
cularly, 1n Karnataka State

I would hke to pose a question as
to whether the hon Minister ,5 go-
ing to think of creating an atmosphere
of confidence, 1n the matter of stree-
tural changes in administration, m
order to achieve the speedy Implemen-
tation of the project ahead of sche-
dule in aoccordance with the agree
ment

What are your plans to see that our
country will not suffer any losses be-
cause of the changes in the atmosphere
of the world market regarding these
price tarlffs in accerdance with the
agreement, that is the penal olause
will not operate on such changes In
the project? Therefore, I would likc
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to ask the Minister what are the assur-
ances that he would give to remove
bottlenecks which are coming in vour
way of administration of implementa-
tion of the project. Then there is a
guestion of arrival of machinery [o:
the consiruction of dams and other
things and augmenting the required
power shortage to meet the gituation
and construction of vita] item. Accord-
ing to the schedule, there are certain
items which had to be completed Ly
certain dates. According to the sche-
dule, take for example, the Tailings
item. It must be completed in 1978.
1 do not know at what stage it is pend-
ing; as far as Warehouse at Kudre-
mukh is concerned, it must be com.
pleted in August, 1978; as far as slurry
pipeline Is concerned, it had to be
vompleted in June 1979; as far as pre-
production development of mine is
concerned, i1 has to be completed n
June 1879: as far as tailings hundling
and pump house is concerned, it has
to be completed in July 1978; as far as
crushers are concerned, they have ‘o
be completed in October/November
1979; as far as slurry storage and
dewatering plant at Bangalore is con-
cerned, it has to be completed in
November 1979; as far as shiploadingz
facllities are concerned, they have to
be provided by November 18790 and us
far as concentrator is concerned, it has
to be completed in December 1979. Only
four or five months have passed. With-
in this period, what is the progress.

As far as these contraciors are
concerned, this is a big headache. They
do not allow even other contractors to
work for small construction of roads.
They want big coniractors and global
contractors to work, Why should they
need such big contractors? You know
about the U.S.A. Company who is
operating there. There are many con-
troversies. I do not want to raise it
here,

SHRI BLJU PATNAIK: Ralse it.

SHRI K. LAKKAFPA: There may
be gome efforts to cause this delay by
these contractors; there is an appre-
hension to cause this delay regarding

the construction of this project. What
are your guidelines and what are your
plans to see that such kind of things
are stopped, as far as construction of
projects is concerned. that have been
stipulated above, by these contractors?
1 would like to know what are the
schemes or guidelines that you have
got about them?

In view of all these things, I want
a categorical answer for all the ques-
tions that I have put which were not
covered by the answer given by the
hon, Minister and also the various
questions put by various Members of
parliament. He has stated: no delsy.
In one word, he has finished all the
questions. But 1 want a detailed un-
swer from the hon. Minister. If there
is anything from our side to do. we
will support the Ministry to see that
everything is streamlined in a proper
manner and sce that the project is im-
plemented in letter and spirit in ac-
cordance with the agreement. You
will get a good name and reputation
for that.

MR. CIIAIRMAN: Dr. Henry Austn.

DR. HENRY AUSTIN (Ernakulami:
Mr. Chairman, Sir....

MR. CHAIRMAN: It is better if the
Minister replies at the same time.
Otherwise, you will have no chance to
clarify your points.

PROF. P. G. MAVALANKAR
(Gandhinagar): The rule provides
that after the Member who has raised
the discussion and who asks a number
of questions, finishes his speech then
the Minisier replies to those gueslions
and thereafter other Members who
have given their names can ask ques-
tions. That principle is being follow-
ed. That is why, if the Minister now
replies, then some of the questions
which we have to ask will be elimin-
ated.

SHR] BIJU PATNAIK: There are
hardly five minutes left. !

MR. CHAIRMAN: The hon. Minlster
may reply.
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK) I do
not know what is the grievance There
was a Starred Question No 325 dated
the 16th March, 1978 My hon friend
Mr Lakkappa whom I lovingly call
‘Lakdawalla has rased thig discus
sion ‘The Starred Question No 325
was

“{a) whether 1t 1 a fact that the
prestigious Kudremukh Iron Ore
Project which 1s scheduled 1o be
completed by the end of 1879 may
take another two jyears for comple-
fion and

(b) if so the reasons therefor
My inswer was

a) No Sir My answer was thal
it «~ not a fact that the prestigious
Kudremukh Iron Ore Project which
is <cheduled to be completed by the
enu of 1979 may take another two yearsg
for completion ‘Therefore to part (b)
1 tad Does not arise

To il his arguments saying that
this 1s the problem or that 1s the pro-
bltm mv answer 1s still the same
my answer 15 No Sir it does not
arise

SHRI K LAKKAPPA Sir are you
sat sfled with the answer® I have put
spec fic questions I have mentioned
sbout power shortage and asked as to
what are their plans I have said that
the machineries are not moving and
asked as to what are the reasons 1
have pointed out that there are admi-
nistrative bottlenecks and asked as to
wh t aie the reasons for the same
Hs has not rephed to my questions
at «ll To all my questions he says
‘Do not arise Is this the reply in the
Hat Hour Discussion?

MR CHAIRMAN It may not be
satisfactory to you But he has re-
pled

SHRI K LAKKAPPA He has to
answer to my specific questions

SHRI BIJU PATNAIK To his speci-
fic questions that thereare some bot-
tlenecks, delays, admimstrative effi
clency, wnd all hat which will delay

APRIL 12, 1078

Ore Project (HAH) 428

the project my answer is still the
same, my answer is ‘No, 8ir’

DR HENRY AUSTIN (Ernakulam)-
When the Agreement on the Kudre-
mukh Iron Ore Project was executed
with Iran on 4th November, 1875, by
the Steel Authority of India, great
hopes were raised all over the country
particularly in those who wanted
speedy developmeni{ of our countrv
But whep this Starred Question was
put in the Lok Sabha on 23rd March
1978 the hon Mimster's reply was
not at all meeting the point on which
Members wanted elucidation In fact
Mrs Panathi Knshnan characterised
the Ministers reply as ‘flippant’ [
shall read out a portion from her sup-
plementarv She was referring to the
article in the Business Standard which
gave out the impression that the pro-
ject was bound to be delayed causing
heavy losses for our exchequer and
creating complications in our relations
with Iran—which we are considering
tobea big thing inthe context of the
situation obtaning in South Asin
After hearing the Ministers reply
Mrs Parvathi Krishnan said

I would like to point out that the
article referred to in the question
is of a serious nature, but the an-
swer {s of a flippant nature”

I have been an associate of the hon
Minister, Shri Biju Patoak for the
last 20 years I know his capabilities
It only he was aware of the great
expectations roused by this new pro
ject particularly in the southern part
of our country—I should not be paro-
chual, I would say in the whole country

he would not have answered that
question then in that manner and also
now particularly when it is ralsed as
a Half-an-Hour Discusslon It has been
raised as a Half-an-Hour Discussion
because people want further enlighten
ment on this subject By no streich
of imagination could it be said that
the project is progressing in a manner
which reinforces confidence in the peo-
ple who look forward to the completion
of this project according to the sche-
dule ‘This prestigious project is a
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iime-bound project as per the stipula-
tions of the Agreement but 1 am afrald
it is not likely to be completed
according to the schedule. Accord-
in;loﬂ»pmjectuhedtﬁe it has to be
completed I think by December 1979,
Commercial production is to start
with four months thereafter and ship-
ment of concentrates to Iran ghould
be begun by August 1980. My Con-
stituency is not far from there and
1 have reports that in the various
segments that are there, the 'pro-
gress that was looked forward to is
not there: there is hardly any appre-
ciable progress.

You have allotted eleven contracts
involving a crore of rupees and
above, to eleven contraclors, most of
whose antecedents are shady. Some
of them have been black-listed and
it has been known that contractors in
this category have been on record for
always asking for more time. They
want the escalation of prices so that
they can argue for more prices.
Delay means, as you know, inter-
national complications as well and so
people have begun to feel that, hav-
ing employed these contractors who
have been proved to indulge in this
kind of dilatory tactics, this project is
likely to suffer, with disastrous con-
sequences to our nation and particu-
larly to our economy.

Hardly a few months are left for
completion and, in the field of con-
struction of 262 residential quarters
which is a pre-requisite for effective
work, what is the view? We would
like to know the progress that has
been made—though this is not a basic
or substantial aspect.

Now, in the piling work of silos the
progress, according to our report, is
negligible. This is a vital segment.
You have said “I stil] stick to the
reply that I given” but that is not
illuminating enough. In Parliament,
we Members of Parliament are duty
bound to extrect from you or to ask
of you to give further information.
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When we have reports, for instance,
that in a vital sector of the project,
the piling work progress has been
practically nil or not at all com-
mendable, you have the responsibi-
lity to enlighten wus. In the Civil
Engineering Works also the work is
tardy: it has not been progressing.
In the last six months there is con-
siderable lack of progress: there is
delay. Particularly, there js this
lethargy or difficulty in the construc-
tion of the Lakya Dam which is a
basic component of the whole scheme.
The dam is affected by various fac-
tors. All these things have been
detailed by Mr. Lakkappa—manage-
rial or structural, or probably lack of
co-ordination, proliferation, duplica-
tion or whatever may be the reason,
whether managerial or administrative
or due to mmny other factors like
lack of coordination and a proper
direction as well, Even jn regard to
the foundation for concentrates stor=
age, it is said thay Penambur is re-
ported to be behind schedule. This
is no small matter; this is a matter
which is going to affect the nation
vitally. For instance, he has said
that he has given this contract to
Messrs. Dorsel Private Ltd. for lay-
ing of iron-ore slurry pipeline, This
is a most important thing. If it is not
completed. ..

MR. CHAIRMAN: Dr. Austin, vou
have two questions. One question is
whether the project will be com-
pleted in time: that is the main ques-
tion, The second question is, how
far the progress is going on. These
are your two questions?

SHRI K. LAKKAPPA: The man-
ner in which he has answered is not
satisfactory. Please direct him to
give full details. Or, he may make a
statement tomorrow: we have no
objection, if he has not studied the

problem properly. We should not be
treated in a light manner.

MR. CHAIRMAN: These are your

two important questions. Now the
Minister,



431 Kudremukh Iron

DR HENRY AUSTIN
completed

MR CHAIRMAN There 15 no time
(Interruptions)

SHRI K LAKKAPPA It 1s de-
reliction of duty on the part of the
Minister We wal] take 1t very seri-
ously He has ny respect for Parlia-
ment

MR CHAIRMAN Mr Lakkappa
has spoken everything in detail Now
Dr Henry Austin hag asked two
questions, one whether this project
will be completed 1n time two how
far the progiess 1s going on

DR HENRY AUSTIN The hon
Minster hasa background of steward-
+hip of Orissa State and he has been
very dynamic But n this project
there 1s hardly any involvement of
the people Those who have gone to
Mangalore to study this project, they
say that the people in the area do not
know what 15 happening there It
has become a completely bureaucra
tic and official arrangément How can
a project of 600 million dollar invest-
ment be completed without the parti-
cipation of the people? I am afrmd
aeven the State Government does not
have a locus standi there The lea
ders of that area do not know about
thus The whole thing 1s bemg con
centrated 1n Bangalore and Dell
among the officers The Janata Gov=
ernment is on record of saying and
it has proclaimed from the house tops
that they are going to involve the
rwal population but even for manual
work they are not involving the peo-
ple here and the project i1s nearing
completion Nobody knows what 1s
happening There 15 no people's
participation

I have pot

You are duty-bound to explain to
the House how far the work has pro-
gressed in these eleven years Here
you have invited these multi-
nationals and some of them are those
who have a shady background The
hon Minister cannot say that every-
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thing is progressing well You know,
the things are not progressing satis-
factorily All these projects are
running at a snail's pace Kindly
enlighten us, I do not wunt to put
the questiong formally

PROF P G MAVALANKAR
Let three of usg complete the ques.
tions and then the Minister can ans-
wer al] together That has beer the
practice

MR CHAIRMAN Let the Minister
answer this first

SHRI BIJU PATNAIK Sir, I do
not want to go into all the details of
the road, tunnel and things like that
I will just take one item The hon
Member said that the silos were high-
ly complicated gnd sophisticated and
that there was no sign of 1t I would
hike to tell for the information of the
House that the first silo with a height
of 36 meters and a diameter of 18
meters employing highly sophusticat-
ed technology for construction was
already completed on the Tth April
1878 Therefore, the original report
on which they are relying, the man-
ner of their presentation and from
wherever they have got this report
are all totally at fault, they are
faulty, there 1s no bams and in fect
they are baseless My answer was
categorical I could pot be more cate-
gorical than that I do not think, on
a project ke this, the Government
has been more categorical when I
say there shull be no delay and the
first ore shall be exported on 23rd
August 1980 What more can I say?

PROF P G MAVALANKAR I
shall be very brief, and ] will tell
you how I was prompted to partici-
pate in this half-an-hour discussion
In January this year, I had occasion
to go to Mangalore und it was
first visit to that beautiful part of
country I must say that not only
was impressed by the Mangalore port
and its surroundings, but while 1 was
going round the Karnataka area,
also hmppened to go through

~24

-
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Kudramukh project areas. That is
how, I got interested, and when I got
the press reports about Kudramukh
and read them later on in Delhi, I
felt prompted to participate in this
discuasion.

I want to ask only two very brief
questions, While I ask these ques-
tions, I want to go on record that I
am In agreement with the Minister
when he says that the Government
have been going on schedule. In fact,
my information is, and he may cor-
rect me if 1 am wrong, that in respect
of some projects in some areas, they
are even aghead of the schedule. The
Minister himself has said so, and even
the Chairmen of the Project, Mr.
K C. Khanna also said, that they will
stick to the date and the first ship
will go to Iran on the 23rd August,
1980 So far so good. We are proud
of the fact that India’s second gene-
ration of good promising, bright,
technically well-qualified engineers
are at thig job, and they are doing
such good work in time and it will
lead to India's development, and it
will be very good -economically.

Now, my question is: first of all,
does he not envisage— it is all right
saying that there will be no delay in
terms of targets—a certain additional
cost in the process of going ahead?
My question is: even though he may
be able to reach the target, whether
the 630 million dollars which Iran
gave by way of credit will not go
upto gome more millions and if so,
what is the additional expecteq cost
involved? This is No, 1.

Becondly, with regard to the need
for power, it is true that the months
are still many. But you have to ex-
clude the monsoon months because
the rainfall in that part of the coun-
try is very heavy and it renges bet-
ween 200—250 inches and so you have
to exclude the monsoon months of
July—September when practically the
work {8 almost stopped. Thiz is one
obstacle and it there is going to be
an additional obstacle of imadequacy
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of power, there will be perhaps some
delay and 1 want to know whether

what steps are the government tak-
ing to see that power s also
adequate? I hope he will answer
these points,

House. On these two points, whether
there will be a heavy loss and whether
will be an escalation of costs,
House would like to be assured.
He said that it will be compleied ac-

SHRI BIJU PATNAIK: The simple
point is of escalation which was raised
by Prof. Mavalankar. As the time
goeg On  there {3 bound to be some
marginal escalation as costs of many
things go up. Power rates go up, cus-
tomg duty is increased. These are ac-
cepted escalations. Import duty is one
of them. Taxes have gone up. Power
Rates have gone up. The Parliament
has added 2 paise as duty. The ex-
cise has gone up from 2 to 5 per cent.
These escalations are bound to take
place. But that will not jeopardise the
project. It will be only marginal to
the extent of 7to8 percent and it will
not be of the order of olden days when
a Rs. 20 crores project went up to Rs.
200 crores. This I can mssurs the
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pening. Neverthelesg I do not want to
enter into politics,

Second is the price. There are cer-
tain escalations and de-escalations and
on the basis of world market prices
certain base prices have been fixed
which will help us. To-day if we have
to fix the price on the depressed world
market, it will not be helpful. So,
tain base prices including the cost
transport from Mangalore to Iran
oil prices have been taken into accoun
in fixing the price and to the exten
that is regulated, it will not give us an
enormous profit if there is a higher rise
in price and it will also not give us
an enormous loss if there is a depres-
sion in prices. So 1 think, by and
large, the project will do well

As far gg power fs concerned, the
dams are left with the Karnataka
Government and their work so far is
likely to be delayed by one year. Their
progress of work has not been satis-
factory. But the government of Kar-
natakg is bound by an agreement to
supply from their sources 80 MW of
power to the Kudremukh project so
that the project is not hampered.

For example you talk of costs.
Government of Karnataka has just
doubled the power tariff in that State.
1 have written a letter in protest to
the Chief Minister. If that comes
there will be additional cost of Rs. 2
crores. Mr, Lakkappa and other
friends from Karnataka will do well
to take up with their Chief Minister
not to raise the cost by this kind of
arbitrary action. In no other State it
has been done so far.

(Interruptions)

SHRI K. LAKKAPPA: You have
put only one Director. Why have
you not put another Director?

SHRI BIJU PATNAIK: If it Is
going to bring power tariff down, 1
am prepared to appoint Mr. Lakkappa.
If he may give me guarantee to bring
power tariff down, I am prepared to

Bad
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do that. That is not the question
But no State in the country has
doubled the power rates.

SHRI P. VENKATASUBBALIAH
(Nandyal): Haryana.

SHRI BLJU PATNAIK: Nobody has
doubled he power rates. The extra
rate is only on the Excise duty that
hag been levied by the Central Gov-
ernment. Over and above that they
have doubled the rates. By this not
only the Steel Works are being affect-
ed, all your plants consuming higher
power too will be affected. All your
mini steel plants will be closed very
soon. This will have an additional
cost of Rs. 2 crores in construction and
running cost of about Rs. 500 lakhs
every year; which will raise the cost
of production.

So, my first action was that 1 have
written to the Chief Minister. 1 am
sure he will consider it in the interest
of the State and the project in the
South. 1 am sure you will have to
convince him. There is some neces-
Bity.

You will take care of the project
that is going on there. You do not
want to kill that project. It may
prove so expensive which is not pro-
vided in the original agreement-rates
and tariff.

There is another question that has
been asked by Shri Chitta Basu. I
bave already answered that question.
I would like to convince him but I
do not know how to convince the un-
convinced. But I wish to say quite
emphatically that the project is going
on, on a sound basis. There have
been bottlenecks which the Ministry
bave cleared. For example there was
going to be considerable delay iIn
building that rosd on the Western
Ghat because it was, at that time,
handed over to the PWD in Kama-
taka. They neither had the capacity,
nor the machinery to do that. As
soon as I took over, I asked the Army
Border Road Orgsnisation as well as
the Railways to take up the bridges
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and the roads on a very high priority
footing. The road which was accord-
ing to the Karnataka PWD to be com-
pleted next year has already been
completed and the vehicles are run-
ning. This would in turn take heavy
equ.pmenis from Mangalore Port to
Kudramukh the heavy items like con-
centrators, ete.

He says about delay. Out of the
tunnel of 1} kilometre all that is left
15 only 200 metres.

1 lo not wish to use rough words—
some correspondents writing some-
thing and somebody else writing some
thing else and making hullabaloo Sen-
sationalism, I do not belleve in, You

must have noticed for the last whole
year, since I have been In Govern-
ment, I have not made one political
statement. I do not belleve in sen-
sationalism. 1 have been authorised
and asked by the Prime Minister to
do a job and I am doing it to my own
satisfaction and I may assure that it
will be ended to the sull satisfaction
of the House.

MR. CHAIRMAN: Thank you for
your reply.

18.43 hrs.

The Lok Sabha then adjourned tilt
Eleven of the Clock on Friday, April
14, 1977/Chaitra 24, 1900 (Saka).
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